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LOK SABHA DEBATES

i
LOK SABHA

Tuesday, August 8 , 1978/Sravana 17, 
1900 (Salca)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker tn the Chair]

OBITUARY REFERENCE

MR SPEAKER I have to inform 
the House of the sad demise of Shri 
Ram Rattan Gupta who passed away 
at Kanpur on August 3, 1978 at the 
age of 72

Shn Ram Rattan Gupta was a Mem-
ber of the Third Lok Sabha during 
the years 1962—64 and 1966-67, rep-
resenting Gonda constituency of 
Uttar Pradesh Eearlier he had been 
a Member of the Central Legislative 
Assembly in 1943

A leading businessman and an in-
dustrialist he made a substantial con-
tribution in the Held of industries 
in the country A well-known 
figure in Kanpur, he served as its 
Mayor for two terms He was asso-
ciated with several charitable and 
educational institutions m Uttar 
Pradesh A man of versatile ability 
he took keen interest m a variety of 
subjects like commerce, industry, 
finance, banking, defence and rail-
ways He was also the author of two 
books entitled “World before Second 
World War'* and ‘Time for Decision”

We deeply mourn the loss of this 
friend and I am sure, the House will 
2180 LS— 1

join me in conveying our condolences 
to the bereaved family

The House may stand in silence for 
a short while to express its sorrow

The members then stood m  silence 
for a short tohtle

ORAL ANSWERS TO QUESTIONS
Closure of Hindustan Petroleum Re-

finery in July, 1978

*325 SHRI D D DESAI Will the 
Minister of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleased 
to state

(a) whether the Hindustan Petro-
leum Refinery at Bombay had been 
closed down tor a brief period during 
July, 1978

(b) if so, whether this has caused 
shortage of petroleum products, and

(c) whether any crash plant to im-
port kerosene and HSD has been un-
dertaken’

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) Yes, Sir The Refinery has been 
closed down from 8 th July, 1978 for 
emergent repairs due to leakage m 
the crude distillation unit and the 
refinery is expected to be recommis- 
sioned round middle of August, 1978

(b) and (c) Alternative plans 
have been implemented to ensure ava-
ilability of products to meet the dema-
nds and iramtam the supply line 
However, m respect of cooking gas, 
there has been some delay in normal 
supplies to consumers m Bombay fed 
areas Arrangements have been made 
by Government to import additional
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quantities of kerosene and High 
Speed Diesel oil over and above what 
was planned earlier.

SHRI D. D. DESAI: The closure
of this refinery has resulted in acute 
shortage of HSD, gas and kerosene. 
On the other hand, Bombay High gas 
is being flared and thus wasted. 
Would he be in a position to give 
details as to why there has been some 
difficulty in initiating steps to take 
the Bombay High Gas and Oil to the 
shore m Gujarat and Maharashtra 
which would have eliminated the pre-
sent problem of shortages of these 
products and urgent import?

SHRI H. N. BAHUGUNA: Mr.
Desai has tried to bring another 
question into this. Anyway, I wel-
come the suggestion. The point is, 
even if the Government wanted to do 
it in a hurry, it would take time. 
This Government came to power to-
wards the end of March, 1977. Mr. 
Desai is an eminent person and he 
would agree that to bring the gas to 
the shore, then put up a gas fraction-
ation plant to convert it into LPG etc. 
would take anyhere between 3 to 
3-1/2 years. That gas fractionation 
plant is now being thought of and 
Engineers India Ltd. have been 
asked to go into tbe whole exercise. 
The moment they give their advice 
we shall proceed in the direction in 
which he wants us to proceed.

SHRI D. D. DESAI; My problem was 
limited to shortage in the country as 
may be arising on account of the clo-
sure of one refinery or another. This 
particular case refers to a refinery 
of Hindustan Petroleum. The Minis-
ter in his reply said, it will take 3 to
5 years- My request to the Minis-
ter Is to examine the facts and see it 
for himself-^-Rs. 81 crores or 144 
Km. to Diu versus 230 KM to Bom-
bay; over concentration at Trombay; 
the countryside as well as the North-
ern India market presently straved 
of these products for which the Mini-
ster had to import only in January 
as mud as 3 lakh tonnes of kerosene,

versus the very short time it had 
taken to lay the pipeline from Bom-
bay High to Trombay, versus the 
shorter, nearly half, the distance to 
Diu and . . . .

MR. SPEAKER: You are giving a 
lot of suggestions. You are not put-
ting your question.

SHRI D. D. DESAI: I have to get 
the dates on which he can start and 
the date on which he can complete. 
Both of them should be known to 
the public, because the public is fac-
ing the present situation of shortages 
of gas, kerosene and HSD. May 1 
know what is his time-bound pro-
gramme so fa r  as this is concerned?

SHRI H. N. BAHUGUNA: Actually 
the pipeline to Gujrat cannot arise out 
of this question. There is a separate 
question on that also. 1 want to as-
sure the House and through the 
House the people of Gujrat, North-
ern India and the whole of India 
that the pipeline or whatever is the 
quickest possible method available to 
us will be made use of in bringing 
the off-shore gas to the shore and use 
them. The land fall has to be either 
Gujarat or Maharashtra or both We 
have decided t0  take the off-sho-
re gas and use it in Gujarat as well as 
Maharashtra. Therefore, the gas has 
to go Gujarat also.

SHRI D. D. DESAI: After all, he 
has worked out the details. He is not 
making them public. He has a’ready 
enough details.

MR. SPEAKER: Probably for good 
reasons he is not publishing it!

’■ftsrfl wwrtr for* : tf tftft
# sfT̂RT wiy?rr j  fa tft tfflfar jwr fr n?
w r  w r  t  f a  a w  aPTPDTT
wr tft vt# nf, jtt wr t i t

frjft tf ’Tft* tf  ’
I  3*r tfWrar fmr, tf tfrfttft

ffrc vt % $*5 #tf ’

•ft mm wfjm : o m r, 
tft t ftta r  f t  |  fm * $w » r£  fr
tf SWT , fffcjT fotof
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TT'fff # fart % 4ct t
Krwrr #  j w  ^ t  ^ r v t  tfter $ , TFft 
«n§ «wr wr «n?lt $ jit <se*t *rc writ 
% i «n* *t t h t t t  *rtm i « t  
* ftt <*Rr 9, dhn T?n% f  tfr rrft *rf $, 
•Wtfr OTVT W*afH Tt jft ttt  $, 
fo n * r  t f t » i f  $  f r  H t
'nwft t t s  A wr *rf, s p i t  4 t > w  * t  $ r t  
fttft tftr w t  t  t  vrcft tft »m t t  h w m
ft#  ’SfT̂TT «TT TTfatr qjtf aF*fV frtft
t t t #  t t $  f t  T?t % i Tf n't Trrtft fc 
sPT <%£ # <W JTf >|ft aft T̂RTITf $ I 
%frT TIT IT? ^ t  *TTft TtlT TTFT Ol̂ iM 
TT HT aO^ft TT TTTGT *TPTT f t  3IWI1
f r  v rr  vir®r t t  s w r  T f  *r s t

< n f  i

w m l t j ^ ' W i T  *ftsr « i i  h i m  T t t t t  ih i  
WTf H1 Wfl! HWI

* 3 2 6  *ft g t a r  w t mm w r  b r
*rat t r  am# Tt fi t  TT»t fr

( T )  WT TTTrC T t WFfl*J 5pr*T6»ft 
<ftT sn h u m n  #  ’w w ft'jvT T ’HTT T te r  
ih r  frnpr T t wry * tt  m im  h  TT'TT t  j u t
3  T t f  j r m  jt t^ t  p  £ ,

(v)  WT TFT flW FS T  STRUT TTTfrjr
fr  m j f t o  t  ftw r m n  t t  %ft* upr^* *»r

T n w w  i>^li TT
*t pw t *t t  f e n  «n

( t ) w t  t o u  ^ t t  t p - *r nrsr*! 
t t $  «(t t  t t  f a n  fr ,

(^) t t t  t ? t t  fc fr »i*i i t r  T*it 3
^<^*11— mp T  TT faT W  %
T<W| T3f?r t  FTTfirv srmtrr >ift « m w t
^  3TT?ft t

(v) w t  *m »iT r r  v t  r r t  v t  wftw 
v r m r  t t #  s r ^ i t t  f^rmc
% <ftr

( t ) jtPt t̂ ert^TfT s*rtrr w r t r f k
5Tjt ?ft *RT TP^T f  ?

fw ?re#y wt« *rf tew* (*)w (t)  
<q[v f>nR»r ?mrr ^  t t  *ran 1 1 

ftww
(«f ) crft f t  1

(») 3 (<T) W ^ - V T W  jft^T
W fT  ^ m n p f  qRTOT W « W  1 4 7 4 - 7 S  %
w e  f̂ niftw ftwftiwt «rr t^c Jif <jnr wj-

•/tfVrt vn$ 1 1 f̂ r *ft4< frnpr huh if 
ITvnT T tnVa *T Ifptm roiH Hyi<"t vTTwTn 

*Wn*R fatd 
1 97 7  #  gror g t  n f  <ft 1 w  %

< H H T X  T &  < jf< *ll« r T I T T  f r f l ’flTT 8  7 3  V T t T
ernnfr w r ^ f t  i ^ w * f f  ^ t  i t s r t  

? W t %  i n r v  i n ^  f*n f f t *r  t t  J t ,  n H I r  ftr *?  
% T ^ r   ̂* * n w m  i f t  » r t  t  I T ^ T P T
♦ I H W l ^ n  %  V ^ K I T  f l T W  * r f ? S ^ H  W?t 1 4  
T f W p m f t  ^  #  5^5 T f i ^ T U f t  TT 
5 ft T f f f  W X  T S T  T ^ V  f  f f U R f  ^  f 'S f l

« r t r  f i n f t  « p r  q f < ifta rH T v t  a ft  u t f t
< ft ?rjft g f  f t  f i r t  f  ? » t t  

T fW h p m ft t t  t t t  g r t  t  t o  #  
TT fr^ITT I  I X* sft^r % * R !W  
TTW HTFT % T5HTT HT TTRT ?WfW
^  %TT VimiT 'SIT *lf% #  TW T^ f W
? [T  f t  I

« r t  g ^ r  b t  y m .  s f t r r ,  A  « r m %  
j t t w  ^  t e r  *r IY ^ r f t r r  ^  ;si,f r t  g
fr T?ft TftTT % TWT % IFpnr TT Tf 
T# m̂ TtfTd t  ^  1974-75 ^ ft »HT 5 
r̂rar w t  Tf virfM̂ 1 ft̂ TT «nrr ^ *tVt 

wwnr TT^rf^ft t> Tg%, tp^ 1 9 7 7
^  ^ T T  f t  T T T  ^  T t  ^  S r i T r W d l  T ^  ^  " W t
f e n f  a r m  arr 7 f t  t  anrfr p r ^ t  h t o t

# ifta^mtm sr f̂t fWt ^  ̂ t  % ? 1 974-
7 5  A firfe 5 Trtr T» ift «u«»d wtvt *rf <ft 

t t  w  f l f T T  * m n r  * f t ^  * f t  T f t r  t o

WT7T Wrtft Tf ft I THf̂ Tr
# frst fr̂ TT TTW it  art ttrffar 

11 fsr% f  TTVPTT,
w Vt  n t ? m i f t  f  f v n w

T t 5*nr T  T«W ftr  WT ^  H?ft TfTTT W  
FmpT qfrr«T Tt sft$rrfinftCT fTT *r ^
t t  imrrar ^  7

jft o *n? «««n N̂rr ^
9TT #  TrTTTT f r  TW R T T t  FT^mjTVW

sftfr Tf Tfjft fr  ait q ftv tv m  f r  ?mit ^  
fIT T F fTTTT TTST”T t  ^TTt TT«R 
WITI STR f  gSTVt T̂T T% I 
TTHVlit FPRfft^T 5*t TTT^T i<ft V̂ tW ^ 
W  TV̂ Tff f*^  STTTfipRTI i t  t  iftT A 

j f fr T f  THT «[TT ft^  #  TTTt ’BIW  
fT  d?ft Tt f t  5JTTTT I

iprft ftff« of tfrfiPT ?rnpr % tt^ 
T TFFftT TO? ^ fm  frm It TT? «t 
W f  #  ^fT 3«r tTW #TTTTT TT TT
TTTT ftHT OTT 13frif WTf T T # ♦  TTTT T t
sM vm f fTsftdt % fnsr̂ f wrr t  ftr^t
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v n r t f N n  t t  t |  i  n  f r  m m  v r ^ r  
T * # , »Tf f*Tnar sftfn *frtft t rft w  *>w 
A Ttf nmmrr #  % *ra*T i

t f t f f c w m y m :  5 *  S y t T t j r

TT?TT Wfltwrr tf!TT ^TT JJT %’W *t fr 
3 ^  Tt gw qgwm t^wr fr ’ awr
VTTTT Pjh*i I  #HT fr *Plft *T̂ W
t ?  ^  5 f r  v r y v R T  tr V r  ^ r n r a r  fr,
w P ti?  Wt ^*r «tc Atx. 'Wiisi wn*r 

«w 1 tftr fflTT qr fffircrfaT ir$w At fr 1
f t f f o  1 2 5  * T f * r  X *  T T  * ? ! #  T T  tfa T g W  $ , 
f r * 5  1 0  J  H R T  T J T $ , fl< W  T F #  ^ * f a r r  ^ T #
# WtoCT̂To IWJo twt 3*TTT HPT TT *ftT
3TRT #  a f f T T  JTTST * T T O  f a T f f f  ^5T#  'T I T ,
Tff *r*rr # ^*r? wr}1 fasnrr v<tttt fr fftr 
immnr t t  g'ffirarc t  Wtfini *frfa? srnr- 
H*PHfl3 <-<TW ?rr^t ?titt *w# «ra# snft 

^ m  * t  cf t r g rf t r T  m * r  T t  j r t  t t

I J T  f ^ T ^ T ^ T T  T t  < ft f f F T  J T T  T T  H T ^
$  tftr  ’ts #  fa » *i jft f t r m  fr o t  *ft *rrct 

Wfr * tt#  $  1 irtr irt iTfJi T t it*t y r  #  

* r n r  fr firart *p *jt At frm *t ^ r r  fr, *n#t 
eftrriT  *Rfr irt f t  fr, At a m  H K w y

fa*T # 5HTt *T!̂ T frm 'TT, At TWNPr
fim^r ^ tft ^  jptt frzrr t t  At* 
*r?ft*rfKii # i f t ^ * n * r a f  % Trfr^ 1 3f r * r * ?  

FTnft’ * v r  Tnra- s t  t?'sim ft *  *ftr tts t  t j s  

^^farrfr 1 ffrfaq; # $s*r # wro? T*-nTfr 
*rsft *r t̂w vr tpt Tt iftcnftnfttT htpt *t 
^  *>nn t?  1

s it o e r a  w r a f l  :  ^ j r t  T f t r  % A t ,  ? * t  s t t t t
TT 1CTTTT TT# TT HflM W W T  ^  W T #
J  1 *ntft ^TTnii5Y-4r*R?fhpr t t t #  ^ th r  
T T f r r f r l T T t l  45^ t?n n n T T J5fr V T ffr p I ^  
w m jfm  T « g  H ^ « T P % H t n T H |T t ^ l  I
t i  efn f̂r #  t ^  «rr ?*r t t  ftrr  m  frur |
TW  TT # #  frrtr f3R  14 sfo fn R T *ft TT fPT 
srtm ftyrirtlrftTirrft, ^ r T t^ ^ r r  3890 frm- 
*ftrr |  *ftr ^  ^  f r q  400 T f r t  v A  

«ft*n*wrrwr t ,  ?wfr?RHt»ft #  
xwm f r f f t  f ^  27  T m r  At 1 
*5*r wtrrr # i4Wiyft A% e ̂ rrrt <R t r%?t-
?e t t # T rw f w n  fr, t fk  p r f ^ g»r#
»TTnrtt-*r*rfĤ T ’mrr t  frq mfft#n*r *f(f 
fr—i2 .9«> <m i ^w fk ^ frf* r^^  
>rr *m r#«|(Tr t t « #  t At g r r r ?  ff*  #  g w
^  i r ,  75 J T t  ^ T T  T T #  T  S T K  f R f t ^ r n p f t  
T t  f » r * » i  ^ n # n T  1

i ftT H T ffi i:  w p w  »nf>w, trg t t  
flf̂n?T fr I mt 3WT WT?r #, ^ «Î W 
wtr finrar #, nftrmrwr # ^Hfrawr 
ttffcrr ^  ^ t t ,  titttm vtftik  f f l  I

« f t r  T f r #  A  T ^ t f t  w n f f  T T  T r f  ^
TW T|T fr I IWI TTfWT ^ fr W
%IT A  5ff T̂Hf# 1OT# TT IfRT Wft W4IH fWTt 
«r*r# fr, ^ ^ ? T T f # t T r € f t « r r ^ # t  A w t i m  
t t #  t t  *n rra r ♦ c t t t  #  i ? h t  w r r t r r r
# Tft T̂ r fr*rr m Tfr fr 1 fufr^ A 
A A t n t i m  #TpT f r ^ i r ^ i f t f i t  Ttft^pr 
Ttr *r>r anrrsrf Tt «t«i# »tt«
f r , T a P T ^ t m V f t T t ^  I

MR. SPEAKER: Mr. Ram Murti, it
does not arise from the question.

Mt <?*<» TnNhnrtgt: friftTfTWc# 
t t  T t ^ w t w  *n ^ t fr 1 4 w t i  « r £ « t m  w  
?mr n̂r'tr % fr %* At *n#t mfm A Ate 
g r  *mt t t   ̂ 1 * t t  A *re ft * n | t w  t t  
Trr fwT fr >

MR. SPEAKER: It does not arise.

s t «  H U  :  J J  T 7 #  #  *H Ff < l f l
q V f W T *  I 4  *T*E f W R T  * T T » -  T T  W  ^  \ 

A t  T W W f ir  :  W K T O  JT ^ P fJT , # T  H W R T  T T  
wm 5t?T rnr nm fr 1

MR. SPEAKER: It does not arise
from the question.

A t  * j t * f  f i m r :  1  A t  V *
wm # *nppT p 1 fr froi fmrt # 
HTf#wrt t o  1 immirrsv^Tfrtt «tw 
«J5T f'T^ST pTT \RTTT fr I WifWITC- 
mg^grF mr? TT^rigr^tt fr 1 WT*nlt 

*^ r t i  #  « #  Tt fwr T ^ r 7

MR. SPEAKER: It does not arise 
from the question.

Availability of Bombay Gas to Gujarat
*327. PROF. P. G. MAVALANKAR:
Will the Minister of PETROLEUM, 

CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whtther gas from 'Bombay High’ 
region is now regularly produced and 
made available through pipelines to 
the main land;

(b) if so, full details thereof;

(c) when will the portion of the 
said gas be made available to Gujarat 
and how and What quantity;
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(d) whether Government have re-
ceived any representation in the 
above-mentioned (c) matter from the 
Government of Gujarat; and

(e) if so, Government’s response 
thereto?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS ( SHRI H. N. BAHUGUNA): 
<a) to <e). A statement is laid on the 
Table of the Sabha.

Statement
(a) to (e). The laying of the subma-

rine trunk pipelines for the transport 
of oil and gas from Bambay High to 
Uran as well as transfer lines from 
Uran to Trombay has been completed. 
Presently, an average quantity of 
approximately 0 .6  million cubic met-
res per day of gas is available. To 
start with, the gas is being used at the 
Tata Power Station to the extent of 
approximately 0 .6  million cubic met-
res per day. Approximately 0.2 mil-
lion cubic metres per day of gas will 
be supplied to the fertilizer plants of 
Rashtriya Chemicals and Fertilizers 
at Trombay from August, 19'b

Various letters have been received 
from time to tjme from the Chief 
Minister of Gujarat inter al a men-
tioning that all arrangements, studies 
and farmalities should be completed 
in time so as to supply gas from 
Bombay Offshore by middle of 1979 
to meet the requirements of Gujarat

Allocation of gas would he made on 
techno-economic consideration—pre-
ference being given for the utilisation 
of gas a$ fertilizer feedstock. The 
Working Group set up for optimum 
utilisation of gas in Gujarat has esti-
mated that the requirement of offshore 
gas in Gujarat would be about 3.81 
million cubic metres by 1985-86.

It has been decided that there 
would be another gas pipeline from 
South Bassein field to Gujarat which 
on its way would be inter-connected 
with the associated gas pipeline from 
Bombay High so that the flow of both, 
associated and non-associated gas in 
the two directions could be regulated 
according to requirements.

A Feasibility Study on the gas 
pipeline to Gujarat has just been com-
pleted and is being examined by 
ONGC. The report along-with 
ONGC’s recommendations is expec-
ted to be submitted to Government 
shortly. Thereafter, a view on the 
economics, location, time schedule of 
completion etc. of the pipeline would 
be taken by Government.

PROF. P. G. MAVALANKAR: Mr. 
Speaker, Sir, I am glad to find the Miru 
ister for Petroleum, my friend Mr. 
Bahuguna, back in the House from 
his illness and rest. Now, Sir, I seek 
your protection and guidance on the 
subject. I had raised the matter on 
this very subject and the Minister has 
not been able to give any statement 
in the House with regard to my 
point about the parliamentary impro-
priety.
MR. SPEAKER : He sent a letter 
Yesterday

PROF. P. G. MAVALANKAR: I am 
satisfied with what he has said But, 
the reason why I am raising this be-
fore I ask the question is because 
certain important parliamentary 
principles are involved. Before that 
question of mine has been replied, as 
you will see, there have been persi-
stent press reports wherein his own 
Ministry officials go about publicly 
having a debate on these matters 
which should really take place m the 
House, not outside. For example, in 
The Hindustan Times of 3rd August 
there is a long report saying that 
charges of discrimination against 
Gujarat are baseless. Who say they 
are baseless? The officials of the 
Ministry.

MR. SPEAKER: You kindly come 
to the question.

PROF. P. G. MAVALANKAR: My 
point is this. When we are sitting 
here in Parliament, in Delhi officials 
go on making statements “we are 
sorry” or “we are not sorry”. It is 
for the Minister to reply. How can 
the officials say this? When the 
Minister was good enough to meet us, 
the Gujarat MPs, look at what the
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officials did, what they said through 
the press release. It is a very serious 
matter. They said:

“apparently, the MPs (meaning 
the Gujarat MPs) were satisfied 
with the Minister’s explanations, 
but the issues have once again been 
raised by the Chief Minister.”
Sir, we want your guidance on this 

point.

MR. SPEAKER: Mr. Mava’.ankar,
this is Question Hour.

PROF. P. G. MAVALANKAR: You 
kindly direct thlT Minister not to allow 
the officials to go about giving state-
ments about MPs when the Parlia-
ment is sitting. It is our privilege.

AN HON. MEMBER: Even other-
wise.

PROF. P. G. MAVALANKAR. Yes, 
even otherwise. The Chief Minister 
of Gujarat said, and I repeat it, the 
OStNGC has not given proper guid-
ance to my esteemed friend; he says 
the ONGC have misled the Minister; 
there is a feeling of neglect all over 
Gujarat.

MR. SPEAKER: You are making
a statement, which may be relevant 
but not in the Question Hour. Now 
you are in the Question Hour. You 
have to come to the question. Your 
statement may be relevant at differ-
ent times; I do not know. If you 
give me notice, I can go into it. But 
we are now on Question No. 327. 
Please come to Question No. 327.

PROF. P. G. MAVALANKAR: I
had raised the point then and I have 
raised it now. The point I raised and 
the point of the question are the same. 
That is why I raised it. Anyway, I 
abide by your ruling.

My first question is this. in view 
of the fact that the people of Gujarat, 
by and large, are carrying a grievance,

rightly or wrongly—it is for the Mi-
nister to prove by facts—I feel right-
ly, that the Government, the Ministry 
and the O&NGC are simultaneously 
apathetic to the demands of Gujarat 
and over-enthusiasticalJy partial to 
the demands of Maharashtra__ (In
terruptions) i am supporting Maha-
rashtra and Gujarat, because I am 
for India; sneaking personally, I am 
for both Gujarat and Maharashtra. The 
point is, I am interested in gas and
oil being properly utilised. The Guja-
rat Chief Minister, who belongs to 
his 0wn party, has repeatedly said 
what I am now saying. Therefore, it 
is a fact that the Government of India 
has not fulfilled its assurance and 
promise, given inside Parliament and 
outside Parliament, more than once, 
that the construction of a pipeline for 
Gujarat would be expedited, on a 
shore point in Gujarat, and that the 
Bombay High gas would be given to 
Gujarat by the middle of June 1979 
and that it would also be available for 
fertilizer and electricity. Now Maha-
rashtra can use gas for the generation 
of electricitv, Maharashtra can use it 
for fertilizer, Maharashtra can use it 
for every purpose, but the Minister 
says to Gujarat “you cannot”. You 
allow all these things in Maharashtra 

(Interruptions) where is the ans-
wer for this?----(Interruptions)

SHRI ANNASAIIEB P. SHINDEr 
Sir, the Minister is being pressurised 
for regional demands like this. The 
Minister should not answer under 
pressure for regional demands like 
this----CInterruptions)

MR. SPEAKER: Don’t record.
* • (Interruptions)

MR. SPEAKER: Mr. Desai, this is 
the question hour. One day we wast-
ed on language; one day on Maha-
rashtra and Gujarat. Everybody says 
“we are for India’’, but India is Guja-
rat or India is Maharashtra; that is 
the line of argument we are hearing.

••Not recorded.
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AN HON. MEMBER: There is im-
balance between the two.

MR. SPEAKER: There should be 
no imbalance here.

SHRI SAUGATA ROY: There are 
two standards—one for Maharashtra 
and one for Gujarat.

There is a Janata Government at 
the Centre.

MR. SPEAKER Wherever there 
may be imbalance, there should 
not be imbalance in the Parliament 
Let us go on. (Interruptions)

SHRI VASANT SATHE: The way 
Mr. Mavalankar has exploded shows 
that there is enough gas in Gaujarat..
(Interruptions)

MR. SPEAKER: You are now try-
ing to prove that there is enough gas 
in Maharashtra also. (Interruptions)

SHRI H N. BAHUGUNA: I have 
great respect lor Prof. Mavalankar 
and I can assure him and the House 
that there is no discrimination what-
soever m dealing with the issue of 
bringing gas to India from off-shore 
that is normaly called ‘Bombay High’ 
or ‘North Bassien* or Tapti area, 
different areas and since luckily for 
us both Gujarat and Maharashtra have 
got the capability to convert that gas 
into fertiliser, the Government have 
decided to use this facility in both the 
places by setting up two plans of 
equal size both in Maharashtra and 
Gujarat. Neither of them is going to 
come before 1982-83. (Interruptions)

*nnrt • fronprft at »mr »r 
f ,  v t  *rm  | ,

SHRI H. N. BAHUGUNA: Mathura 
is quite safe.

SHRI D. D. DESAI: Mathura can 
come here. But he is diverting. (In- 
terruptions)

SHRI H. N. BAHUGUNA: I hooe 
hon. Shri Desai will accept that a 
humble man like me also has a right 
to speak. (Interruptions) I am mere-
ly making a submission. It is for the 
House to reject it. But I have a right 
to make my submission. So far as 
the question about gas is concerned, 
it is again wrong to say that the 
infra-structure that we are allowing 
to be built in Maharashtra, we are 
refusing a similar infra-structure be-
ing built m Gujarat. This is not cor-
rect. The total gas which is being 
brought to the shore is 0  8  mil-
lion. Maharashtra is being given
0 .8  million from there and that is 
what Maharashtra is getting because 
fertilizer is being converted for the 
whole country. The Trombay Ferti-
lizer Plant of Government of India, 
owned by the Government of India, 
not by the Government of Gujarat or 
Maharashtra, will be receiving m a 
feed stock. Therefore, it is no fav-
our to Maharashtra. (Interruptions)

SHRI CHOWDHARY BALBIR 
SINGH: The beneficiary is Maha-
rashtra

SHRI H. 1ST. BAHUGUNA; Mr. 
Chowdhry Balbir Singh sees Tata 
all round. I cannot see Tata all round.
I can only request him to see the 
reason also along with Tata. The point 
is very simple We have used Tata. 
We were flaring that gas off-shore.
(Interruptions) Well, I use them. (In
terruptions) I refute the insinuation. 
This is less than fair. We have not 
favoured anybody because that gas 
wag flaring off-shore—I leave it to 
the judgement of the House—whe-
ther we should allow t0  take oil, be-
cause when we take oil, gas comes, 
either I bring it to the shore and make 
some use of it or I let it go 
on flaring up Now the gas that 
was brought to the shore was burn-
ing without any result. We have brou-
ght to the shore and till such 
time as we can build the full capacity 
of fertilizer,—there are no two 
plants—we are giving what re-
mains after use at Trombay to 
Tata for use for conversion into
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heat and therefore, energy. Now 
this arrangement, an interim one, 
will be stopped the moment the fer-
tilizer plant comes. But that is the 
arrangement which at best can last 
upt0  1982-83 if we bring all the gas. 
If we do not take Bombay High and 
a decision is taken by the Govern-
ment, not to work the Bombay High 
field at its full level and deplete at 
the current level then the gas that 
will come to the off-shore can be 
stopped even now. Tata can stop 
any day even in January 1979 or 
June 1979 depending upon the exigen-
cies of the developments on the 
Trombay cite and we can make use 
of the whole gas for converting it in-
to fertilizer.

Therefore, Tata is only an interim, 
stop-gas, arrangement mid-way bet-
ween full use and partial use and no 
use. We have chosen partial use. 
We are not favouring anybody. When 
we tell Gujarat to please accept the 
gas, we want to make the best use of 
the gas. Let it be converted into the 
best possible economic value. I do not 
think Prof. Mavalankar would like 
to get 2  paise less from that gas than 
what it can really give us. On that 
score on economics, I am willing to 
consider and discuss with anybody, 
including the Members of Parliament.

Just on a point of clarification, I 
am one who respects this august 
House as the highest body, the sup-
reme body and the sovereign body 
expressing the will of the people. I 
had no intention to insult the House 
or do any such thing. Firstly, I was 
not making a policy statement; it was 
a question of details. But that also 
became necessary because Gujarat 
MPs led by Mr. Manubhai Patel 
wanted t0  meet me in the Gujarat 
House. I accepted the invitation. 
The Parliament was in session. They 
had asked for an informal meeting 
with aU the Members of Parliament 
at the instance 0f the Members of 
Parliament. I went there. Luckily. 
Prof. Mavalankar was also there. I 
put across my point of view. At the

end of the meeting I found that two 
press men were sitting aU through 
there. Someone drew my attention to 
the fact that two press men were sit-
ting. Therefore, 1 told them, “Look 
here; please do not gove out anything 
to the press ot what all transpired 
here.” I did that because 1 am aware 
of the fact that “gas” has become a 
very explosive thing in Gujarat.

1, therefore, share the concern and 
anguish of Prof. Mavalankar m the 
matter. My difficulty was that if X 
did not meet the press myself, the 
press would have carried all sorts of 
tales and it would have been very 
difficulty to be helpful to the people 
of Gujarat in understanding the situa-
tion and reducing the tension. I did 
that with the best of intention. There 
was no other intention except that.

PROF. P. G. MAVALANKAR: I
fully appreciate what the hon. Minis-
ter has said. I am grateful to him for 
the assurance that he has given. May 
I repeat that I also view this matter 
entirely from the national point of 
view, and I want everything 
to be based on techno-eoonomic and 
factual data, not based on any regional 
consideration.

In this connection, may 1 ask one 
thing, more? In his own statement 
which is fairly elaborate, he has men-
tioned in th e  third and last paragraphs 
about certain feasibility study reports 
of the ONGC and his Ministry. May 
I know when these study groups were 
appointed, who were the members and 
what were th e  terms of reference and 
which were th e  aspects they were to 
look into and, when their reports are 
to be ready, and how soon the Gov-
ernment will come to a decision so that 
the construction of the pipeline on off-
shore point in Gujarat will be started 
as soon as possible and, in case Guja-
rat needs gas for the Industries which 
he accepts on techno-economic ground, 
Gujarat will not be deprived of the gas 
so that the industries can develop pro-
perly?
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SHRI H. N. BAHUGUNA: 1  want to 
.give one assurance without any string 
attached to i t  The current require-
ment ot gas in Gujarat of about 2.2 
million cubic metres will continue to 
be supplied till such time as the Bom-
bay gas comes as a substitute. Lucki-
ly for us, we have found more on-shore 
gas at Dupka and one more place. The 
Ankleshwar oilfield has proved more 
reserves than estimated earlier and, 
therefore, it is working better, than 
expected. Xt has now been geological-
ly possible for us to state that we shall 
supply the gas to the existing units 
and for domestic use also I am not 
touching any point anywhere. Where-
as we are giving about O.ff million 
cubic metres per day to Tata in tur-
bines, in boilers, etc., we are also using 
the gas in Gujarat for domestic pur-
poses Therefore, the quantity of 2.2 
million cubic metres of gas to Gujarat 
will continue to be supplied upto 1982- 
83. If there is any additional use, we 
shall certainly look after that use and 
make proper arrangements.

Only one thing 1 must add. There 
is some new demand that the foodstock 
for fertiliser which is LSIIS today is 
converted into a gas. The earlier 
licensed unit is for LSHS and the con-
version of LSHS to feed-stock gas will 
pose problems. It is LSHS which is 
being produced at Koyali refinery in 
Gujarat. What do I do with it? 
Therefore, I would plead with my 
friend Mr. Mavalankar to help us in 
this matter by viewing the whole ques-
tion in its proper perspective and help 
us also to correct our mistakes, if any.

MR. SPEAKER: You have not ans-
wered his question about the Study 
Group.

SHRI H. N. BAHUGUNA: The Study 
Group was set up about eleven months 
ago.. . .

MR. SPEAKER: Who were the
Members? 

SHRI H. N. BAHUGUNA: Some offi-
cials from my Ministry, some officials

from the Planning Commission and 
some officials from th e  Gujarat Gov-
ernment also were on the Study Group 
for utilisation of off-shore ga$ in Guja-
rat. T he report on the gas pipeline is 
being examined by ONGC.

PROP. P. G. MAVALANKAR: I
shall be grateful if all this information 
is laid on the Table of the House.

SHRI H. N. BAHUGUNA: I will.

PROF. P. G. MAVALANKAR: Thank 
you very much.

SHRI H. N. BAHUGUNA: But I
must say that Government has taken 
no final decision on that.

PROF. R. K. AMIN: The most im-
portant question, as the Hon. Minister 
knows, is as to why you differentiate 
between Bombay and Gujarat in this 
regard? You never asked Bombay 
‘How much gas are you going to use' 
and switch-over facilities have also 
been given to Bombay. For example, 
Bombay people can use it for electri-
city generation. But this switch-over 
facility is not allowed to Gujarat 
Moreover, unless and until you fix up 
the location, how can you ask 'How 
much gas can you use for a particular 
purpose’ so far as 'Gujarat is concern-
ed?

So, the most important question he 
has to answer is as to why he should 
differentiate between Bombay and 
Gujarat in this regard. Can he say 
that Gujarat will get the same treat-
ment as Bombay is getting in this 
regard?

SHRI H. N. BAHUGUNA: I again 
want to repeat that I have no quarrel 
with Bombay versus Gujarat or Guja-
rat versus Bombay. We are using in 
Gujarat today 2.2 million cubic metres 
of ga$ and nobody is questioning our 
right to do so. The Professor will be 
happy.. . .

PROF. R. K. AMIN: I will be happy 
if you can given switch-over facilities.
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SHRI H. N. BAHUGUNA: If any 
switching-over is possible, there also, 
it has to be in relation to the practi-
cal economics of the whole thing.

Bombay and Gujarat are having the 
same treatment, and Maharashtra and 
Gujarat are having the same treat-
ment.

SHRI HITBNDRA DESAI: It is not 
only Gujarat and Maharashtra, but 
the whole nation is very mucti con-
cerned with the outcome of Bombay 
High. I would only like to know from 
the Minister whether an assurance 
was given at the highest level that the 
pipeline in Gujarat will be completed 
in June 1979 and that it has now been 
found not possible, now that the feasi-
bility study has been received and is 
being examined by the ONGC, to fulfil 
this target before June 1»79?

SHRI H. N. BAHUGUNA: I admit
that such a promise was given and 
such a communication was mad*? but 
that it is no more possible to fulfil that 
promise, not because of any malafide 
reasons but because there are honaficle 
reasons. I had explained at the meet-
ing of the Members of Parliament— 
luckily, Mr. Desai was also there__

SHRI HITENDRA DESAI: But we 
were not satisfied.

SHRI H. N. BAHUGUNA: I am
again saying that we did make such a 
communication to the Gujarat Gov-
ernment—that the pipeline will be 
completed by June 1979, but currently, 
it does not appear to be either neces-
sary or practicable, because the end 
use of that gas is yet to develop, and 
it will develop only by 1982-83. There-
fore, the investment of a huge amount 
of Rs. 80 crores or 100 crores on a 
pipeline which will remain idle till 
1982-83 appears not to be reasonable.

Difference in salaries of lowest and top 
most Railway* Employees

*330, SHRI HARGOVIND VERMA: 
Will the Minister 0f RAILWAYS be 
pleased to state:

(a) the average difference between 
the salaries of the lowest category 
employee (casual labourer) and the 
top most officer (Chairman) on the 
Railways;

(b) whether this difference is in the 
ratio of more than one is to ten (1 :1 0 ); 
and

(c) if so, the steps being taken to 
reduce it?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
to ((c). A statement is laid on th» 
Table of the House.

Statement

(a) Casual labourers on Railways 
are appointed on daily wages which 
are fixed in consultation with local 
civil authorities and they vary bet-
ween Rs. 3.50 and Rs. 10/'- per day. 
The average daily wage, however, 
comes to around Rs. 5.50 per day. On 
this basis, monthly wages of si casual 
labourer appointed on daily rate would 
work out to Rs. 165.00 per month.

The Chairman, Railway Board—the 
top executive on the Railways—gets a 
pay of Rs. 3,500 (fixed). The diffe-
rence between the average monthly 
■wages of a casual labourer and the 
Chairman, Railway Board, works out 
to Rs. 3335.00.

(b) The ratio between the average 
wages of a casual labourer on daily 
wages and the top executive works 
out to 1 :2 1 .2  on pre-tax basis and 
1:6.5 on post-tax basis after taking 
into account the standard deductions 
only,

(c) The casual labourers appointed 
on dally wages are, however, not regu-
lar Railway employees. A casual labo-
urer working on Open Line, on com-
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pletion ot four months’ continuous 
service, is afforded temporary status 
and is fixed in the lowest revised 
scale of Rs 196—232. The total pay 
drawn at the mean of the scales by 
such a casual labourer in the lowest 
scale including dearness allowance, 
works out to Rs 336 per month The
difference between the salary plus
dearness allowance of such c casual 
labourer and the Chairman, Railway 
Board, works out to Rs 3,164 
(Rs 3,500 minus Rs 336), which gives
a ratio of 1 10 4 on pre-tax basis and
1 8  on post tax basis after allowing 
the standard deductions only
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9t*T»T HT^ TT1 T T  AT* #  T 9  f r  *1? TTC
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w  R Oi <3 t t  T t^  w r s r
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A *  rn%  * W ^ :  ?ft S t T  t  a ft
^ r t t  T t  f r o r r  ^  ^  ^ v t f w i T ^  i

f f t o t r o % f t T # t o  t r 0 t t  a ft  f a p p f r ^ r » R T | ,  
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’HJrtOT $ n$t,
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$ tf  t  zt* t f t  tf  • tf »q» tf  gtf tnart
•«t t  fotf fW «nfc f  1 wrc
v r*  wrt vHvrrt «ft *

WHw fart "ft ̂  *nrr t t  
tw% # f?=rtr fare g 1 <PTi wfr *i?t
<<hhih vt  *rersr ?rft |  1

SHRI K. A. RAJAN: Regarding fixa-
tion of daily rate it is reported that 
•the civil authorities in the respective 
Areas fix those daily rates conncerning 
railway workers. This is a unique or 
peculiar feature in the Railways. There 
are so many undertakings where the 
daily rate is fixed by dividing the 
minimum monthly wage by JO .

AN HON. MEMfiER: By 25.

SHRI K. A. RAJAN: I would like to 
know from the hon. Minister whether 
it is not fair, instead of relying on the 
civil authorities to fix the daily rate, 
to have the daily rate fixed on par 
■with ,or relating it to, the monthly 
minimum emoluments—as is done 
in other industries.

PROF. MADHU DANDAVATE: As I 
have made it very dear, the average 
minimum wage that has been prescrib-
ed by the Central Act is Rs. 3.50. In 
the lowest rung of employment, the 
various types of workers get a daily 
wage between Rs. 3.50 and Rs. 10.00..

SHRI N. SREEKANTAN NAIR: Are 
you not ashamed? (Interruptions)

PROF. MADHU DANDAVATE: I 
share with you the sense of shame. I
agree with you; I do not differ. That
is why it has been our constant effort 
to see_that the general economy of the 
country is improved, and we want to 
-see that the standard of living of the 
workers is also improved. I have 
only stated what are facts as they 
exist today.

t f  rm midtr fag: warer , *ttf
VTWtWTV <n*TT#, WlCl Pi <i*i 1

1 qtffV tf  vwt* tf
tfftnr tf  #» *tf

TT tf  *tfVTT *T«TT V#*
ft | i  wwnctf wrfltf

t f t  'urmtf t  totftf tffiwrtf ntf t  1
*  <*v:€mr |  1

tf  WJ»I (  f f
mrnr̂ drefnjf tf  tffvc  tw ttf i%’tartar 
t t  ft«RT tfnr f  ? irro t t*t *tff*
fftflprr fafiwitfw mm*itf
t f  o rtit wwr t t  jjfiiftpr 2 s if so
ffrr srft ml  $ 1 ftrdhr *rti 
t t  fircrrr ̂  tfarr $ , ♦ tppnw t  t* v
wriTift t f  iffr ** foraar % t vrf 
tf  tf irf  1
TOtfrrtf ftfvrr wt* # *tf tf tf  m  
irnftrt ? wnctff <nrftr$tf 3 #* wm*?'

t f *  »m  t w $  : ft ,J is * r a  t o t  
TUfflrr g w ^$f ifinr vr tnmr ̂ f i s n i  

#  H 'iJ’Cl *pt h t v y p w  VT $rrr?r 
*n|V 5 1 ft tf  wnwtf vr tf  srrrsf 
$  1 fatr irfainrsr wrt t o  t f  t t -
*f¥TT TOT ^Tf?n t  t f t  3*WT 
VTfT *T?m  1 1  * * * n jF T S J V tf iW f  f f v  t f
vifW r *rf*rfatf Wri fprrt qnmwitf$
(■wm ) 1 tf m  $bt  $ w»
f̂anr vr *nmr ^  ^rrt «rf wr tf 

wf5(rv qftfwfntf # aprr fm w r  |  1 
t f t f f w  ^  V R  «TR V T grt,

wr fir fntqftaar tf, 
firnrmfr tf, srovmrtf tf frot 
^  ^ ^rt * wvnx fror vr t  •
f r t f  w  ij*nt v fem  ^  rrv vrrt h  v g r  f v  <nf 
*nr t f m r  jr | t Pp  # t f
?̂PTT ift V lf^ T  f  fVH T f v  vrfn^i

1 1 «rtf tf  # qf?fr<ft<ii t, 1 1  % 
htt ^at»t^ t t f  1 1 (smremr) *nf4%wns 
fuwr S fv imnfinr . vr fsr«ii ?r <PT?r 

tf  ifirv I, gWv wrart ttjiw 
Trtf t  ivatf tf g 1

SHRI DINEN BHATTACHARYA: In 
part (c) of his statement the Minis-
ter has stated that the casual labour 
working on open lines, on completion 
of four months continuous service, are 
afforded temporary status. May I 
know whether the Minister is in a posi-
tion to state to this House categorically 
that this statement that he has made 
is correct? On the other hand is it nol 
a fact that after every four months the 
name of the casual labourer is chang-
ed? Instead of Mr. Ram be is now 
called Mr. Kam and in this way hi 
continues to remain a casual labourer
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Sor year# together. Is this not a *actT
12 not, will the hon. Minister Vrtndly 
tell the House bow many casual labou-
rers have been made temporary as per 
his statement in the last one year?

AN HON. MEMBER- The question 
does not arise.

SHRI DINEN BHATTACHARYA: It 
arises.

PROF MADHU DANDAVATE: The 
hon. Speaker has allowed it I think 
it does arise out of the written ans-
wer.

MR SPEAKER Nobody wants to 
hear th^ answer

PROF MADHU DANDAVATE. As 
far as the provisions and rules are 
concerned, it is very categorical that 
when the casual worker on open line 
completes and puts m work for four 
months, he is expected to be .jiven 1  
temporary status

SHRI DINEN BHATTACHARYA- 
Expected

PROF MADHU DANDAVATE Ac-
cording to the rules, he is to be jiven 
temporal y status But the hon Mem-
ber has pointed out that there are 
cases in which this temporary status in 
not awarded In that case, it is no 
doubt an aberration and if any «-uch 
cases arc pointed out to me, instead of 
perpetuating that aberration, I will try 
to correct it

SHRI DINEN BHATTACHARYA: 
Thank you.

ft fwwr fr ft? 
F*rpfta fM w  ft 3—so
$  1 0 - 0 0  *«rrr n*r ftaa ftrr anft fr1
w  Tpsffor trtar sftr fta inn^t rr s-so 

wt fr7 wtNft
ftwrr ft to* ft annr ft 
«jp*T to t  fr fr 3 * tPw frasft 3ft 

’ & *st mu* 4- so <t*nft fr, ^trc 
sriha ft 4 - 5 0  %ftt 3—so Ttsitfl- 1 %fK to  
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# 1  ft *war «iiyu g fr Trefor qih* s-so

fr at **rft af* Sir ft 5 - 5 0  tfav 
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qsfinft *fT wrufft* i
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«nf T r s^ ^ N r fr i f l f t a s ^ f r f r  

«HW»r «rr «p?V qr 3-50  fr *ftc
<rt 10-00 fr w*pc to v t

fiT*n arnr at 5-50  w tt  fr 1 av  w  
aÔ ti jtk t$t fr fr Frpfhr ftrfaw OT*ftfT̂ t 

am *mnr afam  vtft va t*  a$r «fV t v  
f ro  mtantfr fr 1 t*rft «fta*it*r*ST TOft- 
^a % »rt*n vt fr 1 arfr

f w *  Tft jjtfr imqrfrarn:
«prft *  arc r  aasfat vt t o #  i

inimt f**r faa %ar
s fa r  *nr$ft t t  *$m  frm  t o t  fr at ^rnvt 

3— s o  wrr frfavtftsmftfr 1 4farn: 
*nftft a fr o x ftv r  %mfr aaTO a*itfaa 
aft fawn-™ fta*nnsr fr fwr to t  fr 1 
<Ptf rnft V3»5WT ftlT ST̂V f r f w r t *

wrnr *** % an* sr
f’TTT ^ ptt  ?rt wtr wavt Pbt  ft
fitWt «rr 5T T«r f?m t o t  ^  t eftwr 
f̂râ spr ftarr % 7 - 8  %

nw it ?T»r t o  fr aw gf*wt wrr 
fRa f at w t ?!̂ t f?TRa*T fta ^ R  ^ft 
firrr t o t  fr ’

sfto m  i « a f t - f t p m
§ f I ft1 ftRT ft iaRT ’̂TRTT f ft> 
vr^T ^ warfiv 'ITT a r  v3^hh 

vt «t«tt «pm vra gw f t  at 
s**ftrft f*^r t o t  1 «r*rc ^ f t  

«rT*ft' t?t fr at i?r fsnnrt ^ ftrem; 
fr 1 %prr atfta ft *rrft fr at

art ft ^ to t  gm 1 
ft w ia  a t̂ vfit t  ftPsa t o  ft avfhft
WT T f’TTT V*Q1T 3̂5TT*TT I

Steps to meet Increased Demand of 
Railway Wagons

*331 SHRI C K JAFFER SHA- 
R1EF Will the Minister of RAIWAYS 
be pleased to state

(a) whether the demand for Rail- 
way wagons in the country is increas-
ing due to movement of grains and 
the increased requirement of the In-
dustry;
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(b) if so, how far the Railways are 
capable of meeting the demand; and

(c) the steps taken or proposed to 
.be taken to meet the increased demand 
of Railway wagons?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
to (c). A statement is laid on the 
table of the House.

.27 Oral Answers

Statement
(a) Yes, Sir.

(b) and <c). In accordance with 
accepted economic principles, rail 
transport capacity being heavily capi-
tal intensive, is created on the basis of 
anticipated average traffic offering 
throughout the year rather than -.-elat-
ing it wholly to peak demands in iso-
lated periods, and also on the basis oi 
certain accepted norms in operation, 
like loading and unloading of wagons 
being done within the free time allow-
ed, absence of violent fluctuations in 
the pattern of traffic, movements in 
block rakes specially of bulk commodi-
ties and for bulk consumers, etc. In 
this context, rail transport capacity 
available is considered adequate to 
meet existing demands. However, 
some periods of imbalance in demand 
and available capacity, which cannot 
strictly be termed as real shortage, are 
not wholly ruled out at presentf be-
cause of the fact that railways are re-
quired to undertake large-scale un-
planned and irrational movements and 
due to sPurt in demands of seasonal 
traffic.

The following steps continue to be 
taken to ensure that rail transport 
capacity does not lag behind the traffic 
demands:—

(i) Advance planning is made to 
develop additional rail transport 
capacity commensurate with antici-
pated demand of traffic in consulta-
tion with concerned Ministries and 
Planning Commission.

(ii) Progressive dieselisation, elec-*' 
trification and modernisation of 
track and of the signalling syatem 
to increase throughput and to apeed 
up movement.

(iii) Progressive conversion of the 
metre gauge sections into broad 
gauge, wherever feasible, depending 
on availability of funds, to make for 
increased throughput and elimina-
tion of break-of-gauge tranship-
ment.

(iv) Provision of rolling stock on 
additional account to the extent re-
quired subject to availability of 
funds. In the current year Rail-
ways have undertaken an enhanced 
procurement programme for 13,000 
wagons.

(v) Increase in movement of block
loads, if necessary even by persuad-
ing the big consumers to have their 
own dumps/stock-y ards/storages
and the trade to club their indents 
to facilitate formation of point 
rakes or directional rakes which 
eliminate transit delays by reducing 
handling at inter-mediate yards.

(Vi) Road bridging, wherever feasi-
ble, to eliminate uneconomical rail 
transport over short distances.
(vii) Tightening up of supervision

and steamiinging of operation to 
ensure maximum output by way of 
reducing avoidable detentions in
yards, transhipment points etc.
(viii) Minimising incidence of Jama 
ges and speeding uo of repairs of 
wagons and other rolling stock.
SHRI C. K. JAPTER SHARIEF: Sir,

I would like to know from the hon. 
Minister— 1 have gone through the 
lengthy statement which has been laid 
On the table of the House—particularly 
when my question is pertaining to the 
availability of railway wagons, how 
much money has been allocated lor th* 
manufacture of more wagons fO thsft 
the shortage of wagons can be meted 
out according to the needs of to-day?

PROP. MADHU DANDAVATE: Sir, 
the amount required for an additional
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programme of 13,000 wagons ha» a! 
ready been done. We have to fulfil 
that target.

SHRI C. K JAFFER SHARIEF: My 
second supplementary is this There is 
one valid reason for the creation of 
the shortage of wagons. Not only that. 
The difficulty is also being faced both 
by many industries and the Govern-
ment for the movement of foodgrams 
etc Maybe, that is because of the 
good reputation that the Railway 
Minister is enjoying for the many 
number of railway accidents’ Mav 1 
know from him as to how many of the 
wagons have been damaged7 What 
are the causes for the shortage of 
wagons as also in the movement of rail 
traffic7 And what steps has the Rail' 
way Ministry taken or is trying to 
lake to overcome difficulties7

PROF MADHU DANDAVATE The 
total number of Broad gauge wagons 
at the disposal of the railways is about 
3,97,000, about four per cent of the 
railway wagons roughly are suck and 
damaged That comes to about 16 0 0 0  
roughly So, we can say that out of
3,97,000 wagons over 3 70,000 wagons 
are available And if the normal lead 
were to be about 10 or l i  days, that 
means tumround of wagons, starting 
from one point going to the extreme 
point and coming back—we call this 
as tumround of wagonsi—and if that 
were to be 1 0  days then we can say 
that our daily requirements of wagons 
are totalling to 35 000 wagons If we 
multiply this by 10 we require 3,50,000 
wagons We have got 3,70,000 wagons 
perfectly intact But the difficulty is 
that because of the change of the struc-
ture of the pattern of traffic, the ave-
rage lead has gone up As a result of 
that we have to provide more wagons 
for the imported fertilisers There 
was one month’s strike in Singarem 
colliery, which factor lead to our lost 
traffic to the tune of over 7  lakhs 
tonnes Then due to this strike we had 
to take the coal right from Bengal, 
Bihar and right upto South, as a result 
the lead increased That is why, in

spite of 3,70,000 our present stock 
wagons, as explained by me we have 
placed an order for additional 13,000 
wagons and we shall try to meet the 
situation

«ft wtw swm wrtt • ft »rafr 
ft ^ tt fcfr
ajsr fwnr ft sitf # rrft
* fin; wrer vttot ** 
wft f  a n  n m  ft v t
*rwm ft*tf ŝnft £ «m t o*
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ẑft *̂rft 5W ft fawr t
fv *PTT HUfli flft 5>T TO*T <TT ffTO

«rtf vrft cit vr ̂
w  f̂tft ^  kn 1 f*ift

tf 1

WRITTEN ANSWERS TO QUESTIONS
Trains held up en route due to break-

down of locomotives

•324 SHRI K PRADHANI Will 
the Minister of RAILWAYS be pleased 
to state

(a) the number of trains held up en 
route during the last six months due 
to breakdown of locomotives,

(b) whether such breakdowns have 
occurred on mail and express trains 
also, and

(c) if so, what steps are proposed 
to be taken to ensure that such break- 
downs do not occur in future’

THE MINISTER OF RAILWAYS 
(PROF MADHU DANDAVATE)
(a) The number of passenger trains
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held up enroute due to breakdown of 
locomotives during the last six months 
ending June 1978 is 2332.

(b) Yes, Sir.

(c) Since Railways have a large 
number of Steam, Diesel and Electric 
locomotives, such breakdowns cannot 
be ruled out altogether. A system of 
preventive maintenance schedules 
exists on the Railways which is based 
on periodical analysis of loco failures 
by Research. Designs and Standards 
Organisation, Zonal Railways and 
Railway Board representatives. Con-
tributory failures of staff are taken 
up, besides issue of related technical 
instructions for the guidance of loco 
crews and maintenance supervisors. 
These instructions are also incorporat-
ed suitably in Refresher Courses for 
the start concerned. Failures of 
material are appropriately investivated 
and followed up through design modi-
fications, Railways, performance in 
this respect is very closely monitored 
at the highest level.

Cooking Gas connection in Tribal 
Areas in Orissa

•328. SHRI SARAT KAR; Will the 
Minister of PETROLEUM AND FER-
TILIZERS be pleased to state:

(a) whether there is any proposal 
under the consideration of Government 
to sanction some more new cooking 
gas connections in the State of Orissa 
particularly in the tribal areas; and

(b) whether the Government of 
Orissa had also approached the Central 
Government in this regard?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI II. N. BAHUGUNA):

(a) Liquefied Petroleum Gas (cook-
ing gas) is being marketed in Orissa 
by the Indian Oil Corporation Limited 
and Hindustan Petroleum Corporation

Limited (Visakh Marketing Unit, 
formerly known as Caltex). Indian 
Oil Corporation has at present, plans 
to enrol approximately 6 ,0 0 0  new 
Indane connections in Orissa during 
1978-79 through their existing distri-
butors who are located in Bhubanesh-
war, Berhampur, Bala so re, Cuttack, 
Puri, Rourkela and Sambalpur. In
view of the tight availability position 
of cooking gas, it has not been possible 
for the oil companies to release new 
cooking gas connections on a large 
scale or extend LPG marketing to 
newer areas. The availiability of LPG 
is expected to increase substantially 
from 1980 onwards when it will be
possible for the oil companies to
review the position and to extend 
LPG marketing to smaller towns and 
rural/tribal areas based on the follow-
ing considerations:—

(i) anticipated customer poten-
tial;

(ii) nearness to the market from 
the source of supply;

(iii) availability of safe-commer- 
cial mode of transport;

(iv) maximum utilisation of
distribution equipment; and

(v) viability of operation.
(b) No, Sir.
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Indo-Earope Rail Link

•334 SHRI P RAJAGOPAL 
NAIDU

SHRI RAJENDRA KUMAR 
SHARMA

Will the Minister of RAILWAYS 
be pleased to state

(a) whether rail link between India 
and Europe will be established, and

<b) if so v. hen’
THE MINISTER OF RAILWAYS 

(PROF MADHU DANDAVATE)
(a)and (b) At present, the Indian 

Railways are connected with the 
Pakistan National Railways, and the 
latter with Zahidan on the Iranian 
State Railways, via Mirjavoh The 
existing system thus provides for a 
through international rail movement 
from India to Iran upto Zahidan

There is a missing rail link in Iran 
from Zahidan to Kerman, around 950
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kilometers xn length the construction 
of which would involve substantial 
capital investment by the Iranian 
Government Only preliminary sur-
veys of this link have been done but 
no decision has so far been taken by 
the Government of Iran about taking 
up construction

Once Zahidan is linked by rail with 
Kerman the Indian Railways would 
get connected with the European 
railway networks through the Middle 
East and West Asia
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Agreement by ID.PL. with M/M. 
Pharmafin, Italy

•336 SHRI MOTIBHAI R 
CHAUDHARy

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state

(a) details of the agreement made 
during last three years by IDPL with 
M/s Pharmafin, Italy, date of Presi-
dent’s accord of approval and dates 
on which remittances were made,

(b) what technology has been pro-
vided during last ont year by Phar- 
mdfln to IDPL and how far it has 
helped increased production of bulk 
drugs, and

(c) how many complaints have 
been received against this collabora 
tion details and action taken on these 
complaints9

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)*

(a) The details of agreements made 
during the last three years by IDPL 
with M/s Pharmafin of Italy dates of 
approval and dates and quantum ot 
remittances are indicated in the State* 
ment attached

(b) The strains basic data and 
other documentation including the raw 
material specifications usages yield* 
etc were received and further imple-
mentation as provided in the agree- 
ments Is in progress

(c) Communications from two Hon*- 
ble Members of Parliament were 
received mainly on the need for seek 1 
ing know how and strain for PenicilUm 
with reference to the agreement of 
Hindustan Antibiotics Limited tar
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strains or Toyo Jozo ot Japan. 
Another Hon’ble Member of Parlia-
ment ha* also recently written about 
IDPL'b collaboration in this behalf for 
Doxycycline, with reference to the 
offer of technology by a foreign drug 
company in India These have been

looked into and Government a r t 
satisfied that the Farmafin agreement 
is in order. However the progress of 
implementation of the technology i» 
being reviewed constantly at the 
highest level.

S ta te m e n t

S e r ia l
N o

D “ta ils  of 'V i r e m e n t Dates or 
approval 

to terms of 
collaboration 

by Govt

Amounts remitted vntk 
dates 

(US Dollars)

S ipplv of k u w  h o w technical documentation 
aid  if uuucc tor the manufacture
of O t/3y line H/clatc a 1976 2t,ox> 8-7.77

a Supply of know how strains, technical doeumrn 
titn n  n d  t rhnical assistance for the manu-
facture of

(a ) P itcUlin G Potassium Salt . 60.000

120.000 
140,000

5-3*77
®"7"77
3-8-77

vb) Tctrarycline Hydrochloride 3-3-1977 60 000 

90,000 

83»448

5-3-77
8-7-77

KV8-77

fc) Erythromycin Estolate 1*a-i977

(d) Supply of know how, technical documenta-
tion and technical assistance for the manufac-
ture of Semi-synthetic Penicillin . 3-3-1977

60.000 

9®»ooo
90.000 

10,800

100,000

150.000

100.000

5-3*77
8.7.77

io4J-77

84-3-7*

5-3-77
8-7-77
8-7*77
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Policy regarding distribution of 
Canalised Bulk Drugs

•339. PROF. R. K. AMIN: Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state;

(a) what is the policy regarding dis-
tribution of canalised bulk drugs 
which was prevalent during the last 
three years (year-wise);

(b) whether it is a fact that his 
Ministry have been Issuing letters re-
commending release of raw materials 
during last three years;

(c) if so, details of such letters is-
sued during last three years includ-
ing that of Prednisolone to Warner 
Hindustan Ltd.;

( ! )  t f tf* # o ^ X ? n tf  38,981

( ii)  <Hrtfirw«TTT*r<i»TO 22,02s

( i ii )  4 * r itf infw T $rv*itf 6,966

67,972

(d) whether it is a fact that Warner 
Hindustan were released advance 
quota for Prednisolone for 1978-79 in 
1877-78; .and

(e) if so, details of the letter under 
which it was recommended, under 
what provisions of ITC policy the 
recommendation was made and how 
many such recommendations were 
made in favour of other Arms?
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THE MINISTER OP PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAHUGUNA) 
<a) The policy regarding distribu-
tion of canalised bulk drugs which 
was prevalent during the period from 
first April, 1975 to 31-12 77 is indicated 
below —

DGTD Units —Such units were 
allowed releases of canalised raw 
materials to the extent of best of 
consumption during any of the two 
previous years or the quantity re 
commended by the State Drug 
Controllers whichever was less

Small Scale Units —
(i) Small scale Units having a 

turnover less than Rs one cioie pei 
annum —to the extent of best of 
past two years’ consumption plus 
30 per cent

(I I) Small Scale Units ^ith a 
turnover of Rs one crore and 
above—to the extent of best of 
past two years consumption plus 
15 per cent towards growth

(I I I) All Small Scale Units in 
West Bengil —50 per cent extra 
over the best of past two years’ 
consumption

I
(iv) All new units 1 e units having 

no past consumption of the raw 
material m question—to the extent 
of 150 kgs and 200 kgs for units in 
West Bengal However m the case 
of certain canalised items where 
dosage requirement is small, certain 
minimum quantities were released 
initially On producing State Drug 
Controllers Certificate of having 
consumed the allotted quantities 
the units were entitled to further 
similar quantities

A liberalised policy for release of 
canahsed bulk drugs was announced 
in October 1977 and was put into 
effect from 1 1-78 The salient tea 
tures of the new policy are indicated 
below —

DGTD Unit*— These units would 
be released canalised raw materials 
for 1977-78 to the extent of releases 
in 1978-77 or as per their entitle-
ments based on licensed capacities 
for formulations whichever was 
higher

Small Scale Units*—
(a) The overall additional re-

quirements of 1977 78 and 1978 79 
shall not exceed 100  per cent cf the 
1976 77 allocations of canalised 
bulk drugs for each year

(b) Releases will be made on 
monthly or quarterly basis

(c) New units in the Small Scale 
Sector will be registered on produc-
tion of a photostat copy of the drug 
manufacturing licence issued to 
them by the concerned State Drug 
Controller and a certificate from 
their Bank or the State or Central 
Financial Institution which finances 
them to the effect that their produc-
tion plan as filed with them, warrant 
the quantity of material asked for.

(d) The units seeking releases 
will have to give a certificate to the 
canalising agency that the raw 
materials are lequired for captive 
consumption m their own produc-
tion

(e) At the end of the year, the 
units will furnish a certificate from 
a Chartered Accountant to the 
effect that the material has actually 
been consumed in their own unit for 
production of formulations
(b) and (c) Ministry of Petroleum 

Chemicals & Fertilizeis (Deptt of 
Chemicals and Fertilizers) laid do»va 
paiameters for distribution of canalis-
ed bulk drugs within the framework 
of the Import Trade Control Policy to 
small Scale and DGTD units Clarifi-
cations arising out of the application 
of the distribution policy were also 
given as and when sought The posJ* 
tion with regard to action taken 111
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the Ministry to regulate release* of 
Methyl Dopa during 1975-76 and 
1976-77 has already been indicated In 
reply to part (b) of Lok Sabha Starred 
Question No. 502 answered on 20-12-77. 
During 1977-78, the Department issued 
allocation orders only in respect of 
LrBase to individual units, in accord-
ance with the Ministry of Commerce 
notification No. 42-ITC(PN)/77 dated 
2-7-1977.

As regards the circumstances in 
which CPC were asked to release 1.5 
kgs of Prednisolone in favour of M/s 
Warner Hindustan Ltd. during 1977-78, 
the relevant details have already been 
iurmshed in reply to Lok Sabha Un- 
starre Question No. 8802 answered on
2-5-1978.

In 1977-78 the release of items like 
Crysclic Acid, Citric Acid, Folic Acid, 
Iodme, Betapicolme, Vitamin B-2 
(including Ribeflavine-5 Phosphate 
sodium), Vitamin B-l and Tartaric Acid 
was put under Direct Allotment Pro-
cedure and their releases were made 
to the drug units by the canalising 
agencies without the requirement of 
release orders as per provisions con-
tained in paragraphs 90 to 96 of the 
Import Trade Control Policy 1977-78 
(Vol. I).

(d) Yes, Sir.

(e) No recommendation was made 
by Department of Chemicals & Fer-
tilizers for advance release of Predniso-
lone for 1978-79 to M/s Warner Hindu-
stan Ltd. Similarly, no other recom-
mendations were made by Department 
of Chemicals 8 Fertilizers for advance 
releases for 1978-79 in favour of in-
dividual units.

Payment of Royalty to Assam for 
Petroleum Crude

*340. SHRI PURNANARAYAN 
SINHA: Will the Minister of PETRO-
LEUM CHEMICALS AND FERTILI-
ZERS, be pleased to state:

(a) whether it is a fact that Gov-
ernment of Assam is paid a royalty of 
Rs. 42 only per barrel of petroleum 
crude purchased by the Refineries of 
the country;

(b) whether it is a fact that the 
Central Government pays Rs. 116 per 
barrel of similar crude purchased from 
the countries outside India;

(c) in view of the great disparity 
between the price of crude bought 
from the Middle East and royalty paid 
to Assam, will Government raise the 
quantum of royalty payable to Assam 
Government to at least Rs. 75 per 
barrel considering the poor economic 
condition of the State; and

(d) if not, the reasons therefor?

TIIE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
Royalty at the rate of Rs. 42/- per 
tonne (not barrel) is payable to the 
Government of Assam on crude oil 
and casing head condensate produce 
in the State of Assam.

(b) The average FOB price of im-
ported crude oil is about Rs. 777 per 
tonne (about Rs. 105 per barrel).

(c) and (d). The rate of royalty fs 
based on the selling price of oil, which 
has been fixed at about Rs. 300 per 
tonne for indigenous crude oil produc-
ed from onshore oil fields. The price 
of crude oil in the Middle East is not 
relevant for fixing the rate of royalty 
in India. The existing rate of royalty 
would continue till it becomes due for 
review in 1980.

Release of Canalised Bulk Drugs to 
Non-drug Units

*341. SHRI UGRASEN; WiU the 
Minister of PETROLEUM CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) details of canalised bulk drugs 
released to non-drug units during the 
last three years;
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(b) what were the administrative 
Ministries concerned for such pro* 
ducts, and if action was taken based 
•n the recommendation of such ad-
ministrative Ministries or merely by 
the Ministry of Chemicals and Ferti-
lizers, names of firms, quantities re. 
leased year-wise during the last 3 
years, and

(c) under what provisions of policy 
was this done when administrative 
responsibility of Chemicals Ministry 
stands only for drug-manufacturing 
units?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) Canalised drug items are distri-
buted through State Chemicals & Phar 
maceuticals Corporation of India (CPC) 
and Indian Drugs & Pharmaceuticals 
Ltd (IDPL) In so far as IDPL is 
concerned non drug units obtained ’■e- 
leases of Vitamin B 1 Vitamin B 2 
and Folic Acid during the last 3 years 
to meet their requirements for fort' 
fication of processed foods as per de 
tails given in the attached Statement

As regards the canalised items re-
leased by CPC to non-drug units, infor-
mation is being collected and will oe 
laid on the Table of the House

(b) and (c). In the Import Tirade 
Control Policy 1975-76, it was provided 
in Section III that in the case of 
Actual Users engaged m the manufac-
ture of processed foods, release orders 
in respect of the above mentioned items 
would be issued by the licensing autho-
rities on the concerned agency In the 
Import Trade Control Policy for
1976 77, these items were included >n 
Section III (Group B) which contain-
ed items, release of which would be 
made by the canalising agencies on 
the basis of release orders to be issued 
by the licensing authorities During 
these two years, therefore, releases in 
respect of the aforementioned Items 
were made by IDPL on the basis of 
the release orders issued by CCI &, E

Dunng 1977 78, the HC Policy (vide 
Section III—Group ‘A’), provided that 
Vit B-l, B-2 and Folic Acid would be 
released by the canalising agencies 
under the policy of Direct Allotment 
without the requirement of a release 
order As an additional safeguard 
against mis utilisation of these items, 
it was decided in the Deptt of C&F 
that releases to non-drug units should 
be made by the canalising agencies, 
after making a reference to the Deptt. 
of C&F and such releases should be on 
the basis of past consumption of the 
units concerned certified by a Char 
tered Accountant

Statem ent
(Qty in Kgs;

Name of the Party Item 1975-76 1976-77 1977-78

Food Corporation of India Vitamin BiHcl 105 150 100

Vitamin Ba 131 so8 140

Folic Acid 11 4 18 4 13 0

Kastun Paper & Food Chemical Vitamin Bi Hcl 3 » •

Vitamin Ba 36

Bhandan Crossfi Id Tndore Vitamin B* 58

Vitamin Bi Oral a
Gr

Mysore Snickfiod Limited, Bangalore Vitamin B2 4
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Three-Tier M uiiM tal Bemnneratkta
mrnmgement Mr Corporate Sector..

*342. SHRI K A. RAJ AN
SHRI P. K. KODIYAN:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are consi-
dering a proposal to introduce a three- 
tier managerial remuneration airange- 
ment for top executives in the corpor-
ate sector; and

(b) if so, the details and steps being 
taken in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a)
There is no such proposal under the 
consideration of the Government. 
However the question of the revision 
of the existing guidelines relating to 
the remuneration payable to Managing 
Directors/whole-time Directoi s [ Mana-
gers of Punjab Limited Companies 
and private companies which are 
subsidiaries of Public Limited Comp-
anies is under consideration of the 
Government

(b) Does not arise.

Computerised Aids on Railways

*343. SHRI SUKHENDRA SINGH:
Will the Minister of RAILWAYS 

be pleased to state:

(a) whether it is a fact that com-
puterised aids in various fields of rail-
way operations and management have 
considerably reduced the time taken 
earlier in traffic and pay-roll account-
ing;

(b) if so, the details thereof; and

(c) whether it is also a fact that 
innovufon in the Railways has lesult-

ed in retrenchment of a number of 
employees?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
Yes, Sir.

(b) Apart from enabling all the 
transactions at the stations to be in-
cluded in the accounts of the month, 
it is now possible to give the various 
statistical compilations about tralfie 
moved within 2 0  days of close of •  
month, which is less tKan half the 
time taken earlier. Computerisation 
has also enabled the range of statistic* 
to be made much wider.

The process of pay-roll compilation 
starts about a week later than it 
used to be under the manual system.

(c) No staff was retrenched.

3139. «ft t w t
i^tt *3$  fir

(? )  m i WTRf ^ TTW>tI i
-mrvra *  iifor *tt *r#, 1978 #  
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CfcMriteClQii «f ¥*adera Car Award of 
contract for handling or pateeig at 

Allahabad

8140. SHRI ISHWAR CHAUDHRY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether as per latest policy 
decision taken by the Railway Board 
■and conveyed to the General Man-
agers, All Indian Railways under 
letter No. 78/E(Coop)/14/2 dated
3-6-1978, it is obligatory on Railways 
to invite limited tenders from Co-
operative Societies having area of 
operation at particular station for 
allotment of handling contracts i.e., 
Goods and Parcels etc.;

(b) whether it is a fact that keep-
ing in view the policy the Northern 
Railway Administration decided to 
invite limited tenders from Coopera-
tive Societies for award of contract 
for handling of Parcels at Allahabad;

(c) if so, under whose instructions 
the Divisional Superintendent, Alla-

Ihabad, was asked to cancel the tenders; 
and

(d) whether in case of Parcel 
handling contract at Allahabad the 
Director (Commercial) Shri Jagdish 

Lai is the final authority?

THE MINISTER OP STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
The policy of Ministry of Railways is 
to encourage formation of Cooperative 
Labour Contract Societies on the Rail-
ways and to award contracts for hand-
ling of goods, parcels etc. to them 
through negotiations. Where more 

than one genuine Cooperative Society 
of actual workers are operating in a 
particular area of operation, limited 
tenders from these labour cooperative 
societies may be invited, whenever a 
contract is to be given and the con-
tract awarded to any one of them on 
the basis of merits, taking all rele-
vant factors into consideration. This 
is  however, not obligatory. Where*

however, only one genuine labour 
Cooperative Society is operating, the 
existing instructions i.e., the allotment 
of contract by negotiation will stand.

(b) Yes.

(c) Since the policy is under fur-
ther examination the calling of ten-
ders has been kept in abeyance un-
der instructions from the Ministry of 
Railways.

(d) No. The Railway Ministry only 
issues policy directives. The Zonal 
Railway is the competent authority in 
respect of such contracts.

Non-appearance of Tender Notifica-
tion in Newspapers

3141. SHRI N. K. SHEJWALKAR. 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether specific instructions 
were issued by the Northern Railway 
Headquarters Office to the Divisional 
Superintendent, Allahabad, to invite 
limited tender? from Cooperative So-
cieties for allotment of parcels hand-
ling contract at Allahabad;

(b) whether in compliance of those 
orders tender notification was sent to 
the Chief public Relation Officer, New 
Delhi, under letter No. C. Imp/Con- 
tract/ALD/72-78/Pt.I dated 29-6-78 

for publication in local and other im-
portant newspapers;

(c) if so, why tender notification 
did not appear in the newspapers;

(d) whether the Divisional Super-
intendent, Allahabad, is being pres-
surised by the Director (Commercial) 
Railway Board, New Delhi, to extend 
the present contract beyond 31st 
July, 1978 in favour of Railway Sta-
tion Porters’ Cooperative Labour 
Contract Society Ltd. who apart from 
other irregularities has been held res-
ponsible for short payment to their 
workmen to the tune of Rs. 1,23,585/-; 
and
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(e) il so, what remedial step* are 
proposed to be taken?

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a) 
and (b). Yes.

(c) Since the policy regarding al-
lotment of Goods/parcels handling con. 
tracts to Cooperative Labour Contract 
Societies by inviting limited tenders 
is under further examination, the 
notification proposed to be issued for 
inviting limited tenders for allotment 
of parcels handling contract at Alla-
habad has been kept in abeyance. The 
Railway has been advised to main-
tain status quo by extending the 
contract of the Society for a short 
period, if necessary, by mutual con-
sent.

(d) No.
(e) Does not arise.

Collaboration of Firestone Tyre and
Rubber Company of U.S.A. with
Synthetics and Chemicals Limited

3142. SHRI SURENDRA BIKRAM: 
Will the Minister of PETROLEUM. 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) what is the role of Firestone 
Tyre & Rubber Company, Akron, 
Ohio, U.S.A. in the management of 
Synthetics & Chemicals Limited as 
collaborator or what is the area of 
its activities concerning this company;

(b) what are the interests of Fire-
stone Tyre & Rubber Company, 
Akron, Ohio, U.S.A. as collaborators 
of Synthetics & Chemicals Limited, 
in the company now; and

(c) what amounts have been paid 
to Firestone Tyie & Rubber Company 
Akron, Ohio, U.S.A. from time to 
time during the last seventeen years 
by Synttelics & Chemicals Limited 
and to two Firestone Directors on 
Synthetics & Chemicals Board?

THE MINISTER OF PETROLEUK 
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a) 
Firestone Tire and Rubber Company, 
Akon, Ohio, U.S-A. is represented by 
two Directors on the Board of Synthe-
tics and Chemicals Ltd.

(b) Firestone Tire and Rubber Com-
pany, Akron, Ohio, U.SA. holds 24.9ft 
per cent of the equity share capital 
of Synthetics and Chemicals Ltd.

(c) During the last 17 years, Syn-
thetics and Chemicals Ltd. have paid 
the following amounts to Firestone 
Tire and Rubber Company, Akron, 
Hio U.S.A.: —

I. Pd>nirmsinail» in terms «>f tin collabo-
ration agr* < nunt ■

Dollars

(i) Engineering !'<cs . i,000,000

(li) Di‘doi>UK Fcis . 300,000

(iii) Know-How and 
Technual Sn vice
Fc«<j at the rat« «>i 
$485,000 >«*a« for ten 
vear< (igfij m 1973) 
after the plant went in 
to produrtion . 2,850,000

a. Interest on Loan . j,  {(>5,957- 3^

3. Dividend paid lor tin 
yean iqfip.1970,107J,

J975i »97k a*'*1
1977 • R*. 1,33,61,700

(Subject to de-
duction of In . 
rome Tax at 
source).

In addition, the Directors represent-
ing Firestone Tire and Ruber Com-
pany, U.SA. on the Board 0f Synthe-
tics and Chemicals Ltd. are being 
paid at the rate of Rs. 250 for each 
meeting of the Board attended by 
them.
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Backet of Sale of Used Rail fltketi 
unearthed

3143 SHRI MADHAVRAO SCIN- 
DIA. Will the Minister of RAIL-
WAYS be pleased to state

(a) whether it is a fact that a racket 
of sale of used rail tickets for journey 
between Agra and Delhi has been 
unearthed by the Government,

(b) if so, detail* therein,

(c) assessment about the financial 
loss suffered by the Railway?, and

Cd) sction proposed t0  be taken 
against the offenders?

THE MINISTER OP STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
(b) and (d) Details of a racket de-
tected by the Delhi Railway Police 
Have already been given in reply to 
Lok Sabha Unstarred Question No 
2234, which was answered on 1-8-78

(c) An assessment about the loss 
suffered by the Railway due to the ac-
tivities of this racket will become 
known only on finalisation of investi-
gation of this case by the Delhi Rail 
way Police

Setting up of Fertilizer Plants

8144 SHRI AHMED M PATEL 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state

(a) whether Government is consi-
dering to set up more fei tiluers

Plants in the country during the next 
five yeazs to meet the increasing 
fertilizers demand, and

(b) if so, the details thereof9

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI 
ZERS (SHRI H N BAHUGUNA)
(a) and (b) Yes, Sir It is proposed to 
set up four fertilizer plants m the 
Western Region, two each m Maha-
rashtra and Gujarat, based on the 
gas available from the Bombay High/ 
Bassem structure and one plant at 
Namrup in Assam based on the gas 
available from the oil fields of ONGC 
and Oil India Limited A letter of 
intent has also been granted to M/s 
Indian Explosives Limited for expan-
sion of their existing capacity at 
Kanpur

Memorandum regarding establishment
of a High Court Branch at Goa

3145 SHRI VASANT SATHE Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state

(a) whether Government have re-
ceived memorandum pleading for 
establishment of High Court bench at 
Goa,

(b) if so, furnish details of the 
memorandum received and what is 
Government’s reaction thereto, and

(c) hoy soon the Government is 
expected to take final decision in the 
matter?
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THE MINISTER OP LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a)

to (c). Memoranda dated 15-2*1977 
and 30-6-1977 have been received 
from the Goa, Daman and Diu Ad-
vocates Association and the Advocates 
Association of South Goa, Margao 
respectively pleading for setting up 
of a separate High Court at Panaji It 
has also been requested that pending 
the setting up of a separate High 
Court a Bench of the High Court of 
any other State may be established 
at Panaji. The Chief Minister Goa, 
Daman and Diu has requested that a 
Bench of the High Court of a neigh-
bouring State may be established at 
Goa. The matter is under considera-
tion.

Representation from Domblvali 
Passengers Association

3146. SHRI R. K MHALGI Will 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the 
Government have received a represen-
tation dated 12th Apnl, 1978 along- 
with a sketch from Dombivali Pas-
sengers Association (Distt, Thana, 
Maharashtra) requesting for a Dombi-
vali Local and halts at Dombivali of 
trains to Bombay, Pune and Boxnbay- 
Bhusawal passenger and vice-versa;

(b) if so, what action Government 
have taken or propose to take in the 
jnear future; and

(c) if no action has so far fflNti
taken, the reasons thereof?

THE MINISTER OP STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a) 
Yes.

(b) and (c). Introduction of subur-
ban locals to/from Dombivli has not 
been found operationally feasible for 
want of terminal facilities there. Pro-
vision of halt of Bombay-Pune and 
Bombay-Bhusawal Passengers at sub-
urban stations like Dombivli is also 
not possible as this will adversely 
affect the running of suburban trains 
and goods trains

Capital of Greaves Cotton

3147. SHRI VAYALAR RAVI: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) what is the total capital of the 
Greaves Cotton and the persons hold-
ing more than 5 per cent shares:

(b) the names of its Board of 
Directors and the shares held by each; 
and

(c) the remuneration paid to them?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a)
As per the Annual Return made upto 
6-12-1977 ,the paid-up capital of Grea-
ves Cotton & Company Limited was 
Rs. 4,75.25 lakhs, consisting of 4,25,250 
equity shares and 50,000 cumulative 
preference shares of Rs. 100/- each 
fully paid-up.
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TH|ie same* o* th« shareholders holding more than 5 per cent share*
«a on <-12-1977 are as under:—

Names of the shareholders holding more than 5% 
of the equity paid-up capital

Names of the shareholders holding more than 
5% of the cumulative preference paid-up* 

capital

1. Karam Chand Thapar & Bros Ltd. 1. Central Bank of India (A/c.) N izem ’a- 
Trust).

2. Nawab Kazim Nawaz Jung Bahadur.

3 . United India Fire & General Insurance Company 3 Sir Saidul Mulk Bahadur. 
Ltd.

4 . New India Assurance Company Limited.

9 . Karam Chand Thapar & Bros. 
(Coal Sales) Limited.

6 L fc Insurance Corporation of India.

(b) The information about the directors of the company and the shares held b> then — singly 
or jointly with others—is given below :—

Names of the Directors No of shares held

1. Shri Lalit Mohan Thapar . . . •79
8 . Shri Nityanand Mangesh Wagle . 3*
3. Shri H an Datta Varma 39
4. Shri Surendr L a l l .......................................... 3*
5. Shri Inder Mohan Thapar 32

6 Shri Madhukar Balwant Bhaskare . 04
7. Shri Ramchandra Dattatreya Pusalkar • 22

8. Shri Govind Mathiani 70

9 . Shri Viswanathan Venkataraman 23
10. Shri Har Charan Dass

Shares held by Directors jo in tly  with others

Names No of shares held

I. M r Madhukar Balwant Bhaskare & Mrs M. Rita Bhaskare 76

9. Mrs Premila N. Wagle Mr Nityanand M Wagle €3

3. Lady Dhanvanthi Rama Rau & Mr Nityanand Mangesh Wagle &
Mrs Premila Nityanand Wagle 765

4 . Mrs Rita Madhukar Bhaskare & Mr Madhukar Baluaut Phaskare 67

5. Mrs. Barba re L Mathrani & Mr Govind Math rani 12

6 . Mr. Sunil W Mathrani & Mr Govind Mathrani 1

7. Mrs. Lalcshmi Venkataraman & Mr. Viswanathan Venkataraman 45
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(c) As per the information fumish- 
by the company pursuant to Section 
217(2A)(b)(ii) read with the Compa- 
nies Particulars of Employees) Rules 
1975, the gross remuneration before

Name o f Directors

*. Shri M 8 Bhaskarc, Managing Director 

a. Shri G. Mathram, Joint Managing Director

3. Shri R D Pusalkar, Executive Director

4. Shri V Venkataraman, Marketing Director

The remaining non-working direc-
tors were paid an aggregate amount 
of Rs. 3,25,803 for the year ending 
30-6-1977 being commission at 1 per 
cent of the net profits m terms of 
Section 349 of the Companies Act, 
1956.

Railway line in Backward Areas

3148. SHRI ANANT DAVE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government decision 
to provide railway line in the back-
ward area where earning to the ex-
tent of 10 per cent is possible is being 
implemented;

(b) whether the people of Kutch 
region lining in backward area and 
having potentiality of 10  per cent 
earning a ceiling fixed by Govern-
ment have been representing to rail-
way authorities for new railway line 
between Gandhidham and Lakhpat 
via Mandvi;

(c) whether the Government have 
been resisting their legitimate demand 
of this backward area for construc 
ting this new railway line so far; 
and

payment of income tax paid to One
directors during the year ended 30th
June, 1977 was as follows>—

Grom remuneration 
before Payment of 

income tux (R».)

1,88,465 

2,02,100 
1,24,068 

.  i 45*

(d) if the reply to (c) is in nega-
tive, what Government propose to do 
for this line in near future and how 
long time Government will take to 
start wiih this project?

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (d). Representations have been 
received for construction of Gandhi- 
dham-Lakhpat line via Mandvi. A 
preliminary-engineering cum-traffic 
survey was carried out m 1971-72 and 
the project was not found to be viable 
on account of very limited traffic pros-
pects. It would, therefore, not be 
possible to take up the construction 
of the line at present. A high level 
committee has been appointed by the 
Planning Commission for formulating 
the overall transport policy for the 
country. The Committee will also 
evolve a policy for construction of 
railway lines in backward areas of the 
country. The proposed line from 
Gandhidham to Lakhpat will be given 
due consideration under the new 
policy.

Manufacture of formulations of Oxj- 
tetracycline and M/a. Pfizer and 

Glaxo Labs
8149. SHRI MOTIBHAI R. CHAU- 

DHARY: Will the Minister of PVT*
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ROLEUM, CHEMICALS AMD FERTI-
LIZERS be pleased to state

(a) details regarding names of 
drugs, licensed capacity and composL 
tion of Oxytetracycline and Beta-
methasone formulations manufacture 
«d by M/s Pfizer and Glaxo Labs,

(b) is it a fact that both these 
companies marketed number of pro-
ducts in the above range without valid 
authority under I (D & R) Act and if 
*o, what action is proposed to be 
taken against them and

(c) how many permission letters of 
Glaxo were converted into COB 
licences details of same, permission 
letter-wise product wise, date-wise 
and under what provisions of I(D& 
R) Act it was done?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H N BAHUGUNA) (a) 
and (b) M/s Pfizer Limited and M/s 
Glaxo Laboratories are liceirpd to 
manufacture 9 tonnes per annum of 
Oxytetracycline and 300 kgs per an 
num of Corticosteroids (Including 
Betamethasone) respectivelj Based 

on these bulk drut?s the "ollowing 
formulations have been manufactur-
ed by them during 1977 —

M/s Pfizer (Based on Oxvtetracyeime)

i Amebiotic Capsules 

n T<rricortril Eve/tar Oiutm<nt

3 Terracirtnl Topical Ointment

4 rerrramycm Dental Paste
*} T  rrvu>un Eye/E »r Suspension

6 Trrramvcm I M Sol

7 T  rramycin Intravenous
Injection

8 Terramyrtn Ophthalmic Ointment

9  Terramycm Otic Soln 

Terramycm Premixed Pcdiatric drops

4 i Terramycm SF Caps

M/s Pfizer (Based on Oxytetracycline)

i 3 Terramycm Caps

13 Tcrram>cin Slem Omim<nt

14 Terramycm Sc lubir Tabs

15 Tt rramycin Sytup

16 Terramvcm Vaginal 1 »bs

17 Uiobiolic Capsilcs

M s Glixo (Based >11 Betamt th isc ne)

1 B tnchn I lbl ts 

j  B tnes 1 I) | eti n 

} B tn sc 1 1 iblrts 

4 B tn s I I >c Ointrn m 

r B mrs I 1 \e/I -»r diops 

( Bctnrs 1 N L>r Ointm 111

7 B tnc 1 \  1 \o Tar drc ps

8 B tnes 1 \  Tsisal d rps 

q Betnesol Oral drops

10 Betncion Tablets

11 Bctnovite (Cieam >r (irrisv) Skin
Ointment

13 BctnovatP O (Or am r fx<-eas\ Base'' Ski*
Ointment

i ;  Betnovat< N (Cream or Grrasv Base) 
Skm Ointment

14 Otino Drops

15 Anovate Omim nt

No instance of any irregular pro-
duction of the above formulations by 
these companies without a valid 
authority under I (D&R) Act has 
come to the notice of the Govern-
ment This would however, be veri-
fied at the time of consolidation of 
licences
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(c) Information is being collected 

and will be laid on the Table of the 
House.

Diesel Loco Sheds at Waltair

3100. SHRI SUDHIR GHOSAL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Diesel Loco Sheds 
at Waltair and Bondamunda in S.E. 
Railway are having a large number of 
diesel loco fleet catering both coach-
ing and goods services;

(b) whether adequate staff are 
posted for the repair and maintenance 
of these diesel locos;

(c) whether the Electrical Loco 
Sheds at Tata and Bhilai are having 
a large number of electrical locos 
based at these sheds for catering the 
coaching and goods services; and

(d) whether adequate staff arc 
posted for repair and maintenance of 
these electrical locos?

THE MINISTER OF STATE 
IN THE MINISTRY OP RAIL-
WAYS (SHRI SHEO NARAIN): (a) 
Diesel Loco Shed at Waltair is having 
143 locos and Bondamunda 77 which 
cater for both coaching and goods 
services.

(b) Yes. Adequate posts in diffe-
rent categories exist and staff require-
ments are reviewed from time to time, 
as necessary.

(c) Electric Loco Shed at Tata is 
having 121 electric locos meant for 
goods services. Electric Loco Shed at 
Bhilai is having 133 electric locos 
which cater for both coaching and 
goods services.

(d) Yes. Adequate posts in diffe-
rent categories exist and requirements 
are reviewed from time to time as 
necessary.

Bhavimgar—TMwpm Bailway Be*

3151. SHRI F. P. GAEKWAD: Will 
the Minister of RAILWAYS be pleas- 
ed to state:

(a) whether the Railway Ministry 
has approved construction of Bhav. 
nagar-Tarapur Railway line in the 
interest of rapid development of back-
ward area of Bhal and to provide 
missing coastal link in Saurashtra 
region;

(b) if so, whether the Project has 
been cleared by the Planning Com-
mission; and

(c) if not, the reasons for delay in 
according sanction to the Project?

THE MINISTER OP STATU 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a> 
to (c). The construction of Bhavnagar- 
Tarapur line has not yet been cleared 
on account of severe constraint of 
resources.

ftmnnff vref * fa tfv rt art
fcrontf

3152. t f  tf*T SfBI Wttf : ‘ Wf
*rtf t f  §*n f%

(V) WJ fl'WT Tt <PTT |  fr
srfcir tft  {rfrmon *  firregtff n̂rrt trfaftf
# *sprfsr«ft, VTTVHt tfT SlftTOPft *
vra v t * fa* atf * tf«r sfafoi
firctf «rr3 f  ,

(«) wr t* tf  m* * «rr*
*  ftr*  j t c t t  m fn f t  t f  d w r  |
flTCHt 3 *tf WH tfSHTf ?wt * wr*
t r pr t  f«rm Tt
flf>̂  ;

(n) «wr t o t  *t  ftwrr f
TT* VT (  ;

(w) tf, tf  BWWmft wftTT «WT I
t f r  jrf* tfr 3 * *  «w t  t o  t  ?

*w«tewm*Ttw«<tf (tf
(*) tf, tf  »

(«r) fr (*). tant* flwtf t w t  
tf  m t
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vrft Wnt wfaT* mnwmft
^  t#  t  * wr *1$ v wfirftw
«mw m m  % «pnv %
qf wwfar gforerwt * vrc«r wftrfrra: 
infljwf w r r  MPw«f»wr «fa fr «*»ra^ 
I  1 %Pft, sfafwi ffararmt ^ v h ff  
w fw*r’̂ nr*r «nc, w  *nw 3<nr*ff ^ w mi 

wrnr * 5 ,̂ 3*rfrw«r ff^n gtmr 1

Proposal to run trains from Bhu-
baneshwar to I>elhi

3153 SHRI PADMACHARAN SAM- 
ANTASINHERA- Will the Mimstei 
of RAILWAYS be pleased to state

(a) whether Government are con 1 
dcnng an> proposal foi running fast 
Itain from Bhubaneshwar to Delhi as 
other States’ capitals are having, *nd

(b) if so when it will be started**

THE MINISTER OF STATt 
IN’ THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a) 
and (b) Proposal'* to divert 143/144 
Kahnga Express via Asansol and ex 
lend 161 162 Tatanagar Amntsai Ex-
press to and from Puri were examin-
ed but not found fca&iblc at this 
stage for want of lino capacity on 
sections enroute.

Time taken by Train from Jodhpur 
to Ajmer

3154 SHRI R D GATTANI Will 
the Minister of RAILWAYS be pleas-
ed to state*

(a) whether 10£ hours are taken by 
the train for reaching Ajmer from 
Jodhpur which is a distance of 244 
kmsr; and

4b) if so, whether efforts would be 
made to minimise this time?
aiso l s — 3

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL- 
WAYS (SHRI SHEO NARAIN) (a) 
and (b) There is no direct tram bet-
ween Ajmer and Jodhpur at present 
However, two through service coaches 
are running between these points by 
209Up/4Dn-3Up/210Dn trains which 
take about 10 hours to cover the dis-
tance Reduction m journey tune of 
these coaches has not been found 
operationally feasible having regard 
to the connections and time required 
for maintenance

Memo from A I station Masters’
Association

3153 SHRI A K ROY Will the 
Mimstei of RAILWAYS be pleased to 
state

(3) whethei he has teceived the 
memorandum legarding the resolu 
tions passed m the Silver Jubilee 
A G M of All India Station Masters’ 
Association held at Udaipur on 23rd 
24th and 25th Tune, 1978, and

(b) if s,o the action taken by the 
Government to iedre<?s each item of 
their demands’

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a) 
Yes, Sir

(b) In accordance with the Govern-
ment’s policy staff representations 
received from any source aie given 
due consideration and such action as 
is necessary taken The demands of 
all categories of staff, including 
Station Masteis, aie considered and 
solved through the various tiers of the 
collective bargaining Machinery—the 
Permanent Negotiating Machinery and 
the Joint Consultative Machinery

Many of the demands contained in 
the Memorandum have already receiv-
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ed consideration and will again receive 
consideration in accordance with Gov-
ernment’s policy as stated above.

Progress in production of Oil at 
Bombay High

3156. SHRI RAJ KESAB SINGH: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the latest pi ogress in the pro. 
duction of oil at Bombay High;

(b) targets fixed and achieved for 
1978-79 (todate): and

(c) programme of action fixed for 
the next year?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a) 
At present approximately 80,000 bar-
rels per day of oil (i.e. at the rate of 
approximately 4 million tonnes- per 
annum) is being produced from the 
Bombay High.

(b) A target of 3.85 million tonnes 
of production of crude oil from Bom-
bay High had been fixed for 1978-79. 
The information regarding total pro-
duction during 1678-79 as on date is 
being collected and will be laid on the 
Table of the Sabha.

(c) During the next year execution 
of Phase IH-B development of Bom-
bay High will be continued which in-
cludes additional well platforms, a 
process platform, crude stabilisation 
tanks, gas fractionation plant, etc.

Transportation of Goal, Cement to 
Southern States

3157. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
RAILWAYS be pleased to state;

(a) whether Government have re-
ceived complaints that wagons are not 
available for transportation of coal, 
cement to Southern States; and

(b) if so, the reason for this sudden 
shortage and steps being taken to 
meet the situation?

THE MINISTER OP STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a) 
Complaints were received from some 
consumers of coal in the South about 
inadequate receipt of coal. No comp- 
paint about movement of cement to 
the South has been received.

(b) A month-long strike in Singare- 
ni Collieries in April-May 1978 was 
primarily responsible for this shor-
tage of coal in the Southern States. 
To improve availability of coal in the 
South, the Ministry of Railways, in 
coordination with the Ministry of 
Energy (Department of Coal), have 
already initiated various steps includ-
ing deployment of additional wagons 
and locomotives.

lncicMe in Pilferage and Wage* 
Breaking ta Asassol

3168. SHRI ROBIN SEN: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether he is aware that there 
has been an alarming increase of pil-
ferage and wagon breaking in Asansol 
and Ondal yard and also in the 
Kazora, Ukhra, Barabani, Sitarampur 
and Barachak stations;

(b) whether it is also a fact that 
coal and other materials valued at 
lakhs of rupees are daily being 
stolen by this wagon breaking and 
pilferage from the above yards and 
stations;

(c) whether R.P.F. are conniving in 
wagon breaking with the wagon 
breakers and sometime it is found 
particularly in Ondal that armed 
R.P.F. escorted wagon breakers with 
stolen materials and armed R.P.F. 
threatened the villagers if the villa-
gers try to catch the wagon breakers 
running with stolen properties;
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(d) whether the villagers of Ondal 
and nearby villagers made several 
complaints in this respect to the 
local Railway Authority but with no 
effect, and

(e) whethei Government will con-
sider to do away with the R P F  
duty at vaid* and stations and con- 
sidu some other agency for this 
purpose m co-operation and consul-
tation with the State Government’

THE MINISTER OF STATE 
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a) 
to (e) No

Licences issued to persons of Bombay 
for distribution of Gas

3159 SHRI BAPUSAHEB PARULE- 
KAR Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether it is a fact that 
licence or licences are given to some 
persons for distribution of gas avail-
able from Bombay high for cooking 
purposes in city of Bombay,

(b) if so, the name or names of 
such persons and the dates where 
such licenses or agencies are given: 
and

(c) what are the criteria for giving 
such licences or agencies?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b) No LPG is presently 
available from Bombay High gas 
However, LPG is produced from Bom-
bay High crude being processed m 
the refineries which is distributed 
through the existing LPG  dis-
tributors

It has recently been decided that a 
gas fractionation plant with 4 million 
cubic metres per day capacity based

on cryogenic process and with a 
design to fractionate 50 50 mixture 
of associated and non associated gas 
be s>et up at Uran

(c) According to the guidelines 
issued by Government to all the pub-
lic sector oil companies, di&tnbutor- 
ships for the marketing of LPG in-
cluding the LPG to be available fiom 
the Associated Gas/Natuial Gas* fiom 
the Bombay High and South Bassem 
fields aie to be awarded as under —

(j) 25 per cent for persons be-
longing to Schedule Castes/Sche-
duled Tribes

(u) 2  per cent for physically 
handicapped pet sons, and

(m) the balance on commercial 
consideration, preference being 
given to genuine Consumer Co-
operative Societies and Agro Indus-
tries Corporations

AJ.REC. Work-to.rule Campaif*

3180 SHRI KISHORE LAL Will 
the Minister of RAILWAYS be pleas-
ed to state

(a) what were the six-pomt 
demands formulated by the 
N C C R S,

(b) whether it is a fact that the 
A IR  EC has decided to launch 
work-to-rule campaign from Novem-
ber, 1978, if these demands are not 
settled through negotiations and

(c) if so, what is the reaction of the 
Government thereto’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) (a) and
(c) The demands and th e  position in 
respect thereof are given m the at-
tached statement

(b) Yes
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D e m a n d Positiem m i c s p te l  t h n e t f

ii'i'i A ll R td w  iviut n be. tre.atcd a* industrial woikers (1) Already Railwav 1 mployet s a n  govcr-
with full tiade umau lights including the right ned by the pi ov isions of the Itidustnal
to negotiate Disputes Act Hovviver, in tev p ett

ol the tnm s and conditions o f ser\irc, 
they aie tiaditionally m a te d  a* 
G ovinm rnt servants, as bducally 
Railw ays att in the Tiaturr o( a public 
sciviee and .it« mn d u a l ly  by C.ovetn- 
nirnt b< ( diisc of tin 11 sofiiil at d 
stnittgic inipuitanie

ni Tht. vv01 King h ou is  o f  Railw av me 11 sh il l nut T i n  tie lU'iml lm uml< tin <UiU hom o o f  
extoed t iglit  bou ts  pi i dav fJ a  d a v  Jot .ill < ate porn s «»1 ia<lwAv staff

w o i k m g  .11 d i f l t t e i i  conditions
11 irspec ti\ t of workin id c n the rn e annot 
he at cept i rl  H o v w v n  l) i M ia b b t  > 
1 i ib un  d ,\v\ n il  on tin ll< i n s t i l l  - 

ploy m i n t  of R  nlvs m m  n im^ been 
a c c r p u d  witli  ( l l i c t l i m  1 K-ic«“ j

1 111 Ti> ’ < shill bi )<>b evaluation ol all railvvn- (ui
inf 11 through a scientifu system to be followed
by ih u r  it classification— rcgiudation with tht 
net cl-I) »se d minimum wage as the wage for the 
lout si-paid w oikti

l’ t ndmg tht t omplt tion of job (valuation and te- 
c lasiifKaiion, immediate p a n ty in  wages with 
iliost of v nk.'is  in tht C rntral U n tk il ikinq1- 
\i t  TIM I M 1 EI. H S I  , \ \ r  ,etc a) A  liib n n  il tonsirtmi «! i N u itia l

(,li m m  01 vs 1 tli two Laitfmi 1 < pi c scnta-
tives iionnii' ilt il bv tin twt i t t t g n i s f d  
} edci ii ions, anti lv\t ollie i.tl sidt 11 111 
b< is h i s  b e  n m 1 up lo (,t m lo  Ihe r<- 
classihe ation ol v voikslup  stall

(b) R< gat ding oprn lint si ill .1 Si ml) Iran i 
has romplt tt d tiainin^, m th< A dnnni'- 
trativc Stall ColIij>t St t unfit i abad 
fh c question of unclt rl.iKim; a Pilot 

Study will ha\t to b< taken up inde
pendently befon t ikmj. up d eta il'd  
job-t \ aluation

I n  s o  far as pauty i n  w a g e s  is c o n c e r n e d , the 
Thud Pay Commission observer! that 
fair comparison with p m  ate sector oi 
public sector cannot be accepted as a 
sound basis for fixing th e  le.ve.1 of wa^ca 
of Central Government employees in-
cluding l a i l w a y m e n  I n  a n y  case, this 
is a matter affecting Central Govern-
ment employees as a whole and no 
umlatcial action can be taken by the 
Ministry of Railways in so far as Kail- 
waymrn are concerned. This is also 
linked with the question o f wages, 
incomes and price policy and woula be 
coQsidci ed after the report submitted 
by the Boothalingam Study Group ha# 
been examined b y  the Government.

I &. (2 \usiiif' ( nt < 1 tht ntLMiliaiu n 
with ilu I iboui pi u i i< M iv 1071 
stnke in which an une1 isi^m Jiit; w a * 
a im e d  it for job-ev tluatit n within the 
fram ew eil ol ilu llm d  P.iv C o lt - 
missions irei nuiif iuI'iIk 1 fi'V tin  
mem In v« t ike 11 tin follt win ''t* p*- —
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Demand

4 Bonus at th< rate of one month'* wages for the 
ycai 1971-72 and 1972-73

] i) (i-.iilisdtion  oi all casual railwaymen and 
tli* 11 ( mfimntion in i t i w t i  with all benefits
1 i\ 11 1 1 ih m vvi 1I1»e tiospecti\ eeflect

Position in respect thereof

3 This is intimately linked with tin 
question of wages, incomes and prices 
policy and will bi consider id after the 
rcpoit submitted by the Boothahngam 
Study Group has been consideted by the 
Government

4 While it is not possible to acini vt tli 
ideal stage oi romplc te dirasualjsatiou 

immediately, substantial piot'itss has bten 
made 111 giving rrgulai employment to 
casual labour Steps have also bten taken 
to r< di ea« th e gi k vanrrs of those w ho ha\ e 
to continue as casual libe u, tlur lu short- 
a^i of letrulai \ acuities «tc

Vltq 1 it id  ib iilis 1 i ( ih n  itns and other ej I he ssiie n i u d n i i i K t  I ien c! m l | ^
s mi I 1 1 dun eh >tjh d pitiiiK ntallv run the Min sti\ <1 Kailu i\\ <1 n  suite Ci

•.hops \ i time nt has to tike ndetision e-\.,i>£,dl
( n  U il (je»v innie m ni[ lo\

(| \ll 111 II II ie 11 uld 1> W ithlriwn »> V numb i of e as s die i d to b M U itist
ll 11 e ise s we r e  l>if 1 lt<Il 1 te ( ,i \  l l l l lHlll  
il i Ke mt l i e  te (e ill ]> i s t a i  d  (he > h t\e been  
1 ok d i n t *  m d s i i t h  te ti n is is neees -  
s u \  u  el l t as i b l e  d  p e n d i n g  i p> n  the
i l  i i M l i  i i l i r v  11 I eell  I ik n

Platforms at Sahibabad Station

m i  SHRI RAMAN AND TIWARY 
Will the Mmistei of RAILWAYS be 
pleased to state

( 0 whethei the Railway platforms 
at Sahibabaa station, an industrial 
town on U P —Delhi border are r a i l  
level pads and there is no Govern-
ment approved cycle and scooter stand 
and there is no over-bridge for cross-
ing the i ail way lines from GT Road 
side and as a result thousands of fac-
tory workers and daily commuters 
arc facing great difficulties, and

(b) if so, the steps taken or pro-
posed to be taken to raise the level 
of platforms at Sahibabad station 
and to extend the sheds to provide 
over-bridge and to make arrange-
m ent for an authonsed railway 
cyc*e and scooter stand at the ear-
liest?

THE MINISTER OF SPATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) (a) and
(b) Both the platforms at Snhiba- 
bad station are rail level platfoims 
Theie die no cycle and scooter stands 
at the station There is also no foot 
o\ei budge foi ciossin^ the Railway 
lines iioni GT Road side

Thtic is no pioposal at pit sent to 
laise the level of the* platforms The 
station is approachcd by a piopei 
ippioath road fiom the GT Road 
side md a level crossing is piovided 
for ciossing the tracks The platform 
sheltet provided at the station is ade-
quate to meet the iequnements ui 
current level of passenger traffic 
Action is being taken at the earliest 
to piovide an authorised Railway 
cycle/scooter stand at this station
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Rail Bridge on the Gauge* a t . Difha

3162. SHRIMATI PARVATHl KRI- 
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a pro-
posal for constructing a rail bridge 
on the river Ganges at Digha (Patna, 
Bihar) near Sadaghat Ashram is 
pending before the Government for 
the last several years;

(b) if so, what are the reasons of 
so much inordinate delay; and

(c) how much time the Govern-
ment ptoposc to take in finalising the 
scheme of the bridge’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) Technical aspects of the scheme 
arc under study by the Central 
Water and Power Research Station, 
Khadakvabla.

<c) It will be possible to take a 
final decision only when the studies 
are finalised and it would be subject 
to availability of funds

Increase in number of Platforms in 
Assam

3163. SHRI AHMED HUSSAIN: 
Will the Minister of RAILWAYS bo 
pleased to state:

(a) whether Government have any 
proposal and have allocated funds to 
increase the number of platforms in 
the station of Rural and Backward 
areas of Assam and other parts of 
North Eastern Region in the near 
future; and

(b) if so the details thereof’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). Platforms with proper surface 
have been provided all stations on 
Indian Railways. Works connected

with the improvement to the plat-
forms such as lengthening, raising 
level, paving etc. are taken up by 
the {Railway Administration on the 
recommendation of the Zonal Rail-
way Users Amenities Committee tfith 
which public opinion is also 
associated.

Funds for Passenger Amenity 
Works are allotted Railway Zone- 
wise and not Region-wise. As such, 
State/Region-wise information is not 
available separately.

Assistance by Soviet specialists for 
Drilling in Tripura

3164. SHRI SACHINDRALAL SIN- 
GHA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any assistance has 
been sought from Soviet specialists 
for drilling a well in Tripura;

(b) if so, the details of the agree-
ment and the commitment by the 
Soviet side;

(c) whether it is a fact that com-
mitment has yet to he fulfilled;

(d) if so, the detailed reasons 
thereof; and

(e) the action taken up-to-date to 
complete the work in due time?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The ONGC is negotiating with 
Soviet authorities for finalising a 
contract to drill a well of 4500 metres 
at Gojalia structure in Tripura. It is 
a trade deal.

(b) and (c). The contract is yet 
to be finalised and the negotiations 
are going on between the ONGC and 
Soviet authorities.

(d) Does not arise.
(e) Civil construction work at Go-

jalia has been completed. The rig
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(Armco 1320 UE) has been detailed 
for drilling this location, Big build-
ing has been completed Drilling 
would commence shortly

Supply of cooking gas to various 
places In Weal Bengal

3165 DR B1JOY MONDAL Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state

(a) whether Government propose 
to take measures to supply domestic 
cooking gas to various districts, cities 
of West Bengal,

(b) if so, the details of the mea-
sures theieof, and

(c) the action taken up-to-date in 
thig regard’

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) to (c) Liquefied Petroleum Gas 
(cooking gas) is already being mar-
keted m the following cities and 
towns of West Bengal Calcutta 
Budge Budge, Belghana, Hooghly, 
Chandernagore/Chinsura, Bhadreswar 
Howrah Bally, Knshnagar, Burdwan 
Durgapur Asansol, Kharagpur, Hal 
dia, Darjeeling, siUgiin, jalpaiguri, 
Raiganj, Belurghat Malda Cooch Be- 
har Panagarh, Bolpur, Ramganj, 
Rajbandh Chittaranjan and Barak- 
kar

It \/ill be possible to extend LPG 
marketing in newer areas in West 
Bengal based on the availability of 
LPG and the following considera 
tions —

(1) Anticipated customer poten-
tials,

(ii) Nearness of the market from 
the source of supply

(in) Availability of safe/con-
venient mode of transport;

(iv) Maximum utilization of dis 
tnbution equipment, and

(v) Viability m operations

Sanction of the Fertilizer Units

3166 SHRI M A HANNAN 
ALHAJ Will the Minister of PET-
ROLEUM CHEMICALS AND FER- 
T1LTZERS be pleased to state

(a) the name of the fertilizers 
units sanctioned up to-date date 
wise,

(b) th? detail of the condition of 
each of the unit at present,

(c) whether it is a fact that a 
number of units are J et to be com-
missioned, and

(d) if <?o the details of the leasons 
thereof unit-wise and the action 
taken up-to date to commission it 
earlier’

THE MINISTER O r PETROLEUM 
AND CHEMICALS AND FERTILI 
ZERS (SHRI H N BAHUGUNA)
(a) and (b) A statement giving 
details of the major operating ferti-
lizer unit* sanctioned upto d?te, in-
dicating whether in production or not, 
is attached ot statement I The in-
formation regarding dates of sanc-
tioning of these projects is being col-
lected and will be laid on the Table 
of the House In addition there are 
29 Single Super Phosphate units out 
of which 3 units are not m production

(c) and (d) Yes S11 A state- 
ment-II giving details of the projects 
under implementation is attached

The progress of implementation of 
the projects is monitored by the 
Ministry on a regular basis and 
necessary coriective measures are 
taken to reduct slippages The rea-
sons for slippigos m commissioning 
some nt the proieots under imple-
mentation a1 o also indicated in the 
statement at statement II
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Serial
No.

Company Units In production/not in 
production

Public Sector:

! FCI . Gorakhpur

•2 FCI . Sindri .

3 HFC . . Namrup • .

4 HFC . . . . . Namrup Expansion ■

5 HFC . Durgapui

6 HFC . Barauni .

7 R.GF . Trombav .

8 RCF . Ttotnbay 1\  . .

<) NFL . . N'angal . . . .

10 NFL . N’angal Expansion .

ti FACr . Udvogamandal . , .

n FACT . . Cochin-I .

M FACT . Clorhin II . .

*4 IISL Rom krla . .

«r> NLC . X eyveli. .

ifi \ 1FL . . Madra* . . •

n HSL 'By Prolm li

>a IISL Rourkrla fBy product) .

10 HSL Durgapur (By product) .

20 Rrtkaro Steel Ltd. ■ (Bv product)

31 Indian Iron and Steel (By product)

Private tyrtor:

22 NCJM . Varanasi .

n ETD •

?4 GSFC . . . . . Baroda • . •

2r> CFL . . Vi*ag

26 SCI . . . Kota .

In production
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Serial Company
No.

Units In production/not m 
Production

97 IEL

28 ZAC .

29 SPIC

30 MCI*

31 TISCO  

Cooperative Sector ■

32 IFFCO

Project

Kanpur

Goa

Tuticorin 

Mangalore 

(By pioduct)

Kandla

In production

Statem ent II

Year of 
approval

Status Reasons for delay in commi
ssioning if any

■ 071

1 1 Lai In

2 R a m a g u n d a m

3 Talchcr '*'7’

4 S ir u ln  \l«»d< u i is i t io n  i q ~{ 

r, s m d i 1 R 'lt io n  ills  it io n

M rhamcal eomplc- Delays ocrurrd mainly on 
doa e xjkc tfd bv 1**70 «u count of longti times

t * quirrd for piling work on 
site, laboui trouble and
delays m supply of indi- 
genons equipment

I n a l  p io d u c t  ion  ") 1 he sc a rc  th e  h is t  tw o  p la n t s
«x p e c te tl  bv I m  I n d ia  b a sed  o n  c o a l
<a i l y  i«)7<) 1 l> «lay  in  im p le m e n ta t io n

\ l ia \*  m ain ly  o rc u re d  on 
D o  '  . i r e o u n t  o i t h e n  w  ticbn<  logy

a n d  d e la y s  in  s u p p ly  o f  
e q u ip m e n is  bv  som e m a n u -  
f a c t u i t i s

] xp«cud to stait ui?u- I)claN caused in the suppl\ and
l.u piodm tion bv (iLction of tin b o ilu p la n
)an 1070 and compressors bv M/s

imri
Regular production 

<\pecud 10 stait 
from later p u t  of 
>070

Ilitic \ \m  dcla\s in supplies 
oi localeqiiipmcnts b) \arious 
tabncators, supplitis o f cast 
iron and pipes ctc There 
was delay in completion oi 
1 m l works due to restricted 
wailability of cemcnt and 
steel and also due to labour 
unrest Commissioning ofthc 
projcct has been delayed due
10 problems m the sulphuric 
ictd and phosphoric acid 
plant which weie to supply 
the inter mediate product 
for the end product viz , 
triple superphosphate It 
has,U\erefme, been proposed
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1 2 3  4

to change one stream o f  
sulphuric acid to use of 
elemental sulphur and 
efforts arc bring made to 
continue to operate the 
other stream on upgraded 
pyrites. In the phosphoric 
acid plant it has been decided 
to induct foreign expertise 
to effect repairs or replace* 
ments of a durable nature to 
ensure reliability of opera-
tion. I» is thus expected that 
tegular pioduction ran stait 
from later part of 1979.

6. T » o m b a \  V.

7. Bhatinda

1071 Kxpected to Start 
production in 1980

I t / W  'n deliver and com- 
KJ71 Production expected | missioningof certain indigc-

from eailv, 1979 J nous equipment by suppliers.
An accident in the Air Separa-
tion Plant has also resulted 
in delay bv fix months 
of the commissioning sche-
dule.

8. Panipat

9. Tiombay IV

to . Nangal Expansion

11.  H C L  K h e t i i

Co-operative!Pnvalf Sntor •

12. Phulpm (IFFGO,

107", Pioduction evpected in Delay in delivery and commi-

1 *)7— 

107-'

early 1079

1'ridet pioduction 

I'tuler pioduction 

Under prcxluetwn.

Tnd 
Litem'
issued
in 197(1

13. Bharucli Distt. Gujaiat Indnstti.il
(M/s. Gujarat Narmada Lin-nte
Valley Fertilizers Co. Ltd ) issued 111

>077

ssioning of certain indigenous 
equipment.

Pioduction expected to start 
from 1070-

Expecteil to be completed by
1980.

14. Kakinada (Andhra Industrial
Pradesh) lie nee i«ssu> d
(M/s. Nagarjuna Fcrtili- fn 107/? 
acre & Chemicals Ltd )

Expected to he completed by
1981.
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•Nftr f M  f t  ran t

3i67 ftin* : wr fci
«nfV ^  f t  m  irtfo f f

(V) TO ’STIT qjfftt $ «tVt̂  Sffa ITT*
arofU ft  ffn?ft gsrff
Ir ffnSt *rrâ TT # snfr*
WlfaTOt f t  ? fw r t w  W  , irfk

(w) tfffr trsnnrr tit*  $ M  arar 
•rrttaufT f t  v$  $ '

*ranwr *i t t w  *reft (*ft f t w  *rnci*i®r)

*R?fV*nfinTt <re% *i*t 
»t f t  f t  
3T3ftT5ft  ̂ ***tt 
f t  1K5TW 
f t TJ«arT

11,806 4S
12 610 37
1S(09 10

14 210 65

(*T) Wt ^TTcT T T ^  f  f a t f
**r *rn f5Tt:Tf5Tf»PT 3«mr ftnt
# -

1 »rrfV*ft *T *Ttf T T ? I  *r ^  PrT ?  T < t« m  
?ror $ t w t  w /  ^ n n f h r  w t  jfsrer 
n r ^ r t t  t s f i a  f r s r r  a rn rr ,

2 t n *  »F«rr ? t  enrr ^  f e r e  q f t w r t
^=r nr?rt f>  arftr fartrft *?ht
?PTT 31R  f«pJTT S*TRT ,

t ^ n f j r c T  r  3 * sjk  * tN h  $  f a *  n v tm
* * th t  q r  m  ? n n r r  s r r *  f ^ T  arrc r ,

4 *TOT̂ *n nm u -r?m M -r t *snr?*t $
*m *m  % ?rn *Tfc*y»r *c t p t T «r» ^ fs r f t  
*t *to«ir 3 R  5=rnfr f t  faf«<r «pt* ^
wfaPTlH ^STTOT 'STHT ,

s fv  *m p - ®rr̂  rrtnt «rr 
*nir qrfai*rt f t  rn*r forr arm , 
5fV

6 wro m*t 3 » -Brsft ?$ srnfifirr n &
f t  ■*3it*T TT F T  f?r*nr 3TR1 I

<*)

*TR, l ‘>7̂  
*T$*T 1978 
*rf 1 07 S 
*R, l ‘>7s

• p f t r f f f  ««r ?r f t  a n ftr  f t
W  *Tif f t  f  ftp? WPTTt«TV
e r c ft f  f ^ a  m r i f h r  « f t i f t  t t « i t  j f i w r  f t  

*r trfw q hit fw w ’ !  i w  
i r a r n n f w v  ? r w t  f t  ^ t v a t  < t t  P m m  T « r %  
«r t t  it  v w r t  f  »tt*t  fsw<r
T9T 3T T̂ t ^ I

Setting up of Ammonia Plant in 
Gujarat

3168 SHRI AMARSINH V RAT- 
HAWA Will the Mimstei of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether there is any proposal 
to set up a new ammonia plant m 
Gujarat,

(b) if so, the details thereof,
(c) when the production is likely 

to be staited and
(d) whether it is indigenous or 

with collaboration7

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) to (d) Yes Sir Hiere is a 
proposal to set up two large sized 
fertilizer plants at a common site m 
Gujarat State based on gas from Bom-v 
ba\ high and Bassem structures 
Government have asked the NCEPC 
to investigate into the environmental 
impact of locating the fertilizer pro- 
iect on five possible sites Govern-
ment will take a decision on the loca-
tion of these two plants aftei receipt 
of the report of the NCEPC The 
plants will each have a capacity of 
1350 tonnes pet day of ammonia with 
appropriate capacity for urea manu-
facture The twin proiect is expected 
to cost about Rs 525 crores The 
plants are expected to go in trial 
production after a period of 39 months 
after necessary approvals are glVfen'  
In implementing the project the im 
port of technology and equipment 
fiom abroad will be made on’y +o1hr» 
extent that these aie not available 
within the country for the purpose
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Scheduled Caste/Scheduled Tribe 
vacancies In Railways

3169. SHRI DAYA RAM SHAKYA: 
Will the Minister of RAILWAYS be 
pleased to refer to reply given to 
Unstarred Question No. 3800 on 21st 
March, 1978 regarding Order of 
Ministry of Railways and state:

(a) whether the orders issued by 
the M.S.R. on 14th December, 1977 in 
regard to the stoppage of reversion 
on the North-Eastern Railway wore 
complied with;

(b) why the rules laid down in 
paragraphs 203, 206 of the Estab-
lishment mannual, Railway Mmis- 
teries orders regarding non-carry foi- 
ward of Scheduled Caste/Scheduled 
Tribe vacancies and de-reservation 
were not observed in the 1975 and 
1976 selection of AEN Class II;

(c) whether it is a fact that 19 
candidates qualified in the selection 
out of which 16 candidates were 
only promoted on permanent basis 
and the balance 2 persons were pro-
moted on ad-hoc basis while 26 per* 
sons were officiating for a long time; 
and

/' (d) what action is being taken 
against /.'fficers for violation of the 
Ministries order and the harassment 
being meted out to aggrieved staff?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) and
(d). Tt is presumed the reference is 
to the reversion of an Inspector of 
Works who was officiating as Assis-
tant Engineer (C lass II) purely on 
ad hoc basis on North Eastern Rail-
way; and was reverted on 5th July 
1&I7. As such the question of stop-
page of his reversion as per MSR’s 
order* dated 14th December 1977 does 
not arise.

(b) and (c). In the selection for 
Assistant Engineer Class II held dur-
ing the years 1975-76, the North Eas-

tern Railway Administration had 
worked out 28 vacancies as per the 
extant rules and orders. The selec-
tion was held for 21  vacancies, the 
balance 7 vacancies were set apart 
for the Limited Departmental Com-
petitive Examination as per the Re-
cruitment Rules in force at that time.

Out of the 21 vacancies, 3 were 
reserved for Scheduled Castes and 2 
for scheduled Tribes. On the results 
of the selection, 19 general candidates 
qualified but only 16 were empanelled 
against 16 non-roserved vacancies; no 
Scheduled Caste/Scheduled Tribe can-
didate qualified against the remaining
5 reserved vacancies. The 16 em-
panelled employees were promoted 
on regular basis and the remaining 3 
were promoted on ad hoc basis.

Tho Department of Personnel and 
the Commissioner for Scheduled 
Castes and Scheduled Tribes have 
been approached for dc-rcscrvation 
of 3 reserved vacancies out of 5 re-
served vacancies

Only 20 Class ITT employees were 
officiating in Class II as Assistant 
Engineers on ad hoc basis at the time 
of thp selection held during 1975-76. 
No other selection was held in the 
year 1976

Penal Transfer Orders on certain Trade 
Union Leaders

3170 SHRIMATI AHILYA P 
RANGNEKAR- Will the Minister of 
RAILWAYS be pleased to state

(a) whether it is a fact that certain 
trade union leaders of N.E. Rly. who 
were removed under Rule I4(ii) of 
D&A Rules during emergency and 
whose removal orders have been set 
aside by the High Court, have again 
been served with penal transfer 
orders;

(b) if so, the names of such staff; 
and

(c) the reasons for such penal 
transfer?
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THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) to <c) No 
recognised office beaier of Purabottar 
Railway Karamarhari Sangh and 
North Eastern Railway Mazdoor 
Union has been transleired However 
S/Shri Ram Sharma Boiler Maker 
Mislry Chandrika Prasad Boiler 
Maker Khalasi and Haflzullah Fittei 
Khalasi Gorakhpur Shed wore trans 
ferred to Gonda Charbagh and Gonda 
Sheds respe< lively on administrative 
ground'! While Shu Hafizullali has 
alreadv |oine<l at Gonda the other two 
have not ytt joined Shu Sibte 
Hasan Boiler Makei Khalasi Vara- 
n »si was allowed dut\ at Vnanasi and 
iftei somi Innt he w is liansitrred to 
I/atn it,ai Division on administiativt 
yround

Capital invested in Singei Machine 
Company

represented by their assets m 
as given in the latest available balance 
sheet as on J1 12-1976, amounted to 
Rs 6 94 crores The names of direc-
tors of the parent company as on 
20 7-1977 are as under —■

1 Mi Edwmg John Grai
2 Mr Chester A Williams Jr
3 Mi Patrisio H Andrade Maim
4 Mr Joseph Collins
‘j Mr V Paul Tippet Jr

The persons, are not holding dneclor 
ships in an\ othci tompam in this 
eountrv

Sinu tho Indun branch has not so 
l ir  fill d the Annual Return of the 
parent compinj the details about it*- 
••'hareholders and the investment mad« 
bv its dirutors in other companies art 
n o t  i \  i i l  iblc

1171 SHRI IlUkA'l (HA Ml
KACI1WAI Will tht Muusti i of 1 AW 
JUSTICE AND COMP\NY AFFAIRS 
bo pit ised to state

(a) tht dati on which Singer 
Machine Companv was set up as the 
capital invested theiein the number 
of paitneis shaie holdu dnectors 
in the company togethei with the 
amount imested bv eich of them 
and

(b) whcthej the persons itfened 
to in part (a) ait partneis m anv 
other companies oi business also and 
if so, the details of the investment of 
each of them in other companies’

THE MINISTER OF LAW, .JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) and (b) 
There is n0  company by the namt of 
Singer Machine Company registered 
under the Companies Act, 1956 How 
ever, there is a company, viz. Singei 
Sewing Machine Co incorporated m 
U.S.A which is operating m India 
through a branch established around 
the year 1914 The total capital in-
vested in the Indian branch, as

Financial structure of National Rayon 
Corporation

172 DR VASANT KUMAR PAN-
DIT Will the Miniski of LAW JUS 
IICL AND COMPANY AFFAIRS be 
pleased to 'tate

(i) whethei the Government have 
taken any steps to find out the Finan-
cial Structure of National Rayon 
Corporat.on belonging to the family 
of Sudhir Kapadia

(b) whtthei it is a fact that the 
Unit Trust of India and some Gov-
ernment Corporation hold the majo- 
rity of shares of National Rayon Cor- 
poiation if so the shares held in 
Unit Trust of India, other Corpora- 
tions like LI C,  GI C Private parties 
bulk holders like Bulas, Modis etc, 
and

(c) what is the policy of Govern-
ment with regard to National Bayon 
Corporation regarding transfer of 
amounts and share holdings to some 
individual or take over by the Go t .  
ernment in the interest of general 
share holders and labourers?
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THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) No Sir.
However on investigation under 
Sections 187-D and 247 of the Com-
panies Act, 1956 has been ordered in 
respect of the real ownership of
1,75,000 shares of the Company which 
were proposed to be transferred to 
companies of Modi Group by Shri 
Sudhir Kapadia.

(b) No, Sir. A statement is 
attached.

(e) With regard to the transfer ol 
shares the Government ensures that

the management of the company or 
public interest is not prejudicially 
affected by permitting a Particular 
transfer of shares. In order to prevent 
the affairs of the company being con-
ducted either in a manner which is 
oppressive to any members of the 
company or in a manner prejudicial 
to the interest of the company or to 
public interest the Government ha* 
already appointed 8 directors on the 
Board of Company for a period of 3 
years with effect from 11-7-1977 under
Section 408 of the 
lf>5(i

Companies Act,

Statem ent

S’u'f'</'/'*■< of Fin m.iat tnililutiom, Yahonalited Banktand iruurawe Companifi ason<i6th July, 1978 

Shares issued—4,99, 314 ordinaly shares and 1,74,246 Preform* Slianv

No. of -.hares

Financial Institutions/Government

Unit Trust of India
Aligarh Electric Supply Co. Ltd. . 

Governor of Uttar Pradesh 
Nationalised Banks:

Bank of Baroda •
Bank of India • . .
Central Bank of India .
Union Bank of India .
State Bank of India #
Dena Bank ...........................................

Untied Commercial Bank
C&nara Bank
Bank o f Maharashtra

Punjab National Bank .

Indian Overseas Bank . . .
United Bank of India .

O i d i n a i y

54,754
»5

1,140 

9»983 
a,553 

5 6  

111 

445 
203

64

1

3r>4
a5

*»3

Pieleierce 

13,01 9

> ,5 0 0

2,0 16 

5 .6 8 9  

6 2 5  

5,080 

10 

100 

165

■ - ....... tv
1 3 ,0 5 8  r (3 , 6 8 5
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Financial Institutions/Government Ordinary Preference

Insurance Companits:

Oriental Fire & General Insurance Co. Ltd. 1,890 4 . *40

United India Fire & General Insurance Company Ltd. >8,175 . .

General Insurance Corporation of India 14,430 3.744
National Insurance C o m p a n y .......................................... 9,260 • •

9,100

43.755 16,984

Total shares by Government financial Iristitntions/Govern-
»> *3.572 45,188

IVrcentage . 22-85 25 95

i.e. 23-65% of total equity & Pref. 
Capital

Shareholdings of Berlia*/Group (as on *6-7-78).

68,853 . .

Shares rejected (Subjudiee-matter before Bombay High 
Court) ................................................................ 16,424 20,350

Other rejections in respect o f Berlia Group . 33*202 4®

Others o f Berlia Group {Holding shares) but whose subse-
quent transfers have been rejected 7.707 140

T o t a l 1,26,186 20,530

Percentage . 25*24% n - 7B%

(21 * 76% of the total equity and preference capital).

Sharholdings o f Kapadia Group . 3684 32,657

(o- 74%) ( i8*774%)

•T h e intention appears to be the holding; of Brrlias and not Birlas.

N o t e  : Modi’s and other* do not hold bulk share* .

Rents of private accommodation by
I.D.P.L.

3173. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to refer to the reply given 
to Unstarred Question No. 244 dated 
the 15th November, 1977 regarding

accommodation rented by IDPL in 
the Capital and state:

(a) the considerations which 
weighed with the IDPL in making 
the payment of advance rent of 
Rs. 80,000/- tor renting private build-
ing in the East of Kailash, Community 
Centre, when it is running a t a loaa 
of more than Rs, 30 crores;
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(b) the manner in which 1DPL 
selected this building in preference 
to the DDA accommodation in com-
mercial complex and negotiated this 
rent;

(c) whether it is a fact that IDPL 
are acting in collusion with the land-
lords in the matter of renting and 
fixing of rent of these buildings and 
if so, whether he will get this whole 
matter investigated; and

(d) whether he would direct the 
IDPL to locate accommodation of the 
DDA commercial complex now com-
ing up or make effott to economise 
expenditure by shifting their offices 
outside the capital and cut down 
their losses and if not, the reasons 
therefor?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA):
(a) The accommodation measuring 
5480 stj It Was hired by the IDPL mi 
February, 1976 to accommodate tin 
staff and stores materials of its 
Regional Sales Office in Delhi. A* 
advance of Rs. 88,77(> representing 6 
months’ rent was paid to the land-
lord subject to 50 per cent ol the 
monthly rent being adjusted against 
this advance The advance paid has 
since been adjusted in full till Feb-
ruary, 1977.

The sales of Delhi depot had in 
creased from Rs. 125 8.1 lakhs in 197-1- 
75 to Rs. 253 90 lakhs in 1977-78 which 
required more area and hence hiring 
of accommodation was inevitable Tri 
view of the high cost oi construction 
in Delhi, it has become extremely 
difficult to resist demand for heavy 
advances. Therefore payment of 
advance rent for geting suitable office 
accommodation at reasonable rates, 
failing which the company will have 
to pay higher rent which will be a 
recurring expenditure. Often be-
comes necessary, as in the instant 
case.

IDPL has been making profits since 
1974-75 and its net profits after 
depreciation and interest during 1975- 
79 and 1976-77 were Rs. 3.55 crores and 
Rs. 4.U crores respectively.

(b) The building in question was
selected as the most suitable one
available at a reasonable rent. The 
rent works out to Rs. 2.55 per sq. f t  
plus 15 paise per sq. ft. for common 
services like lift, chowkidar, telephone 
cables, etc. As against this the rent 
of D.D.A. buildings ranged between 
Rs. 4 to Rs. 5 per sq. ft.

(c) No, Sir.
(d> IDPL will be shifting its Central 

Office and Marketing Division soon to 
its Gurgaon location, where new 
buildings are coming up, and hence 
may not require any accommodation 
in the DDA commercial complex or 
at any other location in Delhi.

Services for customers at petrol pumps
3174 DR SAROJIN1 MAHISHI 

Will the M inister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state-

(a) what are the free services that 
customers are entitled to get from 
the petrol pump--.

(b) whcthei these sciviccs are pro-
vided at all the petiol pump-; and

(c) if so, whether they are up to 
the mark’’

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI 
ZERS (SHRI H. N. BAHUGUNA):
(a) Agreements between oil companies 
and dealers do not make it obligatory 
for provision ot water, air, toilets and 
first aid kits. However, in the case ot 
Indian Oil Corporation, the agreement 
stipulates that the dealers are to 
provide air facilities fit their retail 
outlets. Traditionally, these services, 
where available, are offered free by 
the dealers.

(b) Water and air facilities are 
provided at most of the retail outlets. 
By and large, toilets and first-aid 
facilities are provided at stations 
where servicing facilities ore available 
and at important retail outlets on 
National/State Highways.

(c) The services offered at the 
retail outlets are generally satisfac-
tory.
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3 1 7 8 .  *tl »HHr> Tm < W  x n m : «WT

T ww, wih*i iftt yrww
frr f*r :

(v) vn ‘\t  fpf \  fa HTTflJT S' 
qw a^r $ Tctmpt? tV>i « forfft 

v  fws f«4 f*T5TT*T snr T̂ nrraft 
■seft̂ TŴ *fi 7OTW V fotf aFPW sft 
*vmr f t  *ft ; flV.

(« )  *rfk %t, at wtfr ?w vRirm> 
'snrVarfsrzff $ fwfa vt *rfs* sri* % 
*m t o  t  wtr f f tw r  srtf r̂foff % f ^  
Kt^nnx v f  ®rcr«rr % ^ t i r t  h m xim  
tferftrtfm sf5t ?rt fe? *roi} 1

qgtfrr w  wot t w n m  w k  w w  *m t («ft 

^innft tfftpt wprm) : (v) xrk («*)•
»TTT<T ffTTTT V\ *WT SITST % faPTT fe W T *
A  OriTHffl' % Jrspft'T «J3t f  f*PTT*T fTTT »TCW*t

w?r #' ^ i r f s R w ^  r*rrc ^  «tt'M T  frr%  

*?t «Ftf 3TFRn<V «̂ V £ *ft? * $t <nft ?nr 
xw  *rrerf w  s% f*r*rn ?**T  % Pt»tW  $  f ^  

sfafrfw ? n w  & *&r*m *rt£ <ra
STT  ̂ f«P*TT »HTT I  I

5P* 4*rr̂  *rt ate f?r % wt**y
* *riwr mar ’t t t r t  sfTTr fa*r *1% ?. 1

-News captioned “New licences—Birlas 
top List”

317H. SHRI JYOTIRMOY BOSU: 
W ill the M inister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to slate:

(a) whether his attention has been 
drawn to a report published by Eco-
nomic Times, New Delhi dated the 
20th April, 1978 under the captioned 
“New Licences—Birlas top List"; and

(b) if so, the details relating to 
licences given to each of the business 
house during the period from July to 
December, 1977?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a)
Ye#, Sir.

(b) Licences are issued under tfee 
Industries (Development & Regula-
tion) Act, 1951 which is administered 
by the Department of Industrial 
Development. Presumably, the infor-
mation sought for by the HonT>le 
Member is in respect of approvals 
granted under the provisions of the 
Monopolies and Restrictive Trade 
Practices Act, 1969. During the period 
from 1st July, 1977 to 31st December,
1977, 29 proposals for substantial 
expansion and setting up of new 
undertakings were approved under 
Sections 21 and 22 of the said Act- 
The details of these 29 proposals 
have already been furnished in reply 
to Unstarred Question No. 560 an-
swered in the Lok Sabha on the 19th 
July, 1978 by the Minister of State 
in the Ministry of Industry.

Promotion as Chief Clerks
3177. SHRI A. MURUGESAN: WiU

the Minister of RAILWAYS be pleas-
ed to state:

(a) the names of the employees of 
Other Caste/Scheduled Castes/Sche- 
ruled Tribes who were offered the 
ad hoc promotions as Chief Clerks 
in S & T Department of Southern 
Railway and the Office Order in which 
the ad hoc promotions were ordered 
during the last three years;

(b) the names of the Scheduled 
Caste/Scheduled Tribe employees 
and the dates from which they are 
working as Head Clerks in S & T 
Department during the last three 
years; and

(c) the names of SC/ST employees 
who were offered the ad hoc promo-
tions as Chief Clerks in S & T Depart-
ment as per Board’s letter No. 
E(SCT)68CM15/12 of 11-11-68 and 
10-12-71 and the Office Order in 
which the ad hoc promotions were 
ordered in detail during the last three 
years?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). Informa-
tion is furnished in the statement 
attached.

2180 LS—4



99 Written Answers AUGUST 8 , 1978 Written Answere io o

(a) Statem ant

Name of the employee Whether SC/ST or 
general

Office Order No.

Shri J. A. George . General O.O. No. 3/73 (Signals) dated 
0-1-75 and 59/75 (Signals) 
dated J6-4-75.

Shri M. Krishnaswamy . General 0 .0 . No. 155/76 (Signals) dated 
85-8-76.

Shri N. S. Arunachalam Sch. Caste 0 .0 . No. 197/76 (Signals) dated 
9-11-76.

Shri M Krishnaswamy . General O O. No. 17/77 (Signals) t’awd 
28-1-77.

Shri M. Krishnaswamy . General 0 .0 . No. 71/77 (Signals) da u d  
1 3-5-77-

Shri T  Y. Narayana . Sch. Tribe 0 .0 . No. 181/77 (Signals) dated  
18-8-77.

Shri M. Krishnasway . General 0 .0 . No. 57/78 (Signals) dated  
23-4-78.

(b) Name Whether Sch. Caste 
or Sch. Tribe

Date from which noticing as 
Hcail C lerk

Shri M. Kuppuswatny . Sch. Caste 96-3-71

Shri G. Ponniah • 3»-3*74
Shri N. S. Arunachalam » 18-9-74

Shri V. M. Krishnan . » 34-1-77

Shri K. Bhaskaran If 30- 1-77

(e) Name Whether Scheduled 
Caste or Sch. Tribe

Office Order No. and date

Shri N. S. Arunachalam . Sch Caste 0 .0 . No. 197/76 (Signals) dated 
9-11-76 pict an Office Superin-
tendent placed on sick list 
from 5-10-76 to 15-13-76

Shri T . Y. Narayana . Sch. Tribe 0 . 0  No. 118/77 (Signals) dated 
18-8-77. Promoted aj-htc  
from 18-8-77 to 19-13-77 
against an existing regular 
vacancy, pending selection. 
Subsequently he was posted to 
D.S.T.E (W)/Guntakkat 
against a newly created post 
and the posting regularised 
from 20-1*07 vid t 0 .0 . N o. 
33/76 (Signals) dated 7-3-78.
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Shortage of Insolia (ttfe-savin* drof)

3178. SHRI SAMAR MUKHERJEE: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government are aware 
that there is an acute shortage of 
some type of insulin, one of the 
life-saving drugs, in West Bengal, 
which is causing immense hardship 
to the diabetic patients;

(b) if so, whether Government are 
taking urgent steps to improve the 
situation; and

(c) if go, the details thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The reports furnished by 
the Director of Drug Control Adminis-
tration, West Bengal for the period 
April to  June, 1978 did not indicate 
any shortages of Insulin. However, 
in response to a specific enquiry from 
the Deptt. of Chemicals and Fertili-
zers recently, the Director of Drug 
Control Administration, West Bengal 
has reported a marginal shortages of 
Insulin Lente in West Bengal.

Immediately after the matter come 
to the notice of the Government, the 
matter was also taken up with M/s. 
Boots Co. (India) Ltd. The company 
have reported that between January 
to June 1978 they supplied 69,334 
vials of Insulin as against 54,475 vials 
during the same period in the year
1977. These supplies include supplies 
of 11,915 vials of Insulin Lente 40x10 
ml during January to June 1978 as 
against the supplies of 12,528 vials 
during the same period in 1977. The 
company have also reported that that 
in view of the reported shortages they 
are further augmenting the supplies 
to West Bengal. In view of the short- 
- fall in the supply of Insulin Lente 
they have been asked to augment the 
supplies of Insulin Lente to West 
Bengal.

Fertiliser Plant at Taleher and 
Paradeep

3180. SHRI GANANATH
PRADHAN:

SHRI PADMACHARAN
S AM ANTASINHERA:

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the period by which the ferti-
lizer plant at Taleher, Orissa would 
go into production;

(b) what is the total quantity of 
fertilizers to be produced annually 
by that unit;

(c) the original estimate and up-to- 
date revised estimate;

(d) whether there is any proposal 
for setting up a fertilizer plant at 
Paradeep, Orissa; and

(e) if so, the details of the propo-
sal?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SIIRI H. N. BAHUGUNA):
(a) to <c). The Taleher Fertilizer 
plant designed to produce 4,95,000 
tonne» per annum of urea is expected 
to go into trial production in early 
1979. The initial indicative estimate 
of the cost of the project was Rs. 70.49 
crores and the revised cost estimate 
is Rs. 184.76 crores.

(d) and (e). There is a proposal to 
set up a phosphatic fertilizer plant at 
Paradeep for which a preliminary 
feasibility report has been prepared 
envisaging the manufacture of 3 lakhs 
tonnes of P205 in the form of complex 
fertilizers.

Demand for Wagons for movement of 
Grains, Coal etc.

3181. SHRI KANWAR LAL GUPTA: 
SHRI S. R. DAMANI:
SHRI GANGA BHAKT 

SINGH:
SHRI RAM SEWAK 

HAZARI:
Will the Miniser of RAILWAYS be 

pleased to state:
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(a) is it a fact that there is a great 
demand for Railway wagons for the 
movement of grains, fertilizers, coal 
etc;

(b) if yes, why Government has 
/iot been able to meet the demands;

(c) what is the total shortage of 
wagons in India; and

(d) what is the proposal of the 
Government to meet the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) to (d). By and large. Railways 
have been able to meet the demands 
of essential traffic. Cases of shortage 
in wagon supply are dealt with 
promptly and all possible remedial 
action taken. To it loading,
efforts are being made by the Railways 
to improve wagon availability, which 
includes procurement of additional 
wagons, production of new loco-
motives and organising closed circuit 
movements for bulk consumers.

Shortage and distribution ‘of L.P.G.

3182. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state;

(a) what are the reasons for the 
prevailing shortage of LPG cooking 
gas in many towns;

(b) whether it has come to the 
notice of Government that customers 
have to wait for weeks to get re-
placement and for new connections 
premium is charged; and

(c) what steps have been taken to 
increase production of LPG and for 
its even distribution throughout the 
country and also to check the mal-
practices by distributors?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.- N. BAHUGUNA):

(a) t0 (c). While availability of 
Liquefied Petroleum Gas .(cooking 
gas) in the country is adequate to 
take care of the cylinder refill require- 
ments of the existing customers, there 
is considerable unsatisfied demand for 
the product in view of heavy pend-
ing lists for new gas connections with 
the dealers of the oil cdlnpanies.

Temporary shortages of LPG occur 
at times when availability ig affected 
by factors such as shortfall in pro-
duction at refineries due to unfore-
seen reasons or certain other logistic 
problems. In such cases, best possi-
ble efforts are made to reduce the 
hardships to the consumers by mov-
ing the product from alternate 
sources, if available.

There are already instructions to 
the offect that the oil companies 
should ensure cooking gas refill sup-
plies within 24 hours of booking. This 
schedule is generally followed except 
in cases of temporary problems of 
availability.

New gas connections are release"!! 
by thp oil companies from amongst 
tho«e borne on the waiting lists oB 
a “first-come, first-served” basis. No 
specific case regarding premTtim being 
charged for hew gas connections lias 
come to the notice of the Complaints* 
Cell of the Ministry.

The availability of cooking gas is 
expected to improve by 1980 by the 
commissioning 0f:

(i) facilities for separation of 
cooking gas from the Bombay High 
Associated Gas;

(iij the Mathura Refinery;
(lii) the coker unit of Bongaigaon 

Refinery; and
(iV) the secondary processing 

facilities at Koyali Refinery.

With the large-scale availability of 
LPG as mentioned above, it will b e . 
possible to grant new gas connections 
on a significant scale from 1980 on-, 

wards.
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Regular surprise checks are being 
carried out on the working of the 
cooking gas aganoes by the officers 
of the oil companies from time to time 
In addition all complaints alleging 
malpractices on the part of cooking 
gas distributors are investigated for 
remedial action

Tenders for on the spot purchase of 
Crude oil

3183 SHRI D N TIWARY Will the 
Minister of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleased 
to state

(a) whether it is a fact that ten-
ders are called for on the spot pur-
chase of crude oil besides the supply 
of crude oil from ciude producing 
countries on contract basis

(b) whether there is any Commit-
tee to analyse the tendeis foi the on 
the spot purchase of crude oils or it 
i* only the Chairman IOC vi ho 
deals with such purchases

(c) whether the Chairman IOC 
had to visit foreign countries for this 
puiposc several times in a year,

Cd) if so the cost of the visits and 
the amount of spot purchases of 
crude oil and

(e) whether it is a fact that the 
Chairman IO C has to remain out-
side the country for a considerable 
time for one reason or the other?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI* 
ZERS (SHRI H N BAHUGUNA'
(a) Yes Sir Tenders are mvitei bv 
the Indian Oil Corporation for spot 
purchase of crude oil, as required In 
addition to the supply of prude oil 
from the Oil producing countries It 
may be stated that as compared with 
the expected total import of 15 million 
tonnes of crude oil during 1978-79, the 
spot purchases of crude during the 
period April—July have aggregated to
0 55 million tonnes

(b) The bids in response to tbe ten-
der are tabulated and evaluated by the 
Indian Oil Corporation in accordance 
with the usual purchase procedures, 
which require concurrence of Finance 
Division before approval There is ro 
separate committee for analysing these 
tenders Thereafter the case is also 
submitted to Government for approval

Cc) Chairman, Indian Oil Corporation 
has not visited any foreign country 
for the purpose of finalising spot pur-
chases of crude oil.

(d) Does not anse in view of (c> 
above

(e> No Sir The Chairman Indian 
Oil Corporation went abroad on tf occa-
sions during the year 1977-78 with the 
approval of Government for necessary
discussions m regard to import of
crude oil and petroleum products

Fire Accident in A P Express

3184 SHRI KUSUMA KRISHNA 
MURTHY Will the Minister of HAII - 
WAYS be pleased to state

(a) what were the reasons for a 
major fire-accident causing complete 
burning of two bogies besides much 
damage to AC bogie on the day 
time running train of AP Express 
m May 1978

(b) what corrective steps have 
been taken to prevent such accidents 
in future’

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) The cause of fhe 
accident is under investigation

(b) The Railways are inter am  
taking the following measures for 
prevention of fires m trains

(i) Notices are displayed in coa-
ches warning the passengers again 
the carriage of inflammable substar 
ces
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(ii) Steam locomotives are provid-
ed with spark arresters.

(iii) Announcements are also 
made on the public address system 
at stations, where this facility 
exists, warning the passengers that 
crackers, ttre-works and other dan-
gerous goods are not to be carried 
in the compartments.

tfsing of Helicopter by ONGC for 
Off-shore drilling'

8185. SHRI K. RAMAMURTH Y: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state:

(a) in co-operation of tbe Air 
Force whether the O.N.G.C. is using 
helicopter for the off-shore drilling;

(b) apart from the cooperation of 
the Air Force whether the O N G.C. 
ha* hired some foreign companies 
helicopters;

(c) if so, the details and names 
<of the foreign country companies:

(d) if so, the total amount spent on 
the hired helicopters; and

(e) whether Government will buy 
helicopters of its own to avoid paying 
huge amount tc multinationals?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b), (te) and (d). Apart from the 
Indian Navy and the Indian Air Force, 
ONGC has engaged tbe following 
foreign agencies:—

1. M/s. Okanagan Helicopters
Ltd., Canada, from 1976-77 to 
May 1078.

2. M/s. C. D. International Ltd.,
Singapore, from 1977-78 to 
Sate.

ONGC has paid approximately 
Rs. 4.15 crores to Indian parties and 
approximately US $ 21.95 lakhs to 
foreign parties till 31-3-1978.

(e) Purchase of helicopters for 
ONGC’s off-shore operations is under 
consideration.

Storing of Bombay High Oil

3186. SHRIMATI MRINAL GORE: 
DR. BAPU KALDATE:

WU1 the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Bombay High started 
producing oil;

(b) what has been its flow;

(c) whether Government have 
made for storing the Bombay High

(d) if so, the details thereof; and

fe) if not, what are the channels to 
store this Oil produced from Bombay 
High?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): 
<a) and (b). The commercial produc-
tion of oil from Bombay High com-
menced in May, 1976. The present 
production of crude oil from Bombay 
High is about 80,000 barrels per day 
I.e. aboift 4 million tonnes per annum.

(c> to (e). Till recently the Oil and 
Natural Gas Commission used the 
single buoy mooring system with a stor-
age tanker for supply of crude oil 
through tanker ships. Presently the 
oil produced Is directly being trans-
ported through a pipeline to the M u-
rat Petroleum Corporation Ltd’s. Ret- 
nery at Trombay.
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Dally production ol associated fas 
from Bombay High

3187. SHRI HITENDRA DESAI; WUl 
the Minister ol PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) how much is the daily produc-
tion of associated gas from Bombay 
High;

(b) how much of it would be avail-
able for the needs of Gujarat; and

(c) when will the pipe-line from 
Bombay High to Gujarat be laid?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): 
<a) to (c). Presently an average quan-
tity of approximately 0.8 million cubic 
metres per day of gas is available from 
Bombay High. Of this, approximately
0.6 million cubic metres per day of 
gas is being supplied to Tata Power 
Station in Maharashtra. Supplied to 
the Fertilizer plants of Rashtriya Che-
micals and Fertilizers at Trombay, 
Maharashtra, are expected to com-
mence shortly.

A feasibility study for a pipeline 
route to Gujarat, from Bassein has just 
been completed and is being examined 
by ONGC. The report with ONGC s 
views is expected to be submitted to 
Government shortly. Thereafter, a 
view on the economics, location, time- 
schedule of completion, etc. of the 
pipeline will be taken by Government.
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Liquidation proceeding against 
Companies

3189. SHRI K. MALLANNA: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) the names of the companies in 
respect of which liquidation proceed-
ings have been in process with the 
Department during 1V yc '“ 1976;

(b) the names of companies out of 
those mentioned above, the liquida-
tion proceedings in respect of which 
have been withdrawn due to improve-
ment in their financial position; and

(c) the names of the companies 
liquidation cases 0* which are at 
present pending consideration in 
High Courts of Bombay or Rajasthan 
and since when these cases are pend-
ing in the said courts?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHtTSHAN): (a) The com-
panies are ordered to be wound up by 
the High Courts within whose jurisdic-
tion the concerned registered offices ot 
the companies are situated and the
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liquidation proceedings are conducted 
under the directions of the Company 
Judge by the Official Liquidators. The 
voluntary winding up of companies are 
conducted by the concerned Voluntary 
Liquidators. Hence the Department of 
Company Affairs as such does not 
process any liquidation proceedings

(b) Does not arise in view of (a) 
above.

(c) The information is being collect 
ed and will be laid on the Table of 
the House.
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New connection of Domestic gas 
cylinders

3191. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

Ca) is it a fact that customers have 
to wait for years to get new connec-
tion of domestic gas cylinders;

(b-) what is the waiting list state- 
wise at the end of 1977 as compared 
to 1976; and

(c) have the Government any pro-
gramme/projects to meet these entire 
domestic requirements of the country 
and if so, when is it likely to be ac-
complished?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA)-
(a) The present demand for Liquefied 
Petroleum Gas (cooking gas) in the 
countiy is far in excess of its availabi-
lity, based on current production of 
this product m the reflnerius. It is, 
therefore, not possible to giant a gas 
connection as soon as it is asked for 
and a large number of person* regis-
tered with oil company dea’ers are 
waiting to get gas connections Cylin-
der refill requirements of the existing 
consumers are generally being met in 
full.

(b) At present, approxmmtelv 10 5 
lakh persons are registered and Lome 
on the waiting list with different Lique-
fied Petroleum Gas (cooking gns) dis-
tributor, m lhe country It is not 
possible to indicate the t umber of 
pending applications. State-wise, as at 
the end of 1976 and 1977

(fc) Greater demand satisfaction in 
respect of cooking gas will lie possible 
only from 1!)80 onwards when substan-
tial increase in availability of this pro-
duct takes place as a result of the com-
missioning of the fractionating units to 
produce LPG from Bombay High Gas, 
commissioning of the Mathura Refi-
nery, the Coker Unit of Bongaigaon 
Refinery, and the secondary processing 
units at the Koyali Refinery.

Impart 0f balk drags and 
formulations

3192. SHRI YADVENDRA DUTTr 
Will the Minister of PETROLEUM* 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government are going 
to import bulk drugs and formula-
tions to overcome the current shor-
tage; and



n ,  Wntten Annwr* SRAVANA 17, 1000 (SAKA) Written Answers 1,4

<b) if so, from what firms and 
countries and at what terms and 
prices?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b) In the case of bulk drugs 
listed m Appendix 9 of Import Policy* 
1978-79, imports am made only by the 
State Chemicals and Pharmaceuticals
o flndia Ltd (CPC) under the Open 
General Licence Actual imports of 
relevant items of bulk drugs are made 
by the CPC in a phased manner as per 
annual import plan drawn up by the 
Min of P C&F (Deptt of C&F) after 
taking into account the like’y demand 
•nd estimated indigenous production ot 
individual bulk drugs for a particular 
year For the year W8-79 CPC is 
already engaged in arranging for im-
ports of various bulk drugs on the 
above lines It is not ''ont.idered >n 
public mtere t to divulpp information 
relating to the details of ti inrort 
Plan the firms countries and terms 
and prices at which import*! of mdivi- 
du >1 bulk drugs aie bemg/goin«* fr be 
made bv the CPC

Among the canalised T-ulk (’rugs 
shortage of Streptomycin Sulphate has 
been reported during the last few 
months The main reason for this wag 
the late arrival of importei material 
due to Inadequate a\ailabillty of hulk 
Streptomycin Sulphate m the interna-
tional market CPC have since ^leas-
ed adeqmte quantities of bulk Strep-
tomycin Sulphate among various vial- 
Jers who are lifting Ihe material

As regards formulations shortages 
of particular brands of essential drugs 
are reported from different areas of 
ihe country from time to time The 
concerned manufacturers are asked to 
such supplies of such drugs to the 
affected area?

There is at present no pronosal to 
Import drug formulation* on Govern-
ment Account in order to meet short- 
»«"*« However, certain finished dm* 
preparations life savin* and antl-

cancer drugs, m  given in List 2 of Ap-
pendix 10 of the Import Policy, 1978-70 
are allowed for import under Open. 
General Licence
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Proposal to open Indian Oil Agencies 
in important cities

3194. SHRI M. RAM GOPAL 
REDDY;

SHRI AHMED M. PATEL:

Will the Minister 0f PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government proposes 
to open Indian Oil agencies in im-
portant cities of the country to issue 
more gas connections to the public; 
and

(b) if so, the names of such cities 
and the total number of persons on 
the waiting list for gas connections?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). As indicated in the 
Statement made in the Lok Sabha on 
15-5-1978, the oil companies will be 
opening 87 new gas a^encu's 
talcing into account the re-
structuring of th e  existing dis-
tributorships on th e  basis of the 
prescribed ceilings and marketing of 
additional cooking gas for the purpose 
of enrolment of 3 lakh new customers, 
in different parts of the country. Out 
of th is 87, IOC will be opening 30 
net* gas agencies at Meerut, Agra, 
Dehra Dun, Lucknow, Kanpur, Rani- 
khet, Pauri Garhwal, Moradabad, 
Jaipur, Delhi, Chandigarh, Gauhati, 
Patna, Calcutta, Surat, Madras, 
Dharamshalla and Chhattarpur for the 
purposes mentioned above. The num-
ber of persons borne on the waiting 
lists of the distributors of cooking gas 
of the oil companies including IOC, in 
the country is estimated to be abotit 
10.5 lakhs.

Criterion for Mtthtf up fertiliser fac-
tory ana atHting up of a fertiliser 

plant in Himachal Pradesh

8, 1978 Written Answers j j 6

3195. SHRI DURGA CHAND; Tflll 
the Minister of PETROLEUM, CHS* 
MICALS AND FERTILIZERS be 
pleased to state:

(a) what is the criterion for setting 
up a fertilizer factory in the country;

(b) the names of the places where 
fertilizer factories have been set up 
during the last three years and what 
is the capacity of each factory;

(c) whether there is any proposal 
under Government’s consideration to 
set up a fertilizer factory in Himachal
Pradesh;

(d) if so, what are the details there-
for; and

(e) if not, what are the reasons 
thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The location of a fertilizer project 
is based on techno-economic consi-
derations which inter alia include fac-
tors such as availability of feedstock, 
availability of infrastructure facilities, 
proximity t0 the market and demand 
of fertilizers in the economic market-
ing zone of the project.

(b) Statements I & II arc attached.

(c) to (e). There is at present no 
proposal to set up a large sized 
fertilizer plant in Himachal Pradeflh. 
The question of setting up a plant in 
Himachal PradesK would arise only 
if the locational criteria indicated Si
(a) above ere satisfied.
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Statement 1
Name Uace and capacity of the major Fertilizer Plants Commtsnoned dunng 1975-76 to 1977-78

(Quantity in ‘ooo tonne#)

S. No. Name of the plant Place Ca pacity 

Nitrogen Phosphate

Tear 1975-76

1. IFFCO Kandla (Gujaiat) 215 0 197-0

3. Zuari Agri-Chemicals St Fertilizers Goa (Goa) 4 2 * 0

3. FAC T (Expansion) Udyogamandal . Alwaye (Kerala) 10*0

4 . SPIC Tuticorm (T N ) 258 0

5 Gorakhpur (Expansion) . Gorakhpur (U .P.) Si'O

Tear 1976-77

1 Nangal Nangal (Punjab) 160*0

3 Namrup Expn Namrup (Assam) 15-* 0

3, Baraum . . Baraum (Bihar) 152 0

4 SPIC (Phosphoric Acid) . Tuticorm ( I N ) 51 0
5 Madras Expn Madias ( I N ) 12 0 31 0

6. CrL Expn \  .7ag (A P ) 3 0 27 0

Tear 1977-78

1 Cochin Phase II Cochin (Kerala) 4°  0 114*0

Statem ent II

Details of Projects which hate been under implementaiicn during the last thru Trais

Namt of the project Year of 
approval

Status

Mechanical completion expected 
bv Jun«-, 1979

2 Ramagundam ■97* Trial pi oduction expe< led by early 
>979

Do

4 Sindri Modernisation • >973 rxpertrd to start regular pro-
duction by January, 1979.

S n 1 1 Rationalisation . 1 9 6 7 Regular production expected to 
start from later part of 1979.

Under production
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i a 3

7. Trombay V . . . . .  1974 Expected to start pirchictfrn in
1980.

8. Bhatinia ...........................................1974 Production expected firm r s i ) y ,
»979.

g. P a m p a t ................................................................ 1975 Do.

10. Naniidl Expansion . . . . .  1972 Under production.

11. H C.L. Khrtn 

Cwptrati ve Ifri vate S rrt'r:

12. Phulpur ( I F F C O ) ...........................................Indl. Lie. Production expected to start fn in
is s u e d  i n  1979.

19-6

13. Bharurh Distt : Gujarat (M/s. Gujarat Nar- Indl. Lie. Expected to be completed by
mada Valley Fcruharci Ce mpany I.td.)^ issued in 1981*

•977*
14. Kakinada (Andhra Piad< h)(M'- Xat'siijurn Indl. Lit. Expected to be rcmpleud 1 y i{»rj.

fr it i l im s  ft Chrniic.Os Lid ) issurd in
19 78.

Calcutta is floating over Oil

3196. PROF SAMAR GUHA; Will 
the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to a report 
published in Calcutta Statesman dur-
ing the end of second week of July 
1978 giving information that “Cal-
cutta is floating over Oil”;

(b) if so, facts thereabout and the 
reasons for such optimistic report;

(c) whether the Government will 
undertake exploration of Oil in Cal-
cutta area; and

(d) if so, facts thereabout?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. A report published in the 
Statesman, Calcutta dated 14th July
1978, inter alia, raised the question 
and mentioned that scientists of 
the ONGC have now ventured

to get an answer as to whether 
there is any sub-surface com- 
mrrcial hydrocarbon lccurmila- 
tion in Calcutta and its adjoining in-
dustrial area.

(b) The results of Gravity Surveys 
carried out during 1954-57 by Indo- 
Stanvac Petroleum Project showed 
that the city  of Calcutta and its 
neighbouring area are located on a 
prominent gravity high Such gravitj 
highs are sometimes associated with 
sub-surface structures which may be 
hydrocarbon bearing.

(c) and (d). Precision g»-avi1v 
surveys are planned to commence in 
the city of Calcutta and its adjacent 
industrial area during the 1978-79 
field season. It is also proposed to 
carry out seismic surveys in the area 
subsequently as may Be necessary.

Looting of a Marriage Party in 
Punjab Mail

8197. SHRI R. L. P. VERMA: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether on the 4th May. 1978 
one Shri Khil Ram Kushwaha of Delhi 
was taking the marriage party of hi*
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son for Owfclior by the Punjab Mail for 
which he had got 40 seats reserved 
in the Mail,

(b) whether several incidents of 
forces entry into the trafti, looting 
passengers and teasing of women by 
1500 railway employees from Shab- 
adra, who go to Tughlakabad loco- 
shed daily by the Punjab Mail have 
been reoorted

(c) whether on the 4th Mav, 197ft, 
the abo\p em ployees looted the afore-
said marriage party of their orna-
ments etc worth about Rs 50,000 
and injured 17 persons and whether 
two employees Shri Aiun Kumar and 
Naresh Kumar were also injured and 
admitted in ward No 7 of the Cen-
tral Hospital and

(d) in case the above incident had 
taken plico the action taken agamst 
the abovt culprits and vi hether a shut-
tle train is proposed to be introduced 
for th*. journey bj these 1500 emplo-
yees?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) Yes

(b) No.

(1 ) No incident of looting of 
oinanunts belonging to the members 
of the marriage party has been report-
ed Only 13 persons including 2 rail-
way employees are reported to have 
been injured Both the injured rail 
%ay employees were admitted m the 
Central Railway Hospital, Delhi

(d) The New Delhi Railway Police 
has registered a case u/s 147/148/308 
of the I P C and 109/120/126(a)/ 
127 & 128 of the Indian Railways' Act 
on the complaint of one of the mem-
bers of the marriage party end has 
also registered a counter case u/s 
325/34 of the I PC on a complaint 
lodged by one of the Railway staff 
who travelled in the sarnie compart-
ment The out-come of Police In* 
vestigation is still awaited The Joint

Enquiry made by SDA/ Delhi, Dy 
CSO/New Delhi and SDME (Diesel)/ 
Tughlakabad into this incident has 
recommended certain alternatives to 
enable workers and other employees 
including railway staff working m and 
around Tughlakabad, reaching their 
places of duty at or before 8 30 hrs 
These recommendations are under 
active consideration

Mangalore Railway Station

3198 SHRI JANARDHANA POOf- 
ARY Will the Minister of RAIL-
WAYS be pleased to state

(a) what steps Government 1 ave 
taken regarding the improiement of 
Mangalore railway station

(b) is there any proposal t0 build 
up new building at the station to ~e 
lie\e congestion prevailing #1 piesent, 
and

(c) il the reply to (b) abo\e is in 
affirmative whether any estimate ba* 
been made in this regard and when 
the work is likely to be started and if 
the reply is in negative the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF R MLWAYS (SHRI 
SHEO NARAIN) (a) Proposals are 
on hand to make lmpiovemuits to the 
second c ass waitm h *11 upper class 
waiting room circulating area and 
booking facilities etc at Mangalore 
Riilwav Station and also to give a 
general face lift to the sta tion  build-
ing

(b) There k  no proposal to build 
a new station building

(O As the improvements contemp-
lated at this station as enumented m 
reply to (a) above, are considered 
adequate it 1$ not necessary for the 

present to have a new station building
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Manufacture of Santivini by 
M/s Sondes (I)

3199 SHRI RAMDEO SINGH; Will 
the Minister of PETROLLUM
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) what is the total capacity gran t-
ed to M/s. Sandoz(I) Ltd., for the 
manufacture of Santivini:

(b) how Sandoz applied ior the 
manufacture of Santivini and what are 
the details of production before the 
grant of COB licencc to this company, 
and

(c) details of production of San4ivirl 
during Jast th ree  years, year-w ise along 
with details of canalised bulk drugs 
released to this company for the 
m an u fu 'lu te  of th is product?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHR H N BAHUGUNA):
(a) M/s Sandoz (I) Limited, Bom-
bay had been gianted COB licence 
No. L/22/410/71-ChIIi dated 16-7- 
1971 for production of the following 
items in accordance with the Revised 
Industrial Policy of July, 1970

(1) Intestopan Vaginal Tablets
(2) Intestopan Suspension
(3) Intestopan Forte Capsules
(4) Hematnne Liquid
(5) Intestopan Q Capsules
(6) Sandocycline Capsules
(7) Phenipan Sandoz (Dry Syrup)
(8) Folestine Tablets/Capsules
(9) Torecan ampoules

(10) Torecan Tablets
(11) Santivini

No capacity in respect of the items 
covered thereof had been specified 
except that these items will be manu-
factured within the ovenall capacities 
of formulations already approved In 
their favour plug 25 per cent to cover 
the additional capacity 'or the 
aforesaid Hems

(b) Though M/a. Sandoz were not 
in production of Santivini at the time 
of applying for a  COB licence, based 
on the effective gteps claimed to have 
been taken by them, they submitted 
an application for issue of COB licence 
for the same in 1970.

(c) According to the information 
available, the production of Santivini 
Syrup during 1975, 1976 and 1977 was 
630334, 581405 and 578767 litres respec-
tively. DGTD units are not released 
canalised bulk drugs linked with their 
requirements in respect of individual 
drug formulations, hence there is no 
data available about release of canalis-
ed bulk drugs to this company for the 
last three years for the manufacture 
specifically of Santivini.
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Conversion of M iraj—Hubli M eter 
G auge

3202 SH RI D AJIBA DESAI W ill 
th e  M inister of RAILWAYS be pleased, 
to  s ta te  ti

(a) w hether a project to convert 
M iraj—H ubli M eter gauge ra il line to  
Broad gauge 18 under consideration, 
and

(b) if  so, w hether it w ill be includ-
ed  in  S ix th  Five Y ear P lan  o f R ail-
w ays7

THE MINISTER OF STA TE IN  THE 
MINISTRY OF RAILW AYS (SH R I 
SHEO NARAIN) (a) and  (b ) .  A  
survey  has been  carried  out fo r th e  
conversion of M iraj-H ubli line to* 
broad gauge As th e  existing capacity
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on the line is adequate for the re-
quirements of traffic and in view of 
the heavy commitments already made 
on a large number of gauge conver-
sion projects, it will not be possible to 
consider this project for inclusion in 
the 6th Plan

Takeover of Bharat Overseas by 
Jaipur Udyog Ltd

3203 SHRI C K CHANDRAPPAN 
Will the Mimstei of LAW JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) whether it is a fact Lhat the 
Jaipur Udyog Ltd has taken over the 
huge liabilities of Bharat Overseas 
(P) Ltd ,

(b) if it is so the  deta ils thereof 
and

(c) what is Go\ernments opinion 
on it*

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI RHUSHAN) (a) to (c) 
The position is being ascertained

Amount allocated to Gujarat fimm 
Railways Safety Fuad

3204 SHRI CHHITUBHAI GAMJT: 
Will the Minister of RAILWAYS b» 
pleased to state

(a) the amount allocated to Gujarat
from the Railways Safety Fund since 
the institution of the Fund, and

(b) whit are the safety works 
taken up in that Stale out of the 
alloc ition fiom the ftind and the or©* 
giess of those works so fai7

THE MINISTER OF STATE IN THE 
MINISTRY OF K4TLW4YS (SHRI 
SHEO NARAIN) fa) Rs, 1 54 crores 
(approx ) upto 31 3 1978

(b) Utilisation of this Fund has 
been approved m resput of U works 
of road ovu/under bndges in re-
placement of existing busy level 
ciossings and 34 cases of manning/ 
upgradation of level crossings A 
statement containing the list indicat-
ing the present pi ogress of these works 
is enclosed

S ta t e m e n t

Nafrw of W  >rk Pi esc it Physical Progress

i R» a l  o r b id"<* >n k i i n  M hinedabad W ork c mpletul and bndgt p ntd to tr afiir 
State Highway

a Road ov r bridge on V asid-Bors td Dhar- Work n t i  plettd md bridgt j tied tt tta flic, 
m tj Tarapur S tile  Highway

3 R oid  over-bridge on Palanpur Dctsa Road Woikc< mplt ttd and bridge opt ned tc traffic

I Road owt-btidq< on Iiarodpadn Jambusar Work completed and budge pened to inffir  
Road

r, lioa 1 ov r bndgi on Rajk >t Bha\ nagar S H  Work ( omplt ted and bridge opened to tra flic 
K171 \ o  104/a 4 at Dhasa

f  V«iNal Providing a rr ad over bridge m lieu of The work on tht divcruon of toad by
1 vel crossing No 98 the State P W D is m progress C on tract

for pile foundation a for the overbridge 
has been awarded The work will be 
taken up as soon as the level crossing u  
shif ted by the State Govt and the diversion 
commissioned
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Name of work Present physical progress

7 Anklcshwar—Providing a road over-bridge Design and drawings for the substructure and 
in lieu of level crossing No 172 foundation o f the main bridge have been

finalised and tenders for the same finalised. 
The work on the overbridge will be started 
after the road across the existing level 
crossing u  diverted by the State Govt

Plans and estimates are under finalisationtt Anand—Providing a road over-bridge m  
lieu of level crossing No 260

9 Rajkot—Providing a road over-bridge in Tcndersfor the over-bridge are under finalisa- 
replacement of level crossing No 3 between tion The work thereon will be taken up
Rajkot—Bhaktinagar after the State Govt complete the road

diversion

2 Manning of ioltvelcroism gs and lpgradation of 5 level erodings have been completed
M inning of 19 lev el crossings is m progress and expccted to be completed shortly
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2180 LS—5

PropOMb from Government of Karna-
taka Regarding setting up of High 

Court Bench at (Hubli

3206 SHRI RAJESHEKHAR KOL- 
LUR Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state

(a) whether proposals have been re-
ceived from the Government of Karna-
taka and legal bodies of Karnataka 
for setting up of Bench of the High 
Court at Hubli, and



131 Written Answers AUGUST 8, 1078 Written Answers

(b) if so, what is the Government's 
reaction thereto?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) No pro-
posal for the setting up of a Bench 
of the High Court of Karnataka at 
Hubli has been received from the 
State Government. A representation 
was received from the Bar Associa-
tion Dharwar in February, 1976 for 
the establishment of a Bench of the 
High Court at Dharwar.

(b) The Government 0f India are 
not considering any such proposal as 
none has been made by the State 
Government.

Memorandum for Attaching a Coach

from Fazilka to Delhi Mail
3207. DR. BALDEV PRAKASH: 

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a deputation fiom 
Fazilka (Punjab) called upon *ha 
Minister of Railways during Budget 
Session of the Lok Sabha this year 
and presented a Memorandum regard-
ing restoring the coach from Fazilka 
to Delhi Mail train which was dis-
continued from some time; and

O j)  i f  so, the action taken on that?
THE MINISTER OF STATE IN 

THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) (a) Yes.

(b) Restoration of Bombay VT- 
Fazilka Coach is not feasible due to 
inadequate margin of time at Firozpur 
by 37 Up1 IFF and 8FF/38Dn trains.

Issue of Registration Certificates to 
Drug Units Uder I (D ft R) Act

3208. SHRI RAMJILAL SUMAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) details of the Registration Certi-
ficates granted to drug manufacturing 
units under I (D & R) Act;

(b) what are the basis on which 
production is made by these companies 
under registration Certificates during 
last three years and full details re-
garding name, prices given in price 
lists at the time of grant of Registra-
tion Certificates and as on date; and

(c) details of fuller utilisation under 
capacities granted to various com-
panies under 1972 policy, product-wise 
and company-wise along with details 
of applicants and products of each Co., 
rejected for the purpose of fuller 
utilisation, under what provisions of
I (D&R) Act these were rejected?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b) Acording to Section 10 
of the Industries (Development and 
Regulation) Act, 1951 which came in-
to force on 8th May, 1952, every exi-
sting Undertaking had to register it-
self within a prescribed time.

A Certificate or Registration as pre-
scribed under the Rules was isued to 
such drug firms for the manufacture 
of “Drugs and Pharmaceuticals." No 
individual name of any item was 
specified in the Registration Certifi-
cates. Since the Registration Certifi-
cates were issued in the fifties, the 
other details asked for are not im-
mediately available.

However, before the grant of con-
solidated Industrial Licence to drug 
manufacturing units, in terms of the 
New Drug Policy, all relevant detai-
ls would have been obtained and all 
activities scrutinised.

(c). Information is being collected 
and will be laid on the Table of the 
House.
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Letter from Northern Railwaymens 
Union

3211. SHRI SHARAD YADAV Will 
the Minister of RAILWAYS be pleas-
ed to refer to reply given to the Un-
starred Question No 4546 on 28th 
March, 1978 regarding letter from 
Northern Railwaymen’s Union and 
state:

(a) whether it has been considered;

(b) il so, what action has been 
taken on the matter by Government; 
and

(c) if no action has been taken so 
far, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) (a) to (c). 
The matter is still under considera-
tion. j J|if

Lowering of Voting Age for Lok
Sabha and Assemblies Election

3212 SHRI AMAR ROY PRA- 
DHAN Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state

(a) whether it has been decided by 
the Government that the age of voter 
should be 18 years instead of 21 yeajrs 
for the elections of Lok Sabha and the 
Assemblies,

(b) if so, when the decision is likely 
to be implemented, and

(c) if answer of (a) is m negative 
the reasons therefor’

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN) (a) No 
decision ha* been taken in the matter

(b) Does not arise

(c) The proposal is still under con-
sideration, along with other proposals 
for electoral reform As the matter 
requires careful consideration, some 
more time will be taken to arrive at 
a decision in the matter.

Shortage of Bulk Drags and 
Formulations

3213 SHRI G Y KRISHNAN- Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state*

(a) whether any initiative has been 
taken by Centre with the State Gov-
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eminent to report any shortage of bulk 
drugs and formulations to enable the 
Central Government to take speed? 
and effective remedial action; and

(b) if so. the reaction of State 
Government thereon?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. The Minister for Petro-
leum, Chemicals and Fertilizers has 
written to the Chief Ministers of 
States and Chief Executives of the 
Union Teritories on 27th June, 1978, 
to have shortages of both bulk drugs 
and formulations promptly reported 
to the Central Government so that 
timely remedial action is taken.

(b) While certain State Govern-
ments have in their replies indicated 
that the concerned organisations in 
the State Government would monitor 
drug availability and report shorta-
ges, if any, to the Central Govern-
ment, other State Governments have 
yet to respond.

Bcpreeentation from Dainik Yatr) 
Saftgh regarding stoppage of Chhatis- 

garh Express

3214. SHRI SHAMBHU NATH 
CHATURVEDI; Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government have re-
ceived repeated representations from 
the Dainik Yatri Sangh, Mathura ; nd 
Agra for slight adjustment of timings 
of 138 UP Chhatisgarh Express, with 
stoppage at Raja-Ki-Mandi and 17 Dn. 
Janata Express for the convenience 
and facility of the Court and office 
going public;

(b) if so, whether any decision bar, 
been taken thereon to meet it; and

(c) if not. whether Government has 
any other alternative proposal under 
consideration to achieve the same put- 
pose?

TH7 MINISTER OF STATE JN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) The suggestions have not been 
found operationally feasible.

(c) No.

Prospect of Oil in Calcutta and It* 
neighbouring areas

3215. SHRI CHITTA BASU: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state:

(a) whether it is a fact that <he 
Eastern Regional office of the ONGC 
in Calcutta has of late come to thn 
conclusion that Calcutta and its neigh-
bouring areas are situated on what is 
called gravityhigh;

(u) if so, the prospects of oil in the 
area,

(cj whether any step has since 
been taken for the exploration of tho 
same; and

(d) the details thereof'’

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) No, Sir. Gravity surveys carried 
out by the Indo-Stanvac Petroleum 
Project in the West Bengal basin dur-
ing the period 1954—57 had indicated 
that Calcutta and its neighbouring 
areas are situated on a prominent gra-
vity high.

(b) Gravity highs are sometimes 
associated with sub-surface struc-
tures which may entrap hydrocarbons; 
however, in some cases such gravity 
highs may not be associated with any 
structures. It is, therefore, a normal 
exploratory practice to carry out 
other geophysical surveys, specially 
seismic surveys to confirm the pre-
sence of sub-surface structures in the 
area of gravity highs. It would, there-
fore, be necessary to carry out further
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geophysical surveys to ascertain the 
prospects of oil in the area of Cal-
cutta end its vicinity

(c) Yes, Sir
(d) Precision Gravity surveys will 

commence in the city of Calcutta and 
the adjacent Industrial areas during 
the 1978-79 field season It is also 
proposed to cairv out seismic surveys 
in the area subsequently as may be 
necessary

Posts Reserved for SC and ST in 
Refinery Office of IOC

3 >16 SHRI R L KUREEL Will 
the Minister of PETROLEUM CHE 
MICALS AND FERTILIZERS be 
pleaded to state

(a) the number of posts reserved 
for S heduled Castes and Schedu’ed 
Tribes in both recruitment as well as 
in Depai tmental promotions de-re- 
served during the period from June 
1977 to Mirch 1978 m Delhi Office of 
Refiner} Division of Indian Oil Cor* 
poration

(M the reasons for the de-reserve 
lion of posts

<n w hether representations w eie 
received from the Members of Parlia-
m ent bv i\ t  Chairm an of the  Indian 
Oil Coiporation p rotcstins ^ i m s t  the 
de-itM iv ing  of post*, and

(d) action taken thereon0

THE MINISTER OF PETROLEUM 
AND CHFMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b> For recruitment no 
posts reserved for Scheduled Castes 
and Scheduled Tribes were de-reserv- 
ed during the period June, 1977 to 
March 1978 However for Depart-
mental Promotions 14 posts were de-
reserved due to non- availability /non - 
eligibility of departmental candidates 
from the reserved communities In 
such cases reservations have been car-
ried forward m conformity with the 
guidelines laid down in the Presi-
dential Directives

(c) Yes, Sir One letter dated
19 5 1978 has been received by
Chairman, I O C  from Honourable 
Member Shri R L Kureel in this re 
gard

(d) It is presently under consider** 
tion of the Indian Oil Corporation

rrivandrum Railway Division

3217 SHRI N SREEKANTAN 
NAIR Will the Minister 0f RAIL-
WAYS be pleased to state

(a) what is the reason for the in-
ordinate delay m sanctioning the 
Trivandrum Railway Division of 
Southern Railway which the Mimsle 
has agreed to constitute

(b) when can the opening of the 
new division be expected

(c) whether the State Govemmert 
have not fulfilled the conditions put 
forward by the Railway Ministry for 
the opening of this new division

(d> whether the Minister has 
written to the Chief Minister of Keral? 
to convene a conference of all con-
cerned to settle the dispute over the 
jurisdiction of Olavakkot Divls»on 
after the formation of the Tnvani’run 
Division and

(e) if so what is the response the 
suggestion’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) (a) to (e) 
After the announcement of th*> deci-
sion to form a new railway division on 
Southern Railwav with headquarters 
at Trivandrum representations were 
received from various interests in 
North Malabar, Cochin and Olavakkot 
areas protesting vehemently against 
the inclusion of Mangalore-Ex naku- 
lam Section of the existing Olavakkot 
Division m the proposed new Division.
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These strong feelings were sought to 
b« assuaged by limiting the jurisdiction 
of the proposed division from Trivan-
drum to Shoranur only. But since 
this alternative considerably reduoed 
the route kilometrage, making the 
proposed new Division non-viable, it 
was decided, as a first step, to form a 
Transportation Division only at Tri-
vandrum, to be developed into a ful- 
fledged division in due course.

Unfortunately, the above scheme 
too did not find favour. The State 
Government also stated that they 
would not be able to offer land free 
of cost aS promised earlier unless a 
full-fledged division at Trivandrum 
was created

In the changed back-ground the 
Chief Minister of Kerala has been re-
quested to have detailed discussions 
with all the concerned parties in the 
area and envolve an agreed solution 
so that the matter could be processed 
further. There is no indication vet of 
such discussions having taknn place.

Low Iron Oxide in vast sandy areas 
of Tiruchendur

3218. SHRI K T. KOSALRAM: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased t o  state-

(a) whether it is a fact that the 
soil in the vast sandy areas of Tiru-
chendur taluk, Tirunelveli Distt. of 
Tamilnadu State, contains low iron 
oxide, which can be utilised for Paint 
Industry; and

(b) if S0 t whether Government will 
examine the same and suggest proposals 
for upgrading the material with a view 
to encourage local entrepreneurs to 
set up units for Paint Industry?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) and <b). Information Is being 
collected and will be laid on tb t 
Table of the House.

*Wt f l f  w w *  f q r  f v  :
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n w  t t  v N r  wftrr <w t  $  ;

(m) wv j* mft $ iff*  im  
?t% wrat ihrit p j  *rsmr*r tptr 
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Payments lor advertisements made by 
Government Companies to Political 

Parties
3222 SHRI L L KAPOOR WiU 

the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state

(a) List of 101 Government Com-
panies which had made payments for 
advertisements in the souvenirs 
brought out by political parties bet-
ween 1-1-1974 and 31-3-1977, and

(b) the amount of payment made 
by these public undertakings during 
this period to each of the political 
parties year-wise?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) and (b). 
The list of 101 Government Com 
panies which had made payments for 
advertisement in the souvenirs 
bi ought out by political parties bet-
ween 1st January 1974 and 31st March
1977 indicating tinier alia the amount 
paid and the party to whom such 
payments were made was placed on 
the table of the house m reply to 
pait (b) of the Unstarred Question 
No 2169 answered m Lok Sabha on 
1st August 1978

nrf TwrfWf t t  i At w  

1223 *ft JTIT W WWW W l WT 
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Recommendations ^  Bhifwatl Com-
mittee on legal aid to the poor

8225. SHRI D. AMAT:
SHRI R. V. SWAMINATHAN:
SHRI AMARSINH V.

RATHAWA:
SHRI AHMED M. PATEL: 
SHRI K. LAKKAPPA:

WU1 the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether Government have set 
up a Committee to examine in depth 
the recommendations of the Bhagwati 
Committee on legal aid to the poor; 
and

(b) if so, what are the terms of re-
ference of this Committee and by 
what time the report will be avail-
able?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) and
(b). Yes, Sir. An inter-departmental 
committee has been constituted by 
the Ministry of Law, Justice and 
Company Affairs, with representative* 
from the Ministries of Finance, Home, 
Labour Bid Departments of Social 
Welfare, Personnel and Administra-

tive Reforms to examine th& recom-
mendations of the Committee in depth, 
and to work out a mechanism of legal 
aid keeping in view the financial im-
plications of the scheme. The Com-
mittee will prepare a policy paper on 
the basis of which decisions can be 
taken by Government. The commit-
tee has already held some meetings 
and it is expected that the examina-
tion by the Committee will be comp-
leted and the policy paper would be 
prepared as soon as possible.

Oil drilling operations In Tripura by 
ONGC

3226 SHRI KIRIT BIKRAM DEB 
BURMAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether seven sites in Tripura 
have been identified by the ONGC for 
oil drilling operations;

(b) if so, the details of these sites; 
and

(c) the action so far taken for dril-
ling operations on each site and the 
reasons for the delay?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRT H. N. BAHUGUNA):
(a) The ONGC has so far identified 
23 sites for oil drilling operations in 
Tripura.

(b) The sites have been released on
6 different structures. The dc'tails 
are:—

(i) 17 in Baramura;
(ii) 2 in Rokhia;

(iii) 1 in Tichna;
(iv) 1 in Gojalia;
(v) 1 in Batchia; and
(vi) 1 in Tulamura.

23

(c) The ONGC has completed dril-
ling of three sites on Baramura struc* 
ture, where testing is currently being
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done The three rigs deployed here 
would move to the next locations on 
this structure The Commission has 
also started preparation for drilling on 
two locations on two other structu-
res, namely—Gojalia and Rokhia 
Drilling of these structures is expected 
to commence shortly

There has not been any slackening 
on the part of the Commission to in-
tensify oil exploration activities m 
Tripura Five drilling rigs currently 
have been earmaiked for drilling in 
this area There are, however limi-
tations of logistics and down hole 
complications

Manning of railway crossing to avoid 
accidents

3227 SHRl ARJUN SINGH BHA- 
DORIA Will the Minister of RAIL-
WAYS be pleased to state

(a) whether the Government had 
decided to man all the railway cross-
ings m the country j-n order to avoid 
accidents; and

(b> if so why in spite of thes>e in-
structions a serious accident took 
place with a bus near Bareilly recent-
ly’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAD (a) No

(b) This accident has been inquir-
ed into by the Additional Commis-
sioner of Railway Safety Northern 
Cucle Lucknow According to his 
provisional finding the accident was 
due to the failure of railway statt It 
has also been mentioned that failure 
on the part of the Road Authority to 
provide the necessary caution signs 
on the road leading to the level 
crossing and failure of the road vehi-
cle driver to exercise the degree of 
cauflOn which a prudent person exer-
cises when placed in similar circutilS- 
tances, contributed to the accident

Appointment In Printing pnee «f 
Northern Bailway, Shakurbasti

3228 SHRI BHAGAT RAM Will 
the Minister of RAILWAYS be 
pleased to state how many persons 
were appointed m Printing Press of 
Northern Railway, Shakurbasti with-
out going through the normal process 
of regular selection or interviews dur 
mg 1975 and 1976’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) No appoint-
ments on regular basis were made 
without going through the normal pro-
cedure of recruitment 77 persons were 
appointed as substitutes out of which 
57 were through selections after noti 
flcation 9 Jr Machmemen (semi skil-
led) and 11 khalasis were recruited 
locally after adjuding their suitability 
of which 1 was against the quota for 
physically handicapped and 2 against 
loyal quota

Proposed changes in Managerial remu-
nerations itt corporate sector

'1229 SHRI VIJAY KUMAR MAL 
HOTRA Will the Minister of LAW 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state

(a) what are the proposed changes 
1V1 respect of managerial remuneration 
in the corporate sector and

(b, whether any representation has 
been received which opposes any se-
duction in limits of managerial re-
muneration m companies7

THE MINISTFR OF LAW JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN) (a) A 
proposal to revise the existing guide 
lines regarding managerial remunera-
tion is still under the consideration of 
the Government It is not possible to 
give further details

(b) A representation was received 
from the Associated Chambers of 
Commerce and Industry of India dated
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J!nd May, 1977, wherein it was sug-
gested that there should be no fixation 
of the ceilings on managerial remune-
ration.

Kntraincttan of paaaenger Trains twfe- 
w en Uran and Parrel

3230. SHRI D. B. PATIL: Will the 
Minister of RAILWAYS be pleased to 
•gtate:

(a) whether Government are aware 
that because of the Naval Armament 
Depot, Karanja, and industrialisation 
round about Uran, passenger traffic 
between Uran and Parvel, Kalabh 
District Maharashtra State has in-
creased to such an extent that State 
Transport Corporation is not in a 
position to cope up with the traffic 
efficiently and thereby causing great 
hardships to the passengers;

(bj whether there is a long stand-
ing demand 0f the public in general 
and students of Panvel Art, Science 
and Commerce colleges and as well 
as IT.I Parvel in particular of that 
passenger trains should be started 
between Uran Parvel; and

(c) if so, when such passenger 
trains are likely to be started between 
Uran-Parvel?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) • (a) to (c). There are 
demands for introduction of passenger 
trains between Panvel and Uran. At 
ptesent this section is opened only for 
goods traffic. Examination of likely 
traffic pattern on Panvel-Uran section 
has shown that introduction of passen-
ger services on this section is, at 
present, economcally not justified. Be-
sides, the track is also at present not 
fit for running passenger trains.

Unmanned Level Crossings
3231. SHRI PRASANNBHAI MEH-

TA: Will the Minister of RAILWAYS 
be pleased to state:

(a) what is the total number al 
present of level crossings for vehi-

cular traffic on the Indian Railways;
(b) if so, how many out of them 

are manned and how many unmann-
ed;

(c) what is the number that are 
likely to be upgraded so that they 
can be manned; and

(d) what are the main reasons for 
keeping large number of level cross-
ings unmanned, so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) 36,360.

(b) Manned — 14,060 
Unmanned — 22,300

(c) About 70 unmanned level cros-
sings are expected to be taken up for 
manning during 1978-79.

(d', It is neither necessary nor fin-
ancially feasible to man all the un-
manned level crossings; nor is manning 
a hundred percent guarantee against 
accidents. Only those level crossings 
in which there i s  a potential h a 7 a r d  
are taken up on a programmed basis 
in consultation w i t h  the State Govern-
ments.

Staff Complaints

3232. SHRT RAM PRAKASH TRI- 
PA THI : Will the Minister of RAIL-
WAYS be pleased to state:

fa) whether there is a procedure in 
Railweys to look into the staff com-
plaints against Railway Officers or 
staff for willful harassment or toon- 
payment of dues etc. by misuse of 
the official position;

( b )  if so, whether complaints from 
Delhi Division staff against the ofR* 
dais were ever received during one 
decade and action taken to satisfy 
the complainants;

(c) how many such complaints are 
pending for more than S years and 
what are the reasons for non-finaliza-
tion;
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(d) whether there are any com-
plaints more than 8 years old for 
non-payment of wages; and

(e) if so, please state reasons for 
non payment of dues for such a long 
penod and whether the Bailway ad-
ministration is contemplating to take 
action against the defaulting staff?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) Yes

(b) Yes Action is taken on all com-
plaints and the employees are inform-
ed of the disposal of their complaints

(c) Only one complaint pertaining to 
the year 1965 could not be finalised as 
the records were destroyed having been 
time-barred

(d) & (e) Only one claim relating 
to non-payment of wages for the period 
from 6th July to Hth August 1965 and 
11th September to 8th October 1965 
could not be finalised due to non-avail 
ability of records which have been 
destroyed being time-barred As such 
the question of taking action against 
the staff does not arise

(c) if yes, when it is likely to be 
taken up?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H N BAHUGUNA) (a) to (c) 
The laying of sub-sea pipelines from 
Bombay High to Uran as well as the 
laving of transfer lines from Uran to 
Trombay has been completed Oil and 
gas have started flowing through these 
pipelines It has also been decided that 
there would be another gas pipeline 
from South Bassem field to Gujarat 
which on its way would be inter-con-
nected with the associated gas pipeline 
from Bombay High so that the flow of 
both associated and non-associated gas 
m the two directions could be regulat-
ed according to requirements

A Feasibility Study on the gas pipe-
line to Gujarat has just been com-
pleted and is being examined by 
ONGC The report alongwith ONGCs 
recommendations is expected to be 
submitted to Government shortly 
Thereafter a view on the economics 
location time-schedule of completion, 
etc of the pipeline would be taken by 
Government

A&surance given to Gujarat for sup-
ply of associated and natural gas from 

Bombay High

i2H SHRI VINODBHAI B SHETH 
Will the Minister of PETROLEUM 
CHEMICALS AND FERTILIZERS be 
pleased to state

(a) whether the Government is 
aware that supply of associated and 
natural gas from Bombay High has 
been started as per assurance given 
by Government to Maharashtra 
and that the assurance given to Guj-
arat of starting the work as per 
schedule has not been kept,

(b) will he assure the House that 
implementation of the assurance 
given by Government to Gujarat will 
be taken up immediately, and

Suppl} of Coal to Textile Mills

i2i 4 SHRI VIJAYKUMAR N
PAT1L Will the Minister of RAIL-
WAYS be pleased to state

(a) whether the number of vagon 
loads of coal to be supplied to some 
textile mills per month has been re-
duced,

(b) whether the quota of wagon 
loads of coal t0 be supplied to some 
other textile mills has been increased, 
end

(c; if so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) Yes.

(b) Yes
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(e) Secretary, Indian Cotton Mills 
Federation who is the sponsoring 
authority for movement of coal to 
cotton mills has recommended reduc-
tion in allocation of coal wagons in 
respect of 43 units and has enhanced 
allocation for 30 units. These recom-
mendations have been accepted for 
implementation from August 1978

Restructuring of Price of Farm Inputs

3235. SHRI T. A PAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state:

(a) has the attention of the Gov-
ernment been drawn to the reported 
speech of the Minister for Petroleum 
and Chemicals that the farm inputs 
price require restructuring in the 
interest of the farmers; and

(b) what urgent steps tha Govern-
ment propose to take in this matter 
in the immediate future?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and 
(h <. It has been the constant endeavour 
of the Government to make available 
farm inputs to the farmers a* reason-
able priced. The price of urea, the 
major nitrogenous fertilizer, was re-
duced by Rs. 100 per tonne with effect 
from 12-10-77. Based on n report of 
Bureau of Industrial Costs and Prices 
which indicated some scope in reduc-
tion of prices of pesticides, a dialogue 
was held with the pc3ticirJes manufac-
turer'. who have also reduced prices of 
a number of items of pesticides rang-
ing upto 12 per cent. Government have 
also recently withdrawn excise duty on 
pesticides. Besides, the Chief Minis-
ters have been requested to exempt 
fertilizers and pesticides as also the 
raw materials used in their manufac-
ture from sales tax/octroi, etc.

Contracts tor cont r action «f Mathura 
Refinery

3236. SHRI SURENDRA BIKRAM: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) how many contracts for fcni’d- 
ing and construction of Mathura Refi-
nery have been given to foreign and 
Indian Companies;

(h) whether India is today not fully 
capable of taking over the entire 
construction and erection of a refinery 
of this magnitude; and

(c) for how much money the con-
tracts have already been given to 
various contractors?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and
(c). Out of 78 major contracts of the 
value of approximately Rs. 83 crores,
11 contracts amounting to about Rs. 22 
crores have been awarded to foreign 
companies and the remaining 67 to 
Indian companies.

(b> Although considerable know-how 
in the field of process design, engineer-
ing and fabrication of equipment and 
machinery is available in India, for a 
refinery like Mathura, which has- a 
single Atmospheric column of 6/7 mil* 
lion metric tonnes per annum, ex-
patriate assistance would be needed. 
Similarly for construction and erection 
of imported equipment and machinery, 
some i xpatriate assistance becomes 
necessary mainly to ensure performance 
guarantees.

Effect of Telephone Cable Thefts and 
Chain milling on Punctuality of 

Railways

3237. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that the large 
scale theft of telephone cables and 
indiscriminate pulling of the alarm 
chain of Railways have adversely



i53 WrtUtn Answer* SHAVANA 17, 1909 (SAKA) Written Answers 154

affected the punctuality of Railways 
througnout the country specially in 
Dnnapur Division of Eastern Rail-
ways,

(b ) if so details of such thefts and 
chain pulling duiing the ’ast one y< ar, 
and

(c) ret on taken against tbe thieves 
and chain pullers’

I HE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHFO NARAIN) (a) Theft of tele-
phone cables and unauthorised alarm 
chain pulling on the Indian Railways 
including Danapur Division of Eastern 
Railway has affected the punctual 
1 u inmg of trams

fb) During 197"-78 there were 988 
ases of cible thefts and <>8 499 inci-

dents of unauthorised alarm chain 
pulling on the railways

(c 1 The dnves to combat thefts of
1 t lev md Ihe mcnait of i,n authorised 
pul mg of alram chain bv •jnti «otial 
elements have been intensified with 
fh( cooperation of loc »1 tjvil and police 
luthontics Clos- liaison is being 
m intamed with the State Governments

(Urb the activities of these inti 
ocnl elements

Railway jncome Out of Sale 0/  Hill 
Station Tickets

SHRI MADHA\ RAO SCIN- 
DIA Will the Minister of RAILWAYS 
be pleased to state

(a) whether it is not a fact that in-
come of railways through sale of 
tickets for hill stations during the 
current summer season was less than 
compared to last seasons

(b) if so, the total income m the 
years 1976-77 1977-78 and 1978 79 
upto June, 1978,

(c) whether it is not a fact that 
inflow of passengers was hit by the 
introduction of prohibition in some of 
the hill stations, and

<d) if so, his reaction thereof?

IHE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) to (d) The in-
formation is being collected from the 
Zonal Railways and will be laid on the 
table of the House

Railway Line in Murbad Taluk of 
Maharashtra

S239 SHRI R K MHALGI Will the 
Minister of RAILWAYS be pleased to 
state

(a) whether the survey has been 
conducted for the construction of Rail-
way line in the Taluk 0f Murbad 
(Distt Thana, Mahaiashtia),

(b) rf so when and with what re-
sult,

(c) whether Railway Ministry have 
taken any decision on the said survey 
report if so when and with what re-
sult.

(d) whethei it is a fact that the 
Murbad Taluk is one of the backward 
areis of Thana District and whether 
Kalvan junction on Cential Railway 
is only about twenty miles from Mur-
bad—-a Taluk place and

(e) if so the difficulties to cons-
truct the rail line’

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) to <e> Yes An 
engineering cum tnfflc sun cs for a 
new railway lme from Knlyan to 
Ahmednagar was camei cut in 1969 70 
with a \ lew to develop additional line 
capacity from Bombaj across the 
Ghats. Murbad is 314 kms away 
from Kalyan on this alignment The 
survey revealed that it would be 
cheaptr and operationally more ad-
vantageous to develop the capacity on 
the existing Northeast and Southeast 
Ghat lines instead of constructing a 
new line between Kalyan and Ahmed-
nagar



155 Written Answers AUGUST 8, 1878 Written Answsrs tyg

Third lines between Kasara and 
lgatpuri on N. E. Ghats and between 
Kar jat and Lonavla on S.E. Ghats and 
other matching traffic facility works 
are under execution.

Representation from Staff Members of 
Kalyan Power Houie

3240. SHRI R. K. MHALGI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the Government have 
received a representation dated 22nd 
April, 1978 signed by eighty three ope-
rating staff members of Kalyan Power 
House at Thakuvli (Distt. Thana, Ma-
harashtra) regarding their various 
problems;

(b) if so, what action Government 
have taken and with what result; and

(c) if no action has so far been taken 
the reasons thereof and when it is 
Dioposed to be taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a', Yes, an undated 
representation has been received by 
the Central Railway Administration 
on (i-5-1978

(b) and (c) The grievances men-
tioned m the said representation are 
being looked into.

THE MINISTER 0 7  STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) The matter regarding grant of 
incentive in the revised pay structure 
to Appendix 2 qualified staff on Rail-
ways is under the consideration of 
Government.

Railway line in Chandrapur District of 
Maharashtra

3242. SHRI R. K. MHALGI: Will the 
Minister of RAILWAYS be pleased to 
'state:

(a) whether Government have re-
ceived proposal for a 26 KM railway 
line in Chandrapur Di*trict of Maha-
rashtra which is considered absolutely 
necessary for establishment of cement 
factories in the said area; and

(b) if s o ,  what steps arc being taken 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a ■ and (b) Yes A 
pioposal has been received for the con-
struction of a railway line from 
Manickqarh lo Chandur in Maharashtra 
to serve the proposad cement factories 
in the area It will be possible to 
examine the proposal when a firm 
decision is taken to set up the factories

Advance Increments to Clerks Grade I
of Railway Accounts Departments

3241. SHRI R K MHALGI: Will the 
Mini&tei of RAILWAYS bo pleased to 
state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion dated 2nd March, 1978 regarding 
the grant of four advance increments 
to Clerks Grade I of the Accounts de-
partment of Railways; and

(b) if so, what action Government 
have taken or propose to take in 
that regard?

Policy regarding Sole Selling Agency 
System

3243. SHRI C. K. JAFFER SHA- 
RIFF: Will the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have for-
mulated any policy regarding sole 
selling agency system vis-a-vis the 
interests of consumers;

(b) if so, what are the details 
thereof and how it is being imple-
mented; and
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(e) if not, whether Government pro-
pose to lay down their policy in this 
regard in order to protect the interests 
of consumers from the malpractices 
indulged in by the sole selling agents?

THE MINISTER OF LAW, JUSTlfeE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (c). Under 
su!>section (1) of Section 294AA of the 
Companies Act. 1956, the Company 
Lafw Board may declare that sole sell-
ing agents should not be appointed by 
the companies producing or supplying 
any category of goods for which, in its 
opinion, the demand substantially ex-
ceeds the production or supply of such 
goods and that services of sole selling 
agents would not f>e necessary to create 
a market for such goods. Pursuant to 
these powers, the Company Law Board, 
in consultation with the concerned 
Ministries, have issued Notifications 
prohibiting appointment of sole selling 
agents in respect of followng categories 
of goods for a period of 5 years from 
the* dates mentioned against each of 
them •

(a) Paper 18-9-1975
(b) Cement 18-9-1975
(c> Sugar 5-9-1975
(d) Vanaspati 5-9-1975

2 Under sub-section (2) of Section 
294AA, no individual firm or body cor-
porate having substantial interest (by 
which is meant the holding m one’s 
own name or in the name of relatives 
or partners or their relatives or direc-
tors or relatives of directors shares of 
tho face value of Rs. 5 lakhs or 5 per 
cent of the total whichever is less) in 
a company shall be appointed sole sel-
ling agent of that company without 
prior approval of the Central Govern-
ment. Under sub-scction (3) of section 
294AA, appointment of sole selling 
agents by the companies having paid 
up capital of Rs 50 lakhs and above 
would require approval of the share-
holders by a special resolution and also 
of the Central Government. Each ap-
plication for appointment of the sole 
selling agent under sub-sections (2) and
(3) of Section 294AA of the Companies 
Act, 1956, is considered on its merits

by the Company Law Board having 
regard inter alia to the following rele~ 
vant factors:—

(i) the nature of the product manu-
factured by the company and 
its market share and the ex-
tent of competition in that 
product;

(ii> the nature and extent of ser-
vices performed by the sole 
selling agent together with its 
organisational set up for ren-
dering marketing services;

(in) the commission earned ex-
penses incurred and the pro-
fits retained by the sole selling 
agent for marketing the pro-
ducts of the company;

(iv) the interest of the sole selling 
agent in the principal com-
pany; and

(v) the interest of the directors of 
the Company m sole selling 
agent.

These restrictions are prescribed to 
protect the interests of the consumers 
and to prevent malpractices.

Issue of Industrial Lieences to 
I.D.P.L.

3244 SHRI MOTIBHAI R. CHAU- 
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) how many industrial licences are 
issued to IDPL during the last three 
years; how many Industrial licences, 
letter of intents licences expired and 
are still shown valid for claiming ca-
pacities bv IDPL; and

(b) whether IDPL sought approval 
for items not actually produced; if 
so, details of the same?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Seven-
teen Industrial Licences have been
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Issued during the last three years to 
M/s IDPL lor the manufacture of 
Drugs and Pharmaceuticals.

The period of validity of 3 Industrial 
Licence/Letters of Intent granted to 
M/s IDPL for the manufacture of cer-
tain bulk drugs stands expired as on 
date. However, M/s IDPL have re-
quested the Government for extension 
thereof, which is under consideration.

(b) All Industrial Undertakings in 
the organised sector of drug industry 
are required to obtain prior approval 
of the Government under IDR Act to 
manufacture new items of Drugs and 
Pharmaceuticals.

Details of all un-implemented ap-
provals granted to M/s IDPL for the 
manufacture of drug Hems are being 
collected and will be laid on the Table 
of the House.

Loading and Unloading of Canalised 
Drugs

3145. SHRI MOTIBHAI R. CHAU- 
DHARY Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS bp pleased to state:

(a) details of loading and unloading 
of canalised bulk drugs done during 
last three years;

(b) details of surplus due to load-
ing/unloading of canalised bulk drugs 
which was available at the end of 
each year, distributed by CPC and 
IDPL; and

(c) how these surpluses were ad-
justed in fixing prices of canalised 
bulk drugs and what portion of the 
same was utilised for payment of 
taxes and did it affect the increase in 
prices for consumers due to loading/ 
unloading?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to (c). 
Information is being collected and will 
be laid on the Table of the House,

Stuvtai i m M  by Trading In im-
porting Balk Dram by ffNPL and 

CPC

3246. SHRI MOTIBHAI R. CHAU- 
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what were surplus received dur-
ing last three years by trading in ink* 
ported bulk drugs by CPC and IDPL 
and how were these utilised;

(b) details of income tax or differ, 
ent adjustments made out of thia 
money;

(c) effects of loading on consumer 
products, perecentage.wise including 
effect if the bulk drugs would have 
been allowed for import by Actual 
Users; and

(d) is it a fact that prices of Etham- 
butol and formulations which were 
not canalised went down in Indian 
market, if so, why Government do not 
de-canalise all drugs?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N BAHUGUNA)- (a) and
(b) Information is being collected and 
will be laid on the Table of the House.

Arrangements for availability of Drugs 
at below cost price

3247 SHRI K. PRADHAN1: Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government have made 
suitable arrangements for the essen-
tial medicines and drugs to be made 
available to the public at below cost 
price;

(b) if so, the details regarding its 
performances?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N, BAHUGUNA): (a) «nd
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<b). The prices of drugs are regulated 
under the provision* of the Drugs 
<FMee Control) Order, 1070. The prices 
fixed under the said Order are the 
maximum retail prices and the manu-
facturers are tree to sell at any price 
lower than the price approved by the 
Government. There is no proposal to 
make available medicines and drugs to 
the pubhc at below the cost price 
There are, however, various national 
programmes of the Govt, like Rural 
Health Scheme, National Malaria 
Eradication Programme and under these 
programmes drugs are supplied free of 
cost to the public.

Under the New Drug Pricing Policy, 
graded mark-ups, have been provided 
for the price controlled formulations 
comparatively lower mark-ups for
Category I and II formulations. The 
intention is to make drugs of mass
consumption available to pubhc at
comparatively lower prices

nftrar itar, ifhro m  mwnfrw 

3 2 4 8 . w H fc? m f  < ifcr: w r t a  *Wt
f'JT TO ft?

( v )  ■pt t  Jfij $  ft? wrfepnr *rs?T( 
lira, ^ It
s n w t$  1 9 7 8 ^  nrwrptar $arr
v ,

i v) ft, wwntor * fa* swrc tf
i n t i ;

m (n) jtwt *rm $ A A wi 
vriaifl t f  tf’r-VN’ tf *nt v* tf *rf 
fiftatfsH frrtf ̂ Iffirtf *ritf
wrerv

(*) fWmtftf 571* vt* * WTVTW 
tf  ’

h i lm m l t im iM  ( tf  fiiw<mm) > 
(v) tf  t f i  «rrfw itar, riNnr % so-«-
i » 7 s  wr ^  w w n lw  ftm r m  ftnrtf A m
mi wt«rvT ftwT«ranr»

(v) wrtbM1*1 tf
*o 39*1349 m It m v m m  

tfM  m m  ^ « c t f « f t t f .

♦ 1 8 0  LS- 6

(*r) tf* («r). mm*rm t f  iron v*
V VWT Wfr mft VT JfT *f9OTT 5TPTT 

*T$ (  I WWW WlflrfhE WRifc
^ tf*r 4 tftf *3Tfc mfart snr 4 tftf wtf*r 
«rrf^n wsrft 1 1

i *  1 9 7 9 - 8 0  *  R n j  t o t a f f f o r

3249. t f
t w  u t f  t f  r r r  ^  f t : :

( v )  q f n m  * « n v m f i n f t v r  
yTmy,^gT, j lwnftrcnr, *nrorr, 

wmwf $$%<, ’fta  f y X  w ifinw T r wrfir
j g i p f f  «T T  F C T R - ^ T T  * *  1 9 7 9 - 8 0  ¥  f« W r f*r  
vrihPT *f PiS’T-ftRT T̂Rfei-vnft t f  infarafiPTt 
m t  I  m m  irrf*w  m  sram r $  ;

(er) wt wnnnc fWfarc snfNmr 
T r n r n w w f t r  A  f f f s n ^ j f t f f  f i n n f c w
t f  $«ffc ?r, tf  wr t f t  <tf ,

(*r) %" yfwfira
1979-80  A  $ 3  »n %  f f r f * n f f « r - i r n f f  <n r 
«n̂ *»rrT Annft *w<iftr ifHt ;

( ^ )  T'l^RT ’TPT (^>) A vjfw ^fiw

i t  w m r  A

(«F) % (*) • 1979-80 ^ ffofo
w4*Fr' h «h if*fM fsFrfv-vnff vr **A<i 
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tr^hr <fPŵ  # topit *Pir $ w  «ni 
*rm wfr flnrre-finrt rjr $ i

(«r) '•Rr <rc fa^-Onitf
*?r t$t $ *msn£ snsrsr <v£\ 35?rr i

Officiating Assistant Engineers Class II

3253. SHRI DAYA RAM SHAKYA* 
Will th<> Minister of RAILWAYS be 
pleaded to refer to the reply given to 
the Unutarred Question No 1095 on 
the 28th February, 1978 and to state*

(a) the number of persons officiat-
ing as Assistant Engineer Class U 
on ad-hoc basis earlier to the selec-
tions held in 1973; 1975 and 1976 with 
dates in each year; the number of 
posts aiisessed for the size of panel 
as per Indian Railway establishment 
mannual para 209 in each year; the 
number of persons called to appear 
in the (Selection as per 6-x formula, 
the number of posts reserved for the 
Scheduled Caste/Tribe; the total 
number of persons successful for 
empanelment; the actual number im-
panelled in each year with reasons;

(b) the report of the Dy. Chief
Vigilance Officer in the Railway who 
enquired into the staif complaints in 
the 19*76 selection alongwith his 
findings, the results of the re-valuation 
of the answer papers by the Chief 
Engineers of two Railways who 
examined it together with the actual 
number of failed candidates empanel-
led and passed candiates shown failed; 
and 1W

(c) steps being contemplated to 
institute an equiry into the irregu-
larities to punish the guilty and order 
fresh selections for 1976, empanelment 
of balance candidates in 1975 and can-
cellation of extra names in 1973 selec-
tions, if not, the reasons therefor?

t h e  m in is t e r  o r  s t a t s  in
t h e  MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) A state-
ment is laid on the Table of the House. 
[Placed in Library. See No. LT-2606/ 
78].

(b) and (c) Certain complaints were 
received about the selection held in 
1975-76 and the North Eastern Rail-
way had the answer books of the can-
didates re-evaluated by the Chief En-
gineers of two other Railways inde-
pendently at thp instance of the Rail-
way’s Vigilance Branch The ievalua-
tion revealed that the eaihu evalua-
tion made by the Chief Engineer, 
North Eastern Railway was in order 
The matter was accordingly closed in 
consultation with the Central Vigilance 
Commission and no further enquiry 
was eonsidered necessary m the mat-
ter

Manufacture of N.G. Bail Bus

3254. SHRI HUKAM CHAND KA- 
CHWAI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) is it a fact that designing and 
manufacture of a Narrow gauge Rail 
Bus was sanctioned by the Railway 
Board in August, 1961;

(b) if so, whether the work has 
since been completed and to what use 
the Rail Bus has been put;

(c) what is the total expenditiue 
incurred up to da te  on the Rail Bus 
and what is the foreign currency con-
tent of the expenditure,

(d) is it correct that an officer who 
was sent abroad for study and train-
ing in developing the rail bus, has 
miserably failed to develop the power 
pack; and

(e) what action has been taken 
against the officers responsible for 
proposing and sanctioning such a 
huge unproductive expenditure?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) Yes, the
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Kailway Board placed a developmen-
tal order for the manufacture of a 
Narrow Gauge Rail Bus on 24-5-1962

(b) The work of manufacture of 
Rail Bus has been completed and it 
is available for use on the Kalka- 
Simla Section of Northern Railway.

(c) The total expenditure incurred 
is Rs. 2,61,617.27 and the foreign ex-
change involved is 13210 S

(d) Wo.
(e) Does not arise.

Selection for S.C/S.T. Vacancies

3255 SHRI DAYA RAM SHAKYA. 
Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
the USQ 8033 on the 25th April,
1978 regarding selection of posts for 
Class III & II and to state.

(a) the reasons for repeated assur-
ances oi' the observance of rules 
which none of the rules laid down in 
the I.R.-E.M. paras 203; 206; de-reser-
vation circulars, non-carry forward of 
SC/ST vacancies are observed m 
selections;

(b) Ihe reasons for not getting the 
SC/ST vacancies of 1975 and 1976 
selections de-reserved same year, thus 
putting the 19 successful general can-
didates into harassment and financial 
loss the details of assessment of 
vacancies as per para 203 of the
I.R.E.M be started for each year 
1975 antf 1976;

(c) why all the 19 general success-
ful candidates were not empanelled 
while 2<V persons were offg. about l i  
to 2 years eaflier to 4-11-74 and 19 
more persons were promoted upto 
July, 76. The list of persons offg. and 
earlier And those promoted In ad-hoc 
after the absorption of 16 candidates 
with dates; and

(d) the reasons for making a ahort- 
panel aftd the authority for violating 
para 208 of the M A M . to conduct 
subsequent selections be stated?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) As no specific 
case of non-observance of rules etc. 
has been statedi no specific reply can 
be given.

(b) and (d) It is presumed that the 
question refers to the class II selec-
tion held m the Civil Engineering De-
partment of the North Eastern Rail-
way in the years 1975-76. It was de-
cided to hold a selection to fill up 21 
vacancies of Assistant Engineers as per 
extent rules and orders. Out of 21 
vacancies for which the selection was 
held, 3 were reserved for Scheduled 
Castes and 2 for Scheduled Tribes 
19 general candidates only qualified 
and out of them 16 were empanelled 
against non-reserved vacancies and 
were also regularly promoted to class
II. The remaining 3 unempanelled 
candidates were promoted to Class U 
on ad hoc basis. Subsequently, in 1977 
when the next Class II panel for Civil 
Engineering Department was drawn 
up, the ad hoc promotces were revert-
ed to Class III

The Department of Personnel and 
the Commissioner for Scheduled 
Castes 8nd Scheduled Tribes have 
been approached for de-reservation of
3 out of the 5 reserved vacancies for 
SC and ST pertaining to the selection 
held in 1975-76 Out of three who 
qualified but were n»t empanelled, 
two appeared In the next selection 
held in 1977 and the third candidate 
declined to appear. Of the two who 
appeared one got selected and was put 
out as an Officer (Class II) on a regu-
lar basis. The second candidate fail-
ed in this selection. Orders have 
been issued to consider the candidate 
who declined to apear in ^ s e l e c -
tion and also the one who failed, for 
promotion to Class n  on ad hoc barf* 
in case the regular panel hag «>een 
exhausted.

Apart from this selection, no other 
Class M selection &r Assistant 
neers was held by North Eastern 1 
way In 1878.
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(c) Only 20 Class m  employees 
were officiating in Class II onad hoc 
basis at the time the selection was 
held in 1975-76. The particulars of

Statem ent

these officers and the period of their 
officiating are given in the attached 
statement.

Year of 
^election

1975*76

1077

Name of the Officer Date from which 
officiating in Class II 

(ad hoc)

§j*hr1

I Laljre Sahai .

2 . P.S. Rajput .

3 J.P  Saxena .

4 . Sharda Piasad 

r,. Gufbakah Singh 

6. Kanwai Naunihal Singh

7 G K. Sood
8 M M  Mukherjee

9 R.K Roy 

>0. H .N .T m au

I I S K. Ojha 

U. SK . Misra .

P N  Dutta

14. BB. Singh 

>5. K C Chdvan. 

t6. O D. Rastogi 

17 S N  Bhaitiya 

IB. N N. Singh . 

iq. K N. Saxena .

J o .  Ka&hi Nath .

1. M.M. Mukherjce
а. H N. Tiwau .

3. N.N. Singh .

4. Kashi Nath .
5 . M.S.P. Rao
б . R.K. Srivastava
7. J.R. Arora .

8-6*1972

14-13-1972

32-11-1972

12-11-1972

29-11-1972

29-12-1972

5-8-1973 

1-11-1973

30-11-1973 

28-12-1973 

19-11-1973 

'15-1-1974

8-2-1974 

a-12-197+

I-1-1974 

22-1-1974 

25-2-1974 

iR-a-1974

6-12-1973 

14-10-1974

i-m -1973

28-13-1973

>9-3-1974
14-10-1974

16-1-1976

16-2-1976

II-2-1976
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Change In Dru* Policy

S257. SHRI I*. L. KAPOOR:

SHRI P . K. KODIYAN:

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the Government has 
changed the drug policy to suit the 
drug manufacturers;

(b) if so, what are the change? 
made; and

(c) if not, whether any Central 
Minister has assured the drug manu-
facturers in public about the changes 
in the drug policy?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
No, Sir.

(b) Does not arise.

(cj The Defence Minister address-
ed the 38th Annual General Meeting 
of the Pharmaceuticals & Allied Ma-
nufacturers’ & Distributors’ Associa-
tion Ltd., on 9th July, 1978 at Bom-
bay which has been reported in the 
leading papers of the country. The 
relevant portion as reported in the 
“Times of India" of 10th July, 1978 is 
reproduced below:—

“Mr. Jagjivan Ram, Union Def-
ence Minister, declared here today 
that the Centre would not hesitate 
to modify the new drug policy if it 
did not serve the desired purposes. 
He pointed out that a pragmatic ap-
proach had been taken while evolv-
ing the new policy.

The Minister, who was speaking 
as the Chief guest at the annual 
general meeting of the Pharmaceu-
tical and Allied Manufacturers’ and 
Distributors’ Association Ltd., stat-
ed that if the new policy, which was 
designed to help the industry, had 
caused hardship to several units, 
the Government wag ready to re-
view the policy."

Facilities at Vadodara Station

3258 SHRI F. P. GAEKWAD: Will 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the existing facilities 
available at Vadodara station on the 
Western Railway are adequate to 
meet the growth of traffic anticipated 
in the near future and that there is 
no nepd for drawing up a 'Master 
P lan' for Vadodara station at present;

Cb) whether it is a fact that the 
two Tiailwav Minivers have upheld 
the above contention in their letters 
dated H th December, 1976, 8th July, 
1977 and 25th November, 1977;
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(c) in view of (b) above, whether"' 
any new facts have come to light to ~j 
warrant a revision of the above de- ,., r 
cision; and r 

(d) if so, give reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) .The ex-
isting facilities at Vadodara Station 
are adequate t 0 meet the growth of 
traffic anticipated in the near future. 
Hence, there is no need for formulat-
ing a master plan for Vadodara sta-
tion at present. 

(b) Yes. 

(c) and (d). No. 

3259. no <'fW'lt<1401 ~: 'flIT 
~ iim ~ or<rr.f 'li1" 'li'lT rn f<f;" : 

<'Ii) 'flIT ~ ~ ~ f<fi" ;ftl:rq, iiw smr 
if; ""14 lfoii ;f ~ 'l;fil'(fa' fif;'lrr ~ f<f;" ifnrq 
'!il ~ ~~ ~"IDA 'EITf'ia f<f;'lrr Gl'T'IT 
~; 

( Q") ifllT ~ 1fl" ~ ~ f<f;" ~ irt<r 'f>T'ITI' 
~ ~ l!fr:m~ ~; 

( ir) w ;ftl:rq ~iti ~r ilITTTfu> ~r ~ 
m ~ .~ efcJm 'l'iT ~ '1!FIT qqlllf<ti ~' ~; 
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~ ~I . ,,, 
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3 260. 5',;(t ~Tli 'Q11!f?:f: !f'n ~ 
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'fiT'( ur ~· ;,i-'\<: ~ 't<1~ 'fief :q-<11{ ;;rrilm ? 
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"fn ~111' ) : ~'() ij'ref6'1' O'fi tt i:.,ni; 
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~t;l_; ii 
Sale of Styrene by Synthetics and 

Chemicals Ltd. 

3261. SHRI SURENDRA BIKRAM: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Synthetics and Chemi-
cals Limited has !been permitted in 
its licence to sell styrene to outside 
parties besides its use in the manu-
facture of Synthetic rubbers; and 

(b) if so, how this Company has. 
been selling styrene to outside parties, 
why action was not taken on this 
Company? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
and (b). There is no prohibition, in 
the terms of the Industrial Licence 
issued to M/s. Synthetic.: and Chemi-
cals Ltd .. on sale of styrene monomer 
by them to outside parties. 

Election for Sa.mastipnr Parliamen-
tary Seat 

3262. SHRI P. VENKATA-
SUBAIAH: 

SHRI K. MALLANNA: 

Will the Minister of LAW, JUSTICE 
ANn COMPANY AFFAIRS be pleas-
ed to state: 

(a) whether the Election Comrnis-
sion of India had proposed twice/ 
thrice to hold election for the 
Samastipur Parliamentary seat, va-
cated by the Chief Minister of Bihar, 
hut the State Government got that 
postponed; and 

(b) what were the reasons given 
by the State Government for the 
postnonement of this election? 

TP~ J\11TNIST~'K. OF LAW, JUSTICE 
ANn COMPANY AFFAIRS (SHRI 
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SHANTI BHUSHAN): (a) and (b).
Th« Election Commission initially de-
cided to hold tbe bye-election on 7th 
May, 1978. The bye-election was 
postponed because the Commission 
was informed by the State Govern-
ment that due to disturbed law and 
order situation which was surcharg-
ed with caste considerations, the at-
mosphere was not congenial to hold 
the bye-election at that time. In the 
meantime, the State Government was 
busy with the Gram Panchayat Elec-
tions which were held all over the 
State from 24th May to 14th June,
1978. The Commission hopes to hold 
the bye-election after the monsoon 
season.

Hallway employees under suspension

3263. SHRI D. D. DESAI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether a railway employee 
under the District Controller of 
Stores, E. Rly. Jamalpur has been 
under suspension for 12 long years 
since 1966;

(to) if so, whether no decision has 
been taken so far though the em-
ployee is due to retire on 1st August, 
1978; and

(c) the details of the case and the 
final action proposed to be taken in 
the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) Yes. One 
Shri A. K. Gupta, Assistant Store Kee-
per, has been under suspension since 
1966.

(b) No decision has been taken as 
the case is sub-jtidice.

(c) 50 condemned locomotives were 
sold on auction in 1965 at Jamalpur 
on the condition that purchasers would 
cut and take only ferrous portion of 
the engines and surrender all the non- 
ferrous portion. Shri Gupta was one 
of the sta/f to supervise cutting and

loading of proper material. It was 
detected that some non-ferrous por-
tion was also loaded along with f»r- 
rous portion belonging to purchaser*. 
He was, therefore, prosecuted in the 
Court Qf Law for criminal misappro-
priation of Railway property. The 
matter is pending in the Sessions 
Court of Monghyr and no disciplinary 
proceedings could be initiated under 
Railway Servants (Discipline and Ap-
peal) Rules, 1968. Final action can be 
considered only after the verdict of 
the Court is pronounced.

Complaints of fake and short-filled 
gas cylinders

3264. SHRI D. D. DESAI; Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed state:

(a) whether Indian Oil Corporation 
is concerned at the increasing appear-
ance of fake cooking gas cylinders in 
Northern India;

(b) whether complaints of large 
scale »short-fllling of cylinders have 
also come to his notice; and

(c) what effective measures are 
proposed to be taken to protect the 
consumers’ interests?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTIM- 
ZERS (SHRI H. N. BAHUGUNA): (a) 
to (c). So far, the Indian Oil Corpora-
tion (IOC) have detected a total num-
ber of 643 fake (spurious) gas cylin-
ders in their bottling plants. Out of 
this, approximately 321 such gas cy-
linders have been detected at the 
IOC's Shakurbasti (Delhi), 87 in Hal- 
dia Refinery and 235 in Gujarat Refi-
nery bottling plants.

During the period from 1.1.78 to 
31.7.78, 18 complaints have been re-
ceived in the Complaints’ Cell of this 
Ministry alleging delivery of under-
filled cylinders. All such complaints 
received in the Complaints’ Cell of me 
Ministry are thoroughly investigated.
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5 complaints were found to be cor-
rect and the oil companies provided 
compensation to the consumers; 4 
complaints were not found to be cor-
rect; 7 complaints were of a general 
nature where no specific instance of 
the dealer paving delivered an under-
filled gas cylinder was quoted. The 
remaining 2 complaints are under in-
vestigation.

The Directorate of Weights and 
Measures of the Ministry of Civil Sup-
plies and Cooperation have not receiv-
ed any complainF about short-filling 
of gas cylinders in the course of last
6 months.

It has not been possible for the 
Indian Oil Corporation so far to es-
tablish the source of supply of the 
above fake gas cylinders As such, no 
action could be taken against the com-
panies/persons tv ho are responsible 
for inducting such gas cylinders in cir-
culation Cylinders, as they are ie- 
ceived in bottling plants, are visually 
inspected prior to filling. Any cylin-
der which is of a doubtful nature is 
set aside and is subjected to further 
examination and test Such cylinders 
are segregated and scrapped Apart 
from this, at times if fake (spurious) 
cylinders are not detected bv any 
chance at the initial visual inspection, 
the same is detected at the time of 
filling as such cylinders start leaking 
due to internal pressure and are again 
segregated/scrapped To avoid such 
scrapped cylinders from coming into 
circulation, all cylinders are pressed 
flat or cut into multiple pieces before 
disposal as scrap. Instructions have 
also been issued by the Chief Control-
ler of Explosives to the cylinder ma-
nufacturers that all gas cylinders 
which are semi-processed or rejected 
during inspection should be properly 
deshaped so that no cylinder could be 
made out of such scrapped pieces.

The gas cylinders are filled at the 
bottling plant manually on automatic 
as well as non-automatic machines 
Random checks are aso made of the

cylinders before being delivered to 
transporters. Any under-filled cylin-
ders are segregated and only cylinders 
with correct weight are delivered to 
transporters from the bottling plants. 
There are standing instructions to the 
oil companies that all cylinders should 
be weighed both at the bottling plant 
and the distributors' premises before 
being sent to consumers. Appropriate 
pilfer-proof tm-seal has been intro-
duced m Delhi on experimental basis.

Conversion of Viramgam—Okha Line

3265 PROF P G. MAVALANKAR 
Will the Minister of RAILWAYS be 
pleased to state*

(a) whether Government propose 
to give priority to the conversion 
work Metre Gauge into Broad Gauge— 
already under way on the Viramgam- 
Rajkot-Porbandar-Okha Sector of 
(he Western Railway;

(b) if so, whether Government pro-
pose to allocate additional funds for 
the same in the current financial year; 
and if so, when and how much;

(c) if not, why not?

THE MINISTER OP STATE IN 
THE MINISTRY OP RAILWAYS 
(SHRI SHEO NARAIN); (a) to (c) 
High priority has been given already 
to the Viramgam-Okha/Porbandar 
gauge conversion project and funds to 
the extent of Rs 7 93 crores have been 
allotted for it in the current year 
against only Rs 5 50 crores m 1977-78.

Demonstration by Commuters against 
cancellation of local trains on 

Central Railway

3266. PROF. P. G. MAVALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether commuters of subur-
ban trains on the Central Railways 
recently staged violent demonstra-



179 Written Answers AUGUST 8, 1978 Written Answers jgo-

tion at V.T. and other stations to pro-
test against the cancellation and their 
delayed operations of local train 
services;

(b) if so, full facts thereof includ-
ing the railway property burnt/des-
troyed J damaged and the total losses 
suffered; and

(c) whether effective prompt re-
medial measures are taken by Gov-
ernment to improve the situation and 
if so, what are they?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) and (b).
I. There was a demonstration by com-
muters at Bombay'V.T. on ?6-5-78 due 
to change of Platfoim of suburban 
local trams. One after another 3 in-
coming EMU rakes were declared un-
fit to work. Some commuters indulg-
ed in violence and considerable dam-
age was done to several EMU rakes, 
glass panes at the station p atform, 
train indicators and a large number of 
automatic signal lenses. One first 
class coach was set on fire. The coach 
was completely gutted but further 
spread of the fire to other coaches was 
arrested by the Fire Brigade Two 
Motormen, one Assistant Station Mas-
ter and some other Railway staff was 
also injured There was a scuffle bet-
ween some Motormen and commuters 
whereupon the Motormen suspended 
work and refused to  run the suburban 
trains. As a result the suburban train 
services remained suspended from 
20.00 hours on 26 5 78 and was restor-
ed at 00 15 hours on 27 5.78 The com-
muters who w ent walking from Bom-
bay VT. station towards Byculla 
alongside thp  R ailw ay track  pelted 
stones on th e  stationery rak^s that 
were immobilized in th e  section as a 
result of thp  fronblp at VT

IT On 30-5-78 Randra bound com-
muters squattprl on the track n1 Va- 
daln Road station of the Harbour 
Branoh for In lf  on hour dermndtng 
diversion of a Mankhurd hound train 
to Bandra

III. On 31-5-78, there was rowdyism 
at Kurla and on 1-6-78 at Chembur 
over the termination of Mankhurd 
bound trains at Kurla.

IV. On 12-6-78, there was rowdyism 
by commuters at Dombivli station due 
to delayed running of local as a result 
of interruption of power supply bet-
ween Diva and Kalyan due to lightn-
ing at about 19.00 hours. The com-
muters pelted stones at N-9 Down 
Bombay-Kasara local which had halt-
ed at the Gate signal which was show-
ing red at 22 30 hours. As a result of 
the stone throwing, the Motorman got 
injured However, he took the train 
upt0 Dombivli platform A section of 
the crowd then indulged in stone 
throwing at the Dombivli station while 
the Motorman was being given first 
aid in the Assistant Station Master's 
Office. As a result of stone throwing, 
the rakes of N-9 Down and of two 
other trains as also the indicator 
boards, station clock, tea stall etc 
were damaged. The services on both 
Up and Down lines were dislocated as 
a result of this incident and were re-
sumed at 1.15 A.M. on 13.6.1978.

V. The estimated loss has been 
worked out to be Rs. 1,32,600/-.

(c) A high level study teum has 
gone into the working of the Central 
Railway suburban services and Has 
suggested certain measures. These are 
being processed for further action.

Violation of the Child Marriage 
“Sarda” Act

3267 PROF. P. G MAVALANKAR: 
Will the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are aware 
that several thousands of child mar- 
rianrs a r e  still taking place in viola-
tion of the child marriage “SARDA” 
Act, in various parts of the country;
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(b) if so, what steps are being 
taken to put an end to such illegal 
marriages; and

(c) whether the amendment of the 
Act raising the marriageable ages of 
boys and girls from 18 and 16 to 21 
and 18 respectively passed recently by 
both Houses of Parliament, has re-
ceived the President’s assent and if 
so, when will it be in operation?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN)- (a) and (b). 
Though Government is aware that the 
Child Marriage Restraint Act 1929 
has not proved rompletely effective in 
eliminating the child marriages, it 
has no authentic information as re-
gards the number of child marriages 
that are taking place in violation of 
the said Act

(c) The Child Marriage Restraint 
(Amendment) Act, 1977, seeks to in-
crease the minimum age of marriage 
from 15 to 18 for females and from 
18 to 21 for males. The said Act has 
received the assent of the President 
on 13 March, 1978, and Government 
intends to bring it into force shortly.

Proposal to start a new train between 
Ahmedabad and Jodhpar

3268 PROF. P. G. MAVALANKAR: 
SHRI R. D. GATTANI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government propose 
to start, in view of the heavy pas-, 
senger rush, a new daily fast or 
express train running between 
Ahmedabad and Jodhpur (Rajasthan) 
on the Western Railway;

(b) if sro, when: and
(c) if not, why not?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c).

Introduction of an additional train 
between Ahmedabad and Jodhpur is 
not operationally feasible due to lack 
of terminal facilities at Ahmedabad 
station and strained line capacity on 
sections enroute.

fci* $ fswro finmff $ ft
r w  iw riw

3 2 6 9 . * t  « p t f  :  T O T  S s r t f t f t
v w r i  t i t  f ’ TT ^  f o  :

(*p) mxefhr % qfonx "reqm 
f ^ n m r t  w i i f a T f u f t  f t  3
mnntor sn*̂  j? ;

(*s r ) t o t  T O t  i t  «rc w * f t  
t i t f  t i t  | ,  w t r

Or) irfa ft, awwwfl
t  ?

*f t in  #  (*rt ftnr utow ) :
(v) t  wfcr, 1977

1978OT? titiwfg ftfire
I? qiwr ft 26 qmrtef

JTFJT gq I  I

(«r) (*) . wirnrft'R
% *rro «t t r ^  fart «n

W  t  i

f c i #  i w f w  t i t  t i K t  t i t

3270. gnftftn fiif : WT fcr
t i t  r n  %

( « p )  « w r  * t  * $ 3  f t  
t i t  ^ r t  t i t  tn p r r S  ^  f  ,

(w) q f t  gT, m  w  sr^rRr if f a c t f  *JW 
t i t  t i t  ■'rnft ,  t f k

0 0  f t  t i t f t  %
ftfn ?

tw *? t t ht  ftrat ̂ ntunt) :
(v) fima % arrc

*n a r , g w r ,  q f s n r - w  « r t r  i f a * *  * s f t
i t  g v r f w  t i t  ^ t f i w t  s f a  g f  ft i

(**) 38, I t ,870 *0 (%*H W tifa  ViTH*, 
*T T C $  W 5  ( f t  H W T  )  |
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(*r) fro# art *  srtfr #
1038 *rm% #iftt m w  emrn
v t f  «ft «*»% i f »

Proposal to rcflnce margin o t  profit on 
drugs b y  State Trading Corporation

3271. SHRI C. K. JAFFER SHA- 
RIFF: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state*

(a) w h eth er th e  State Trading Cor* 
poration proposes to reduce its margin 
of profit on some of th e  imported 
drugs; i f M B

i .  Weighted average c ».f price

а. Cunorrw duty plw  ad valorem duty, if any

3 Clearance charges

4 Landed cost'total of (x) to  (3) above

5. L.C. Opening charge* and voyage m tcreu'

б. Dittribution charges

7. CPC margin

(b) whether this reduction will be 
reflected in retail prices also; and

(c) if so, what are the details 
thereof?

THE MINISTER OF PETROLEUM * 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) to (c). The prices of bulk drugs 
imported by the State Chemicals and 
Pharmaceuticals Corporation of India * 
Limited (CPC) are fixed by the Gov- „ 
emment in accordance with the CCI 
and E’s formula, which is given below: •

V tual

Vt tual

2 «f th*- 1 i,f, con

2 , of thi* c.i f c on 

f /’n of landi il cost

'Y 1 of the c.i f. cost

8. Selling Price-total o f ( 4) to (7) al>ovr

The Sub-Committee of the Consul-
tative Committee of Parliament for 
the Ministry of Petroleum, Chemicals 
and Fertilizers (headed by Shri K. S. 
Chavda, M.P., have, in their report, 
recommended that this formula should 
be reviewed. On the basis of actual 
expenditure incurred by the canalis-
ing/distributing agency, with a view 
to reducing such costs and passing on 
the resultant benefits to the consu-
mer. Government have accepted this 
recommendation and action to imple-
ment this has been initiated.

Seminar on bonus for Rail and PAT 
Staff

3272. SHRI C K. JAFFER SHA- ' 
RIFF: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether a three day seminar 
sponsored by the administrative col-
lege of India was held in New Delhi 
recently regarding bonus for Rail and 
P&T staff.

(b) if so, the recommendations 
about it at the seminar; and

(c) the reaction of Government 
thereon?
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) A 3-day 
seminar from 3rd to 0th July, 1978 
was held in New Delhi to discuss the 
wages, incomes agd prices policy. The 
issues discussed inter alia covered the 
payment of bonus.

(b) No recommendations have been 
received so far by Government

(c) Does not arise

wlnlf kt  w m  t  «mr Htw 3 whw 
WWW

3273. *ro :

to  wnw ilk v h f  mj
*?t t* tf  fi t  •fr̂ n ftr :

( * )  WT HI TO $ fo  *PT*T fcw
^ *rt*r P»w k  |
*PfTM ^ ^TnPT 'TftT JH TfT $ ,

( w )  fUT * 5  1ft |  ftr p t  tr
fira* wreft «rranc<rc *nsn% 
wrfar ft$ sirt mmvrr |  ; 

.(* ) vn  ^  «ft s*  |  f t  rm  sfrr 
*f VRftxirhi ’Rwnrftr^
I  nfffr * wit mwnft w
fcr # farcrf (Armt irttfrffo  inter 

wft mfir vt«nripv f̂*rar? 
t  'Ax w r  j^fr it v f t c  u r n  t c t  *raV«i

(*) wt m  fc ft? ta r ftr
*nfcr h>spf  vrorm *  »rr*% * f, 
(#wfk tiiwnr) ***$ % wmnpTsm
<hr ?nf ?rr *prcfr iftr

(*) ^  î, ?ft v t «n- tf  <m 
srfiifrrr f  *

wm *nwi sfa ?rfT* ifaft («ft
• ( f ) flOTHHT

pH«JI< WJTCTT T̂ T $ *TTff «TC t f  g?HT #
ippnftPF ?r nfev $ I ftr *fttf 
1<K < n^  %fVR U#rrr:

m?rr fnw h

CPTR <£ «RT tf ) (fhnft nprrr 
% <RT if )

|  5JW 
TC

t̂ T «ft2 «rr 5

«rm

, OTTVf

18.29 6.50 28.88 8 27 57.8% 27.2%

10 60 3 23 20 00 6.70 88.7% 107.4%

t^5  re  ipw w w  hhw kh tr wm
1 1 im: nf^w Mxnr srwr ^  % ftir?

« r w  % f r o m :  % f a q  s s m  w  
W l »n r f W f i l ^  % i 3 r̂trpp
w rN vr % M mt w jt «n:|  
vhnn % ^hcivgviiAirAvnift vt •PT*rfĵ *nr 

i t  ift »wtw (  I 
iw) «r i
(»r) t  (») . «<xfr Jinftvn % 

w t  m  ftwtw wffnOnrCfvcAm

mat t  ite  v&  * *  to w r 8 \* * fm  
‘Aswi’f  •ft vm>a<ii fftawft
vJWWIWl Ml1?* TT ?t̂ T ?W MUflJin* %

«Nf<Rr c i qrt/ Wt»r % vmw 
(Nr vcjUr ftn? % t ^
wwwt  % y  y ir <wt  |  ftr <Nr w n t liWf 
% vtrvt w  3̂ww*i wwi tNr, m w  
«n)f ft? iwrnr <Nr M  
f  m m  qfr^pr ftnn i
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«f srfau <W« < www «f f t  imfc

3274. il® hpIIwiw «n«i* J 
•ft mm srw ^*i •* 
sft tffaw* w&*:

**TT <WT tOTW  x r f tv
^  ?rcnt «f Ŝ fa :

( fr )  A fa y frm ft?  g frg p  m&
% #  1 9 7 7 - 7 8  *  fa ^ H tsP T fa g f;

( sr )  sR rqr 1 9 7 7 - 7 8  3  fo?rcT 
JUT; *fk

(n) Trm qfar  ^ f x r t  * t  mxt *tpt 
*pt W H  JI p (  T R S I^  % f^nrf®r §
fVFFH % WT VTOT" $  ?

ffifam mr t w w  wH *hft («ft 
Jw ll *ww (v) (*r).
31—3—1978 *W fff <TfklfhFTT «TC 20. 46

wr m  P m  v t  v f t  t fm n ft
1974 %*TBr %|V qft- 

w t w r  % V t tfl*TT <R  P w t *WT <IT I
«w *? xrm-
fw r vnri*wiimfN iRi ^  ̂  ̂  i t  
m f^ s  vjJ<*r mte ajt f f tw  % tfrc *nc 
1979 ^SRWT t  <JNIW W W  ^

S tarr*  *t t  w jm r  > w r  v t #  % q u r a i  w  q f t-  
*ftwnr yr wffK wd vmN*m fn rtftw r 
w A s t  •

fiH*5* «w flw* qwr

3275. it* wllnrow Mr*in w  
MftdHit w iw iftr ? iw  *WV *15 w rt1 
w f«rr ft?:

(*f) f*rr *rw jrfcr % f*nj r?*ilf> 
SHI 2—1977 % «W tfWT 938 ( 77)% 
iRrihT P̂f̂ <h <ffrft sfhftafbr tow tjqnp 
•FT tfahrrer f*RT W  *TT ; 

(«r) wt s*rs*nr w t e  «pt wrcra
fan 'TRTT $ ;

(n) wr nw sr^r wrnn % 
f w  «u forta loirf, 1978 vr'fflr'far 
4889 srwrprr $; <flr 

(«r ) jcrfir tf, nt *r wft *f worn Ht 
w  nhfiwi ( ?

^fiw v  «mr w iw  <ftr wfov iM) (tft 
ww (v) Wf

stsr x m  tftfmpm vfar
[wrcft wtfltm3« <Wt-srtfWk farn % 
ftr*rf*i % fartj ^  <mpT »ra anrft % 
ffwrfitw  f o r t y  9 - i 2 - 7 7 « F t  9 3 8 ( 7 7 ) 1 1  
tfo %«p#?r tr^ WTWrTO JTRT |W
t »

(W) yfrftyrT §«■ atr|irf«Rr*Rft 
vtfvrosT fa>?*r ’t^w  v r w  sfrfir % 'PRr̂ w 
*Rt ’TfTirftPT #  ST̂ t |  I

(n) «i>«: (v). 1 «w
% ^ w r *rzt $ fam: 1 5 - s - 7 s  ^  f*i% 
5fWW -Jrrft vr# % frrtr r̂ao trsro «fto 
Tffo « t o  « n fo /q to  ? m » p ir / lS 2 /4 8 6 9 -  71
% «Rrit?t <w  sr̂ rr gvhr Pnnr *pt  
mVPT tw 5 :̂ fvarR |
*mi% tt  jjt  finnr f*nn ’■tot  %Pp*r Pwh  
*Ft vt u r  «w snft «rt̂ T fritTssr *r  ̂i w  *nn 
w f f v  n r  T*rf^ m m  ^  t ft* T  

T ^ l i

<iww» whtftnff <? »jwf i# <5f»

3 2 7 6 *  ainfw R n  w
^MHvn w i  w w  ifk  w w  w t  v n )
^  f»n ^  ft? :

(<f )  w t  j »  v m w w . i f t i f l r t t  % 
fw t A fw  A gf fc; iftr

( y )  irftr j t ,  wt % ^trr
tot ( d ir  ¥hnif #F 1 %
«^t «pj»?fw f i ^ « n # v w r « F n w  ? ?

W lftllW  W I  TWTVT t f t t  i r f w  *Wt ( 4 1  
^w n  *nw ippfr) : (<f) 1

(*) SOR OTflT I

fw W t «fksr m f  c m  w t r i f  % <f 1^1

3 2 7 7 .  HTTW ^iVjW :

«ft vmm imf:

W  ^ ÎftPW !Wt ’BW I d h  i^W  
»Wt * 5  * m *  ptT  f«p :

(5 ) w t *»finf|P»r fw  f«rWt ff»«r- 
fW fn m iR rw  ntipft % mm twif «f
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(m) ?ft <pt *  *rw
f  dta ftrsM^r wnpff%fw f*m nt 

y dh: $ tgnrffor tfhrrov «rtr

(*r) HWR *t 3rT vprfvft tit ftî T-
f i s r  v n w t  ?r * p a r  t i t  « * p r f w  

■•ft t  ?

!WT ’tOTW tit* *fcit
(• ft  (*nrit *wni ngij«n) (*u) ■srr 

i <ft«wt % wHsr (*rw fararcro) 
«nbr, 1 9 7 6  ffrranrct % ^irNir 
f«rt 3tt% $  ftrar% «pn*r *[«fr n  ^ f s  nrr^ 
r̂forv *mrrc: tit^r wtfPr mamn?^ i

(W) (*) S*T JTft^TT I

v tr t i f  f l  IN IW  

S27t «ft *im fag tihn* t

| i n  i f i i  •

mi t o  w iw  ifrc wftv
*Wt f? wm^^pnr wrtStftf:

W T O  ( T O  J f t o C T t  i f  " \

5rnf?t̂ T "cipts

1975-76 1 5 35 3 20

1976-77 19 00 4 80

1977-78 ^0 00 6 70

m wi 9  «nsnr «rr T ÎR-T
i

(*) aft, i

(*t ) *ifirrhr v fN T v r”r srftr-
wt <r t  wrfij #tt Hiftrnr vnfw ît sj 
^ w^f4?v w'xii ̂  tnfv qt i
TB% nfnfrvTnv 4irA vr rrihFF fvsm 
13  wren: tit sfoftarmr5f wrf*nFf f  tirf* 
HTlHnft'T $ mfti ^i^tit tit WWH WTOT TT
firwrc Pctt t̂w i f̂ti ,fiH‘ f̂*Rt 
■ jn fr w w ft'i M fV ^ n .^  % m*or j w w h  
wft titw  % «wr <wr «4 ttit tit «Pg*jfe 
wiWMitit t w  jfNr, w  w f  HWW 
ijw t  if m w  ^'nwwtTff wwn
% ^ t e j  *T ^
tita  tit «At «n<nsr trfirn f n o
% staff *  it  ircn r if» J T O w  *hr *rr im n ftcr  
< iim w  ^  n *  « !n ?  t i t  w i w  *pt r a n f  
(  i # tr#  i f r p n  i jw v it f tn  f a o t i t  ’3H% 
VT»T|̂  <ii*lli *?Thf tit SPTflT «PT fa WIT I
% mt? q *  •rnw-«w *ft firar «t*it  fr i

( * )  » r a  H f r  * « f f  9  t r t o r r ,  s rih c tit
*ST f+nHi 'irnTdlH gttT ,

(v) tprr ipftfr tit M̂iHf *tpt

( n )  q f r  w t  w m  t i t  * f t r  %  
f t n {  w r  o t t A  <p t  |  ’

Wffiw w i www r tr  vfrv «Mt 
<(«ft $»rrtt m *  ifiptT) (*) *wA*r

% ^rtr^wrwiwftwr vm* m  —

^  w  i f t r ^ v  v r o n *  m f i t  *  f t r t  
hitSh wnft ftsur wtjtt

3 2 7 9  « f t  *T T O T  t i t ^ W

tit «w»{w 

w f  ^ (tf iw n  W !  w u w  tiVc r t w  
*r̂ t sn? irm̂  tit *qT Op

(«) w  iw ^firfVro
«nrot f f  ^4>sr «t**i i r o n *
wrftirfW 5*rr̂  <rftr ifWifiit ti w w  ♦ 
fin? «nf ?<r inrr «it t  j



(tr) *pt  % *mr
w r|M [tw rf#<rf<^n#t ifa: 

roq w  *n> f  ;

(*r) w r  r r  wntSfaf T t  * h r t t t *  % 
f*m. vrf stott <mnn *m «tt, trtr 

(w) *rf* 51,
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fomfr mu m i )  : (v) *fk (w) hr 
nmf i mMvm a#w «rr* wr *Hnr 

****** 1978 * ftn* wwnw
’m w tt  ftnrw $f <f!r 1rf 1 1

aftfW t t  *r**nsrt <p*t
$«rt Tt ijt* TrM vr^<if^«rtTjfw  
®nt*rr flft f v  u r t f  sfrw  %

nr r̂nr *f f̂arr 1
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iw  tiim  *ft* *Wt («ft

AUGUST 15, 1078

«nsff t t  »n*r ’tft farftr

I. tatf «ft tfcft WTTTsft <*ifaTi* x
2 >1Ul4i TZbnfaR ♦iftTFV }

v m *  "*
3 ta t f  w f f l f z  ftfo

«ta*
j tatf«rtf
2 t a r i  yfWS*r f r ftt e f l i i  ftr»

3 tatf W n ?  M rw  srta fffo
4 tatf ft i  tft **ftrv srrvte ftr»J
5 tort ta r  i W iH N i

« t a t  *$*«* (tfw r), -rf * — * %l %,«% n r_wr T'Tmrr 9rwr<$Tir t*t » 
s taif a&wJ in<WliWM fir*
9 ta ’f wfdt^wftro |

10 t a t f  ir t f r S f e  sH f t f i f l T f f T  fsr«»

1 1* tatf ^ftTW ^
1 2 tatf f^WT* ̂ ctwmftTT fao
13 t a t  yBTT IFSTTPf fa o

Representation for ehatve of inter* 
change point from Godtir to 

Tiruvottlynr

3280. SHRI P. RAJAGOPAL NA1- 
DU: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether any representation has 
been made to Government to change 
inter-change point from Gudur to
Tiruvottiyur;

wi^yi r>r«n *rw 5t§tt rm  
Tirt !ffn , *t*ct srtir

f̂rrjjT (arcrr srcrr)
Ttrr, ftraT Tt”mrr, Mgru^  
i ^ r t  (̂ nnxnr)
ftpr, ftmi Tt*mrr (HUjru^)
ftSmPifu  (wn«?)
^ t t  (wfws^t) 
wi (»tawr)

pi*ft (<rfr**ft srf*n*r)
jh pwjt  (*r*Ttr)
fjprr hw iy i ( )
»rtkr ($*n?r) |  

fwr <5*rr 
*t ht  (if|ra«j)

(b) whether there is any agitation 
from railway workers from Vijaya-
wada and other areaB regarding that: 
and

(c) if so, the decision taken by the 
Government in this regard?

THE MINISTER OF STATE IN 
THE MINISTER OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
Yea.

(c) There is no proposal to chant* 
the inter-change point.
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wftfrw #w < www < fiwtjftapff «wn ftwt 
fll u pPwwi

3281 «ft 9 m  mjw wt 
^ 9mm, T*rm *fa:

( V )  fJJT IW lfW  OT ffPTf'T TTtf
mwrvar ft ,

(«r) »rfar pt  <ft >t t  cftJT =p *trra
w v r 6 i  5WT A r  *PrT F t  5TTT tTfT̂ TT
fv’T’ft itwt ^ t o  frm *nrr *ftr

(«r) t ot  afwr> ?r«rr f«reS *iff * 
stiff rt^TiM«rjr*r?ftf6ra^wmr?r 
■n* *r snqfanrT err *rr ^  ft ?

aror virm v k  snfr* *tft (wt 
«8»pn ) ( w ) Mu

tmmta- ?t*t  rt^ w rsw  rt sfmsr «nmr
^tt T*fr srp7 fctfatrw t" ?rr*rr?T $7%
t̂ <rm?TtTT n  <nn *r»n wx qftfim-

3?TT*t rrnWTt^TT ^  # f-̂ rr giftfafT 35T 
•FT «TRT r̂ <r^TT ^f^T JT  I  I

(v) fJTwrfif̂  |  i

(*rrar ft® >fto ?qfr %)

WftR tTT *T WTSTTT

f’prt m  OTsrfiiT 
«ier

1975—71 OS ] ,

1 9 7 7 - 7 8

(n) <fw Tî nrfHT erar rr̂ i ?r *r?rt 
fan  ^  *pt w »n i s r i m f a  <t - r̂ "Y 
1t «pr TfrjnT ?tot fawr Wf r  *̂rr w 
<hr *ptt^ *r ?n’irf,JT <rr t t  m  
*r m r « r n u  f w  r ^ r - u ^  - r  * t w

Advance Allocations of Raw Materials 
to Drug Firms

3282 PROF R K AMIN Will the 
Minister of PETROLEUM CHI MI 
CALs AND FFRTILIZERS be pleas-
ed to «?tate

(a) what is the criterion for issu-
ing advance allocations and stopping 
normal allocations of raw materials to 
drug unitB, in how many cases ad-
vance allocations were made during 
last three years with details of drugs, 
names of firms etc, and reasons for 
making advance allocations—provi-
sions of ITC policy and authority for 
doing so, and 
2180 LS—7

1 J 1 14 1

1 i U  4

(b) when CPC is very sure of its 
put chi at (.c-momic puces, why im-
port aic not allowed under Rep and 
AU licences for canalised items
when thein is no indigenous produc-
tion when such units are piepared to 
import thun at prices much thcaper 
than CPC puces reasons for the 
same7

THE MINflSTFR 01 PMROLEUM 
AND CIIFMrCALS AND FFRTILI-
ZERS (SHRI H N BAHUGUNA).
(a) Tie position with jegnid to the 
reibons and proceduie adopted for 
mikmf, advance allocations of canalis-
ed raw mateuah to different drug 
units by CPC and IDPL has already 
been explained in reply to part ‘c of 
Lok Sabha Unstarred Question No. 
306 answered on 18-7-78 There is no 
specific provision in import policy or 
the guidelines issued by Deptt of C 
and F foi advance release of canalis-
ed materials However, CPC and
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IDPL make such advance releases in 
exercise of their commercial judge-
ment for expediting sales of their 
stocks so as to reduce inventories, 
after catering to the requirements of 
the Industry.

Details of advance allocations of 
canalised raw materials made by IDPL 
and CPC in the last three yoars are 
being collectcd and will be laid on the 
Table of the House.

(b) Free import of canalised bulk 
drugs against Actual User and REP 
import licences cannot be allowed as 
it would defeat the objectives which 
are subject to be achieved through 
canalisation. The objectives are:—

(i) To bulk the requirements of 
all mpnufacturing units to arrive ut 
a sizeable demand which could be 
made use of as a bargaining coun-
ter in world markets to secure ad-

vantageous prices and concessional 
terms of supply;

<ii) To regulate the impoit intro-
duction of newer sophisticated drugs 
in such a manner as not to disturb 
the indigenous production of drug*5 
of similar therapeutic value,

(iii) To protect the indigenous 
production of drug£, especially when 
the production is inadequate to meet 
the internal demand;

(iv) To ensure the equitable sup-
ply of raw materials at uniform pri-
ces, eliminating the middlc-man’b 
profit so that the formulation-, ha5-  
ed on such raw materials are priced 
at a particular and uniform 1cvel; 
and

(v) To help the small scale (SSI) 
sector of the industry whose re-
quirements are small, thereby ren-
dering import by individual firms 
uneconomic and impracticable in 
some cases.

However, some imports of canalis-
ed bulk drugs are allowed against

RESP licences to the extant and In the 
manner indicated in Appendix 17 of 
the Import Policy, 1978-79.

iftsi iAt wnw ^ wi
W  fiw t WIT
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Retired Railway Officers; above W  
Years of Age

3284. SHRI K. LAKKAPPA: Will
the Minister of RAILWAYS be pleased 
to lay on the Table of the House a 
Statement showing:

(a) the names and designations of 
retired Railway Officers who have
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attained age of >60 years and above 
and have been employed by RITES 
House, New Delhi;

(b) the posts held by these officers 
in the Railways and the posts held 
by them in the RITES their tenure 
and the pay and allowances drawn 
by them and their technical qualifica-
tions for these posts and

(c) whether no suitable aervmg 
officers could be available, if &o, 
whether it is a fact that some of the 
officeis re employed m the RITES 
were working as Station Supennten- 
dents New Delhi and have made 
money b y  indulging m malpractices 
and are in possession of asset? dis- 
propoitionate to their known sources 
of income’

THF MINISTER OF SI ATE IN THE 
MINISTRY OF RULWA\S (SHRI 
fellLO MAR \ I \ ) ( ) to ( ) The
Rail Indu I t  ht cal 1st. Lcrnomic Ser-
vices lid  (RITtS) iblic sector 
undent king rc c con
due tint, thitc tianspoitation t idios 
which a t of shoit dui it on ai 1 time 
bound Fc r  such short dui i*ion ib 
signmtntv it is not always po siblc to 
obtain the services of sming lailvvay 
personnel on the usu il deputation 
terms i*j order to ensuie that uch 
assignments i r t  earned on a cording 
to the conli icled schedules a few ex 
perienced peisonnel u t therefore en-
gaged the Compam on daily casual 
rate basis Such personnel are how 
<ever not engaged on a leguiar basis 
for am tenure or puiod Thev are 
utilised off and on foi short durations 
and lor specific jobs only

Shri G C Batn letued Station 
"Superintendent Northern Railway is 
the only person over 60 vears of age 
at present emplojed m the Company 
in the above minner He had been 
selected m view of his wide experu nee 
in dealing with passenger and other 
traffic His appointment is purely on 
dail> casual rate basis and when the 
current studies referred to are com 
pleted he will not be retained m the 
Company

While working as Station Superin-
tendent on Northern Railway Shri 
Batra was involved in three vigilance 
enquiries These were duly investiga-
ted by the competent authority and ul-
timately closed in consultation with 
the Central Vigilance Commission 
None of the cases however related to 
the allegation that the employee was 
m possession of assets dis pioportion 
ate to the known sources of his in- 
come

There are no employees over 60 
years of igc m the regular employ-
ment of the Company

Crisis in Oil Industry due to disrup-
tion in supply of Petroleum Products

3285 SHRI K A RAJAN Will the 
Minister of PFTROLEUM CHEMI-
CALS AND FERTILIZERS be pleased 
to stite

(a) whether at ention has been
fli lwn to the leports appeared in 
Economic Times dated July 13 1978
regarding crisis in the Oil Industry 
because of senous disruption m sup-
plies of peti oleum products and

(b) if so the details and step* 
taken to resolve the situation’

THE MINIS 1ER OF PETROLEUM 
AND CHEMICAIS AND FERTILI 
ZERS (SHRI H N BAHUGUNA) (a) 
Yes Sir

(b) Hinduslm Petroleum Corpora 
tions Refinery it Bombav was planned 
to be shut-down foi about thiee weeks 
during August 1)78 for l e p a i r s  to the 
Crude Distillation Unit However the 
refiner} had to be bhut-down earlier 
on 8th Julv 1 )78 for emergent re-
pairs Besides there has been a re 
duction m the crude throughput of
I n d i a n  O i l  C o r p o r a t i o n  s B a r i u m  Re
fineiv due to continuing labour prob-
lems

Thcie has been no crisis in the Oil 
Industry following the Bombay Re-
finery shut-down and the loss in crude
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throughput in Barauni Refinery. Crude 
throughputs m all the remaining re-
fineries have been maintained at the 
maximum levels Steps have also been 
taken for meeting the demand of pet- 
ro Mm products In additional import
ol ni oducts
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Nationalisation of Multinational 
Drug Corporation

)J0 bHRlMA 11 PARVA1HI 
KKiSliN AN

SIIRl D N 1IWAR\

Will hP \Iin ,tfci of n  TROLEUM, 
CHf VIJC A1 S A \D  FERTILIZLRS b* 
p le a v  < 4i  •* i»o

(d) whithei Govunment had a 
piopo'-dl tfi nationalise nine multi-
national Corpoi ntions m the field ot 
di uĝ  and phai nuceuticals,

(b) it so Ih t nam es of tho«,e com - 
punie^ and o ther details, and

(c) w h eth er th is p ioposal has been 
given up, if 'O, the  reasons therefort

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS CSHRI II N BAHUGUNA) (a) 
No, Sh

(b) and (c) Does not arise
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Hie of Computer System to remove
bottleneck fat w*von movement

3288 SHRIMATI PARVATHl KRI- 
SHNAN Will the Minister of RAIL-
WAYS be pleased to state

(a) v hether Government have 
decided to use computer system in 
Railways to remove the bottleneck m 
the movement of goods wagons, and

(b) if §o, the details and steps being 
taken in this direction’

1 HE MINISTER OF STATE IN THE 
MINISTRY OF RA1I WAYS (SHRI 
SHEO NARAIN) (a) and <b; The
feasibility of introducing computerised 
wagon contiol system on the Railwajs 
is unk 1 examination

Audit of receipts in respect of adver-
tisement given by synthetics and 

Chemicals Limited
J28‘) SHRI SURENDRA BIKRAM 

Will the Minister of LAW JUSTICE 
AND COMPANY AFFAIRS be pleaded 
to state

(a) has the Government been able 
to audit all the Souvenirs receipts 
and other relevant details in respect 
of two advertisements Rs 4,40,000/- 
and Rs 35 000/- given by Svnthetics
& Chemicals Limited to the All India 
Congress Committee in February/ 
March, 1977;

(b) if aU the details have nof been 
made available for the checking of 
the C B I inspector placed at the 
Company, what steps the Government 
has taken against this irregu’arity, 
and

(c) have the amounts been paid by 
cheques or through cash also?

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) to (c) M/s 
Synthetics and Chemicals Limited paid 
a sum of Rs 4,75,000/ to the All 
India Congress Committee b̂  cheque 
Advertisements aggregating to a sum 
of Rs 4 40 lakhs were published m 
48 souvenirs which have been received

by the Company In respect of the 
balance sum of Rs 35,000/ the sou-
venirs were not received by the com-
pany and the company is correspond-
ing with the All India Congress Com-
mittee about this The documents 
concerning the aforesaid payment made 
b\ the company and the 48 souvenirs 
referred to above were produced be-
fore and examined by the Investigat-
ing Officer of the C B I No amount is 
reported to have been paid in cash 'n 
this connection

Short and long route new trains to 
be started from October, 1978

3290 SHRI SURENDRA BIKRAM 
Will the Minister of RAILWAYS be 
pleased to state

(a) which short route and long 
routp new trains the Railwajs are 
likely to start from October 1 1978 
on various zoutes, and

(b) how many of these would be 
air-conditioned trams and how many 
having only second class coaches’

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) and (b) Two 
pairs of biweekly Express, trains—one 
between Durg and Varanasi and the 
other between Howrah and Jammu 
Tawi will be introduced m October/78 
time table While the former tram 
will have first and second class accom-
modation, the latter will be classless 
having second class accommodation 
only Details of introduction of other 
trams in October/78 time table are 
being worked out

Programmes under World Bank Loan
3291 SHRI S R DAMANI

SHRI M RAM GOPAL 
REDDY

Will the Minister of RAILWAYS be
pleased to state

(a) the details of programmes to 
be undertaken against the recent
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sanction of World Bank Loan of $ 190 
million to the Indian Hallways;

(b) the terms and conditions 
attached to this loan;

(c) what is the time schedule for 
completion of the works; and

(d) the extra funds estimated as 
necessary over and above the World 
Bank loan and how it is proposed to 
raise them?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) The details of 
the items included in the proposed 
credit and the amount of IDA assis-
tance agreed therefor, are indicated 
below:—

Item ($• in million)

( i )  W > rk»hop  M o d e rn is a t io n
P ro je c t >25

Cii) W h eels  &  Axles P la n t 38

V 11 VVHcWs, tx .c s  &  A xles
1 . » r t 15

(iv) D e v e lo p m e n t su p p o rt 13

T o t a l i g o

(b) The Credit is repayable over a 
period of fifty years with moratorium 
on repayments for the first ten years. 
No interest is payable on the Credit 
and only a service charge of 3/4 uer 
cent per annum on the principal 
amount withdrawn Is payable.

(c) The estimated project completion 
date has been fixed as 31st March, 
1984.

(d ) The additional funds for the 
above projects over and above the IDA 
assistance are estimated at Rs. 230 
crores. As usual, the total require-
ments of funds, including Rupee equi-

valent of the IDA assistance, would 
be provided through the annual bud. 
gets of the Railways.

Railway construction project* la 
foreign countries

3292. SHRI S. R. DAMANI; Will the 
Minister of RAILWAYS be pleased to 
state;

(a) the details of railway construc-
tion projects which the Indian rail-
ways have undertaken in foreign 
countries, both completed and under 
implementation; and

(b) whether there are any fresh 
agreements whose implementation is 
yet to commence and if so, their 
details?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). Indian 
Railways have offered to share ihcir 
technical know-how m the railway sec-
tor with other developing countries 
who are planning to develop their 
respective railway systems. Rail India 
Technical & Economic Services Ltd. 
(RITES) and the Indian Railway Cons-
truction Company Ltd. (IRCON), two 
public sector undertakings, have been 
set up under the Ministry of Railways, 
the former to provide consultancy ser-
vices in various spheres of railway 
technology and management and the 
latter to undertake the construction 
of major railway projects abroad. 
Some of the developing countries, like 
Syria, Iran, Ghana, Hong Kong, Ma-
laysia, Zaire, Philippines, Nigeria, Sri 
Lanka etc., have made use of these1 
services and offers made to some other 
countries are pending consideration 0 £ 
the respective Governments.

No contract for laying new railway 
lines abroad has been secured, so far.
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Alleged dismissal of worken *f 
d u o  Laboratories

3293. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM. 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether it fcas been alleged 
that the management of Glaxo Labo-
ratories, a multi-national Drug com-
pany of British, has dismissed a num-
ber of active workers and leaders of 
the Federation of Medical Represen-
tative Association of India, Glaxo 
Laboratories Unit;

(b) if so, on what grounds and 
details thereof; and

(c) what action, if any, taken by 
Government in this regard?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
Yes, Sir.

(b) and (c). The allegations were 
examined with reference to the re-
ports called for from the Company. 
It appears that the termination of 
services of the affected Medical Repre-
sentatives (who are not “workmen” 
as per the Industrial Disputes Act) by 
the Company was in consonance with 
their service conditions and after fol-
lowing the prescribed procedure. It 
is reported by the firm that the dismis-
sed medical representatives instead of 
canvassing and promoting the sale of 
the Company’s products, had been sub-
mitting reports that they had visited 
Doctors/or dealers/customers on spe-
cific dates when, in fact they had not 
visited such Doctors and/or Dealers/ 
customers. The company report hav-
ing investigated into these as a result 
of which they lost confidence in the 
integrity of the concerned staff. Ac-
cording to the company, their services 
were validly and legally terminated in 
terms of their contract of service. If 
there have been any violations of ser-
vice conditions or of laws, the aggrie-
ved employees could always have re-
course to appropriate legal reliefs.

Pesticide industrial units in Eastern 
Region and West Bengal

3294. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) how many pesticide industrial 
units are there in the eastern region in 
general and West Bengal in parti-
cular;

(b) total capital investment in 
those units;

(c) total demand and available 
supply of pesticide in the eastern 
region from its own units;

(d> whether the West Bengal Gov-
ernment h«s proposed that the Public 
Sector Unit IDPL, or Hindustan 
Organic chemical shall set up a pesti-
cide manufacturing unit in West 
Bengal; and

(e) if so. Government’s reaction 
thereto?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a> 
There are 40 units in the Eastern 
region making pesticides/pesticidal 
formulations out of which 16 are in 
West Bengal.

(b) The information is being col-
lected and will be laid on the Table 
of the House.

(c) Total demand for technical grade 
pesticides for 1978-79 indicated by the 
States/Union Territories in Ihe Eastern 
region at the Plant Protection Con-
ference held in February 1978 was 
8,858 tonnes, the bulk of which is be-
ing met from the units in other States/ 
imports, as the present production of 
basic pesticides in the Eastern region 
is small.

(d) The Government of West Bengal 
have suggested that Hindustan In-
secticides Ltd., a public sector com-
pany may set up a Pesticide plant in 
the State.
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(e) A decision will be taken in due 
course, keeping in view the feasibility 
of the scheme and a ll other relevan t 
factors.

Kakinada unconnected with Howrah- 
Madras Main line

3295. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of RAIL- 
WAYS be pleased to state

(a) how is it that Kakinada a 
thickly populated area with complete 
rural background has so far been 
left unconnected directly with the 
important main railway line of 
Howrah-Mad ras;

(b) whether the imperative need to 
connect Kakinada directly with the 
main railway line has been realised; 
and

(c) if so, whether any concrete 
proposal with regard to set up of a 
direct raiiway link have so far been 
initiated?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). Survey 
carried out for connecting Kakinada 
with the main line revealed that the 
project will not be viable. In view 
of the difficult resources position, :t 
will not be possible to take up this 
proposal at present.

Proposal to connect Hyderabad with 
trains bound for Tamil Nadu, Karna-

taka and Kerala

3296. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Government have 
realised the national significance of 
directly connecting the Gateway of 
South, namely Hyderabad, with all 
the trains bound for Tamil Nadu, 
Karnataka and Kerala; and

(b) if so, what are tbe practicable 
proposals worked out so far on tbit 
nationally significant issue?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). Fol-
lowing services adequately serve the 
passengers from Hyderabad towards 
Tamil Nadu, Karnataka and Kerala:

Tcmjards Tamil Nadu.
1. 53/54 Madras-Hyderabad Ex-

press.
2. Three through coaches (One 1st- 

cum-IInd, one Second and one 
Second Luggage-cum -Brake Van) 
running daily between Hyderabad 
and Madras by 51/22 and 21/52 Ex-
presses.

Towards Karnataka.
1. 97/98 (99/100 Link Express) 

Tirupati East/Bangalore-Secundera- 
bad Venkatadn Express

2. 85/86 Secunderabad-Bangalore 
City Express.

Towards Kerala.
One Ilnd class 3-tier partial sleeper 

coach running daily between Coch:n 
and Hyderabad by 53/54 Madras-Hy-
derabad Express and connected trains.

Rise in selling price of Turpentine 
produced by Government Unit

3297. SHRI K. RAMAMURTHY: Will 
the Minister of PETROLEUM, CHE- 
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether the Government unit 
processing turpentine have jacked up 
the selling rates by about 70 per cent; 
and

(b) if so, the reasong for the same?
THE MINISTER OF PETROLEUM 

AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
M/s. Indian Turpentine & Rosin Co. 
Ltd., Bareilly, a U.P. State Government 
Undertaking borne on the list of
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DGTD has reported that the prevail-
ing price of Turpentine on 1.6 77 was 
Rs 100 per litre and on 16 78, Rs
2 55 per litre which represents an in 
crease of 34 per cent Price increases 
have also been reported by the uni**? 
under the State Governments o£ J&K 
and Himachal Pradesh

(b) The increase in prices has been 
reported to be mainly due to reduc 
tion m availability and increase i i 
the cost of nw  m tterial ofher manu 
factunng costs likt incitcu.e m b. nrie* 
and wages shortfall in production et

Train Operations closed on Economic 
Grounds

3298 SHRI K RAMAMURTHY Will 
the Minister oi RAILWAYS be ole 
sed to state

(a) how many tram operations 
were closed on economic grounds and 
whether Tanjore Mannargudi Metre 

Guage section is one among them and

(b) whether the Government pro-
pose to re-open Traffics and if so 
when, particularly Tanjore-Mannargudi 
Metre-Guage in Southern Railway *

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) (a) 12 Sections n- 
cluding Nidamengolam-Mannargudi 
section and not Thanjavur-Mannargudi 
section, have been closed for passen 
ger traffic on economic grounds

(b) No

Train Accidents on Railway Crossings

3299 DR VASANT KUMAR PAN-
DIT Will the Minister of RAILWAYS 
be pleased to state

(a) whether it is a fact that Train 
accidents on railway crossings are cn 
the increase, if so, the figures of such 
accidents during 1976, 1977 and 1978 
(upto June),

(b) will the Government give 
figures of (i) automatically operated 
RaiJ-Road Crossings (a) manually 
operated Railway Crossings (111) Un- 
mar ied Railway Crossings m the 
coun ln  and

(c) w hat steps do G overnm ent pro-
pose to take to bring im provem ent 
a n j  modernization of the ru lw ay  
croscing$ and prevent loss of human 
beings and dangers to tra in s '

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SH RI 
S H E o NARAIN) (a) The num ber of 
accidents a t level crossings ha*" m ar-
ginally increased th e re being 87 90 and 
57 such accidents during 1976 1977
and 1978 (upto June) respectively on 
the Indian R ailw a\s

(b) (i) and Oi) The number t 
m mned level crossings is 14 060 ot 
which the number of automatically
operated level crossings is j i t  (m) 
The number of unmanned level cross 
inqb is 22 300

U) A statem ent is attached 

Statement
Steps, taken t0 prevent accident? on

unmanned level crossings

There are more than 22 000 unman-
ned level crossings on the Indian Rail 
ways and the number of train acci-
dents that have occurred at these level 
crossings during the last four ve^rs 
is as under —

1974-75 96
1975 76 78
1976 77 6J
1977 78 63

It would be seen from the above 
that the incidence of accidents is on the 
decline This was made possible lue 
to certain preventive measures under 
taken by the Railways such as provi-
sion of road danger signs fixing of 
whistle boaids on the railway hne 
warning the engine drivers to whist’e 
and be cautious while approaching the 
level crossings educative campaign^ 
among road users through leaflets,
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dnema slides, radio talks and so on. 
The State Governments have legislated 
under the Motor Vehicle Rules mak-
ing it obligatory on the part of the 
Motor Vehicle Drivers to stop short of 
unmanned level crossings and to cross 
the railway track with the conductor 
walking ahead. Surprise checks are 
also conducted in coordination with 
the State Police Authorities to ensure 
strict compliance of these rules by the 
road users. The State Governments/ 
Union Territory Administrations have 
also been asked by the Ministry of 
Shipping and Transport to provide 
speed breakers (bumps) on road ip- 
proaches to ail unmanned level cross-
ings. With these measures, it is ex-
pected that road accidents at unman-
ned level crossings will decline still 
further.
Conducting census at level crossings

2. The Railways undertake periodical 
census of road and rail traffic at all 
unmanned level crossings to review the 
need for manning them. As a result 
of such reviews those unmanned level 
crossings where the traffic has increa-
sed and is heavy enough, are manned. 
The Railway Administration ensure 
that census is conducted regularly at 
each unmanned level crossings ones 
in 5 years. Similarly, census-cum-job 
analysis is conducted at each mannel 
level crossing, once in 5 years, to de-
termine if there is need for upgr a Na-
tion of the level crossings. Action to 
upgrade the level crossing is taken 

where necessary.
Manning and up-gradation of level 
crossings.

3. As a result of the census/census- 
cum-job analysis as explained above, 
some of the unmanned level crossings 
are manned and manned level cross-
ings up-graded to a higher class, aJ 
necessary, on a programmed basis.

Provision of lifting barrier gates, in
terlocking, Telephone warning bells, 
etc.

4. Lifting type barrier gates are 
provided at busy manned level crosar 
ings and on multiple lines where tra-
ffic is heavy to improve efficiency and

safety. Some of manned level cross* 
ings are gradually being provided with 
telephones/warning bells to forewarn 
the gateman regarding arrival of the 
train. Gates of busy level crossings 
are inter-locked with train signals to 
avoid collisions of trains/road vehi* 
cies.
Inspection and maintenance.

5. All the level crossings are regu-
larly inspected by various officers and 
staff every year and proper main ten- 
ance thereof is ensured. The gateiren 
are tested in their knowledge of rules 
and their eyesight is also checked from 
time to time. Special attention is paid 
to visibility at the level crossing and 
prompt action taken to improve the 
same, if due to some reason il gets 
reduced.
Construction of Road over/nnder 
bridges.

6. Very busy level crossings are 
replaced by road over/under-bridges 
on a cost-sharing basis with the State 
Governments.

Assistance to State Governments.
7. As per extant rules, the State 

Governments have to bear part of cost 
of manning/upgradation of level crps»> 
ings and construction of road over/ 
under-bndges in replacement of level 
crossings. To help the State Govern-
ments meet their share of the cost, 
Railway Safety Works Fund has b*«m 
constituted with effect from 1.4.1966. 
The cost to be borne by the State Gov-
ernment ia reimbursable to them from 
their share of the Railway Safety 
Works Fund. Such of the unmanned 
level crossings as are potential hazards 
to the safety of the passengers, are 
now, to be upgraded to manned level 
crossings, in a phased manner, entirely 
at the cost of the Railways.

Reported Potsonoas Gas front Wtfb fla 
Kudinal Taluks, Ameratt (Gujarat)

3300. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:
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(a) whether it is a tact that Deputy 
Superintendent of Police, Amerali 
(Gujarat) reported to the Oil and 
Natural Gas Commission authorities 
the dangerous and poisonous gas 
emanating from the wells in Kudina! 
Taluka of Amerali District and hIso in 
Surend ran agar district;

(b) whether it is a fact that more 
than 15 people have died in the area 
due to poisonous gas; and

(c) if so, has the ONGC (Gujarat) 
Unit investigated and analysed the 
gas coming from these wells and what 
steps have been taken to avoid pollu-
tion and deaths by this type of gas?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI 
ZERS (SHRI H. N. BAHUGUNA): (a) 
ONGC was informed of the occurence 
of some poisonous gas in an open dry 
well for water in the village Panadnr 
of Kodinar Taluka in Amerali District 
by the police authorities on 27th luie. 
1978. An officer was deputed to in-
vestigate the gas.

In October, 1977, presence of some 
poisonous gas in an open dry well fur 
water in Kharaghoda desert m Suron- 
dranagar Distt. was reported to ONGC 
by police authorities. An officer to 
investigate the gas was deputed by 
ONGC at that time also.

(b) Eight persons are reported to 
have died in the accident at Panadar 
village of Kodinar Taluka of Amerali 
District. Two persons were reported 
to have died in a well in the Kharag- 
hoda desert of Surendranagar District.

(c) The ONGC investigated and ana-
lysed the gas in the well at Kodinar 
Taluka of Amerali District as well as 
Kharaghoda of Surendranagar Distt. 
These are not ONGC wells. The {n- 
vestigation officers have pointed out 
that the death of persons in these wells 
are from Asphyxia due to lack of 
oxygen in the confines of the wells. 
As such question of atmospheric pollu-
tion would not arise. In any case there 
is no contamination of atmosphere due 
to hydrocarbons and these wells are 
outside the purview of the ONGC.

Congestion of Passenger Trafflo- 
between Aiunedabad-Bwroda

3301. SHRI F. P. GAEKWAD: Will 
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is not a fact that 
there is a great congestion of pas-
senger traffic between Ahmedabad- 
Baroda, Baroda-Surat and Surat- 
Valsad route;

(b) whether in view of electrifica-
tion of Sabarmati-Virar Section and 
to encourage regional spread of popu-
lation, introduction of suburban 
trains over this route will not facili-
tate and cope up with commuter 
traffic on the route;

(c) if so, steps proposed to be taken; 
and

(d) if not, why not?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (d). There is 
marginal over-crowding in some trains 
running on these sections. Introduc-
tion of additional trains on these sec-
tions is at present operationally not 
feasible due to strained line capacity 
on sections en route.

Inquiry finto issue of Advertisement 
to Congress Souvenirs

3302. SHRI VAYALAR RAVI:
SHRI K. KUNHAMBU:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government have com-
pleted the enquiry of the case of issu-
ing advertisements to Congress 
Souvenirs;

(b) if so, enquiry against how many 
companies has been completed and 
the action proposed to take against' 
these companies;

(c) whether any Ambassadors and 
Members of Union Cabinet are also, 
involved in these cases; and1
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(d) steps taken against them7

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANT1 BHUSHAN) (a) No Sir

(b) Does not arise

(c) This will be known only when 
investigations are complete

(d) Does not arise

Salaries and Perquisite drawn by 
Chairmen and Managing Directors of 

Companies of Thaper Group

3J03 SHRI VAYALAR RAVI Will 
the Minister of LAW JUSTICE AND 
COMPANY AFFAIRS be pleised to 
state

(a) whether it is a lact that Chair 
men and Managing Directors of dilfe 
rent companies of Thaper Group
drawing heavy salaries and perqui-
sites,

(b) if so the details of each om* 
panv and

(r) how man\ times these re 
numeration have been revised in the 
last five years’

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) to (c) In 
formation is being collected and will 
be laid on the Table of the House

Entering into Fishing Industry by 
Greaves Cotton

3304 SHRI VAYALAR RAVI WiU 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state

(a) whether it is a fact that the 
Greaves Cotton has entered into the 
fishing industry

(b) whether it is not a violation of 
MRTP Act and

(c) if so, what are the steps taken 
against them’

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHA\TI BHUSHAN) (a) M/s Grea- 
\es Cotton and Company Limited ob-
tained approval of the Central Gov 
ernment on 5 7 197 * under Section 

of the Monopolies and Restric- 
t ve Tra le Practices Act 1%9 for ac 
quisition of 55 per cent capital of M/s 
New India Fisheries Limited which 
is emged in the fishing industry with 
the condition that the company should 
divest before 5 7 l‘#7b their holding in 
the investee company sufficiently so 
as to make available the pi escribed 
minimum capital to the general public 
in order to conform to the current list-
ing pmdelines Th*' (ompmv has so 
far acquired only about *55 per cent 
capital of M/s New India Fshenes 
Ltd

(h> and (c ) D ots not arise

Expenditure on Petrol and Diesel by 
Government

3305 SHRI S S SOMANI Will 
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be 
pleased to state

(a) the extent to which Govern-
ment expenditure on petrol and diesel 
has come down after the steep rise 
in prices thereof

(b) the present consumption of 
petrol and diesel in the country as 
compared to the consumption Before 
the rise m prices thereof’

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(a) and (b) The attention of Hotfble 

Memebr is invited to the answer 
given to Starred Question No 485 on 
the 28th March, 1978.
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Production n i Odourless Alcohol used 
la Perfumery Industry

3306 SHRI K MALLANNA. Will 
th« Mmfcter of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state

(a; the quuntitv of odourless 
alcohol, which is used m perfumery 
industry produced in the country 
during each of the last three years, 
and

(b) the names of the umts which 
produce this altohoi’

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA)-
(a) No separate statistics of the pro* 
(Suction odourless alcohol used m 
the peifumery industry are maintain-
ed by Government Production fol-
lows the pattern of demand

(b) Odourless alcohol being a non-
scheduled item the Government does 
not maintain a li1-4 of the units pro-
ducing this commodity On’y a list 
of units engaced m the production of 
mdu'tual and potable alcohol is 
maintained
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Sabotage in Gujarat State Fertilizer 
Factory at Koy&li

3310 SHRI YADVENDRA DUTT: 
Will the Mmistei of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(*U whether his attention has h acn 
diawn to i> news-itein of July 13 iio«i 
Barorta whorem it is alleged that 
Gujarat State Fertilize! Factory’s 
factoiy at Koyah following wide-
spread acts of sabotage has been 
brought to a halt; and

(b; if so, the reasons thereof and 
the iteps taken by the Government 
to ie-stau the factory and prevont 
sabotage?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b) The GSFC plants at 
Baroda were shut down following a 
strike from i2th July, 1978 by a sec-
tion of officers m protect against dis-
ciplinary action taken against one of 
them. The strike was terminated and 
production resumed with effect from 
18th July, 1978. A detailed report is 
awaited from State Government in 
regard to the alleged acts of sabotage 
and measures being taken to ensure 
the safety of the plants.

Cable thefts and misuse of Alarm 
Chains on Danapur Division

3311 SHRI YADVENDRA DUTT: 
Will the Mim>tci of RAILWAYS be 
p ic  ised to state

(a) whether cable thelts and nus- 
u*>" of aiarm chains on the Danapur 
Dmsion ot the Eastern Railway has 
comp elel> di&oiganised the .railway 
traffic in the area specially between 
Pdtna and Gaya; and

(b) if so, what steps Government 
prujx^e to take in the matter’

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) Does not anse

Stoppage of Trains due t0 cutting of 
Electric Wire at Mughalsarai

3312 SHRI YADVENDRA DUTT: 
Will the Ministei of RAILWAYS be 
pleased to state:

(a) whether his attention has been 
drawn to the fact that on the night 
of 1st and 2nd July, 1978 at Mughal- 
sarai neai the Western Cabin a High 
tension electric wire was found cut
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and broken whereby all the UP and 
DOWN trains including the goods 
trains were brought to a standstill; 

(b) if so, tota1 amount of loss in-
curred by the Railways; and 

(c) steps taken to prevent such 
mischief? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No. On 
the night of 1st and 2nd July, 1978 
there was no incidence of high-
tension Overhead Electric wire-cut-
ting at Mughalsarai near the Western 
Cabin. 

(b) and (c). Does not arise. 
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'fifc<rl ~<rt ~ ? 

fcifu, i'l:lll:f ~ ~l m i:f\;r) ( m mf.CI' 
1!~ ) : ( 'fi ) <i' ( 'Cf ) • f<[C!ff;;ra 
maf<rfcrirr 'fiT <frqi:r c;mit ~ m!:T'fiT<: 'fi1 
fclfu ITT<J '1cwu 'f><:il ~ 51;., q ~ f<r<fm ~<fur 
<2;unl ~ f~ wir 9.~Ql<rT <f: m~ fCf"IT<: f'fim 
;;rT 'W ~ I ~ f<r<:r<r q<: lf~ '-1"~ '-l"i<: 
mcr'CTT"fr ~ f<r'l"n: 'ti<:?. 'f>T '!H<r~r ~ 1 ~: ~l'f 
fCfl3f<f if f~ ~if if ITT'fil<: 'fir 'ii''& >;i'h:: ~ oritm 1 
filuT<r ~a l'flflf crrq~ q<'ffif ~cta-1 '3'<r \W<l'i'UT 'fiT 
'llf ElIT.f if ~nrrr;;fr ;;r) wir ~1111 ~ mcr-
m<rr if fl\<; iJD; ~ I 

Proposal to provide additional bogies 
in Kashmir Mail 

3314. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal 
for providing additional bogie upto 
Pathankot, in Kashmir Mail, Srinagar 
Express and Sealdah Express; 

(b) v.;hether it is also proposed to 
start an addition al train from Delhi 
to Pathankot; 

(c) whether the Railway Minister 
and Railway· Board have received any 
repres~2"~:::t:on rE.cently in this re-
gard; 

(d) if so, what decision Government 
have taken ·;:ir proposed to be taken in 
this regard; 

(e) if not, what are the reasons. 
therefor; 

(f) whether Government have made 
any survey regarding the inconve-
nience caused by the commuters on 
Delhi-Pathankot line; and 

(g) ii so, what are the details 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and 
(b). No. 

(c) Yes. 

(d) to (g). One second class coach 
by 52Dn Express, one 3-tier sleeper 
and one second class coach by 60Dn 
Srinagar Express and one second class 
coach by 34Dn Mail are available all 
Pathankot for the convenl.ence of 
passengers travelling to Delhi/New 
Delhi and Sealdah. These coaches are 
catering to the present needs of traffic. 
However, periodical census reveals. 
overcrowding in these trains specially 
during summer/Vaishno Devi Fair. 
Introducti'on of any aaditional coach 
by these trains is operationally nof 
feasible as a regular measure for want 
of room on these trains. Special 
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trains are run and additional coaches 
are attached during summer between 
Jammu Tawi and Delhi/New Delhi 
as per the traffic demands. Introduc- 
tion of any additional train between 
Pathankot and Delhi/New Delhi as a 
regular measure is also not opera- 
tionally feasible for want of spare 
line capacity enroute. However, b 
proposal for tbe introduction of a fast 
Express train between Jammu Tawi 
and Howrah has been finalised.

Stoppage of Express Train from 
Pathankot to Joginder Nagar at Panj- 

Rukhi and Biral

3315. SHRI DURGA CHAND; Will 
the Minister of RAILWAYS be 
pleased t0 state;

(a) whether it is a fact that the 
third Express train from Pathankot to 
Joginder Nagar does not stop at Panj" 
rukhi and Biral;

(b) whether the Railway Minister 
ana the Chairman Railway Board 
have received any representation in 
this regard:

<c) if so, what action is to be taken 
in this matter:

(d) if not what are the reasons 
therefor;

(e) whether the Railway Adminis-
tration had made any survey into the 
difficulties faced by the commuters at 
these and other stations; and

(f) if so, what are the details there-
for?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). Yes.

(c) to (f). Stoppage of 1PB/PB 
fast passenger is being provided at 
Panch Rukhi and Biral Himachal 
halt with affect from 1*10-78.
2180 LS— 8

Proposal to Amend M.R.T.P. Act to 
M ai with Irregularities of Large 

Business Homes

8818. SHRI DURGA CHAND: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state;

(a) whether it is proposed to amend 
M.R.T.P. Act in order to strengthen 
the Company Department for expedit-
ing the cases of irregularities com-
mitted by the large houses; and

(b) if so, what are the details there-
of?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTi BHUSHAN): (a) and (b).
No, Sir. However, the Government 
is awaiting the recommendations of 
the Expert Committee, which is 
presently reviewing the provisions of 
the Companies Act and the M.R.T.P. 
Act. The report is expected to be 
available to the Government by the 
end of this month. Thereafter, the 
Government will examine them and 
take such action as may be deemed 
necessary.

*fanr m** tft *
w w i

3317. tn f  :
«ft iw  fa* : 

n w  5*nr :
Wf TIW :

(«F) WT S’*  I  f a  TRr 1 8 -2 0  
qwf % SmpT, fflTf
*Trsft̂ r—vrgr jftiT flnvr ?rnpT
ww# Thnrr-iTMrarR ^  aft̂ r rtY

smpr f i r e n  srarcr f r t  ît  |
?r*T 9XTTX x* *rre 3 «n;

(w) wr wnrr
<nww AT’TT *jspcnr $ itor

w>t ffnr ^ it  ;
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(» r)  J T t m r t  t f  s v f a a t f t  
sroftr j f t  ^ ^ r w r t t f y c r w P K T ’W T t?

^ m h n w ^’nu^W  {^fiw^irow) :
(v) tf i (*t ) : f ^ - in p r e m  tfter smpi 
«f> **V mr* tf «pt wr  t f  qforfaprr
tf, Pro *rr 108 *«rrT» ^  tf  qrm 
«ntfifV , * n r* t < f t  *nft f ,  'T ^ r w ^  ? t  
tffcRT w  tf arc ^m?sr sft3 v TTtoi
1 9 7 8 - 7 9  tf  W*T% f*H5 *TT$ftw»rf7“ 

t f  sramrr tf»nft$ » ** ^
s r t v  f r tn r i jT r^ t f  wrt t f f  fFrfW rr * m  
w f t  WVPTT 3TT W ^fT I w *tli-*rrsftyc
tf<ST WMPT tf  5ftf 9TTTST tf WVfltf $ flW *TT 
fotf-«$srawr* tfter^mpr *t  *t
w t o t *  ^ a r i t f  $ * 1*  f W r f i m r  arra^TT i s r
t f  W$t ̂ VTT1T aftOVT tf <̂ |5 JTV tf  *ft?T 
< t l | i  *tf w t f  vTHpT *T VS^M VT ^>l€ SWTW 
fVTRTEfhT STft $  I

Progress made regarding Oil Prospec-
ting In Orissa, West Bengal, Assam 

and Tripura

3318. SHRI SAMAR GUHA; Will 
the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pl«ased to state:

(a) whether satisfactory progress 
has been maintained regarding oil 
prospecting in the States of Orissa, 
West Bengal, Assam and Tripura;

(b) if so, facts thereabout; and
(c) whether any indication has 

been available regarding finding of 
new sources of Oil and gas in those 
States including off-shore exploration 
in regard to Orissa and West Bengal?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA): 
(a )Yes, Sir.

(b) In Orissa, gravity surveys were 
undertaken during the period 1958 
to 1969. Reflection and refraction 
seismic surveys were also undertaken 
during the period 1970—1975. No deep 
drilling for exploration of oil and gas 
has so far been undertaken in Orissa 
by the ONGC. However, Oil India 
Limited are now taking aotion to 
conduct exploration for oil both on- 
share and off-shore in the Mahanadi 
area in Orissa.

In West Bengal geological, gravity 
magnetic and seismic surveys are 
being continued. Besides the ONGC 
is currently drilling a deep well on 
the Diamond Harbour structure. 
Drilling of another well on the Radha 
structure is to be taken up shortly.

In Tripura geological surveys con
tinue while reismic surveys have also 
been undertaken from 1977-78. Four 
rigs are currently deployed in the 
Baramura structure of Tripura and 
another deep drilling rig is scheduled 
to be deployed on the Go}aha struc-
ture In Assam, the ONGC has been 
carrying out exploration since its in-
ception and is already producing 
crude oil and natural gas from there. 
OIL are also producing oil and gas 
from their mining lease areas in 
Assam.

(c) In Orissa no indications have 
been found so far regarding sources 
of oil and gas. In West Bengal, oil 
and gas shows have been obtained in 
a number 0f wells drilled but com-
mercial accumulation of hydrocarbons 
has not been found so far. Two wells 
in West Bengal off-shore have also 
been drilled without success.

In Tripura gas shows have been 
encountered in some of the wells 
drilled so far, however, their com-
mercial significance has not y e t been 
established In the State of Assam 
the ONGC has already discovered oil 
and gas in commercial quantities. 
Here also the ONGC is prospecting in 
new areas.

In Orissa off-shore, OIL are plan-
ning to drill a few wells.

Production and Price of Soda-ash

3319. PROF. SAMAR GUHA: Will
the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the price of soda-ash 
has gone up and It is being sold in 
black market;
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(b) if «ot facts thereabout;

(c) whether prodction of soda* 
ash is controlled almost exclusively 
by two big industrial houses and 
marginally by two other houses;

(d) if so, facts thereabout;

(e) whether these monopolies pro-
ducers of soda-ash are artificially 
manipulating sale of soda-ash at 
higher prices and in black market as 
well;

(f) if so, facts thereabout;

(g) whether higher cost of soda- 
ash is affected small scale soda silicate 
manufacturers and in turn the small 
scale soap manufacturer, washing 
material manufacturers, washermen 
community and others and for that 
matter, common people;

(h) if so, steps taken or proposed 
by the Government for controlling 
sale of soda-ash at reasonable price;

(i) whether many reports have 
recently appeared in press regarding 
such racketeering in sale of soda-ash; 
and

(j) if so, facts thereabout?
THE MINISTER OF PETROLEUM 

AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). There is no statutory 
control over the prices and distribu-
tion of Soda Ash. However, it has 
come to the notice of this Ministry 
that selling prices of this commodity 
have shown an upward trend for 
some time past due to number of 
factors.

(c) and (d). Details of installed 
capacity/production of soda-ash are 
given below:—

Name of the Firm
Annual Production 

installed during
capacity 1977

(Tonnes) (Tonnes)

1. M/s. Tata Chemicals Ltd , Muhapur (Gujarat) . . . .  3,60,000 3.20,078

it M/<- Saurashtra Chemicals, Por bandar (Gujarat) . . . . 1,68,000 1,77,756

■3. M/i. Dhrangdhta Chemicals Works, Dbrangdhra (Gujarat) . . 65,000 54.142

4  M/s. New Central Jute Mtlls Co. Ltd , Varanasi (U.P.) . . 39,600 18.381

6,32,600 5,70,257

(e) and (f). Reports of shortages of 
soda-aih from different parts of the 
country have been received by this 
Ministry since April, 1978 onwards. 
According to soda-ash manufacturers, 
the major bottleneck was the shortage 
of railway wagons for the transpor-
tation of raw materials (coal and 
salt) to the factory site and for the 
movement of finished products from 
the factory. Other factors responsible 
were reported to be (i) inadequate

availability of boiler feed water (in 
case of M/s. Tata Chemicals) and
(ii) compressor breakdown (in the 
case of M/s. Saurashtra Chemicals).

(g) and (h). Soda-ash being in short 
supply, some soda-ash consuming in-
dustries including sodium silicate, 
soap and detergent powder in the 
small scale sector are reported to be 
unable to obtain their full require* 
ment of this chemical,
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To give immediate relief to the 
consumers of soda-ash, this Ministry, 
in consultation with the DGTD, has 
requested the State Chemicals and 
Pharmaceuticals Corporation of India 
Ltd. to make immediate arrangements 
for the import of 20,000 tonnes of 
soda-ash to supplement the indigen- 
ous production with a view to im-
prove and regulate the supply and 
bnng down prices of soda-ash. Cus-
toms duty has also been waived in 
respect of these imports with a view 
to keep the prices of the unpoited 
material roughly at par with the 
indigenous (manufacturers’) prices

(i) and (j). Yes, Sir. Reports of 
shoitages of Soda-ash and price hike 
have appeared recently m the Press.

Changes proposed by Law Commission 
to the Married women property Act 

1874

3321 SHRI VASANT SATHE; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether it is a fact that t'he 
Law Commission in its report sug-
gested for reaching changes to the 
Married Women Property Act, 1874;

(b) if so, furnish details of the 
follow-up action taken by the Gov-
ernment in the matter so far in con-
sultation with the State Government;

(c) what is the reaction of the 
State Governments Statewise to the 
changes proposed; and

(d) the final decision taken/pro-
posed m the matter?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN) (a) 
Y ea, Sir

(b) t0 (d). Copies of the Report 
weie circulated to the Government of 
all States and Union territories and 
also to the concerned Ministries and 
Departments of thc Government 
of India and ceitain professional 
and academic institutions. Com-
ments from most of the State 
Governments and Union territory 
Administrations have been received 
A gist of the comments so leceived 
are contained in the attached state-
ment Comments, from other State 
Governments and Union territories 
aic still awaited Government will 
be able to take a final decision m the 
matter only after all the comment*; 
are received

S ta te m e n t

S No Name of State/Union Territory Comments

i Government of Andhra Pradesh

2 Government of Guiarat .

3 Government of Haryana

The State Government w in general agree-
ment with the recommendations of 
the I,aw Commission and the various 
important changes proposed by the Law 
Commission

They are of the view that the comprehensive 
revision of the Married Women’s Property 
Act, 1B74 is necessary as suggested by the 
Law Commission and they endorse the 
Report of the Law Commission.

State Government agrees with the proposals 
contained in the Report of the Law 
Commission.
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t 2

4 Government of Himachal Pradesh

5 Government of Kerala

<6 Government of Madhya Pradesh 

7 Government of Maharashtra

51 Govrrn-ment of Manipur 

<0 («m< inm<nt of Mizoram

in  Government of Nagaland

t i  Government of Orissa . 

ta  Government of Punjab .

13 Government of Tamil Nadu

14 Government of West Bengal

3

. They endorse the Report of the Comnu-sion.

Generally agtec with the ictrmmcndaiicn 
of the Law Commission

The State Government ha* no lomnicnl) to 
offer

The StaU Government supports tht re-
commendations made In the Law Commis-
sion in the Report and approv i s th« diaft 
bill forwaided bv th< 1 av\ Commission and 
includrd in Appendix I in the R irrt

The State Government fulls endow s the 
ricommendation in the Utpcrt <f ihe 
la w  Commission The piopt s<d air end- 
imnts a ie o f  absolutelv mcrssitv in m w  
oftht Womtn’s Right to inheritance und«r 
the Hindu Succession Act 1056 and tlso 
of equally of light between mtn and 
women in all spheies of life ind s<mkis» 
as lecogmsrd hv our eonstitutu n

The Government of M i70iam ?giecs to the 
proposed legislation as >*eomm<nded by 
the] aw Commission sul )■ ct to the c< ndi- 
tion that clause 8 of thf Bill is u  tamed 
without modification 11 mav he 1 t it cl 
in this connection that th< M aitud  
Women’s Property Aft 1874 
b u n d  in its application 10 I ushai Hills 
(Now Mi/orani'l by notificatun 11 d« 1 
\ssam T lonlm  Tracts Fegulation lU ’o

In regard to the powt i of the State 
(jrovernmmttopass exemptionordci unri<- 
drr section 8 it is suggested ‘ State 
Government” may be defined in the 
proposed Act (as has been done in se \c ia l 
recent Acts) so as to mean, in relation 
to Union Territory, the AdimnisUatrr 
of the Uiucm Territory

According to a soeial usage and \ i g a  
Customary Law a Naga mat tied women 
cannot hold proptity and she is not r< m- 
petcnt to dispose of an\ propert\ and Si c- 
tion i(.i) may b« amended insei ting that it 
shall not extend to this State- unless adt pt- 
ed bv a resolution passed by tht Ltgisla- 
tive Assembly

State Government agrees with all the ire- 
commendatums of the 1 aw ( ommission.

The State Government supports the ircoin- 
mendation of the I aw Commission

The Government concurs with the ircom- 
mendations contained 111 the Report

The State Government agiees with «ome of 
the recommendations contained m the 
Report.
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1 a

15. Andaman and Nitobar Adminutiation .

16, Chandigarh Administration

17 Dadra and Nagar Havch Administration .

18 Delhi Administration

19. Lakshad* ep Administration

20. Governm*nt of Fondicheir>

mftfen #sr tf  vnr

3322 w w w  w r t  T T T  
t W P C T  i f t *  7 1 W  *R T T H  T ’TT
vfifrfv

(v) tit
fr*rft t o  3

( a r )  w ^ s r w l f t P T  f a r * *  r t
^ t t  *r**rrt farfa wm§ ,

( *T ) WT T̂ PPt ^’TtT *jY* T̂TtPT V tffaT 
tT t 7#  $  fair imtfOT ?Nr t t  

m vpf vx#  ?nrtftTt$ , sftr

( * r )  J r f T i J T  *ft ' t f r r f l r - f f T T T f r
w ? f t  T t s r n r n r  srf?m ?T H T W r e r r n r T
*nrK f r%  t r  t t  w h  f  ?

^ g t f v i r o  f ( t  t w w  i t w  * W t
ww *>p*pn) (v) # (tr)

1 9 7 8 - 7 9 # ' 1 % f 9 H » r * n T T ^ t ^ f r ^ :? 7 T T ^ T
t t  y y r n  w n i  12 14 f a o t f t o  z * i  f  1 
T » r  w r f s j  ^  ? T *r*n r 1 s f * T o * f t o  t t  v w f <  t t %
t t  v ^ * j m  1 1 y f r  w x \  O T N ’f a r  « fo r ^

%  * n 8 n r  i t  m v i n  t i t  a r r ih fr  1

njhi w  wiitf trtr ^4mi t o  tsw f vnwrt
WIW« Vvf V I™ ff|PŴCi wWWWTi

tfhr mfwnft t  wWf fft rnirSw 
« i 0  R w t  v n i

3323. m n r a m t f :  to t  3 $ ftra«
w r t w w i *Nhnr «f «ft ** wm* t f  f t t

T ^ f a  .

3

They agree generally with the recommenda-
tions of the communion

The Administration has no comments to 
offer in the matter

They have no ccmmcnt* to cfltr on the 
Report of thi Law Commission

They have nothing substantial to ad d to il e
Report

No comment" on t it  R<poit

Sincc th< Married Wcni»n’» JV i rrtv Act, 
1^74 lias not bttn rxtmdrd lo Purdichrrry 
thr question ot furnishing crnm i nl* i l l  
the Report, dor s not arise

^T) T*TTff*TJ< TT Vw5T^hTTt<T H*ll3 
!T*n j«i * <♦> r̂YcrrfV jt̂ tt *r*ir thppt grT’TTTW t t^

t t t opt t  t f  w<prr «i> ftpS ^
*TTF"T tf KTWrft wftlfflllt, frfTJRt pYt <Tlfir* 
TPft war $  ffr tt  T T T fa ftf T# TT t , %ft*

(m) *rfc flpfft-, jt> **rr <ptt Trnrr # ?

t y f a w i  awr tim m  if t r  w t t  *ftft («ft 
^wnftiww «f5*rr) • ( t)  xftx (w)
^ '■ nrr «Vrf« t  f ^ r W t T f ^
t t t v h t  rr ?«rrrrT ^ ’trwrfisrT 

vnm rven *nrfft 1 w t t t tw t#  
tfflH #  f”ru mrseiT iw
^  TTfW wrfTPI fap̂ 5f ^ VTH TT 5̂?r 
T*r wk?tt ffnft 1 1

*r n> m ^nrnx t nfKfnrT Tt anewmtft^rnft 
# 1

3R$t ?t t  qjtrr t t  ? m ? ,  F x r r t t

sr?r^t wsrvTTfwr Tt »nfr s r m  Wit ttijfwift 
i f  H  25 siftrwff frSff^ft T t 

JTTftr «ftr t r ^ r r  nm rrfir*  f*rf s t t -  
ffflW IW TI?IT |  ifr r  2 JTfiTIWTt IJ^ffTfC 

t<t « < m  »nffrr«rr *  M  «nfw?r fTm 
^rmr ^  1 sfar 73 srftnrw
Tif^fW r wmrTTr ?fr amfrf ftw  *f nwurw 
?htpt t r f  r r  snrrforT x ftx  v m  w & r t r  
« M n f f  *»>r t^fr t t

it  «nrf» |  \
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ta# # iflnnftvt # w  * *Hnfaif 4  «W«ft 

3324. «n w m m rf: w f c u r o f t u s

(v) t*rt 3 fro# fftppfr 
»nNWV flvnt «rfWrf^fr ^  q t̂ <t t  vr4 ̂  

t . «ft*

Jw ) y r  gnfrrrfoft *rwr * qii
*F*f irfksft sTfimnfiiT Pwnft ̂  ?

**r*rawvtf Tjwrmfi- (sftftmmmnr):
(«) («r). fTW «PT <iafrnrfvfi
v  wfaiift * vrx $ v tf q w  vrt 

r̂rfr i, arfffnwr fomT
m w  w r  % *nrtft ’ft ^  *?r
wprwr *r?fV |  1

Waron allotment for Jaipur Udyof

3325 SHRI C. K. CHADRAPPAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that the 
management of Jaipur Udyog is ex-
periencing lot of difficulties in getting 
wagons for the despatch 0f cement;

(b) whether it is a fact that a huge 
stock has been piled up in the SILOS 
of the factory; and

(c) if so. what action has been 
taken to run the factory smoothly?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) and
(b). No.

(r) Does not arise.

Proposal to Intercept Trains to check 
Ticketleas Travel

3326. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether It is proposed to in-
tercept trains between two stations 
to check ticketless travel; and

(b) if so, the trains to be subjected 
to such checking?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b) Mid-section checks by stoplpng 
trains out of course are already being 
conducted from time to time, by 
deploying sufficient force. During the 
checks the ticket checking parties in 
sufficient force are taken to the place 
of check and the train is stopped for 
thorough checking. To make the 
checks effective, complete secrecy is 
maintained.

Diversion of Railway Traffic to Road 
Transport

3327. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that there 
is a diversion of traffic from Railways 
to Road transport during the last two 
or three years; and

(b) if so, the reasons therefor’
THE MINISTER OF STATE IN 

THE MINISTRY OF RAILWAYS 
(SHRi SHEO NARAIN): (a) Yes. 

There is some diversions of high 
value traffic from rail to road during 
the last few years.

(b) The main reason is increase in 
the number of National Permits, 
which are affecting the loading of 
high value goods for long distances. 
Road hauliers are private individuals 
who do not have to conform to the 
rules and procedures like the rail-
ways have to do ttnd they can make 
overt and covert concessions on the 
spot for enticing away traffic. Besides, 
Road transport has certain inherent 
advantages i.e. smaller unit of opera-
tion, door to door service etc.

Licensed Porters
3328. SHRI RAJENDRA KUMAR

SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of licensed porters 
working in Railways;
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(b) the Railway-wise break up of 
such licensed porters; and

(c) the steps taken for their better-
ment after nationalisation of Rail-
ways?

THE MINISTER OP STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) 38,826.

(b)

R-ulwav No of
h «  n*ed 
portrrs> 
working

Ct ntral 4 064

Eastern 7160

Northern 874S

North Eastern '̂ OJ
Northeast Frontier 2102

Southern ■>03"
Sjuth Central J607

South Eastern . 3633

Western 4"5

(c) The licensed porters, who were 
previously supplied by contractors, 
are now licensed by the Railway Ad-
ministration directly eliminating the 
middlemen as contractors.

The facilities generally available to 
licensed porters at stations are as 
under;—

(i) Free out-door treatment for 
self only at railway hospital/dis-
pensary. Indoor medical treatment 
in a railway hospital in case a 
licensed porter sustains injuries 
while carrying passengers’ luggage 
in the railway premises.

(ii) Such casual leave in a 
calendar year as may be allowed 
by the Station Master/Superinten-
dent.

(iii) Free use of the Railway's 
light trolleys/hand barrwos for car-
riage of passengers' luggage.

(iv) Facilities $uch as waiting 
halls, latrines, canteens ete. provid-
ed at the station for use of II Class 
bona fidg passengers.

(v) Admission of their children 
in railway schools subject to the 
availability of seats.

(vi) Transference of the licence 
badge to a son or a near relative 
in the case of old age 0r physical 
unfitness or death.

(vii) Free use of rest shelters 
wherever provided.

Ludhiana-Chandigarh Railway Line

3329 DR BALDEV PRAKASH: 
Will the Minister of RAILWAYS be 
pleased to state:

(sO whether there is a proposal to 
lmk Ludhiana with Chandigarh by a 
railway line;

(b) if so, whether any preliminary 
work has been done; and

(c) whether the project has been 
sanctioned; and if so, when it is going 
t0  be taken up?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c). 
A final location (engineering) survey 
for the construction of Jagadhri- 
Chandigarh-Ludhiana rail link has 
been carried out during 1970, Due to 
severe constraint of resources and 
heavy commitments already made it 
'has not been possible to undertake 
the construction of his rail link so far.

Price Approvals granted to M/s. War-
ner Hindnstaft Ltd.

3330. SHRI RAMJI LAL SUMAN: 
Will tlhe Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased t0  state:

(e) what are the details of pro-
posals for which price approvals have
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been granted to M/s. Warner Hin-
dustan Ltd., during last three years, 
yearwise;

(b) details of industrial licences 
under which these products are 
covered;

(c) for how many new articles 
price approvals were not granted to 
this company during last three years 
and reasons for not granting the 
approvals; and

(d) what steps are being taken to 
withdraw price approvals wrongly 
recorded for Tederal C and whether 
opinion of Law Ministry was available 
on this; if So, details thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
<a) M/s. Warner Hindustan Ltd., were 
granted price approval for only one 
new prodcct, namely, Tedral C tablets 
on 15th October, 1976 during the last 
three years.

(b) The company were already 
manufacturing Tedral Tablets On the 
authority of the industrial licence 
obtained by them 0n 14th December, 
1962 and it was considered that they 
could take up the manufacture of 
Tedral C tablets on the same autho-
rity.

(c) Price approvals for Coskin E 
and Waterbury Vapour Rub have 
been refused to this company during 
the last three years on the ground 
that these would be ‘new articles' and 
would not be covered under the 
authority of industrial licence obtain-
ed by them in 1062. The company 
have, however, represented against 
the decision of the Government.

(d) The opinion of Ministry of 
Law, Justice & Company Affairs on 
the interpretation of the definition of 
new article as given in the Industries 
(Development & Regulation) Act, 
1951 was received on 17th February,
1977 on a reference made in an 
another case. Since there were a 
number of cases in which the Inter-
pretation of the definition of ‘new 
article’ was involved, all such cases 
including the case of Tederal C tabs.

have been sent to the Ministry of Law 
for their further opinion.

Vacancies of Members of Law Com- 
mission

3331. SHRI G. M. BANATWALLA: 
SHRi MUKHTIAR SINGH 

MALIK;
SHRI SHYAM SUNDAR 

GUPTA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state:

(a) the number of vacancies of 
Members of Law Commission which 
have not been filled in so far;

(b) the time by which they are 
lying vacant; and

(c) by when these vacancies are 
likely to be filled7

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTi BHUSHAN): (a)
No post of Member Law Commission, 
is vacant

(b) and (c). Do not arise.

Places for oil exploration

3332. SHRI G M. BANATWALLA:
SHRI MUKHTIAR SINGH 

MALIK;
SHRI SHYAM SUNDER 

GUPTA:
Will the Minister of PETROLEUM, 

CHEMICALS AND ERTILIZERS be 
pleased to state:

(a) the names of places where 
exploration of oil works has been 
going on;

(b) the number of wells drilled on 
each place;

(c) the number out of the wells 
drilled found to be oil/gas bearing; 
and
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(d) expenditure incurred in each 
together with the quantity of oil/gas 
found?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Oil exploration has been going on 
throughout the length and breadth of 
this country However, to be specific, 
drilling activities have been taken up 
in the States of Gujarat, Assam, 
Arunachal Pradesh, West Bengal, 
Tnpura, Nagaland, Meghalaya, Uttar 
Pradesh, Bihar, Punjab, Himachal 
Pradesh, Jammu & Kashmir, Tamil 
Nadu, Pondicherry, Andhra Pradesh 
and Rajasthan It has also been ex-
tended in the offshore areas of the 
Arabian Sea and Bay of Bengal

(b) "vatrwiM* b«r«*kup is. as folkws

Gujaiat n n
\<aam
Arunarhal Pradrsh j
M<*ghala\ a 3
Nagaland \
Tnpi*ra J
VVr?t Rmgal 4
Uttar Pradr^h T
Punjab & Himorlial Pra<lrsh n
Bihar 2
Tamil Nadu & Pondirbrrr* 1 p.
Rarasthan i<)
Jammu & Kashmir T
Oflihoi-r «4

To i a L ><♦<*>

(c) Out of 1960 wells drilled till 
30th June, 1978, 1127 are oil and 127 
gas bearing

(d) As on 1-1-1977, ONGC has 
established initial Recoverable reserves 
as under:

Onland

Offshore

Oil (Mn 
Tonne*)

136 2 t  

*75* 5*

G u  (Million 
cubic Mftrrs)

34866 3 

148108 5

As on 1-1-1978, Oil India Ltd. Bas 
estimates of the proved and indicated 
reserves of 33.46 Million tonnes of 
crude oil and 53,982 Million standard 
cubic metres of natural gas.

Figures of expenditure 
are not available

well-wise

w  «n*row wft Urn w n n

3333. WWW lilM  t

tot fwfer, mro fftr vMV
jptt# TV! r t  »r fa

( v )  to t far# *  x̂nuT5n r ^  
shr wfq« *1# vr trm smrrr 

wrf ^ *fWrrtfhr | , «fhc

(m) vfkift, aft tot vrrwnr mr tt*t 
«r*nr v tr r* *  art*#*

Wu, *wiu muift vri ijjft trtfit
*w ) :(*) tftr (W)
f*nf*?7T JPCH i  *T rr̂ T SPRTT*,
Nfa, «tt«tiftrT**nfV flrm w o t star
% wr*fhr t o  *f f*w< fvFif
# TIWT̂  SrP̂TPt ^TTTO'
1 97fi *T STTfT *7T lATVrTWWTVR #

ttto  fn r w  trv <nsr fwwr «rr 1 m  m *
HT71T TOTT H 3*r SI W *  «rr f*T*f̂ r *n?V 
f?TOT | W *  srtur ^  HhiTiTWTVFV TTT'i
197« w wwr*r<nrr wr erwfavr tfzw trm, 
ir w r  sr$*r <* qfnnft farot *  farr <r«r 
*mmnr wTf*w vc^ffT
$ 1 Tfrr srewr t  *[w*r»#t % rmf, 1978 # 
jjfanr f̂>|T WIT *r % J^TTf^T
srni'fte fa*?r»jf wrrfa»T wft̂ rnr 5̂t
MlWlU*!. *f 3 W*,
r m  wvnr $  fyyrr wnr d *h rrnr 
xvmr $ fkfrm  sr*ww jtto ft# *rc 
fror 'tt wnt fenur fipn arrtrm 1

Doubling of Sealdah-Bongaon Track
3334 SHRI CHITTA BASU- Will 

the Minister of RAILWAYS he 
pleased to state:

(a) whether the attention of the 
Government have been drawn to the
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non-official resolution passed by the 
West Bengal Legislative AsselftBIy 
demanding fhe doubling of the track 
between Sealdah and Bongaon of the 
Eastern Railway; and

(b) if so, the reaction of the Gov* 
ernment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) It was 
reported that such a non-official 
resolution wa8 passed but there is no 
official communication so far.

(b) It will be possible to take a 
decision when the question of making 
suitable financial arrangements for 
this unremunerative scheme, which 
is being actively pursued, is finalised.

Decision, mi Bonus
3335. SHRI CHITTA BASU:

SHRI DRONAM RAJU
SATYANARAYANA;

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have 
finally taken any decision on the issue 
of bonus to Railmen m the context 
of Bhoothalmgam Study Panel 
Report, and

(b) if not, the reasons thereof?

THE MINISTER OF STATE “ IN 
THE MINISTRY OF RAILWAYS 
CSHRI SHEO NARAIN): (a) and
(b). The question of bonus concerns 
not only Railway employees but also 
employees of other Central GfoVern- 
ment Departments. The matter is 
under examination of the Government 
and a decision is yet to be taken

Proposal to make changes In rales of 
procedure of Supreme Court

3336. SHRI JANARDHANA POO- 
JARY; Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether Government propose 
to make changes in the rules of

procedure of the Supreme Court to 
reduce delays in the disposal of cases; 
and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS: 
(SHRI SHANTl BHUSHAN): (a)
and (b). Recently approval of the 
President under Article 145 (1) of the 
the Constitution was conveyed to the 
Supreme Court of India for amend-
ing the Supreme Court Rules, 1966. 
Necessary amendments to the Sup-
reme Court Rules have been made 
and they have come into force on 
18-3-1978. The purposes to be 
achieved by these amendments are 
given in the statement attached.

Very recently, the Supreme Court 
of India has proposed further amend-
ment of the Supreme Court Rules, 
1966 The approval of the President 
as required under Article 145(1) of 
the Constitution has been conveyed to 
the Supreme Court. By these amend- 
ments some more powers are sought 
to be given to the Registrar or the 
Judge-in-Chambers to save the time 
of the Court.

Statement

Amendment of the Supreme Court 
Rules, 1966 purposes to be achieved.

1 To save the time of the Court, 
some additional powers have been 
given to the Registrar and the Judge- 
in-Chambers to dispose of some 
matters which were previously listed 
before the Court or Judge-in-Cham-
bers.

2 While granting special leave, in 
all matters in which the Bench 
granting special leave is of the opi-
nion that the matter can be disposed 
of within a short time, say, within an 
hour or two, it will indicate accord-
ingly and the Registry of the Supreme



247 Written Answer« AUGUST 8, 1978 Re BOH 248

Court maintains a list of auch matters 
lor directions to be obtained from the 
Chief Justice of India to list short 
matters before a separate Bench so 
that they can be disopsed of quickly.

3 The Review Petitions are now 
disposed of by circulation to the 
Judges instead of being listed before 
the Court No Second Review Peti-
tion is now entertained

4 If ser\fifce of anv notice order or 
document has not been completed 
within six months in any matter the 
same is listed before the Court after 
notice to the Advocate-on Record for 
the parties and the Court may there 
upon dismiss the matter for non-prose-
cution or give such directions as it 
may deem flt

5 To curtail the time taken bv the 
Counsel m the hearing of a matter, 
amendments have been made in the 
rules to the effect that at anv time 
before or as soon after the commence 
ment of arguments at the final hear 
mg of a case as may be feasible the 
Court will ascertain from the Counsel 
of each party to be heard the time 
which the counsel's arguments on the 
matter are likely to take After as 
certaimng the same the Court may 
fix the time for arguments of each 
party or each counsel and the counsel 
can supplement his oral arguments by 
written submissions

'((WlfllVK ̂  'Jls'O f t  ^  HTWft

333 7  gqw ft*  * n r w r  w m  
fiiffer, • f a  v r f  n w t  *n £ w rrP T  q f t f r o  

ft? qpnErft
iBTWf trVTfaVTT ’Tiff sflvPwt
w k  ft ^rr * f  ntrrft^

BiAr, *rm wri ifeft (aft ntfir
■̂ *w) * MJTMK
sr*rr wfgiPm, 1969 ^  %nprm if, 
Tii»iOHTPff
f  aft nftfftnpr tma 2o(v) i m m l

w i w i t #  w r t i r  1031  ?rv
*r tnhm r $ 1

*rfaf»WT 19*6 #  WFlft #

irfsrorrfwrt «*w t

ipt o  *t wt  «rrrTr
fera 1 i vpss trft fr

ftt 1 wer
§?tt fnnr ft 1

W v rv  arfaA «vn

m s  wr *reft
urn w’twnvrtnfo

( «p ) yfHrr iftrOTT n <trm
* rtrpr farcm wrfwr #mfn* *fair

anrfv c  *t »rcff Ar t  *ri? *rVr spt  *t
V^f^T 3nf?Ttft WT IR f̂aPf 3TifJrTf̂ ^
’rm t t t  srf?r®rar ?r*rr ^  »rwr 
I

( « r )  W T  f f * F  t R  a j r f w
7F*r if*  c r t  r t  «[$■ t  if lr t  

TTTf WTTfVff’ft $
(*r) *w*T*r f̂afrrwr ‘gfarvt *r nil 

WTfWTT frwr XHT’T VOT f*RT*ft ^
*nrwft w t  wfaTrfnrT vtRfTTfnrt 

<tt *r?ff nvt $
r w n W y  (« ftf tw iT P tn m )

( y )  1 9 2 8 2  <PT IT V ^ V T  i r f n
apraf*nr 3R t̂tPt wrt ww t <fk sffliw 

sfTwrniR m  urjTfVt fftrnwr
'TJW x v  t t  1

( w )  17  5 5 0

(n) f*nmR % anrarT«TT:sT(fy
f f w  ^m r 1 fli*rr«r «r*rwr *rj ^  fv  
w 4ar0 fsr nrfiRmt ^  wff
wpft*r «  t  ^  1

RE BUSINESS OF THE HOUSE 
12 02 b n

MR SPEAKER Before we proceed 
with the next item, I have an announ-
cement to make

SHRI SAUGATA ROY (Barrack 
pore) What about the disclosures re-
garding the Boeing scandal? The hon 
Minister should come forward with a 
statement It is a serious scandal 
which has come about
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MR SPEAKER There is a Motion 
for discussion between 6 to 8 PM foi 
discussion today Due to unavoidable 
reasons that Motion could not be taken 
up today for discussion Some early 
time will be found for that discussion 
Both the hon Minister and the Mover 
have agreed to that If the House 
agrees, wt can utilise that time for dis 
cussing the Constitution (Forty Fifth) 
Amendment Bill which is before the 
House Ihis time may bt utilised for 
that discussion Later on we can And 
some time for discussion of this item 
which was originally fixed for today 
from 6 to 8 PM

Is it the pleasuie of the House *o 
acupt this*

SO\IL HON MFMBERS Yes
MR SFEAKER Yes This is accept-

ed
SHRI SAUGATA ROY Sir are vou 

fcomjE, to allow any discussion on the 
Boeing disclosures'* They have stated 
that thei ha\e paid some amounts for 
seven uarties in India for selling their 
Am rails Now Sir it is a very se-
rious matter for the Minister to note 
He Ins stated something outside the 
Hou c (Interruptions) He should 
come to the House md make a state 
ment here

MR SPEAKER I suppose you are 
bv this time lamiliar with the ruies 
Wh> dont \ou give a proper notice0

SHRI SAUGATA ROY I have given 
a proper notice

MR SPEAKER That is under m\ 
consideration

SHRI SAUGATA ROY I have given 
a proper notice It is not that I have 
not given it

SHRI JYOTIRMOY BOSU (Dia-
mond Harboui) Under Rule 377 I 
rise on a point of order This is re-
garding the observations which yo i 
made just now

PROF P G MAVALANKAR (Gan 
dhinagar) Will this discussion on Rail-
way accidents on Mrs Parvathi Knsh 
nan b Motion come up for discussion 
in this session9

MR SPEAKER Yes

SHRI JYOTIRMOY BOSU I have 
a point of order on the observation 
whici you made just now I expect 
that you are aware of the fact that 
the Government of India should write 
to the United States Government 
Then and then only they will divulge 
the names I would like to know from 
the Government whether they are go-
ing to wnte to the United States of 
America to divulge the names of those 
persons

MR SPEAKER This is not a point 
of order I his is a point of disordei 
Th s is not a Point of Order at all 

(Intcrruptum) **
MR SPEAKER Don t rec ord it
SHRI SAUGATA ROY The Minis 

ter should be gnen som« Parliamen 
t in  tiammg

MR SPEAKER Many ot us require 
that

SHRI DINEN BHATTACHARYA 
(Serampore) I would appeal to the 
hon Member who raised the issue to 
foilow the maxim which says Doctor 
heal thyself Otherwise the cat will 
be out of the bag’

MR SPEAKER Order please Now 
Papers to be laid on the Tible 

Shri Shanti Bhushan

12 04 hrs

PAPERS LAID OV THE TABLE 
S ta t e m e n r  r i  M an a g in g  D ir e c to r  of* 

S o u th  In d ia  V isco se

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI

••Not recorded
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_>HANTI BHUSHAN): Sir, I beg to 
lay on the Table a statement under 
Direction 19 of the Directions by the 
Speaker, in reply to Half-an-Hour dis-
cussion raised by Shri Jyotirmoj Bosu 
on the 31st July, 1978 regarding char-
ges aaginst the Managing Director of 
South India Viscose [Placed m lib-
rary See No LT-2583/78]

p w r  N r  u n raw r w w  : ( m n n f t )
*ns*ra u rittsv , » « T T W f n » v r  ft ° i

4 *r r*nr»r 222V *raT fiw >  f a j t a r f t m r  
•ft s h h  wnrre v  ftrarrs <rnv 
vtfanr fipir far* <nc u m i f«n»Nr 
*nfr ftn ft i

MR SPEAKER I am sorry I am not 
able to fully express myself in Hindi 
I have sent word to you. I would like 
to meet you m my chamber and dis 
cuss the matter with you You have 
not the kindness to meet me I have 
sent word to you Please come and 
meet me We can discus* it

v t  w f r tm  ( ip j t t )
fin r m f m K  % t o t  <rr irw rc  n  f i m i f i  
^ r t  ft, *nr fiRfr w f  *vfw*r »ft 
n w m  *n(V ft, *tw w p t  vt v h n r r  ft, * m  

*nw% m * t *pt writ nT% ir t * w n r  *  
qfe 9wk m  wik, *r«rT ft m * -
rrfJT ft j t t  ft w - m f c  ft, m  *w  
wn% 4*rr k  *?w tftr
fnrr«ff t t  *m*r «rr* i t  ft %  it  x tvrr
w p  ifNr «  i «rr *npr ^  vrtvrfT  ft i 
M i«iirn f i '  *r*rr?r w f t  it mf*rr * r f?v  i 
v t  f a m  %  m n t f t  it i h v m r  ifa ft

vT «rrr% % ftp?  v r w  wt  t *  ft i
*r»R Ttf *raf<T TT *W*T «n|T T® ?IT WW
*r% ft fV %*or *r wt arm i %*** f t  *nr 
^ r  % *tpt% tft v r ^ f r  i «r»r m  *rr*nf m

ft m  mztft i

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, I have written 
to >ou that I want to ask some clan 
flcations on this.

MR SPEAKER You should give 
notice for that

SHRI JYOTIRMOY BOSU Let him 
read out the statement and then we 
will know how hollow the statement 
is

MR. SPEAKER He will not read 
out the statement.

SHRI JYOTIRMOY BOSU Sir, he 
has laid it on the Table of the House. 
May I ask the hon Minister to read 
out the statement’ Let him read out 
the statement It is a very important 
statement because it concerns one of 
the largest groups of companies—South 
India Viscose and the Madras Alu- 
minimum Co—and they have been 
run by thugs and rogues I would 
like to ask a few questions

MR SPEAKER It is not permissible 
under Direction 19 I cannot help it

SHRI B RACHAIAH (Chamaraia- 
nagar) Why don’t you have a Half- 
an-Hour discussion on this’ (Inter-
ruptions)

SHRI JYOTIRMOY BOSU Sir, what 
happened on that day was that the 
Chair had adjourned the House sud-
denly and m an abrupt manner there-
by depriving the House of asking 
questions arising out of the statement 
that the Minister is expected to make 
Now, he has chosen to make a state 
ment today in a very ambiguous man 
ner Why is Mr Shanti Bhushan go 
kind to them7 I do not understand 
this I know the reason I know who 
is the lawyer who is working for South 
India Viscose and what he was doing 
m Sarkana Commission 1 want to 
ask him questions I want clarifica-
tions (Interruptions)

MR SPEAKER I will read out Dir 
ection 19 pertaining to Half-an-hour
discussion

“19 When half-an-hour discu«sion 
under sub rule (1) of rule 5J is 
interrupted for want of quorum or 
when there is no time for the Mlni*> 
ter to give a full reply to the debate, 
he may. with the permission of the 
Speaker, lay a statement on the 
Table of the House”

SHRI JYOTIRMOY BOSU: Would
you kindly read out my notice? I seek 
some clarification on this point.
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MR. SPEAKER: I am sorry I can-
not do that. No clarification is per-
missible.

SHRi JYOTIRMOY BOSU: Because 
Government is shielding this group, 
the Managing Director and Mr. Ven- 
kataswamy Naidu are given protec-
tion. (Interruptions). Because the 
Chair had suddenly and abruptly 
adjourned the House thereby 
depriving the House to discuss further 
on that subject-----(Interruptions)

MR. SPEAKER* That cannot be gone 
into now.

SHRI JYOTIRMOY BOSU: Why,
Sir? Why should we suffer for that?

SHRI K. LAKKAPPA: (Tumkur):
Sir, I have a point of order.

MR. SPEAKER* What is your point 
of order?

SHRI K. LAKKAPPA: Sir, when-
ever I raise a point of order, you ask 
me: what is the point of order and 
under what rule? Under half-an-hour 
discussion, I had given my name for 
taking a ballot and my name was cho-
sen. 1 was given an opportunity to 
put a question on that subject. When 
I had put a question to the hon. Minis-
ter, by that time the House was ab-
ruptly adjourned. We also brought it 
to your kind notice. Therefore, X re-
quest you to allow me to put a ques-
tion now. Unless and until my ques-
tion is gone on record, the discussion 
is not complete. (Interruptions) 
Therefore. Sir. any statement makin- 
even under your direction by the hon. 
Minister, would be incomplete unto* 
my question is gone on record. He 
does not know what qustion I want to 
put. Threfore I want, under the pro-
visions. under the rule and in confor-
mity with the rules when my question 
was admitted, the Minister should make 
a statement under your direction, on

the basis of my question. Therefore, 
I am entitled to put a question.

MR. SPEAKER: If I remember
correctly, the other day you asked 
for my permission to send a written 
question to the Law Minister and I 
consented to that, so that he may also 
reply to that question in the state-
ment, but I do not think, you have 
st'nt any question.

SHRI K. LAKKAPPA: The ques-
tion is on record.

SHRI JYOTIRMOY BOSU: Sir,
you read the statement...***

MR. SPEAKER: Do not record.
1 am dealing with Shri Lakkappa’s 

objection. If you, Mr. Lakkappa, had 
sent the question, he would have 
clarified the position. I do not know 
whether you have sent the question.

SHRI K. LAKKAPPA: I was to
put a question on that day; my name 
had come in the ballot. I thought, he 
would make a statement under your 
direction and on that day, I wanted 
your permission...

MR SPEAKER: The record will
bear out both of us; you said that you 
would send a written question and I 
permitted you to do that.

SHRI K. LAKKAPPA: I seek your 
permission to put a question now.

MR. SPEAKER: That is not per-
missible under the rules.

SHRI JYOTIRMOY BOSU: Sir,
have you got a copy of the statement 
before you? Is he n o t  taking the 
House for a ride’ Kindly take a little 
pain.

MR. SPEAKER: You are a very
very senior member of the House.

SHRI JYOTIRMOY BOSU: One
of the Members.

MR. SPEAKER: You have to set
an example to others; the rules and 
directions have to be obeyed; may be

♦••Not recorded.
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[Mr. Speaker] 
wrong or right. If you want, you can 
change them. I do not think it applies 
to others anH not to you. You are in 
the Rules Committee and have been 
taking active part in its deliberations. 
The rules provide that when there is 
no time or for any other reason, the 
House is adjourned, only a written 
statement js to be lajd on the Table 
of the House.

SHRI JYOTIRMOY BOSU: This is 
a very unusuaT type of statement...

MR SPEAKER: May be usual or
unusual. . I have not heard any 
usual statement from you; it is always 
unusual. Fortunately, for two days 
you were not here, the work was 
going on smoothly.
R a i lw a y s  R ed T a r i f f  ( F i f t h  A m en d -

m e n t)  R u le s ,  1978
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): 1 beg to lay on
the Table a copy of the Railways Red 
Tariff (Fifth Amendment) Rules, 1978 
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 913 in 
Gazette of India dated the 15th July, 
1978, issued under section 47 of the 
Indian Railways Act, 1890. [Placed in 
Library. See No. LT-2584/78 ]
N m m c  v tjo n s  u n d e r  In c o m e - ta x  A c t ,  
1961, W e a l th  T a x  (A m e n d m e n t)  

R u le s ,  1978, e tc .

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH); I beg to l»y 
on the Table: —

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 296 of the 
Income-tax Act, 1961: —

(1) The Income-tax (Third
Amendment) Rules, 1978, publish-
ed in Notification No. S.O. 222(E) 
in Gazette of India dated the 31st 
March, 1978.

(ii) The Income-tax (Fourth
Amendment) Rules, 1978, publish-
ed in Notification No. S.O. 351 (E)

in Gazette of India dated the 24th 
May, 1978.

(iii) The Income-tax (Fifth 
Amendment) Rules, 1978, publish-
ed in Notification No. S.O. 355(E) 
in Gazette of India dated the 25th 
May, 1978.

(iv) The Income-tax (Sixth 
Amendment) Rules, 1978, publish, 
ed in Notification No. S.O. 363(E) 
in Gazette of India dated the 29th 
May, 1978.

(v) The Income-tax (Seventh 
Amendment) Rules, 1978, publish-
ed in Notification No. SO. 433(E) 
in Gazette of India dated the 7th 
July, 1978.

(vi) The Income-tax (Eighth 
Amendment) Rules, 1978 publish-
ed in Notification No. S.O. 464(E) 
in Gazette of India dated the 24th 
July, 1978 [Placed in Library. 
See No LT-2585/78 ]

(2) A copy of the Wealth-tax 
(Amendment) Rules, 1978 (Hindi 
and English versions) published in 
Notification No. S.O. 434(E) in 
Gazette of India dated the 7th July,

1978 under sub-section (4) of 
section 46 of the Wealth-tax Act, 
1957. [Placed in Library. See No.
LT-2586/78.]

(3) A copy of the Gift-tax 
(Amendment) Rules, 1978 (Hindi 
and English versions) published in 
Notification No, S.O. 435(E) in 
Gazette of India dated the 7th July, 
1978, under sub-section (4) of gection 
46 of the Gift-tax Act, 1958. [Placed 
in Library. See No. LT-2587/78.]

(4) A copy of the Companies 
(Profits) Surtax (Amendment) 
Rules, 1978 (Hindi and English 
versions) published in Notification 
No. S.O. 436(E) in Gozette of India 
dated the 7th July, 1978, unfler sub-
section (3) of section 25 of the Com-
panies (Profits) Surtax Act, 1964.

[Placed in Library. Ste  No. LT-2588/ 
78.]

(5) A copy of the Interest-tax 
(Amendment) Rules, 1978 (Hindi
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and English versions) published in 
Notification No. S.O. 43T(XT In  
Gazette of India dated the 7th July, 
1978, under sub-section (4) of
section 27 of the Interesf-tax Act, 
1974. [Placed in Library. See No. 
LT-2589/78 ]

(0) A copy each of Notifications 
Nos. Q SR. 390(E) and SOT'S) 
(Hindi and English versions) pub-
lished in Gazette of India dated tEe 
31st July, 1978, together with an ex-
planatory memorandum, rescinding 
the provisions of Notifications Nos. 
13-Customs and 14-Customs dated 
the 7th January, 1978, under section 
159 of the Customs Act, 1962. 
[Placed tn  L ibrary See  No. LT- 
2590/78]
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Hanjans (CA)
1ZJ5 in*.

MESSAGE FROM RAJYA SABHX
SECRETARY: Sir, 1 have to report 

the following message received from 
the Secretary-General of Rajyv 
Sabha:—

“In accordance with the provisions 
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the 
Rajya Sabha I am directed to 
enclose a copy of the Coast Guard 
Bill, 1978, which has been passed 
by the Rajya Sabha at its sitting 
held on the 2nd August, 1978.”

12.154 hrs.
COAST GUARD BILL 

As passed by R ajya Sabha

SECRETARY; Sir, I lay on the 
Table of fBe House the Coast Guard 
Bill. 1978, as passed by Rajya Sabha.

12 16 hrs

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

T h r e a t  t o  l i v e s  a n d  p r o p e r t i e s  o f

HARIJANS IN KANJHAWALA VILX.ACF,
ne ar  De l h i

SHRI V M SUDHEERAN Allep- 
pey): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public impor-
tance and request that he may make 
a statement thereon:

“The reported situation prevail-
ing in Kanjhawala village, near 
Delhi, directly threatening the lives 
and properties of Harijans.”
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SHHT DHANIK LAL MANDAL): 
Sir. one hundred and twenty families 
of Harijans and other landless persons 
were allotted land in village Kanjha-
wala, Nangloi Block in the Union
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Territory of Delhi in 1970 n ils led 
t0 litigations at the instance of the 
oflfcr lend owners on DM ground 
the land alloted was earmarked as 
gWctfrig grouflfd for cattle Fullest 
protection and assistance has, how- 
eVe¥, been provided to the allottees to 
cultivate their lands and to remain 
undisturbed in their possessions In 
November, 1977, police protection was 
provided to the Hanjans to cultivate 
their land Ih July, 1978 also similar 
police arrangements were made and 
tractors were provided to enable all 
allottees t0 plough their land It is, 
however, a matter of deep regret that 
an incident occurred on 7th July in 
which six Hanjans and two non- 
haryans sustained injuries. Twenty - 
three non-Hanjans were arrested in 
two cases FIR No 578 under sections 
147 128, 149, 427, 323 IP C  and FIR 
No 579 under sections 147, 148, 149 
552, 323 IP C  registered at Police 
Station Nangloi in this connection 
The ploughing operations have since 
been completed by the allottes There 
have been no further instances of 
any breach of peace Adequate police 
arrangements have been made -fo 
maintain peace and order Efforts are 
also being made to find an amicable 
solution by discussion with represen-
tative groups While GovernmenT are 
determined to ensure that no allottee 
is dispossed or otherwise harassed by 
use of any force and that peace is 
maintained in the village, Government 
also realise that such village disputes 
can find lasting solution only on the 
basis of goodwill and understandig 
It is towards this and that Delhi Admi-
nistration is making necessary efforts

*HRl V M SUDHWERAN I have 
carefully gone through tltfe stafBHBBB* 
made by the Minister But I am sorry 
to say that it is nothing but a routine 
statement Nothing has been spelt out 
regarding the steps to be taken by the 
Government to diffuse the tense 
afa&ospfaeite there and to settle the 
utfwe permanently in Kanjahawala, a 
very serious situation is prevailing 
Thetfc is a (fftBgerous threat to the 
ltwee end properties of Hwrljan* And 
teaslon is being mounted «p, *fey by

day The poor landless Harijans and 
poor people have been persecuted by 
the rich lahcUosds by evesfr means 
The repressive attitude of ihe land-
lords and the caste-Hindus of the 
village is mainly responsible for the 
unwanted tension there The land-
lords have been openly fighting 
against the allotment of 120 acres of 
Gaon Sabha land to some Harijans 
and landless families ln 1970, the 
Dttfti Administration had allotted an 
atfre each to 120 landless families, out 
of which M are Harijan familes, 
under the “Land for the Landless” 
scheme Ever since the landlords of 
the village started claiming that the 
allotment of the Goan Sabha land 
has deprived them of the gracing 
fields for their cattle Their claim is 
totally baseless

The village had over 1800 bighas of 
grazing land of which only 600 bighas 
was allotted to the landless in the 
village Even jn this a mere 160 bighas 
were allotted to the Hanjans and the 
rest to EHe landless and other castes 
However the vested interest did not 
like even this small concession to the 
Harijans and were bend on robbing 
them of their land The landlords’ 
attempt was to prevent the allotment 
of land to the landless

Much of the blame for the current 
elms lays with the authorities The 
shortsightedness of the Delhi Admini-
stration and many loopholes in its 
Land Reforms Act is mainly respon 
sible for the present crisis

The allotment had been made on a 
five year basis 9o that once the five 
year period Ts expired, the landlords 
could put pressure on them and take 
back {heir land Now the Harijans 
are in possession of the land They 
had to cultivate their land in the 
presence of police They are not over 
(fomandtog anything They demand 
What thfey legally and morally deserve 
to tftet The "surplus land also should 
be distributed to the landless Harijans

Now the situation is getting worst 
The landlords have collected a lot of 

money because they aft rich people,
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they cttti accumulate money themsel-
ves. They are keeping a large num-
ber of' goondaa wim them; they are 
taking gobndas from the neighbouring 
places, from the borders' of l&jaethan, 
Haryana and other places. Even the 
landlords did not allow the Harijans 
to draw water from their wells. On 
July 7, the landlords had brutally 
beaten up Harijans resulting in serious 
injuries to them including two women. 
The landlords have imposed a social 
boycott against the Harijans and their 
children are beaten up in the schools. 
How inhuman is their treatment. 
Their children go to the primary 
schools and they are beaten up there 
for small excuses. The Harijans are 
finding themselves in an awkward 
situation. They have stopped send* 
ing their children to the schools.

Though the Delhi Administration 
posed themselves as the protectors of 
the Harijans, the prominent leaders 
of the ruling Janata Party are strong-
ly supporting the landlords. In this 
regard, I have to mention that Mr. 
Rohthas Singh, a Member of the Me-
tropolitan Council and a prominent 
Janata Party leader and two Haryana 
Janata MLAg attended the meeting of 
the landlords.

Sir, the Janata Party is not sincere 
is tackling the problem of Harijans; 
they are not sincere in safeguarding 
the interests of the poor Harijans. It 
is evidently convinced from their at-
titude from the Belchi incident to 
Kanjhwala. The Kanjhawala inci-
dent is nothing but a Paft of the 
countrywide atrocities on Harijans.

The rich landlords have their 
powerful lpbby in the Janata Party 
ang this lobby is practically control-
ling the litome Department. Even 
npw, after the cadet of Mr. Charan 
Sjpgh, the Home Department and the 
Delia Administration is under the 
grip of the powerful landlords* lobby.

MB. SPEAKER: This is not a speech.
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SHRI V. M.' SUDHEEkAK: In this 
regard, I would like to request the 
tibh. Pftfhe Minister thrdtigh you, 
I'Vfcnt to hkn? Wh&h'er tfye G&vem- 
nietft ate considering to send a par-
liamentary committee to have on the 
spot study of theMpltuation and report. 
The main issue must be settled per-
manently so that the land allotted to 
the Harijans must be given to them 
permanently, I want to know the 
steps taken to ensure that surplus 
lands are allotted to them permanen-
tly, including steps to amend the Land 
Reforms Act. I should like to know 
from the hon. Minister the steps that 
have been taken regarding protection 
of land and properties of Harijans. 
Finally I should like to know from 
the hon. Minister what action had 
been taken against the culprits invol-
ved in the atrocities on Harijans?

(’T r̂r) 1  w«*rw 
vnr n «nf^ *0 $ wKIPmhw, 

ft ihfrt p Pf wq#
wr*«r $ i r t  fa? vr .

MR. SPEAKER: You can only
raise a point of order. This is not 
allowed under the rules.

PROF SAMAR GUHA (Contai): 
His name has been mentioned by an 
hon. friend! you may allow him

MR. SPEAKER: His name was not 
mentioned by him.

SHRI PHANIK LAL MANDAL: 
All protection had been provided to 
the allottees there; they are both 
Harijans and non-Harlans. All police, 
protection had been given to plough 
their land, sow their land and reap. 
Except fpr one unfortunate incident 
for which I have regretted, the hon. 
Member has not pointed out any 
other incident; that is except for the 
incident of July 7, i078, the hon. 
Member has not pointed out a



the country. What happened in 
Bihar? What is happening in Maratb-
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single instance to show that
there has been any lapse on
the part of the police and the Delhi 
Administration. Therefore, Z gay that 
all protection has been provided to 
the allottees; the lands are in full pos-
session of the allottees; they are 
ploughing the land, sowing and they 
are reaping the harvest. Therefore 
there is no justification to say that 
the administration has not taken care. 
As regards defusing the situation, all 
steps have been taken at the level of 
the CEC, Lt. Governor and at other 
levels. All steps have been taken by 
them separately and jointly. With 
both parties of the village, Harijans 
as well as non-Harijans, land owners, 
so many dialogue have been held; so 
many discussions have been held; in 
the last day there was a dialogue bet-
ween both the parties and the Chief 
Secretary of Delhi Administartion I 
can assure the hon. Member there is 
no need for apprehension on this 
ground. The law and order situation 
is fully under control. We think that 
it will be settled amicably We want 
to see that it is settled amicably. If 
there is a dispute in the village bet-
ween different parties, we are trying 
that both parties should come together 
and settle that dispute peacefully and 
amicably. The Delhi Administration 
is taking steps in this direction.

SHRI V. M SUDHEERAN: He has 
not answered the question whether 
they are consideirng amendment of 
the Land Reforms Act.

MR. SPEAKER: That requires
examination; they cannot say just 
now.

PROP. SAMAR GUHA: I must 
really congratulate the hon. Minister 
if he really succeeds and brings about 
an amicable settlement of the dispute. 
I want now to draw the attention 
of the Prime Minister who happens to 
be the Home Minister now. Th? situa-
tion as it appears developing at 
Kanjhawala village is fraught with 
serious threat, particularly in the 
background of happenings all over

wada and other areas. This is appa-
rently a class conflict between the 
landless and the land owners. It i» 
taking the shape of caste conflict— 
conflict between the Harijans and 
non-Harijans. I have a fear that it 
will lead to a conflict between the two 
communities. Predominating commu-
nity is that of the landowners. They 
have already arranged themselves and 
they are in a militant mood. You 
might have noted that very recently 
there had been a big panchayat or 
gathering of the big landwoners. Pan-
chayat assembled at Kanjhawala. 
Land owners from distant places came 
there and it was a big rally of the 
landowners. They have taken almost 
a militant posture against the land-
less people. These Harijans, who are 
absolutely helpless poor people, they 
are very few and have very few sour-
ces to defend their interests. They 
had also their Panchayat. But 1 do 
not know what their Panchayat will 
mean.

I will draw the attention of the 
respected Prime Minister that this is 
a test case for the Janata Govern-
ment and the Janata Party about their 
willingness, about their determination 
to see that the interests of the landless 
people are defended by all means. 
Why I say that it is a test case because 
it is just under the nose of the Central 
Government. It is just a few miles 
from Delhi.

There have been two big rallies, 
very big rallies of thousand^ and 
thousands of people who had assemb-
led from different places. The situa-
tion has become very delicate. The 
incident that took place may lead to 
certain kind of explosion as happened 
in Bihar and some other places. For 
that reason I earnestly appeal to the 
Government to take very careful and 
cogent steps to keep vigilance upon 
the developments there.



la  this background X want * few 
thing*:

1. Vou have said that land was
distributed among 125 familial
What is the quantum of land that
waa distributed in total?

MR. SPEAKER: He mentioned—
120 acres.

PROF. SAMAR GUHA: At the
time of distribution, had there been 
any dispute about this land and the 
grazing lands?

Are there still any surplus lands 
and if so, will the surplus land be 
distributed to these landless Harijans?

Yom have said that they will be 
given protection in regard to plough-
ing end sowing Will you provide 
necessary protection to the cultivated 
crops? Landowners can destroy the 
crops w hich have been cultivated 
with the help of mischief mongers. 
Pleas» see that the lands which have 
been cultivated will be protected. 
What steps will you take at that time 
of harvesting? Trouble can take 
place at the time of harvesting

Yo i have said that you are trying 
for a a amicable settlement. What 
type of amicable settlement you are 
trying to arrive at? Frankly speak-
ing I have not so much faith in Bu-
reaucracy. Bureaucracy is dominated 
by class conscious people. They are 
interested in the dominating class of 
landowners which is a powerful com-
munity. It makes the situation very 
bad. Therefore, leaving the matter to 
the Lt. Governor or the District 
Authorities will no do. I will appeal 
to you to see that the leaders of all 
the Opposition parties and M Pj are 
requested to g0 to that place for dis-
cussion with the people there and to 
see that this situation which is deve-
loping there may not explode into an 
ugly affair as it has happened in other 
parts of the country. I will request 
the Prime Minister to intervene.
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THE PRIME MINISTER (SHRI 
MORABJI DESAI): X can very well 
understand the anxiety of the hon. 
member, but I do not know what the 
Members of Parliament will do by 
going there. They might even aggra-
vate  the whole thing without under- 
standing it. But 1 do not prevent 
them from going there; if they want 
to go, I will give police escort if they 
are afraid. If they can do it volun-
tarily then I can understand it. Gov-
ernment are deeply conscious of the 
strife there and the inimical attitude 
of the land-owners and are giving full 
protection to these people and will 
continue to do so, until the other party 
gets reconciled to the whole situa-
tion and does not afterwards create 
any trougle. Until then full protec-
tion will be given. It is the bureau-
cracy which is doing it. Please do 
not go on abusing the bureaucracy 
all the while

SHRI P. K. KODIYAN (Adoor): 
Sir, I fully agree with Prof. Samar 
Guha that a very tense situation pre-
vails there and it may worsen further 
if adequate protective measures are not 
taken, Kanjhwala is not an isolated in-
cident. Throughout the country for the 
last one year and more, there has been 
a fierce offensive by the landed class, 
the landlords, to deprive the Harijans 
and other sections of landless people 
forcibly of the land allotted to them 
not only for cultivation but even for 
house sites. We are reminded of the 
horrible incident that happened some-
time ago in Kannodia village in Rat- 
lam district in M.P. where four Hari-
jans were killed on the spot m their 
field when the landlords attacked 
them with deadly weapons. Similar-
ly, we are reminded of the incident 
at Chmnaogirala village m Andhra 
Pradesh where a landless Harijan 
cultivator, Subbarao, was speared to 
death and several others injured 
Such things have happened in Bihar 
and several parts of U.P. and else-
where in the country. You will be 
surprised to know that in one of the 
villages in MJP. cattle were led by the 
landlords to the standing Crop of the
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Harijans to the accompaniment of 
band and music. Can you imagine it? 
When the cattle started destroying 
the fruits of tbe Harijans’ labour, the 
landlords and their boys were dancing 
and singing. What is happening in 
Kanjhawala is part ef the offensive 
that the landlords have launched 
against tbe Harijans and tbe rural 
poor. The Minister said that suffi-
cient steps have been taken to main-
tain law and order and provide pro-
tection to the Harijans and after the 
July 7th incident, no untoward hap-
pening h a s  taken place h i that village.
But I would l ik e  to draw the atten-
tion of the Minister and the Prime 
Minister that on 30th July there was 
an assembly of the landlords in that 
village, after which a tense situation 
has arisen A highly provocative 
leaflet was distributed at that meet-
ing. Highly inflammatory speeches 
were made The Minister says, the 
Government is anxious and is taking 
steps to find an amicable settlement 
to the dispute But I fail to under-
stand what is the dispute at all The 
Harijans are justified, legally and
morally, in demanding full protec-
tion, and also full facilities for carry-
ing on their cultivation and their law-
ful activity.

The landlords say that nobody has 
the authority to distribute the gaon 
sabha lands. They went to the court 
the court rejected their demand. Then, 
the landlords said that by alloting 
this land to the Harijans, they had 
been deprived of grazing land for 
their cattle. It is absolutely untrue, 
because 1400 acres of pasture land are 
still with the landlords to be used for 
grazing purposes.

The bon. Minister says that they 
are trying their best to find a settle-
ment. 1 do not know how he can 
easily find a settlement when power-
ful elements in his own party are be-
hind this. The Xisan Sangharsna 
San&ti* th eso-called samlti of the 
landlords, has dadded to wage a war 
against «the Harijans, to take away
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the lawful land from them. Jt»e Sec-
retary of that samiti is an R8§ acti-
vist.

MR. fegftAK&R: Calling attention 
ahoiiid not be Converted Into a de-
bate.

SHRI P. K. KODIYAN: I am con-
cluding

Another member who participated 
in the kisan assembly was a Metropo-
litan Councillor. Be pi * BLD man. 
With these1 powerful elements in the 
rulmg party behind the landlords, I 
do not know the hon Minister can 
easily find a solution

In view of this developing situation, 
I would like to ask the hon. Minister 
whether he would be prepared not 
only to give protection to the Hari- 
jans to cultivate their land, but also 
to give this land, which has been 
given now on a five year lease basis, 
on a permanent basis so that the 
landlords cannot raise any dispute.

Secondly, may I know whether 
Government would be prepared to 
take away from the landlords the gaon 
sabha land which is under their ille-
gal possession? Hundreds of acres 
are still under the illegal possession 
of the landlords?

Thirdly, may I know whether the 
Government would provide full finan-
cial and other assistance to the land-
less Harijans and other sections of 
the landless people to carry on their 
cultivation?

SHRI DHANIK LAL MANDAL: 
Government is aware of the facts to 
which the hon. Member has drawn 
attention. All these rallies are going 
on, on the side of the landowners and 
also the Harijans. Government is 
aware of It, but as regards perma-
nent tenancy rights, the allottees can 
take action according to the law and 
get them. There is the Delhi Land 
Reforms Act Under that Act certain 
things have to be done. These allot-
tees can take action according to tbe 
law and«et them. There is Thrf'Delhi



Land fieiarm* A0t. Mndfcr that Act oer- 
tam things have to be done. These al- 
lotees can take those steps and get the 
permanent WrtMntttort rights accord- 
in gto the Act.

As regards the gram sabha lands, 
as the hon. Member has pointed out, 
there are 1800 bighas not acres, of 
which 600 bighas were allotted to 
these 120 families, and still 1260 
bighas are left, and according -to the 
Delhi Land Reforms Law, only the 
tram mlbha has the right to allot the 
land.

As regards financial help, the Prime 
Minister has assured the House that 
till th«» situation is reconciled 0r an 
amicable settlement is reached Gov-
ernment will provide all protection to 
the Haryana
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MR. SPEAKER. No question Is 
allowed

(Interruptions)

MR. SPEAKER Don’t record 
• • •

P t w  A n n  nnwiw * w k * *^tw f 
*Wt w «t  #
fiwr i ^(wTianmriwT^W rq: i
m nr  n^nr : i «nr

f**r 377«5t #f?m |  i

Oo # 0  *wf • (fWfRT )< tnft 
*f?ft *rgto? vrawnr t  •

12 51 hrs

MATTERS UNDER RULE 377

( i ) Ri po s t e d  Irre gularities  a t  Sh a h - 
j e h a n pu r  Ord na nce  F a c t o r y

•ft wbt finmr (mmnst^r ) wrw 
»nfrr*r, f fa m  3 7 7 * wtfarir* qflwHrfrg

JffW frfav  ^WtTfVWPrirtTffTWT 
•rr wtpt fanwr v̂rfffT g 1

wnr wnjsr foraWfr inrvm r, 4 im vx 
*ar*r, xm  m i w f  v?m «rftarfircmwt 
«ftr wf* % Pnto farf* 3"r* ffr nf
1 1 *«r m«p PraWt wngggty c A qz
vt  anrTajTJR u*n $ ^rr fftfiwt qv

wm w r ^ f s n i W t S w  ir
wrrrm «n t t o  t  «ftr to tt  *r»ir* ft nf 
| i  ijwwh «n* m  mmr 
|  tcftr* &t tMkm mr*r vr*
wnr «fr *nrf *rf m t  w
’jjrtpt gvr i r r  # fpRttr Iwr ¥)■ 
wwrv^r % f^nr ?nrr ftrsfr wrTy f  i 

3?<rm 3 mwr irftrtertartfVipn ft 
fwtr m tnrr gvrtr gxwr <tt <tj t o t  |  
WfT ir*ir<t TWT jtr *nft iff W 
w w i ’ f i  w  v m  firefoft» «*«nr* 

*T? qtnTO Tta wnjta HRRI $ »
Bftawr w  w r «tt 9rt* vk % wwrv

t i k n i ^ i r f ,  ?ft t*wtr war irmft *jt w
TK Ir TOT I  I fqftTTT fpr qppffrTWT 
*Wt in fTfVTH fW^t WT WWW vrfwfft 

nt*r f  1

(ii) N n o  to  m ooanm m  Jam a trvm  
Railway Workshop

«ft w»n w m  ( tf m r ) rarer 
w finw 177» wirt5 |w #  tfit % 

flrmwrc nrpcw* Ht m w i ^  <ftt mnrnt 
•frx: innr w wpt wf*«. •pt’tt vnprr $ 1

flrpr Trnmrtff *n i« 6 2 t wif«m 
wnngx: vr >irnwpr» tjftnn #
w ^ a n v r t J v  v r  w r i t  w  <n*fhr
^wr w vrrvm, *w4l vrftirFRir *̂r w4- 
wbi %■ vmr t o  sftrj Tyr |  Ww wtrtrtrr 
sTTffeer %<r»w^^w%«Rr cWtftrv
finrnr vV wtr sttm fir«rr w i wft Stu fn% 
fvrCtm anr/wyc w w rim  ^  vmwn- 
fevifrvt ify iTinioinrr wn«t<TT{iF ĉ t*iPf<ftfanf 
TTai#f<i«w qfJ7?r ^ vrror 3JHwr tp
I  1

f f t  a r f c f t  j l  q w n f t  I r  t r o t  # « K V  
vmwrsr w vrwrfln 

w r v r t V  s r f t r e « 7 >T I r  w r  %  w f t w f w r  m  rr ftw  
f t i f R  < f t  n *  f rr s T 5f  t  1 ' t t ; ?  ; «  %  O T V  
f f f « n  < n m r  t  ^ v r r  i t  %  w w  W '^ r  x r t c ' t f n f r  
jrftr«spff f t  kv* in srjT fir vrvrt# % »raif  ̂
^  ? n w r  \ n  m a  f w  * r  4 5  j p r r r  
< r r f i r »  « f t  * r ? t  n m f f f  * t  itw r r
v m  9?9TT (>  J935--»«^ * n -

¥f *nryt «•*» 2 2  fire 1

f« % ftlTJ *r tv I- *wt r> wt wx 
%<r vr f*RfrtT Nttt ^rm wfip «rr 1 «rt«pr 
T«% *rm«T*T3*fw?ri?t*ftf?T TOftnf 1 «rfr- 
W*IWFT *TjJ ViTSfT̂TT WHT *T1OTWff OTCTT it
i f*  *nrr 1 1 arl ttk  uft «̂nwr Ir Pmn w
4MMII VT, V̂PT’TT JTft TT THT̂ffTV
ww If VTT*r wnr>nr| fWt vft*rf 1 f*r% 

^rrfw  iir jn»m: f

(v) «rr"T iT«mwm^vT
w r w f i T  Ww nartfinr ww ♦ wr»r 
f̂ nrt̂ ’r ^ Ir arwr *wr 1

TT tmU VpJ
amrnjc t  «m «rr Whr M t «m w, IriM 
wnr # wn̂ ftr r̂wr*nn 1

(it ) wm îT vt f?Nr
w w w w li  w w f r f  w  ^hwt 9«r- 
«rwr 1 1 <rc*3 »rrnwfv vr vm wft *nfv
* ^ * n rr  if Rptt arr twr 1 1 wwr t  
*ft, vnmff fr vnwjr wrwrw

•••Not recorded
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nhx i f h f W t  * t  r |  f  1

m r s t a r  \fift  n v r w  1 *
wirmyc v ran t 4 $ f*w tf  swnrr snmr 
1 0 0 0 pt vftnwit* «njt«rnfV% nr* tf

W tarafW  wi% y o rt <t*r *r»r OTflnwt
%  i w t  n w r  f a r t  fanrr v h t  T f i  1 1 * w  w  
T t f t n r  f i w  t f  t f  w  n r  v p h r  m < * * i  
t f  « m  | i f f t f « T ? r t f p r f * r | W r  wrtr ; m r t f  
ft  f*w ft «Nr fr  « rth n r r  u r t w r  * t  w t  (  1 
v m r g r  v r a n *  %  * n r j t t  ft  T w w r a r  fr  
jurrfarcr f t  t t  * t f
#  5T flfcfiw 3ww»r % fan 1971 #  
CfV ft£t SHVfft HTWfeiT tf  f t  <??'5 WWPff- 
ftnrnrfort #  * t«  *r *ft ««rr^i t t
firai 1

ta r  %  f c r *  T i T W *  %  a r W h n r  
<pr farm % fat* fm  I t  fr sjvmnr 
3  f r w  3  171  v t n  t t  * t » t  f a u r  $  
f i r a  t f  ?t T w r r m ,  s n m j c ,  N n r a n T ,  «r ts r  
t f t r  *rrro7 t t t o t ^  t f  2 5  T f t *  v s w  t f r  
«rm v n w R t  ft  5 7  t t * »  m ,  * t * # * t t  t f
f t *  T̂WTCT % 9 VThr VT ,̂ **T?ftT tf
* f f c r  w*rr v&m fs p T fa  *  f ir q  3 4  T f r »  
157$  * f t r  anm FTjr * w r t T r r a n tf  t f  *m r  1
T f t *  wit VT J.ITOTH fTU T *THT ^  I *WT
«H >wm *nft | ? r f t fre? * 9  ta^fr *4 
firwr I t  t f  £t*r t&r* TTTsntf fr M rs n i 
%  f t r q  w r f  t f  t f  3 * r  t f  f t  a n r n r j r  T r t * n t f  
f t  g ^ w r  t t  f t  « r f  1 w t  v s r  I  a r r f f r
*T|£V tfWT $  f T  t * T *  * t i  ^"TTTJT t p w t *  t f
f lr r r o r  t t * *  t t  f f N r a r  o w a r r r  T f t  |  ’

WRmY T iT V T ^  %  *P ffjT t ft TihTTrr 
f f « r  2 2 f » T T  f r  f « r T T T » T T ? r  9 f 3TTT ^  * r f  
% fftr 1081 WS * ttw  TtVW 6500 *T»ft
nwnr ai'a'VT# wrtr £ for* tf  w*fr 
t t ^  f t i f r f  ift^ r r r? n ffIt  • * * r ? r c $  w w  
mvat #  fr Rr»r «fir finr f m  tm ft f t  

f n r f t r  ?r a w  t t  F v m h r  * r * i f c t  « f K  
a t t o t  $ w t t  w aeiV v w rr?r 1 1 w w f i  
« «  % i r f i w T T #  < ^ f r f Jnrt»r, * n r o ? , i T * r T  
m  * » ? r w f > T f r  | « r t r  w t f t r  « n r m  T t
^TfTTT 3N W  ^ ^ U H P P T t  I

w r -  ♦ f f f  » r w  %  * t « w it  »  <Tjg »rt»r 
▼ x m  p  Pit f t f n T  |r  f q v t ^ r ,  t r r t t  « ftx  

T t  % « ? r  fp ? a r « n ^  v m r r ^  t t  
m y f t T t n  ?r*rr t o  ft T r fa ir c r T  T t  w r %  

< iffw w r  T o n  33 r*rr *m 1

<iii) E m « rm i N on -f u n c t io n i n g  or  
Baba ks  i n s t a i x e d  a t  Calcut ta  
A irpor t

SHRI KRISHNA CHANDRA HAL-
DEE (Durgapur): Mr. Speaker, Sir,

*
I  want to raise a very gerious and 
important matter under Rule 377. The 
Minister is here. A news item has 
appeared in Amxita Bazar Patrika. It 
reads:

'Tor the last five months the Air 
Traffic Controllers of Calcutta Air-
port have not been getting the ser* 
vices of ftwo (highly sophisticated 
radars. One of them is the Cana-
dian made Aerodrome Surveillance 
Radar and the other a West German 
precision Approach Radar.

According to the Air Traffic Con-, 
trailers of Calcutta Airport, the two 
radars were working very smoothly 
for one year but in March last the 
Aerodrome Surveillance Radar 
went out of order. Some small 
spare parts were required to be im-

ported from Canada for its repair. 
But till today this was not done. The 
Precision Approach Radar was core-
lated with the Canadian radar..

MR. SPEAKER: Mr. Haider, you
are going out of your statement. No.

SHRI KRISHNA CHANDRA HAL- 
DER: No, No. I have written in my 
statement about this. The news item 
further reads:

“ ...According to the Air Traffic 
experts the Canadian radar was 
essential to regulate the aircraft 
within 60 miles radius of Calcutta 
Airport. The German radar func-
tions for an approach within the 
radius of 10 miles.

At present the Air Traffic Con-
trollers are passing a hard time to 
maintain the safety of the take-off 
and landing of aircrafts without the 
help of these two valuable 
machines.”

You know that if one goes to Cal-
cutta, his life is in danger. Every-
day, thousands of passengers go from 
Calcutta to other places and abroad 
and thousands of passengers go to 
Calcutta from other places. Many
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foreign airUae8 are operating tram 
the Calcutta Airport end they are 
taking interest to operate from there 
for the good performance of the left 
front government of West Bengal.
SS4M hr*.

Sir, through you, I want to know 
from the hon. Minister, Mr. Kaushik, 
who is sitting here, why this step-
motherly treatment is being meted 
out to the Calcutta Airport and West 
Bengal. I would request him t0 make 
a statement on the floor of the House 
and assure us that, as early as 
possible, this will be done.

MR. SPEAKER: Is it the pleasure
of the House to sit for 5 minutes more 
to enable the two m ore hon. Mem-
bers to make their statements under 
rule 3777 

SOME HON. MEMBERS: Yes.

< iv) R ep o r te d  D e c is io n  t o  d o  a w a y  
WITH TEN PER CENT PRICE WHE- 
rGRENCE TO PUBUC SECTOR JN THE 
MATTER or PURCHASES

SHRI BEDABRATA BARUA (Kah- 
abor): Mr S p e a k e r , Sir, u n d er  rule 
377 I beg to ra ise  th e  m a tte r  of th e  
ex tr a o r d in a r ily  r e a c tio n a ry  d ec is io n  
of th e  G o v e rn m en t to  d isp e n se  with 
th e  10 p er  c e n t  price p r e fe r e n c e  to  
the public s e c to r  in the m a tte r  o f  
G o v e r n m e n t p u rch ases. This m a tter  
vma more or less in the air s in c e  the 
Janata G o v e rn m en t to o k  o v e r  b u t the 
decision has now been very clearly 
s ta te d  in p a r lia m e n t , last Friday, by 
the Finance Minister, Shri H. M. 
Patel, in r e p ly  to  an Unstarred Ques-
tion.

The Minister stated that the Gov-
ernment has decided to do aw«y with 
the price preferences so long enjoyed, 
by the public sector and that the 

would be Implemented. It »  
only a half truth to say, as the Minis-
ter has said, that the price preference 
was given to the public sector to 
enable full utilisation of capacity.

Even assuming that this wea the oflly 
aim, In 1971, the Government would 
be totally wrong to assume that there 
has been full capacity utilisation in 
the public sector today. In fact, most 
of the public sector units «re suffer-
ing from unutilised capacity more 
than ever before. All these are the 
direct outcome of Government poli-
cies in various spheres aimed at creat-
ing unutilised capacity in the publie 
sector. The Government’s declared 
decision to import Super Thermal 
Plants for various projects is one such 
example. This decision has caused 
extraordinary crisis to the Bharat 
Heavy Electricals Limited in which 
huge public investments have been 
made since its order books ere going 
to be all but empty.......

MR SPEAKER* Mr. Barua, you 
are also not confining yourself to the 
statement given. The rule is that you 
must confine yourself to the state-
ment.

SHRI BEDABRATA BARUA: I am 
not adding; there are only some minor 
changes here and there.

The Government itself has contri-
buted to a major way towards the 
on-coming crises of the public sector.

The public sector has failed to 
compete even with the price pre-
ferences not because of the les-
ser efficiency but primarily be-
cause when it comes to Government 
purchases, few Departments would do 
so unless some under-the-table pay-
ments are made. Now that even this 
insufficient protection has been re-
moved, the public sector is likely to 
be completely starved of Government 
orders. This act of dispensing with 
the price preferences is one of the 
various mewures of the overall multi-
thronged attacks on the public sector 
by a collusion of the A nita Govern-
ment with the bureaucrats and big 
business and must be rwtsted with 
full force before the , Government 
succeed in dismantling the public
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sector bqjtyt up with so ippch effort by 
tfae nktUm jS & fe  the leadarship o f 
lefte SKrt JawahaxJal Kehru.

( v )  B s m k s d  F unction ing or  m e n u s  
Export P rom otion  C ouncil

SH2U K- fc*KKAPPA (Twnkur): 
Mr. Speaker, Sir, I am glad, that the 
hon. Minister, ShriMohan Dharia, is 
present in the House. I am raising a 
very important issue, with your 
permission.

The Textile Export Promotion 
Council with its unhelpful attitude is 
leading to the devastation of the 
whole garment industry in India. It 
is a well known fact that a large part 
of the garment industry is coming 
under the small scale sector while, 
unfortunately, a few of them are in 
the grip of the monopoly houses, like, 
Binnys, Shaw Wallace, etc.

To look at the prospects of gar-
ments exports from India to other 
parts of the world, one has to go the 
very root of the raw material, viz. 
various types of fabrics used by the 
garment industry. Major items are 
prepared from the fabrics manufac-
tured from the hatidloom sector and 
we may even say that the ‘Bleeding 
Madras’ variety has given way to 
crepe and other Madras checks. The 
export of garments as such naturally 
leads to the prosperity of the hand- 
loom sector, more so, in the way of 
giving employment to innumerable 
people.

The Textile Export Promotion 
Council which has been assigned the 
role of looking into the welfare of the 
small sector has turned into a profit 
making body; one of the leading 
papers' published some time back an 
article on the misuse of Texprocil, 
buying the properties on the market 
value and selling them to their own 
people at the book value. Perfctps 
nosetton whet»o*w has been taken 
on thif malpractice.
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Many unhealthy practices atfqpteJ 
by the Texprocil have come to light* 
through thie ready-made garment 
manufaCtui-ers/exporters when the 
misuse of qubta was brought to the 
riotifce of the authorities concerned. 
The quota has been cornered by the 
big business exporters with the result 
those people who had orders were 
unable to execute. This lead to los-
ing the image of some of the well 
known manufacturers/exporters of 
ready-made garments. The mere 
announcement by the Commerce
Minister that an enquiry will take 
place into these dealing led to the 
resignation of the two top officials of 
the Texprocil and the Government 
has not taken any step to enquire
into the matter, in one of the letters 
written to the Editor of Economic
Times dated May 28, 1977 it has been 
pointed out that the Indian shippers 
have been unethical in sending the 
garments under false declaration as 
handloom. If proper care was taken 
by Texprocil and the inspecting 
authorities to check the origin of the 
fabrics before necessary certificates 
Were issued, such a pitiable state of 
affairs would have been avoided.
Texprocil naturally failed to play its 
role by not giving proper definitions 
with regard to the fabrics/garments 
to be exported.

Adding to the above, one is much 
annoyed with the further develop-
ments that have taken place. The 
Indo-U.S. Agreement accorded a spe-
cial status to handloom fabrics. But 
once again the misinterpretation of the 
Agreement’s provisions by the Tex-
procil has led to the piling of stocks 
in U.S. As stated in the Economic 
Times of July 24, 1978, “The U.S. 
Customs impounded the 14 million 
yards shipments on the ground that 
India had already exhausted its quota 
limit in the first five months of this 
year." It is indeed a serious lapse on 
the part of the Texprocil to have 
giv<>n such misinterpretations Which 
le*. to th« decrease i» export; since 
the time of “impounding” no further

1BB0 (SAKA) Rule im
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orders could have been booked. It is 
high time that this bureaucratic atti-
tude of Texprocii should be stopped 
and unless and until the Government 
frames rules and regulations with the 
main intention of increasing the ex- 
ports, India may have to face a seri- 
ous situation when its textile exports 
ithemselves will come to a complete 
lialt. Further, to infuse confidence in 
the heart of small scale industries, 
viz., the garment manufacturing units 
who were a pawn m the chess board 
of Texprocii, the Government should 
immediately appoint a Committee to 
Investigate into the acts of Texprocii 
and take action against those officials, 
even if they resign, if they are found 
guilty. This is the only way in 
which the Export Promotion Councils 
could be made to play a constructive 
Tole. The act of Texprocii has led to 
'the closure of quite a lot of garment 
manufacturing units, thereby leading 
'to the unemployment problem

The history of Texprocii may be 
taken as the history of ruining the 
small-scale industries in India per-
taining to the ready-made garments 
and it is indeed surprising that no 
action, whatsoever, has been taken by 
the Government to go into these de-
tails and to punish the guilty.

I would request the hon. Minister, 
Shri Mohan Dharia, who is for tak-
ing up s o c ia l is t  programmes and 
policies should come out with a bold 
statement to do the needful in this 
regard.

MR. SPEAKER: The House stands 
adjourned for lunch to meet again at 
2.05 PM.

13.08 hrs.

The Lofc Sabha adjourned for Lunch 
till Five Minutes past Fourteen of the 

Clock.

The Lok Sabha reassembled after 
Lunch at Seven Minutes past Fourteen 

of the Clock.

[Mr . Dmmr-SPBAKBs in the Chair]

CONSTITUTION (FORTY-FIFTH 
AMENDMENT) BJLLr—contd.

MR. DEPUTY- SPEAKER: Now, wft 
take up further consideration of the 
Constitution (Forty-flfth Amendment) 
Bill. Prof. Mavalankar. You have 
already taken 13 minutes.

SHRI p. K DEO (Kalahandi): 
The time should be extended.

MR. DEPUTY-SPEAKER: We had
allotted ten hours for the General 
Discussion.

(tafVn) ww ?r*pr Prm 
W i n ?  f3p  srfir w r f w  w w r  *nror fa fc n r  1

sPTTOTW wn  3t t t  vrr̂ r Jrnpr,
£  em # ttpt * ?>, A em p 1

5«ri 15  forr 
9 1 *trr prrw uf I  Pp— <tir aft w*r fft
ftWHR *TT 6 8 WS>, 'ttf&ftl
ft xq ifw ww jrpT fw 
(q#r^e)firwqr%#, tffit tfrfm w tit 
f  1 .. (wrwr)

*ft JT*J*TT JTHW vrreft (<Nt ) *rrr

*p| t  ftp aft jfnwr xrnr wft fw

iftX WfTUT fulfe Of fffafW (#eft—
v n )  f iw  wt *mrm fc iftr p r  * 5 *  tfw

lt?niT HVft THT %̂ fT I 10

f>T ww TFVt wftnf 4f ri)r srnj i

*

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): So, the total will be
twelve hours?

MR. DEPUTY-SPEAKER: It will
be 'just twelve hours because we had 
allotted tax hours. Now we will be
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taking two hours more, i.%., from 6.00 
to 8JD0 pan. Taking that into consi- 
deration, it will be twelve hours. 
This is including the time already 
taken. So, we will be left with 7 
hours 15 minutes.

AN HON. MEMBER: Excluding
the Minister’s time?

MB. DEPUTY-SPEAKER: No; in-
eluding the Minister’s time.

I propose thet the Minister start his 
reply tomorrow and let the Members 
finish the discussion today. Voting 
will take place soon after the Minis-
ter’s reply tomorrow.

Now, we start.

SHRI KANWAR LAL GUPTA: 
Total 12 hours plus the reply of the 
Minister.

MR DEPUTY SPEAKER: No, no.
It will include the Minister’s reply

SHRI PABITRA MOHAN PRA- 
DHAN (Deogarh) You please limit 
the time for a speaker so that more 
members can be accommodated.

MR. DEPUTY-SPEAKER: We
wilj not give more than 15 minutes to 
each speaker.

SHRI N. K. SHEJWALKAR (Gwa-
lior): In that case we may have to
sit til] 9.30.

MR. DEPUTY-SPEAKER: The
Minister’s reply will be tomorrow.

SHRI N. K. SHEJWALKAR: How 
long are we going to sit today7

MR. DEPUTY-SPEAKER: Till
Eight.

Now, Mr. Mavalankar.

PROP. P. G. MAVALANKAR 
(Ahmedabad): While congratulating
the Law Minister again for piloting 
this important Bill so as to nurture 
and strengthen the democratic insti-
tutions in the country and also to es-
tablish on a sure and secure basis the 
Buie of Law throughout the land flo

as to ensure that all citizens high or j  
low and, no matter how highest he* 
or she may be, are equal in the eye* 
of tew, may 1 say this by way of con-
cluding observations on a few of the 
remaining aspects of this important 
Bill?

First, about preventive detention, I 
welcomed yesterday the new string-
ent provisions making it very difficult 
for any government to arrest and de-
tain people for long and without trial. 
May I say, further, that ideally and 
really speaking, preventive detention 
must be abandoned altogether and we 
all—governments, Members of Par-
liament, political parties and the citi-
zens in general—must go ahead in 
that direction quickly, concretely, ho-
nestly and fully because preventive 
detention, in my judgment, both in 
principle and practice, is a negation of 
freedom, rights and the civil liberties.

About referendum, my continued 
opposition to referendum remains. 1 
opposed it at the introduction stage 
and I oppose it even now. In fact my 
opposition has been further streng-
thened after what I read the Law 
Ministers remarks about it in the 
course of his speech in the meeting of 
the Consultative Committee of his 
Ministry.

The Law Minister says, referendum 
i.e. a reference to people is a duty. 
Who denied that? Nobody says that 
we must not refer to the people. But 
do we want the people to be referred 
to all the time7 The question is whe-
ther referendum is a right means to 
do it. Referendum is impracticable, 
difficult and very expensive. His own 
statement says that it will be Rs. 30 
crores at a n y  one time—Ra. 7 crores 
plus Rs. 23 crores. But apart from 
being expensive—and if it is valuable.
I will even go in for that—the whole 
point is that referendum is something 
which is not necessary because, here 
is the Parliament and it is elected 
every five years and if the Parliament 
does something very wrong, people
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way elect a new Parliament mid the 
new Parliament may undo that wrong 
thing, How can the people understand 
complicated and intricate political 
and constitutional issues? A referen-
dum can be thought of for deciding a 
political issue But it cannot be made 
permanent tor seeking a constitutional 
amendment The point is that refer-
endum is only found in Switzerland, 
Australia and America, and it is com-
pulsory for constitutional amend-
ments in Switzerland and Australia 
So, by and large, no country in the 
democratic world excluding Switzer-
land and Australia has got referendum 
for the purposes of Constitutional 
Amendment* That is No 1 Second-
ly, about referendum, I have an im-
portant word to say If something is 
basic—Sir, I do not want to take 
the time of the House by repeating— 
and we have said that lour things are 
basic things in tlife Constitution, why 
then do you make these things amend-
able7 Because if 51 per cent of the 
people may say, 'Fundamental rights 
may go’ and 40 per cent of the people 
say ‘No’, will you amend them by 
this means of referendum’ I would 
say, Sir, even if 99 per cent of the 
people say, ‘Fundamental rights may 
go’, you cannot do it I for one will 
say that these are basic things and 
they must be kept unamendable That 
is my point

The Law Minister was talking about 
trusting and respecting the people Let 
him not be clever Let him be cor-
rect also We have never said that we 
do not trust the people All that we 
say is that referendum is not the right 
method.

T h en , Sir, a  w o r d  a b o u t t h e  right to 
private property I  aim glad i t  is being 
taken away from the fundamen-
tal rights chapter and now It Is going 
to be a legal and cototfffutlonal right 
All the more because of the fact that 
we want socio-economic legislation to 
go ahead and the property right not 
-to come in the way of 8Ur social and 
•economic progress and in our effort

to make the society •gaUtactsn ,» and 
socialist, we want this right to go 
completely out of the fundamental 
rights chapter.

Lastly, provisions regarding Presi-
dent’s rule in States have bean made 
more accurate and right. That I wel-
come

The philosophy of our Constitution, 
the practice of our Constitution and 
the purpose of our Constitution have 
to be respected in such a way that 
emergency or no emergency, no part 
of the Constitution can be deformed, 
defiled and defaced We must all go 
m the direction of making our Cons-
titution and the Government work-
able and satisfactory to the people, 
because the Constitution is after all 
an instrument, a means, not an end, 
the end i s  the welfare of the people 
If this is done, we will eliminate the 
exploitation of the people in this 
country and earn their respect

PROF DILIP CHAKRAVARTY 
(Calcutta South) Mr Deputy-Spea- 
ker, Sir, I congratulate the Law 
Minister. ..

SHRI SOMNATH CHATTERJEE 
(Jadavpur)- And the people of this 
country

PROF DILIP CHAKRAVARTY- 
People have to be congratulated per-
petually

I congratulate the Law Minister for 
bringing for the consideration of this 
House, though belatedly, this Consti-
tution (Amendment) Bill We expected 
as a matter of fact, that this Bill 
would be brought long before. Possi-
bly he was taking time, and rightly 
so, for having consutffctiofis with the 
friends opposite I a|*o hftye * word 
of appreciation to? the migor opposi-
tion parties ahd froups for agreeing 
to the provisions of this amending 
Bill
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Th* Janata Party by bringing for- 
ward thin Bill if trying, fe restore the 
testament of faith that the founding 
fathers of our Constitution bequeath- 
«d to the people. Insecurity would be 
no more. We owe H to the people who 
*#nt us here to see that there should 
be no forthfer erosion, no further at-
tempt in future to scuttle the funda-
mental rights. This Parliament has 
already restored the judiciary to its 
former glory There are certain other 
provisions in this Bill Itself whereby 
the judiciary will be restored to its 
prestine glory, and the rule of law 
for all intents and purposes would be 
restored. But I would like to utter a 
word of caution. Mere legal provisions 
for securing equality before the eyes 
of law are not enough, as long as 
seventy percent of our population are 
permitted to languish below the po-
verty line and they are denied the 
opportunity to take advantage of 
the legal system This also should be 
borne in mind not merely by the Law 
Minister, but by the Government as 
a whole

I also congratulate the Law Minis-
ter for redeeming the pledge given 
in our election manifesto namely to 
delete the property rights from the 
Fundamental Rights----

SHRI P. K. DEO: And to substitute 
this with the right to work

PROF. DILIP CHAKRAVARTY: 
Yes. ..

MR. DEPUTY-SPEAKER- Do not 
get deflected by your neighbours, be- 
oause you have only fifteen minutes 
time. T3»y would derail you from 
your arguments.

PROF. DtLIP CHAKRAVARTY: 
9tr, I congratulate the Law Minister 
for redeeming the pledge given to 
(9tt people at the time of elections. 1 
also congratulate the Minister fbr de- 
Ming tile obnoxious Article S29A 
wMci* « Ming popularly caned 
‘8av* Indira clause? in out* mutilated

Constitution. By Article 329A, benefit 
was sought to be given retrospective-
ly to ahrimati Indira Gandhi. Let ufc 
give a go-by to the things of the past

Further, by an amendment of Arti-
cle 74; the status of the President is 
sought to be impoved. This is the first 
time that the President of the Indian 
Republic would be having the right 
to ask for a reconsideration of a mat-
ter by the Council of Ministers, 
though ultimately if the Council of 
Ministers reiterated its former posi-
tion, the President has to accept. That 
is a welcome provision Possibly, if 
such provisions had been there, ear-
lier, the late lamented President Fakh- 
ruddin Aii Ahmad would have 
thought for a second time, to pass it 
on to the Cabinet or to insist on a 
reconsideration before signing papers 
declaring emergency Of course, ac-
cording to the then provisions, he 
could have insisted. He did not How-
ever, I need not dilate on it

Last year, Parliament itself res-
tored the popularly known provisions 
of the FeToze Gandhi Act. This was 
one of the first acts undertaken by 
the present Government, in the pre-
sent Constitution (Amendment) Bill, 
Article 361-A is being inserted, where-
by protection is sought to be given 
to those who publish parliamentary 
proceedings. This is a step in the 
right direction, t f  we keep the peo-
ple of the country continuously in-
volved in the parliamentary proceed-
ings, that* is a surer guarantee for pre-
serving democracy in the body politic 
of the country

In the election manifesto of the 
Janata Party, we insisted that there 
should be a very cautious us-* of 
the powers fbr having President's 
rule in tbe States, because the States’ 
autonomy was made nugatory, parti* 
cularly during the period of Emer-
gency. But I have a feeling that even 
in our election manifesto, it is said 
that conditions ritouM be deafly laid 
down with regard to the Praslftent*>
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rule in the States. It is ter the consi- 

« 'deration of the hon. Minister of Law. 
Otherwise there are dangers, there 
shall always be the danger, of sub-
jective reports being sent by Govern-
ors of States, and decisions being ar-
rived at on the basis of those sub-
jective reports. If we have to pre-
serve the quality of the Indian polity, 
we possibly expect that in future, dif-
ferent parties will be ruling in dif-
ferent States of India, whereas ano-
ther party will be ruling at the Cen-
tre. So, these guarantees are neces-
sary in maintaining the balance in the 
body politic of the Indian Republic. 
And even in matters of appointments 
of Governors, the ruling party in the 
State should also be involved. Their 
opinions should also be given due 
weight. These are the provisions 
whjch may form the subject matter 
of another Constitution Amendment 
Bill.

This is the first time since 1950 
that the Government of India tried to 
rule the country without any Preven-
tive Detention Act. And this fact 
should be applauded; but at the 
same time, one would feel it to be a 
matter of shame that the enabling pro-
visions in our Constitution continue 
to remain, which give power to the 
States and also to Parliament, to enact 
for preventive detention. If we are 
really intent on restoring democratic 
norms in the country we should give 
for all times to come, a go-by to the 
provisions which enable the State 
Governments and the Parliament to 
enact in future, any preventive deten-
tion legislation.

I would also draw the attention of 
the Law Minister to another provision 
in our manifesto—page 9 of that ma-
nifesto—which declares. "We would 
guarantee the recall of errant legisla-
tors.’* We should not forget our own 
commitments. I am aware that our 
attempts are to translate all our com-
mitments one after the other; but

let us not lose sight of many impor-
tant commitments which remain yet 
to be fulfilled.

I should also like to draw the at-
tention of the hon. Law Minister to 
our manifesto, page 9, item 18 which 
relates to right to work. There should 
be some provision in our constitution 
itself for this; I should personally pre-
fer to put the right to work as one 
of our fundamental rights; we have 
removed property rights from the 
chapter on fundamental rights but we 
should substitute the right to work 
by incorporating it in the fundamental 
rights, as also the right to social se-
curity.

I was listening with rapt attention 
to the speech delivered by my friend 
Prof. Mavalankar who is no longer 
here in the House. He came forward 
with some arguments. He is a demo-
crat. Reading the proceedings of Par-
liament during the emergency would 
show that in Parliament he was fight-
ing against the amendments to the 
Constitution, against emergency pro-
visions. How many, I would ask him, 
got up to support him in his opposi-
tion to the emergency provisions? Now 
he talks eloquently about the sover-
eignty of Parliament. I do not deny it; 
I belong to this Parliament But which 
one should be given precedence—so-
vereignty of the people or sovereignty 
of Parliament elected by the peo-
ple? Like any India scholar de-
pending for his knowledge only 
on western publications, In his elo-
quent language he asks; how can 
the people of this country understand 
complicated issues? With the same 
eloquence he cited the instance of 
Switzerland and many other foreign 
countries which have cent per cent 
literacy and suggested—-that those 
were methods which we could not 
accept. Prof. Mavalankar is a profes-
sor and an expert on constitutional 
law and political philosophy. I am not. 
But as a person with scone little prag-
matic sense and as a person who has 
faith in our people and in the crea-
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tivgr ideas of the Indian people, I 
would ask Mm: what happened in the
1977 elections? Could anybody have 
imagined that with the press and 
publicity organs stifled, with funda-
mental rights not restored, with courts 
being crippled under a mutilated cons-
titution, with many candidates in the 
elections languishing inside jails with 
no organisation worth the name, 
without the necessary financial power 
to go and reach the people, how did 
the people react? It does not today 
lie in anybody’s mouth to caution on 
this by quoting from western experts. 
It is time we laid emphasis, we put 
our faith in our people. 1 am aware 
as anybody else that 70 per cent of 
our population are devoid of the three 
Rs; not only that, more than 60 per 
cent of our population live below the 
hunger line. Even then they knew 
how to react when they were called 
upon to react against an authoritarian 
regime. W ith these words, I would be-
seech everybody including hon. friends 
in the "Opposition, the Leader of the 
Opposition Mr. Stephen and others to 
agree to the provision on referendum. 
This will be something new; we can 
show the way to the rest of the world. 
It is my plea to Prof. Mavalankar 
along with others who sit on the op-
posite who are still hesitant to agree 
to this provision on referendum. That 
is the surest way of guaranteeing 
freedom to the people at large to 
which we are all committed.

MR. DEPUTY-SPEAKER: You kept 
exactly within the time allotted.

PROF. DILIP CHAKRAVARTY: 
I will never exceed the limit.

SHRI M. N. GOVINDAN NAIR 
(Trivandrum): Sir, I welcome this

amending Bill. I also congratulate the 
Minister on holding prior consultations 
with all the parties. I specially sup-
port clause 45 to amend article 368, 
where he has defined the basic struc-
ture of the Constitution and made it 
dear that without a referendum, this 
basic structure cannot be changed. I

welcome it. We had to learn front 
bitter experience. In a country where 
the fate of the State is decided by 
waves, in one wave you may get a 
sweeping majority and in another 
wave, it may be something else. I feel 
that this provision for a referendum 
is a must in these circumstances. For 
another reason also 1 welcome it. It 
is helping all of us to re-educate our-
selves as to what the basic structure 
of our Constitution is, especially at a 
time when the rights which you want 
to preserve are being trampled under 
the foot with impunity by certain
sections of the people all over the 
country.

I need not remind you that article 
15 under the chapter 0n fundamental 
rights clearly states that there shall 
be no discrimination. But what is hap-
pening in the country now? I do not 
want to go into all those details. It 
is a very good thing that you remind 
us through this very provision that 
these are the basic structures—secu-
larism, democracy, adult franchise and 
fundamental rights. I am glad that 
the right to property has been taken 
away from among the fundamental 
rights. All the Members of Parliament 
and State Legislatures including Mi-
nisters have to take oath of allegiance 
to the Constitution.. Let us forget ihe 
people outside. So far as taking oath 
in the name of God is concerned, now
I have realised that most of us do not 
believe in God. Otherwise, the fear of 
God would have helped them to 
fight against the trend and beliefs 
working against the democratic rights 
provided in the Constitution. The 
political system we are havingjs em-
bedded in the Constitution. Unfortu-
nately, we have inherited an undemo-
cratic social structure. Unless we are 
prepared to fight against this undemo-
cratic social structure, we will not be 
able to have secular and political de-
mocracy. Therefore, reminding the

2180 LS—40.
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Members of Parliament and the peo-
ple that without secularism, without 
democracy, our nation as a nation can-
not survive is necessary and this must 
be brought home to everybody That 
is why I lay so much stress on sup-
porting this,

With all good intentions, you have 
brought m certain amendments m 
regard to the emergency I am not 
questioning your intentions After all, 
you are o youngcster you are licking 
political experience Therefore I want 
you to learn from past experience 
where the Constitution was circum-
vented to bring down the Government 
It started with Kera'a in 19*>9 t  cn 
when the Government enjoyed i  ma-
jority m the rnme of the misses h i v -  
ing gone against the Government all 
joined together to pull down the 
Government The only peison who 
had a fethng of aeor y was the then 
President Dr Raitndr i Prasid who 
had to ipi the dismissal order Fverv- 
one plce combined to pull down th< 
Mini trj Whit was the r suit’ T} i 
became the method of puMjnp down 
any Ministry if the Centre did not like 
It

SHRI P K DEO It has become 
a routine

SHRI M N GOVINDAN NAIR 
It has become a routine You can 
count how many Ministries have been 
brought down

According to the present amend-
ment emergency can be imposed if 
there is an armed rebellion If you 
are going to include this, I am sure 
there will be infighting inside the 
various parties and groups and you 
will be unleashing armed action all 
over the country I have no doubt 
about it Therefore, as far as the 
emergency is concerned, excepting 
when there is external aggression 
there should be no provision to im-
pose it

Coming to President’s rule, you 
have made certain changes but that

is not enough. Why should there be 
President, s rule lor six months or 
one year’ There also, look into the 
past and see how many Irnes Presi-
dent’s rule was introduced, how it 
was prolonged and prolongeu There-
fore, within two months re-election 
should be conducted There shall be 
no Presidents rule Therefor* whut 
I would suggest is that you have to 
make necessary amendments to your 
Bill to take away this imposition of 
Pre ident s rule How are you 
managing it here at the Centre’ 
There is no provision for President s 
rule here You have to call Jor elec-
tions immediately If this country of 
600 million people have to tike part 
in an election when there is a break-
down here what is the d ficuily in 
conducting an election if ere is a 
constitutional breakdown in one of 
the States’ Your talking a out rams 
and clim ite and all that s aU wrong 
Within two months in an St tie vou 
can conduct elections Therefore) I  
am not auestlonm * the s p i r i t  in 
which vou h>%e brought l iv e  amend-
ments but I im tr>inj? to improve 
upon it so that this ma ho a real 
amendment of the Constitution

In clause 44 you hive spoken pbout 
“Republic*’ Secular’ and 'Socialist’' 
in bold letters

AN HON MFMBfcR What else 
you want7 Everything is there’

SHRI M N GOVINDAN NAIR 
What I want is we should be politi-
cally honest If you do not want 
socialism, do not say that jou ore 
for a Socialist State If you really 
mean that you are for a Socialist 
State, then there should be necessary 
amendments m this whereby vou lead 
the country to socialism Otherwise, 
there is no point m using these words 
Whom are you fooling’ You think 
you are fooling the people you are 
only deceiving yourselves. Nobody 
is going to be fooled by such a state-
ment Supnose you write in a paper 
“sugar" Will it be sweet’ So, if
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you do not believe In it, do not put 
it. But if you mean it, tfcen streng-
then it by necessary changes.

There are certain minor amend-
ments which, I think, we wiJl not find 
it difficult to accept, about which we 
will give our views at the lime of 
the clause by clause consideration.

« f t  j n r t  W T F f :  ( H s w f t  )  ‘O T T K T W  
<R̂[ w, tnfr-'sw vttotc vt  *rre«r gst# %
^  sw r . . .

SHRI M. N. GOVINDAN NA1R: 
Pleuse speak in English.

SHRI KANWAR LAL GUPTA:
After listening to the speech of Shn 
Govindan Nair, I was pleased to 
learn that Ihpy have become wiser 
now, of course very late

f?#  *r .

« f t  T O  n « a r s i r  
tW  1

Similarly, 1 heard the specch of a 
Congress Member, a former Mim'-ter 
He has also achieved realisation after 
the daik period of 19 months He 
has become wiser. I heara also Shri 
Stephen He tried to defend the 
emergency in a half-hearted way. 
He has also become wiser. I may 
Say now they have all become Wiser. 
Had they been wice enougn befoie, 
then this dark period wouiri not have 
been there in this country and we 
would not have been in jail for 19 
months.

< r *  f f t  * r m  n p f r  ft  f V  m s p f h r  
unihflr •? aft fktbm tot S' o r finTftfr- 

v*r f fSingfr<rPCT ' rffwm nxfnti
W B l f  ^ T T  W t f T  f f  I WZftT WWrT $

f V  l f t  » n f H  ^  a r t  * T * f t  r r c r  « f t  w r  f w * r  »  
f f i r r  « m r T  tft  i r f  < s ftr  n * r  « m  < j h ’ a ^ n s r e r  
*t p n  fs fowt ^
t  ’ H J  ’stVw t t t  ^ t t t  $  ■ ritr s p w i  *t t € T  #

3rt wfrt fipjr*rr, ww 
^ 5  iwfr t  fa m  «mr fW v «mr 

pr v?r wr trv wgw wr *r m 
w W  1

We made & commitment and I must 
say we have fulfilled that because our 
commitment was total.

t f k v t * 5t  v t f  * 1$  ft 1
faifaw & wttr si'flitTr & fa spnjr
• n ^ f a f t  i r n R T v r t f t f t w v t  $ 1
p t f  t n p  «[TT ®FT f o U T  I

5 f t  T f if V  >Pt s r n r  % , ^  g p m  l r  * r p i T  
fa «rrar nr W t? , $*r «rfcr 1

f a n  « f r r r  f f i n r ^ T f a o -  1 ( s u t o r )
m s r v t  p ft *TfT "«fY H f t  f, v j f + M  v r r ¥ t
’FRnt ^ HT % ^5  ^  *1̂
?■ t fw % w it %■
f t r  a rsr  ^ R f r  ' f V  f r q r  &  e f t

T̂T *pir JTf'TJT ^ 5*
*Tf35T »n O T  ^fT^t f" I i w t  ^TT
> r 3  t t  JTtm *rnr% f  \ i w  
ij V̂ f*r *r>!?r Su Tf>jTr srVr art F3T 
s r V r s T T  s m T  f c R P E  f t : i r r  » n  t ? t  t :  t t
fanr̂ PT *W P̂tf̂ tr i

trwrer WT&1, ??T fTOW ^
& TrrpFT «fr3JT,
fareir ^r.^rsH itii. ̂ fwnr, rm e z »nfw- 
*rs ?«r »n̂ r stri ti anfT f^n ? t f *t h 
t o  s » m  r s f t - s t  *r<! s i / t  f r < n  i ^ i f  f r ^ P T T  

«ttt Tmrni ft m fa"TRT .it ctct ^n^fr 
ST, n̂ r=T t  ?ttw w«r grrr» ?l<i i 'Zn fw w  
it srfirr ^ h nsr rtr 5rrê  ^ ?arsT 

?, i v i  sf- f>^ ti ^  i r f r  r r f t ^ i r  s r t r  
« n f f  q f t  f i r n r  t t  ^ r trr ^  5 < r  ^ r T r ^ T

f  »
It is an eye-opener to you and to 

all those who say that Ihe Janata 
Government has done nothing. I 
think this Is the biggest thing that 
the Janata Government has done. I 
can remain hungry, I can remain 
thirsty, but if I am not allowed to 
move freely, if I am not allowed to 
express freely, if I am not allowed to 
think freely, I am as bad as an ani-
mal.

SHRIMATI PARVATHI KRISII- 
NAN CCoimbatore)- And to die freely 
of hunger and starvation.

SHRI KANWAR LAL GUPTA: I 
am prepared to die of hunger and 
starvation. But 1 would like to he a 
free man and human. I do not like 
that That may be your philosophy, 
but it is not our philosophy. We 
want both. But you don’t undermine
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Iflpt ^  ft 51 *TWfe *»
vfip<» 51 <rdPr
1RT *?§ *ftr 3H% 51 W e wir f f  9 I
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[Shri Kanwar Lai Gupta]
that. It is in your way at thinking 
that it may be possible but not in the 
way of thinking of the Janata Party.

n̂t kt w iRttsv, firenv %
'Srf̂ tr ^ ir̂  v^r ̂  vfrtrR'vt 
tr **rm 1 ®r$ tfirv
WT fc, T̂% *f tE»W 3̂ 5 «T*TT $ I

jt t b w  tcrnrt «rr?j*r $ fr
vii*[ $qrr*m w?nr <r?nr

fh $, 
* 3  <pm fatfor p̂ ffr t§  ft sto fftnrr 

Wra %?fr |  1 w  w  wqr# fsr*n*r ?̂ r 
fnfrtr ir jpffreft T̂ t § eft «Tn *?? «ranr

ijrfhw %_ 1 tjirafofr % faff *f
gsfiw Vti *T m rri)vqs xgT % 1% C* 
s^prr m  t, zwrt %w * jtw tk ^  srarr
I  1 ?*rffrtr ?pt *pfm vts % seqr fmr* 
3nft vr 1 shhrv vn %, %f*r*r
■flraf w  »r?m
% Jfr€t *frrt Wt̂  % «p?!T ! fa? sr ^ -
«r wfOTnr «nfrraiife *eT fT*nr 1 **% 
f^r, ut j r t t  % farcr s* mfamife
% 3FHT TTT̂ Rtfe «ftr ** Sr
cst ar?r 3nr;rr Ŝt ‘frfwriff 1

wft trm i firr «ft ?<rfarc % u?5«fr 
fa <rhr qr?r % f«nr *rrr $ a vt srr frcwr 1 1 
»rpr HtFff n j® fo*rr *? 3 pm
f̂t *Tt?JJT ff 1 Wjp- WT f*BT *Tt «Tf* flTSff V *($ 

WnpTT f? ?ft ipTrTT 'TTff *To IfiWt Wlft
•T t̂ ^»ft 1 TfW* *f P̂TtTT TTZf Trarr ^SSIT 
r̂r|?ft ^ *ftr wtt 'rnrr wInfsTr ’fi^r f  i 

^  |  %m't iftz «rrr% wtw *pt ?r^«r aft Of 
?*rvt ?<H wmft it w  tttit
I 1 f*r *r̂ r fa  ?«T ThT WT*ff cT*
f® tft- 1 arrrnr r̂t iftPn? wrFffwnc %,

ffr fff̂ sT’T r̂r ??snrr fs. «r?^
v t  fffefrR ^tr qrr*r *r# r w r
^ ^  » *rr m f« *r| 'rrftnrrtf? gsfhr $

wt  bt? anTrTf It gsftnr |  ?ftT t W
^  ff* w$ tfr *r| *? «p* ? *05*^^ wrarr 1
VFzh^r? if KPltte ?Tfr% f—
^  mwrflr iN’tfteft, $*m ? «ri Ntftft,
*fr?m tfirf^ir'r «rrf infrpRft wrw wtwr i 
f*r? ^«rr erftfrr nwr 1

trrmr $ 1 tffanrrr *  Hr tPnr f, 
%fwr *pf7T t  >r? 5r<mr ft w^r ?rwft $ 1 

w  % snt % v n sr? wr fir 5 1  to ?  
*w k t r?r̂  <if# *rVt Kt

5 >?rft »n«n<o *rw m •r̂ f 5 1  
^r ttr th tI  % fiw |  1 *rj

iwr t t  ftpwr f  1 *w?f
t  *rr ^hp frwr arentt 1 q̂ r ^  qr
W*Ki «i TT*TJ? * m t  QTTTt ?fr?TT V t ® l? finTT I

j w f r  ? rro  ^ftncr <rttft m  W f 1 « i f  
*rm qwrr q *  *£ fcfsrrr
**|| <BT% €HW[ T5ift
x ^ f « f k « r r r  Hsr ^ r  ^  r |  1 J i f  x t t * f t -

I prrt ĴT fW ft *P7 vr* f̂ TT
It 1 A  5 Pp farer ?TC5 ^
5Jft»r v t i  ^  fiPTT i f r t f s m n T ? ^  Prwsft 
« w t  ^  w f t  T ^t % ^  H igT  w ff ST *fht
T ew t p r d  t o r  ^  r ^ t  m f a  
*rm f̂r# nwr *r «rr 1

nfjrffpi w  5fr*fr w«tt |  1
it? ,TT?rt tnfspmf? *irt S<Ttfre j f  f  1 
«m r̂fsrwr n m ?  «rw fcvr*r ̂  twt
1 1 qfar ?tft % hrtf Tt ?n wr ■girvt fr^T 
^  fain 5rr  ̂1 4 ̂ ?rwrr *nr̂ iT *r?[Tf 
WTT j  I flrf'PT ?  HHtKf jj Pl>
3f» iftrv *?iit
gt wftmr ?wt ’rrftr", 1 «rrr̂  *tt smraw 
*TfocrT$w% s r m t  ^arrf in r
g 1 % fftTsrrr gi ffr ww f^>tr ^  f̂tn 
«it^ art 3PT?n ̂  fanat ?rnT f, F̂ rt % >pt #
TTsr? wff  ̂tflrr f  f% fv̂ ft
?rr% % *flwT F<t»t ^rrtr «rVr sNr f t  f*r9r
# Pp*ft »fr fiT? ft sarro -̂rr̂ r ^  ^  Sffi, 
tr* m  # wr ?m ?rt rar WTO ’fTW fftf 5#  
^ # 1  ^  anx srlr «rrr> mitt «bt ^
t  1 ??r ?fnff *> mr im<ter «pttt 
t>

f:^hr fl’tr ^fir^ft 1 
aft wrnis f<ffTrffrff%€t $ ♦ftte ^r, w  
anfsr fW c r <?¥ ^  *  <T* tftrv
I  1 v m i t  m  ft*n  fa  t t t i m  z m  v nC-** - - _ — .XLmAiprfrc ŵ rnt w vnw  w rit 
J fim *rhsft # #  *ft 1 <mr ^  fwe ifr 
wifUns ftwmn«nr 1 if w H m  ^  
Winn ̂  f̂ *pt infirf ift •kt wrtt
jj ftr WFi «fW arfae ?r ^  *
vs ?r«rw # *#Vt xm w f t  wr̂ r *  
vttt 5®r m fa  jPwr »r *«r <rc f^fwnr 
w t wt ar̂ mr fic«rr ttt f* iw t 
v m  fQQim 5Tff̂ »tr \ n w w m t n H '  
v*c*tt stv *nff t ' hwt ifit <r<nr it q m  # 
«rr*T?V f  «rt %tlr vt5 m attr rrrt
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(Wtol) 9TRR *PT
*if*ar t  i *rr smum » inft win
tft ?r«r v m  *rt OTTtft w  i ufa f  *?* 
»fr«T arfror ?

tft wwr tyw # *Nbr T?n g
#  * f t  i R f h w  4rr a n r  **r r c r r  jf  a ft  k p w  

<mff % f  «ftr H OTirt «n*

SHRI VASANT SATHE: I am ask
ing you to say openly the name of 
that jurist

SHRI KANWAR LAL GUPTA. I 
challenge him, Sir Let Mr Stephen, 
belonging to Songress (I), a leader of 
his own Party, be the judge. I will 
produce that man with whom she had 
a talk (Interruptions)

SHRI VASANT SATHE; Let the 
House decide.

SHRI KANWAR LAL GUPTA- Let 
Mr Stephen decide. I am prepared 
to accept Mr. Stephen’s verdict

^ f̂flWTT p fc 1̂6 mj<i f?
Whir* w  n rtv r v rrv t «n€t % srernr % 
fwr WPPT t it  »wt  <n <rtr ?*r »iM  % ftnr
WOT I »̂TT v f t  fPTT *im  *TT ? iTar VT^T

nflz vm *rar m tffrvf%rm tfr ftp jram
Wt % 3TTT VTi *pf̂ *TT WPIT sfift 3T1 *PPn 
fc I A «[WT f  ft, *dT it* |  l
A *Tpm p ftf VffPT H
** ’ tnp ^ r r  wrn; «nf«WTife «ftr

JmtT OTS qrfwv?# wr«pft ’ JJf? 
*nf*w wirf»nr vr ift Fptvr

That shows the tendency of fascism, 
of dictatorship. And this mentality 
should be curbed and curbed with all 
force. This was the way of your func-
tioning, the functioning of the Con-
gress Government. Now, what is our 
way of functioning? Sir, here is an-
other Prime Minister who says, "I am 
an ordinary M.P., I do not want any 
special privilege. Let me also be in-
cluded in the Lokpal Bill’ If it not 
a fact, Sir?

wpi# jftvrarfira *rsrerpT<rtsrrfasr^ 
fiwr i * * far s r s r n r * r a V ^ f a r  
snsrw wrf*w **rft i srarrt ram *r?fr 
w  *refr % ftrarv i^npr
‘f̂ hipr w *rfpr aft «nr w rit

ftPTTO H’RPTT <TRIT I 
t5V ftp m j *  ®tCT t f k  « t t  r^r & i v i m  
®*rrer fv sn f t c t j  *rt ?fr « f w  *rre»

ftWT *TT $  I

yrefa % rm
ifrfwr̂ r stpr ^  »ra, 3 *51  ̂ ftr.

T'rrsWy »r̂V T̂ sft 
+BT prrWV **nr̂ »i 1 
w f t  % ̂  f^ fut ?rn;?rr % ftraro
WTTT |  « P R  JĴ T feCTPT ?tnT ^ , fsS ltH

ftTTT t  1 «T*ft ^  aflfT

tpr tmr ̂ nrtm wrr «n sns 
*ft?TT ferr  n m  « iV  t h  p r W t
*t*it <ff <p t  sftijt  «pt i n r r  «f t

f t w r  * n t r i »  « r t  n z * r  ?t p t
*rmt t  • ft w  t  1 #ftR w

«Rtnr v »fr c t h  *  fspT feirnT ^ t% it *

3# ^  fc %r&Fti * 4*rm ftwr fv 
f t  swfsrnr ifhrr <rr both

vt v w r  %w #  ^rf??T f t

$, ^ *nr̂ s xgV |  f̂tr snr^n
? r  I  f?r^rrr % m M t  * m  i t  1 ■H'TiTT 
«n€f ^  »ft»t s t #  s f tr  ? f t ^  5R  ?rrt*Fr s r * t  ^ 1
19 ws, *r? 5rn% «}V % %w

^  30 *m r k  «p*r ^  *nr f t n f t  i r b m  ^  
5ft^^f^T?T tw n p r ^wtnnft?wrfnnr 
% ? 7 wrar wrm % »rm,
% * m  *m 7 #  f , i b f  gsT #  ^ r r

1 1 w  iw n̂rr * <rm inrtrsr 
|  % f*rrtr wmrr w^rraNft «pt f ir ^ jr  «pr%

t i  w T * r | T « i T ^ r % # 5r ^ t .
^  t, f  ? &r

f?H T  w»t ?n% srtn
f, f w i #  v n m w %

tfew t fw w  #rr̂  # wr
% T O 7T m s  ftnrr 3TT

^ t t  t  ’ vrfwtr ^ h r  jffft
wrf̂ tr, 4 iw i  H*nkr gr ?

*nf t  % w M  % s v  
« w  5P R T  r̂Tf̂ TT, ^ cr t fh :  A f?nr

ftrfw *»rft T9l i  ^TT ■an̂ TT f  ft?
IT# OTT? f  f lR T t  ^PWTRPT % «PTT»T ftH - 
^nRT ^  !?T?cTT I 4 H t w  I  ftp fa R R  

51^  ?nr^ 5  f^ft % ^  $nnt 
fW 1 «n̂ r «i??r 1 A tnp
iftr wn̂ nr j  ftr 3*mtr % ŵmr ft f̂t 
*rra*ft vt 6 w wmrr ftr^ n r

That should be the maximum. And 
secondly, grounds for detention must 
be given to the detenue.
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~ir ~ITT: f~c lf>l' ;r.ff * iITT't rn 
1iIB qQt q<: ~ cITTr il@ ~ I ~ 
~ ~ ~ f,,; ipnft f;p:ra m'fi ~ f'li ~ a'f' 
;€'c;-..: qf-..: W, '!if 1'1Tor.CT ~' 'lift rm:1 ~ 
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Jf${ srmr ili 01n: if m 1:1;'li orra 
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<tiW lfl+f ;;ri{ifT it; f~ if il@ ifT ff'RIT I ~ 
WI' ~ 31 '!if w.m:r ~. 1l. ~ m~ 
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':Jc1F: - fo~ ,. :i!TiT, <'f'i Tif'T 'li'f;f 
;;rr~it 1 l:!B"T tr 'HC:' 'lfr w'i"\ if: <rrz ;r~l 
srr w{iit 1 

~- "ff~TTT ~ff, mu 'I 1 'fiT ~rfit 
:it qfc"f'f. '!;UC'". ;;· \t, ;:; ;'ET F7T <ftfoi:r 
il'fn.1 1 CJ ( 1 ) ~:r ;,; 'I ~t it ;rf'f'i:fn: ::m'lit 
mir "JTI"l ~n cr1r <rfil1:r 1 qf<"!T> ;gu~fc: i:f 
;;;'r 'f:l:ir-•i'f:n·<r ~ ,.,.;r i~nr it, 'ilfi<f; ~i:'FCJ 
~ i:-ri:w 'TI" 'i 0 ,~,t Fil -if'f. ?: , ~a 
1 9 ( 1) f1:'li .r.1 'PlT<a ~ ~ ~if; vm 

mE!T '.f \['trrr f~cfi ';{ fa "":<ff q,fo if i PTT I 
?;IT<ii' wai:f~T 'f.T'TT < l ~?: ·4'1 Jffii '1T qf< ~ 
ITT if ~ m c: ,fr Jf Pl it I q N '1,l1Rf <P-1;:1-ifc: 
~ ~r'<: if ~fr +ra <!'TRD; , >;1r:;r mir ~. 'fi"f 
'lit m-..: ~ ~~1-~<t'T <r<r~iic: m m ff'f.cft ~ 
~ ll'<r<: <11I ~r q-.: l9'?J 'll<: ~it cr't ~ err 
~>i-m~~~TllT1 

mf<n: if il ~i'fifT ~1 ~ '!i-..: ~<:+i 'f>{'ifT 

~ f'F ~ ;;rgcr ~ >r<rm ~. :a-~ f<'fU; 
err or~~ ~ i:rf'fiif ~ m<R ~ f<f!Ifif 
iRfl1T ~, 'li<1 'lit ~ m won: GfG'<:r ff<icr 
~ I lJ<if{t <i~T ~<:T ~ f'!i qf;"f'!i 'il't<ftf'l'R 
lfir inf~ ~ "frf~, o;<'fi ~RT 'IT~it 
;;r;;r a'li ~ q);:: qfo<:r,,; ~« ~1 ~ 
ff<r (!<ll ~ il@ if) ~lfT I 'i~ m'i i1' it 
R<'f ~ ~ ffir~if 'fi<m ~ qf-..: itit ~1~ 
l!ir ;;rar( m ~ , 

SHRI R. VENKATARAMAN (Mad-
ras South): Mr. Deputy Speaker, Sir: 
It is a trite saying that the politician 
looks to the next election, and the 
statesmen looks to the next genera-
tion. Therefore, we sho11ld, on this 
occasion, cease to be politicians and 
try to be statesmen and hammer out 
a solution for our problems that will 
endure, not only to the next genration, 
but to posterity. 

It is a very happy augury that the 
'Government had consultations witll 
the Opposition parties in respect of 
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the Constitution (Amendment\ Bill, 
and tried to arrive at a consensus. 
In fact, ihe speeches made on this 
side have shown that there is a large 
measure of agreement with regard to 
the Bill before the House. It seems 
to have upset some people who wanted 
some kind of a confronta~ion and did 
not find it. I shall deal with the sub-
ject in the descending order of priori-
ty, so that if I lose time, I will lose 
only the smaller points. 

The first submission that I will 
make to the House is regarding 
Clause 45, dealing with amendment 
to the Constitution. The legislative 
history of amendment to 1f:e Consti-
tution has been something like a i;en-
dulum, swinging from one side to 1hc 
other. From Shankari Prasad case tri 
Golak Nath case, it has swung from 
one end to the other. The Supreme 
Court he1d that Parliament had ab-
solutP, right to amend in H~50; and in 
1967, it held that it had no power to 
amend the fundamental rights. For-
tunately, I think the pendulum has 
achieved perpendicularity in the 
Keshavanand-Bharati case. It has set 
down the limits of the nowers of 
Parliament to amend ~he Constitu-
tion. It has said that in a U matters 
which are not of a basic structure, 
Parliament has the power to amend 
the Constitution. What are these 
basic structures, or essentJal features 
of the Constitution, bas not been spelt 
out. But some indications have been 
given, scattered throughotTt the 
voluminous judgement. Federalism 
is one, secufarism Is one. the SP.oara-
tion of powers and independence of 
Judiciary Is one, and so on. 

As a result of the Bi11 which is now 
be'oro. us. we will bl'! in a str:'!n!'(e 
position. One: under the Keshavan-
and-Bh qr..,t; rqse. certain Artic1ec; of 
th" CoTJc:titutinn are unamenrl'lhle. 
Two: cerht'1 Al"ticles of the Constitu· 
tton. r'ln be amended in accordance 
with th,.. nrocedu,.e laid down in the 
Constitution. And three: certain 

items mentioned in Clause 45, i.e. 
those seeking to impair the secular or 
democratic character, etc., taking 
away the right of citizens or abridging 
them, impeding free an:i fair elec-
tions, compromising the independence 
of judiciary, etc. Those items, .if they 
are passed by Parliament in accord-
ance with article 368(1) md approved 
in a referendum by the people, will 
become valid. I want to a3k ihe I .ow 
Minister this question. If according 
to the Supreme Court, independence 
of judiciary and the separation of 
powers are not amendable .;t all, it is 
one of the basic structure of the 
Constitution, how is your law sc.ying 
that anything which compr0mises the 
independence of the judicinry can be 
amended if it is app;oved hv a refe-
rendum? It looks as if this Bill takes 
away what the Supreme Court has 
giver1 as fundamental and basic rights 
which under no circumstances can be 
taken away from the people. I do no' 
know if any of those items mentioned, 
namely, impairing secular and demo--
cratic character of the C<mstitution, 
abridging or taking away the right of 
citizens under part III, prejudicing or 
impeding free and fair elections to 
the House of the People or compromis-
ing the independence of the judiciary, 
if any law is passed in respect of that, 
according to the existing decision in 
the Keshavanand-Bharati case, it is 
my submission that it will be un-
amendable and should not be allowed 
to be amended at all. O!l the other 
hand. ). ou sav that any law affecting 
these thing8 can become valid if it is 
approved by a referendum. Far from 
protecting the rights of the c:iti7ens 
you appear to be giving away the 
rights of the citizens already secured 
in the Keshavanand-Bharati case. I 
want the hon. Law Minister to very 
carefully consider this <tspect because 
of the new element of providing for 
amendm<>nt to the Cflns+it11tinn in res-
pect of matters which according to me 
are not ::imendable, which arcording 
to the judgement in KP8h::ivan::inr'l-
Bharati case arP not <JmeTJ•fabie, +h<>v 
couin be amended by virture of the 
fact that there will be a re!e:cendunr 
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[Shri B V enkataraman] 
and approval by referendum I am 
only saying that this is the effect oI 
thii, we are not accepting this amend 
meat

My second point is this The con-
cept of referendum is new U is not 
in the Constitution It may be that 
the very concept of referendum itself 
will be an alteration m the basic 
structure of the Constitution of India 
The amendment which the Law 
Minister has brought before the 
House stands in danger of being 
thrown out by the Sumeme Court in 
accordance with the decisions now 
given because this concept of refe-
rendum itself is not one of the con-
cepts m the Constitution of India 
an d  being something which is in the 
nature of a fundam ental principle it 
is new

The court can come to a co n c lu s io n  
that thisitself is not valid amend-
ment I say this because political 
theories and political scientists have 
not accepted the prLncipie ol refe 
rendum in all case In fact there 
are two theories in  respect of repre-
s e n ta t io n  One is direct democracy 
and the other is representative demo-
cracy through elected members, Cer-
tain Constitutions have accepted the 
principle of direct democracy The 
Swiss Constitution for instance has 
accepted it But the British demo 
cracy has not accepted the p r in c ip le  
of direct democracy It hs a cc ep te d  
what i« called representative demo-
c r a c y  Therefore if you want to  
change the very basis of our Constitu-
tion from a representative democracy 
to a direct democracy then you will 
he running counter to the original 
concept of the founding fathers an d  
framers ot the Constitution There-
fore, it is quite possible to argue and 
it will be argued that this is a funda-
mental change which is not contem-
plated and will not, therefore come 
within the powers of article 368

I come to the practical aspect If
you look at the countries of the world,

you will find very few which have 
direct democracy In fact. It is only 
in small countries like Switzerland or 
countries with a small population that 
ibis referendum can work In a 
country like India, which has more 
than 300 million people who will vote, 
it would be almost impossible to have 
a referendum The practical aspect 
of it should not be ignored

Referendum is usually in the form 
of an yes or no How can you put 
forward a Constitution unendment in 
the form of yes or no11 Generally 
what is referred in other countries 
is a specific question The latest refe-
rendum in Switzerland was whether a 
women should be allowed to \ote or 
not This is a simple question If 
you say that a Constitution amend-
ment containing so many complicated 
issues could be put forward m the 
form of yes or no, it will create so 
many problems and go many clifflcul 
ties. It will not be possible to get a 
clear verdict from the people in res 
pect of this E\en today people are 
votinp by symbo’s—either the hand 
or the bull or something Vrlien you 
put forward a Constitutional 
amendment to a referendu-n what 
is the symbol you will give7 If 
vou give the party symbol it means 
that it i& a party election If you give 
different symbols say cats and rats 
the argument that will go on in the 
country will be tats drink awav 
the childrens nulk so don’t vote for 
cats The other argument will be 
"Rodents eat away our grains so 
don’t vote for rats’ The other arpu 
ment will be Rodents eat away our 
grains, so don t vote for rats ’

Under the provisions of this clause, 
51 per cent of the people must vote 
before any amendment can be said to 
have been accepted In a general 
election where candidates contest, It 
is in theslr self-interest to get as many 
of their supporters as possible to go 
to the polls I may carry 30 per cent 
of the voters to (he polls and my 
rival maybe able to car+y 40 per rent 
The result is that ?0 P*r cent ot the
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people vote. But to the case of a 
referendum who will oe interested m 
mobilising all voters and taking them 
to the polling booths’ 1 am afraid 
in most of the cases, this 51 per cent 
will never vote

Again, even if 5i per cent o< the 
people go and vote, can 26 per cent of 
the people decide the fate of the 
country, because majority of 51 per 
cent is 26 per cent7 Can 26 per cent 
of the people say that the indepen-
dence of the judiciary can be cone 
away with or the electoral laws can 
be changed prejudicially or that the 
fundamental nghts can be taken 
away7 Therefore, it appeals to me 
that the whole scheme it, ill-conceived 
and it requires very deep considera-
tion In fact, there must have been a 
public debate on this i s s m p  before we 
came forward with suca a major 
change m our Constitution It should 
have been put to the people, it should 
have been debated in various place*; 
the views of the StaTe Assembl es 
should have been taken, bodies like 
the Bar Associations snouM have been 
asked to give their op'*i»on Instead 
we have not even refer ted this Bill 
to a Select Committee, we are m such 
a great hurry that we want to get it 
through I now come to the last 
point

MR DEPUTY-SPEAKER Kindly 
conclude

SHRI R VENKArARAMAN. Will 
it be possible for me to take some 
tune from my othe*- colleague7

MR DEPUTY-SPLAKER That .0  
possible

SHRI VASANT SATHE How much 
is the total time ot 0 0  • party7

MR. DEPUrc-SPE\KXP Twenty 
seven minutes, out of which he has 
already taken 22

SHRI VASANT SA'IHE How can 
it be7 Our party got one hour and 
40 minutes.

MR, DEPUTY-SP£A KER: Mr Ste-
phen hag taken.

SHRI VASANT SATHE Thirty 
minutes*, that is all You see the 
record

SHRI R VEJiKA j.'AR AM AN This 
debate can confinue afterwards

SHRI VASANT SATHE. Now that 
you are extending it by two hours, 
proportionate time should be given to 
us

MR DEPUTY-SPiAKER It k9 not 
extended for that purpose, tu t to 
accommodate -nore Membeis.

SHRI VASANT SATHE Anvwa>, 
let him have five minutes

SHRI R VENKA1AR A MAN Thank  
you Mr Sathe Xo~ giving me five 
minutes

The next point I would like to men-
tion is that the cost of such an elec-
tion will be prohibitive In the Fin-
ancial Memorandum which the Mmis- 
ter circulated the other day he has 
assumed that the referendum will 
take place along with a general elec-
tion If t takes place withl another 
general election then the cost would 
be less, but you cannot wait for a re-
ferendum to >>e pui to the people till 
the next genial election If that is 
so, the purpose wouii I'e defeated. 
Therefore, I submit that the whole 
question must be gone into moie 
deeply than has been done

I would sum up the position Oo far 
as this is concerned We h*ve reach-
ed a fair measure of stability regard-
ing the interpretation of article 3 6 8  
and the limits of the amending power 
of Parliament m the Keshavanand- 
Bharati case as well as the election 
case

Now clause 45, as it is put forward 
will only create further confusion and 
uncertainty ji this regard Sir, I have 
done

SHRI DA JIB A DESAI (Kolhapur) t 
Mr Deputy-Speaker, Sir, I cue to 
make my observations before the
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House. First of all. I would like to 
welcome certain measures which the 
Law Minister has brought forward m 
the Constitution Amendment Bill. 

I will start with the right to prJ-
perty. The Janata Government have 
deleted the right to property from 
'~he Constitution. Jn that way they 
have fulfilled their proclamation in the 
election manifesto, that the right to 
property will go. But, aiong with th,1t, 
they have made n promise of right to 
work. The ri::;ht to property is goi:1g 
but the right to work for an adeqJate 
livelihood has not come. 

We do not amend the Co'1stituti'.m 
very often. In fact, we should not. lt 
is after full deliberation of one year 
--that the Janata Party and the Janata 
Government have brought forward this 
Bill. So, we were expecting something 
comp1·ehensive, something which will 
enable the Government to undertake 
socio-economic reforms .r1 the country. 
But there is not eve' ;i s:'1gle proposal 
here which will enable the Government 
to undertake any socio-economic re, 
form. Only the right to property is 
_,coing. At the same time, they are 
amending article 31-C, which the previ-
ous Government had inserted, giving 
precedence to Directive Principles of 
State Policy. The present Govern-
ment is curtailing that provision also. 
\.rticle 31-C was brought forward by 
.ne previous regime to create an illu-
.;ion in the minds of the people that 
the Emergency will be helpful to the 
people, it will help the socio-economic 
development of the country. But what 
.actually happened during the period 
of the Emergency? Even under the 
20-Point Economic Programme they 
have not brought forward any socio-
economic measure, even though the 
Janata Party assured the people at 
the election time that they wiil under-
.take socio-economic measures to have 
Samaj Parivarthan. Actually, there is 
no scope in the present Constitution 
Amendment Bill for any socio-economic 
measures and whatever scope was 
there in Article 31-C has been either 
withdrawn or narrowed down. 

Another aspect of this Bill which I 
welcome is the removal of restraints 
and restrictions on democratic rights. 
There were a number of restraints-I 
do not want to dwell on them,-on t·he 
independence of the judiciary, the im-
plementation of fundamental rights 
and so on and they have now been 
removed. It is welcome. But demo-
cracy will not survive only on freedom 
of speech or fundamer.tal rights. 
Democracy whl survive when the 
socio-economic reforms are taken into 
consideration or brought forward. 
We wa'lt democracy. But ww want 
bread and democracy together and 
r~ot democ:·acy alone. 

Another thing that I want to wel-
come in this Bill is the restoration 
of the independence of the Judiciary. 
At the same time, they have abolisheci 
the Tribunals and other things. It is 
also a welcome step. So, when you 
wan~ to protect democracy, you have 
to proiect the people. In a class 
societ/. democracy will not survive 
and if democracy is to survive, it 
must be helpful to the classes which 
are down-trodden, oppressed and 
exploited. We must take social, ece>-
nomic and political measures which 
would help the down-trodden. There 
is a complete lack of that measure 
in the Bill. 

Then coming to referedum, it ii;, 
of course, a new phenomenon; a new 
principle is being put forward. There 
are difficulties in that, but we are 
prepared to give a trial for that. At 
the same time a new trend is coming 
into Indian polity and that is to do 
away with the federal principles of 
the Constitution. There are trends 
that the Union Government should be 
unitary form of Government, the 
Centre should be powerful, but the 
Centre will not be powerful at the cost 
of the States and, therefore, I propose 
that the federal structure should be 
made a basic feature of the Constitu-
tion. 

..... 



Then there are again some changes 
in the State List. Education i* being 
taken into the Concurrent List. I want 
to oppose that. Even some of the Chief 
Ministers who asBmbled some time 
back, have advocated that Education 
should be in the State List These are 
the points on which I wanted to ex-
press my opinion. I have given certain 
amendments and I would like to 
speak on them when they are taken 
up With these words I conclude
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«Jt put* ( f t r r )  ttt& tw  
iTftar t  t  ^ t i f f  41?  *r*rtipr 
f t  f rrft faiiTr k r^ tt ? i <sft»R,

flf-rsrnr *rwr htt 3st 
« t tm  t  spt fcn rfa  ?r»n zn  * m
ar* tff-nF w fa m  *t *rr wtafrrr
f'?'9T Twr n? fa* sft^ar * ftw m  
rm r  «jt, xtvr w  qfrtrm *m  it f t
«rti »r *, vt f t t o
f t frnrrr jf?r ar-rr̂ T m«TT
fsn̂ n *r ««n> *mn* vzr 
ft ft i vw  5 ^  *r ?r r*r#?
cn«fts» t f * ?  r r  ^ p tt ^n??n  jr i

nftmr* *rm *r w n  m  f r  v z  *nqfn 
«pt f t  % r? f  jftfr* vfemr
% *T It w ill be a Magna C arta in 

the hands of the Indian Capitalists 
•nr w-TTfhr ffftqfirift $  f t * *  "S iprm zf" 
ft*rr i ffr W  *  ft<nr * r *rftpnr TaftqfwT 
vr sttt-t r^rr i *rr «r* ^  trftnrc
f*t sftffTIT wftllfTTt WT»ft
«njt fam ttht n̂fsTT i % r̂jr̂ r ^ ? tt $ 
Pit trvrfW ttt f lf s rp r  «nft f t  apunarnr 
vftrvrr mft lit frfi'TT, v  *rf*rz: ufiwnr 
f t  F’fTTT fV*fr »ft w  i Fvrfw
Rrfipr f t  *r$r ftft i **rnr *ft rteft
^  i ?tptFtt t *- v f w r r  ^  w r w  t t  $ i

i m r  t t  f s w r c  *r$ f fc t w rM R r4
* w*TfeTPr ?t mrt % *rwrfw
f t  mr* srfinnT ^ *rnrr wr, «rfor %• 
«iftnnT t  Tfft’ *rTHT «tt i “?n f̂n ?wfs 
ryiffl T?rfTf snff 9

|  i «ton( «rrw« 5r § ■—

vnr» fa^r ?rm ^p»ti
?r trrrtft %r \ s  nr?rr 

«rr wf\wrr̂  |  i % *«u f t
<BfWvn: Mrt *rt wtff |  i <mr ttPt ot t  %
45«r»T»ftm » it W  tr t trv rx
ift ffvrer «rrr% tfrwir «> jrm

jwnw fan %, irrofhi whFrte vt xwi
fkm |  1 Tt f  «r«*ar «rnff f t  v tw t 

wtrf %*»T *m r  5  i

Rrt ph t ^  -oft, «'^fw % 
qftwTT wft eft otto  fiait , 

f »  w  ww «rr |  Pit vxft w»«rm?r % 
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1900 (SAKA) fifth Arndt) Bill 310

nwrsfhr m n  fa* |  •

«it n v t t  s ra w  w w f t  eftferv  i t f w n c  Of 
«rr*r% f ’n t  w i t  ¥
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«mt  «ar v t  % » ry h ^  flrfarTpp- *  «rr«rrc 
t t  -f) »rf, smm <rr 4 *
xr^t^rw, wfi? tfhr sfrfarrfl

v t  ? t  *rf 1

<rt«rTrr i r t f r v  nfsrfTR  *t 
fawm nn, *f f*r w  *r ** trmfjn; vtfi 
v t  w v  ? t  » n t, Tr?r*r T fS  hhJT 
)► t ^*r% « - 'r  m JTrfV* t r t r  ?rrF?r^ Trf<r 
t i  * *  rr f ,  3 < r *  « t i t  f t  «jrtjr

tsWY 5 %fr T fltrTTT ^ nfa-CTT
jp i  if  ip > |M  « rfl -TP T t  H ?t F'T’TT
^nfft, -3̂  wr nrT̂ 'r »nTPJT *rm\ »

3T7T w y f t  » lfw rpr ^Rt t ,
% ten nt V i^  f  <n ^  *f,
VnTrftrTTT T f ^ 3  T tT
f? r  ^51 Sr 3% irrfntfT  ?r, v p n f * R t  ^  ? r n
f t  ^  H f t f r f 'W t  ffr r f w^»r

?Ttqfr^ «ft 7S5TC % fstw ^  I  > 
vPtWpt % ■?,Ti*t T,9% vt wrtf tn’imr’TT

ft i ^rrf;3nr ntf’tviTP'W t  ^
v t  ? »t TS«T *nrr ?, t  i r n ^ f  P r r t« r  ? 1

^  rpr ^ w^rr ^ fv
ffirfa- vr mf’TTrt sjpt ¥ m«r m*r 
«s,-q TT «rfa r r t  w ’'* ^  **** TT^ t 
*pm q.rf 4 trr* »nw-«r3r n rre  *t t  
f??P5rT f f - t  « r,d  w i l l  t a k e  a w a y

t h e  i v h t  t o  p i o p e r t y  a n d  r e p l a c e  i t  
b y  t h e  j  l e h t  t 0  w o r k

Of »ft T W *t f̂ nTT % » ft 
tppft ^^n-3rfw ?r to  f, T̂T ’ifT ^  
«r.n m'T m - t  t ? t  n*rt «t t  f v

% xftvr* r f t  ?ot ffrvr#»r v\x &  
tu s  s 1

xtxz s t*p wr7% *rft Trrr, Frfsnj 
% (rfar^TT fsPPT̂PTT ^ r r  TW
tn*n fx?Rr *ri[̂ r fwrr ■nrf̂ t «nr 1
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< W  a w  tr ^  «m ff 5%?rr j r ^ r r  %  fsr^ 
vm* <r ?t T?t 1 tfn  t o  it ?r*fW> ?W> 

^ rfg f’ ’ 1

«ttt *?<ft r t t  t*r uns nfr <n?f m w  
it ?rr » ii fare * **r «pt  t*nrr, ?r*
w t  f r t f f r  f t « f t  ’  <wt f * r  ? w  » m  mt ^
*W?t ^  f v  T ^ T T  *U tft  % f*t
« r t m r  w?*r u ^ t  >nrT f v  v *  *  
tr T ^ i T t f r v ’ r « r w  * n ,  « f t  v n r v i w
snrnm wmf Tt f ĵrt? t o  ^ fnx? vm  ̂

«r 1 wrsr vt i r v  X f « T  <tt -g ^ r r e *  « m r
WRinti » HTfo tfyogle Ifo—ŷ cTT̂PTW
V T s r ^ m R  <ht». ^  | »  arpnrnr— *  t h t h  
*t# ?rft. i s r ^ f t f « r n « t  «sft F t i ^ t ,  u w  
<t 1 <pt ^  frn r w n n fh i «* fir m  T f n m  
«rhft ^  ^  w m  «b i « t  «(V f v  »sfV arn
Hflll TTTPPIT VT ttn«ff #: 5 ® # WW
i t b t #  « w w  f t  wt m r  t  w  w

^  fpTCT < N r  < J  W W T f  wft F 5> w m  
wr *nr $9T *i var#*ft *Tnj *pt «ft 1

4 « H H « !  p f^r in r r  t*tfa r*T ”
v r  * * t  iff  x m  n $ m , th w m  «ft f » « w t n  
ftwr aft w rr  ft 1 %m «r|fr W w r
iftnr | ,  ?ft m  « t  « m r  ^  w w m r

Vi««5t  $ 1 J T iiM f*  #  w .* »  X U fw w
f W i, fft WWT WIST U T R lf t V  f * r W V  ¥ t  W>WTT
w f t  <nft «ft ? nwrtrw w w,** »#f<nrw
f » T  WT, <rt W T  w?t n w f r v  f»r< W t »T.«I 
wit# #  « r,w *m n r. «rtt «ft ’  « t  t n  %w 
n  m m  fw?rt?r f h r , n i t  ft, w«pc f t  
• ft , eft t o  i f f  w n w t  f i w r v v & ft «r»«i fwn? 
r e ,  fiw r  fft *ff  «ft aftftn r t r fc iw ft  i * t  
fwrcr wrr fttw r w r w r r l  i m ftr c t e n d w  
T w W t  wr f w  wrw w w  v t  f? n rr ♦  w t r  m m  
fvw T a r m  w ^ p (  t

 ̂ wt̂  wit «nt n  wr
Mwww, wi o #ww *rt|wn w vfr fv fw 
frtinrm̂ iftww F̂ vpt w?r wwr « F V t  
ftwr nwr ft—fir # wfPnc r̂<rr iftr trcnr- 
wrw ift «rfWrwT « r  wt ft 1 ««r 4 wot 
f n  ju t 7 VN ift wfkunr n  ^  f ?
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f < r  f n m #  {  f r  w m  i w  M i
n*rt |  1 «ft*nft i f a r r  *rhft *  frrw 

t t  i f  f l v M r a  J f  €r»rw r t *  < r t t  
wvT^RiT #  *Wt Tt irrf*RT TT fWT <TT I
W f s t  f « r  ^  < r a v t  t t  f i r o r  I  1 p  ^  
■jfmfremi ^t «nr qrenwr <t fcfa wr swf 

Srf’ T  W R  O T flfT  T W T  4 H '3 w  < f t T  
i H l l i W  , ^  W TSTTT *T T  f r t f t  « T p R  ^  * T W  
f W t  n r *  t *  *n p f i£t»rr 1 i r a ^  t *
^ i f t T « R r « ^ W i ? r f q T f V ^ P R f t t ?  t  * p m r m s  
i f t  * f t  q f r » r r * T  p r  $  t t  f t  f t  f r  w r f t p r  t t  

K r f r r  ^  § rrrr * n f t  f t n r r  a n i h n  1 y * i  #  
« m r a r e r n t  T t  t a r » r  f H ’ fw r  w * t  #  r i f t  t o t  f t ,  
« r f i w  * h 5»  * f r <  « f o r c f t  s t a n  n t t f t
T t  < r > ir j p t  ^  # r * r  * p r n r « r r a  T t  * r r  
f t  s T ift T t  f t  I JP T  *  ? T * n ^ n ?  T t  i j t f  T T  
t #  T t  T t f o m  t V  f t  « r t r  < w w < w  t f
T f V n r o r  f t  ?rtft t f  f t ,  « r r  t t t  f a  t f f  
w r f r r  f r t f t  w r frc r  t t  * r r m f ^ r * F  « n f « r T  
x t 3 i4 t ? t « f  u r V r iT  s r?t t t  fre&TT 1 « r t$  f r t f t  t t  
ifhrw fr t t  Tra- ?*t Tt *ftr w»r jtspt 
t t #  #■ f ^ r  p r r  4  f r « r f *  #■ w f o n r  T t  
iftfar rrfswnt $ Pttft fsur ft 1 
w f a r  * f t r  W i  ^ r ,f e o ' ? v t * t  * r f s T  a rt ft*x <  
vrfTT7 «rr sft *r?ft fa *tt *r*rr ft th  *~i 

*r few k t v t  $ w  £ *ntf 
f t  h t P r t  tT ? r r  s t r t  ^ r t f f  i n  1 f p r r s m v ,  
nrfa+ ffrx rim  Put W cf^r Tt
*tt$t *nm r  fw r® ^  ^  T**r -3zrn
*nt?TT ^ 1

<rr t t t  n r  Tijr n*n ^ fr vi«rtd 
f a n  «r fu ft r r  t t  n z  ^  s m r r  h t  T ? r  % , 
tt?  * m  &  i A  n n r ^ r  f  f r  ^  t o  ft  1 
T P r tr  f«rf5 ^ ftrsrr Tt star 1
^ f i n r  f»reTT *  * r r o  *TT«r F f t r  t t  * f t  w n = T t e  
f»ror »t ?t^T MT%tT 1 «rift wr tt t̂V # w  
**iar T|ft I O  TT'T f̂e f^itc H 
t i J ^  f f t  w  ^ r  u  « r t * i  h ® t t  T t f t  i f t  
^ ^ t  1 w  % n m  s m i t  ^ f t  t r r r r r f
T t  w m r  t i t * t  * r ?  H f t n r r r  3 ^  f r  
* n r  T T  i j P t  !(ft*Tf T T  T F p T  < P T ^  *T ? t «R T Q [ 
ir t  T ^ f t  < ft f f r  ^ r  $  7 T r t *  * r f * T t f h f t  t >
WfhT Ĥ t f*R# THft ft t *T̂  Ŵfl$t TtT
x f n  T f h r m T  r f y ,  s » r  ? n r  t  T f t r  T t> r  
h r  *t 1 srfxir fipr *r? «ftr 
ipr  ̂ # writ «trr wfinft’ft j|?*rr ^t wr
^  I .  ? fT  T t  3 T*ftiT » T ^  f*TET ^ f t  |  * f t r  
n y r  T ^ t  P r o r  » f t  a r n f t  t ?  ^ r  f r  r f t *  ? ft 
wrtt I  I t*T flTTT Tff titTf ^  «TT»r prfT 
f V R  <$T3f a n f N  * f t r  ir ft r  ^ r r r t  ? T T T  7  T < i t f
w m t  *  « m r  T t f  w * f t a  * n f t  1 n r  t t  t t ^ h  
w r  < t t  r i f f  w h  f n itn r  « r t r  f n t  h r  * r  « ? t *  
w r r  w  arr »» t̂ «m^ft * *  ?rr y fa  <̂ t 
w r w ff ^ f t  4  *f^ ^  1 frft fr1** f tn n f  
t t  *ft fr*nr?fF w ft if flw t t r t
*rffcT7 «pm»r f w  «Tf t  fwww rtar m i

f t i  T & t ,  w n f t  T T W t  t t  f r r r e ,  T i f t  = t 4 « t
T T  f^ W T V , T ^ f t  « k  T T  T i f t  *W »TT T T
f iw T « t  w  x ^ r r ,  ?sr n r ^ T f t  t t  T i f t
* n f r  ^ w t  w i n  ^ t  s n i t  »?t  t * r  ^
7 R t  %  ffT tr  flTTfW ft T ^ » f t  I T P P T  ^ST<T rt
wnr ^ w*nwt Tjpft $sl*f frtrnc tpr 

^ f t  ? P 7  h n i f t  T ^ n t  1 T ?  ^ i ^ f t
hr *t fm ri ffmt ^ p t  f^rrf rft 

w ^ w t  f t  ’ T f t  1 v t P t ^  y P r  t f t T
R n r f  « r t  » ( t  t <*t ^ 5  f i r r a  h  t ^t h t  i

Ttf ft> W iW Ti VTVT F̂ PTT «R*T
t̂̂ r & wt >rf «n?T *r®Rr ^ 1 vrm

T t  ^ ! * T  T  1 *1 ^  p f  *T ( f t  ^ ( P f l  ^ T  f T T  T T  
f ^ n  ^  t r  ff^ T T  T T ^ T  * T T T T T  T t  TT*T T  |f*T
# tf t* r  q f * m  # ? * t  R r t  ^  n r  ^
?»t  * r s r ^ r  q f ^ p r  ?rr! sr^r
t t s t  in r  *r  f r m  >  • ? *  ? n  ' t r r - r  ^ i z x t r  
T t  t i * p t  ■ w r t  ^nrjr?r % h r  *  ? r e t  
^ n f h r  t  j » r K ^  m f v v  f * p t t  ^  
i t  frre rr s w f t  t  h t *tm  h  P T ^ 'T 'T T
er> 5 t? ft ^ r r ^ T  i r t r  ^  ^  » w  * i w tv T » t >  
f H T T T  H V T T  ¥ V  f T M H  r j m n  STSTR" w i t  
^ T f f l T  I ^ r ^ i r  q | r  V T ^ m - ft  T T  fvTWT 
T W  f W f  v t  T t  * r * w r f  ? p f t  *r  T s r r

1

« T T  <ira t f r c  T JP T T  W T T  f ,  T f  * f t * t  
f f t  F S P f t  T R T  ?ft ^ T T  ^ f t  # fT ? T  T ?  ^ T T  
W ’tt f  1 t?t wpHhr fctrsr # w  
WIcT T C  T * T  fT !T t^  S T T E  f W T  f r  T t r T # 5 ^  
fm T B P T  ^  2 1  E T T C m t T t  W F T  ^  « f t  f t f  W t  
T B T  ?  w  <t T O  f r a t a  T t  fK 5 r  1W T
i f t r  ^ T f t ^  » T R T  f r  sfffcT T O T  T H T
ftr r r r  « t t  ^ ft  2"? t m t e n r  ^ r  ^  t ?  ^ n r, 59 
^  ^  23  o t »  ?»t ffPrew t  lit t f  n f  1 
vhr^ i^t h t t t  % t̂ranr ?t [̂®t ft*
f i n r  s r w r  * f  t t  f r * r  ^srnrr t
V T S T  T O  *TPTT ^JTPTT f t  f T f f i T  *T  ? ft Tc TR Tt 
^ t s r * ^ f 3 p r ^ « P T W T T 5 r « r r ^ t i  9 t r ^ r
#  T ? r  t f r  eft a r p -  *  w s t  #  » r « T t ,  » j t ^ t  
h r r c ,  ?r> t i t  ^  t o t  « f t r  «n p t »- ^  eft
#  t ? t  ^  e ft n t r r  « f t  ft  1 ?ft J T R ^ f o r  ? ^ r  
f T T | T  T t  f f T  T R T  T T  f R f t T  ft  ft? T T  « ft  m  
* m ,  T T f t  f f t T T  f t  m t  *  g t ,  f5 T  ^ f t  2 3
a r m *  ? ? r  *  t ?  » r f  1 g r *  2 3  m x n ft  t t
Ttf <n*f *rjft ft < ftnrft arsft wg fsrrsr arrt
5?RT gt v m  ft I «bST?2H i^ftar «tt t f  
T t f n w s r ^ t f t . ^ T T T t f l r f s r f t t .  ^ T  
T j  ? * n ^  w t f d H  x n p r i r  T t  H t f * n r  t t H V  
^  1 T * f t  w v s  f s f i j T s r  t t  f i w r
*nrr |  f r  v n r s v  h i w i  T t  “*w r  ?*r  T T *it
T r % t r ,  t ?  r r f  <w^ t e y n * > T t  w m  o t  |  
•T ^ t  I « n O T  H f H I  T T % t i ,  i f t r  f f T W T  W l f i n t ,  
H f  T t r € t C T 1 R r  ^ t  W W  f f t  ft * f l f t  1 ^ T T  T T
s o fg f t ^ w w  ^ a m f r  #  f t s f T  w rflfC!;, * r ?  t h t -  

f w f t m r  t  » ^ t  vhnitm x n ^ t t  it w i t
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pft *f*piT m *  wwft]

i fa* awff *t wsft fa prrft 
raft araf *t «n*r * va ftrar *? «r«tft 
writ t  \ *? «ft tfsrer

% i>*rr TT’Tf «nri tftr ftr fa
Hf fsRpft stw t ?r 3t«ft fr*nm f t  ^ rh t  f t  
*r*®r I  t f*r ’ft** % fast ?t t?
tffawPT vt «̂rt vx w , f*r wt *ns '®n̂
* i

TFT wafr i  OT I  rn <ft* *wff 
vt ntx farw wtm f  i q;* tft afr hm*w*# 
v t srrasrr̂  t  fa  2 m: w*:*?* fart 
3TT hvwt  t  ^w t * farm v w  jf • 
jn t 352 *f 3ft WT̂S fxafir̂ HT W> *T«TTT TT

p*r«*ft vtcr ^  ^  snwrsr $ 
o t m A f̂ rtrsr vwr g tfK 
V«Wt7̂ 9FT?r TT̂ i #r ^  *1 ^  ^  ^
i  — ^r fftfl srat *  fa ’fm VTST ft I 
4 vrgm fa *THvf>tr fafa *r*r w  «rt 
qnfronifa f^R  wnc 1 W*w *n *
a%feT n  mm?r vtcit g  1 „ j f 1̂

%sr v  rifaaiH’ *i ^  jprmr 1 
Supreme court should try  to ad jud i-
cate, Should not try  to  legislate and 
Parliam ent should not try to adjudi-
cate.

AUGUST 8, 1978 fifth Amdt,) Bill
W " .

gjfmqftr «n wrw v r o  Pro* =,
Wit? «TT VT*T *&f?T '*i 1 ’’■•‘II 'TT'TT & 1 ÎSW

y g r ^ r ^ ?  v n r f V  far *  itrrt ^ f a *
If-fft VT, ¥V jFRT ¥ *rf*FFW.i wt
rftf»r?T zft ** m ft t  1 m  sfrsri* %
tftPT ¥t W  SI w , ^  ^  **?'&
|  1 #f*rar *^rsrr jffr v r t*r
•Trfwri^tr Vt 5T̂ f, StTT ^  3TST?TT
fff*rr r̂%n I n rit 1X7, aTTT*rY*r &
JT tpfar *ti ffrt'tfof t  ff̂ lT fft
5IRrTT «pt t  I ?SI ^  f>5 ^ » t ?  4W1

vfmrr. rm t f. 1 frrr ^fr 
vt vfam  ^ r r  fa ^ s rF f  * *£^nfKt 
Jt% H aft «t ^  ^  >

<̂r spa:f $ *t to 4 vpnfhr f«rf» ^
ift vr wsrtf ^ t t  |  fa  *
srfsm r v t ^  it fo r t*
v x  ffWTfav  vrtr m fvv  ?nf^r v t  m n Jrw’fn 
fam  f  a*rr %w «rt srtu t #  $ffa?rffisrv 
uftmri Tt yr: * tm  ^rtem & 1

SHRI TRIDIB CHAUDHURI 
(Berhampore): Mr. Deputy-Speaker,

Sir, the Constitution (Forty-Fifth 
Amendment) BiU, 1978 does not 
satisfy me or those with my way of 
thinking to the fullest extent, yet there 
i« hardly any doubt about the fact

that It Is a momentous legislation gad 
when enacted, it will go down In our 
constitutional history as a landmark 
in the evolution of the Constitution 
of independent India. We would haw 
been really satisfied if the Constitu-
tion (Forty-Second Amendment) Act 
were repealed altogether and opportu-
nity was taken to review the experi-
ence of the working of the Constitu-
tion of all these thirty years and we 
had gone in for a really revolutionary 
measure to re-modelling and restruc-
turing of the socio-economic base of 
our system.

By and large, the  constitutional 
system which we adopted, is a replica 
of the western type of bourgeois 
democracy which in spite of the 
embelishments sought to be given to 
it has remained as a capitalist struc-
ture

You know and the whole House 
knows, tha t since 1953, in th is very 
Parliam ent, we declared the building up 
of a socialist pattern  of society to be the 
goal of our planning and our economic 
reconstruction ellorts. But after the 
lapse of these 30 years, we know what 
that socialism has meant. Everybody 
now says—and I am glad, in some 
sense, that many Members of the 
ruling party  are vocal about it—that 
the country rem ains in the grip of 
capitalism , in the grip of monopoly 
capitalists and in th e  grip of foreign 
m ulti-nationals, and th a t there has 
been no effort up till now, to  end that 
position. For that, a basic, revolution-
ary re-structuring w as necessary which 
unfortunately, is not the object of the 
present Biil.

15.57 hre

[Shri M. Satyanarayan Rao in the 
Chair1.

The present Bill, although I have 
said that it is a momentous BiU, has 
a limited purpose, viz. ot safeguarding 

the fundamental rights and liberties
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guarantee to the people Tunder the 
Constitution as it was originally 
adopted., In the light of the traumatic 
experience of the 20 months of Emer-
gency, and also in the light of the 
distortions that were brought about 
by the Constitution (42nd Amendment) 
Bill, it has been well said that that bill 
sought to institutionalize the Emer-
gency powers and invest the Execu-
tive Government, and particularly 
the Head of the Government, with 
over-riding powers over the legisla-
ture, over the citizens and so on. The 
present Bill seeks to restore the funda-
mental rights—excepting the right of 
property which has been taken away, 
and rightly so from the list of funda-
mental rights—and the democratic 
rights viz. the right-3 of personal rights 
r'nrhts of life, rights of freedom of 
si>-»rch and the most vnlued democra-
tic rights, and to st*curo them for the 
riti/ens for all times to come

16.00 hrs.

For this reason the emergency 
provisions of the Constitution are 
sought to be amended. To that ex-
tent we welcome the Bui I onl> vuiiit 
to point out that it does not go to the 
whole extent that it should have gone. 
Many Members from both .sides—of 
course I am not speaking on their be-
half—to the two major opposition 
groups, the Congress groups and 
others have pointed out the short-
comings of the Bill. One of the short-
comings has been that, while the rijht 
to property has been taken away 
from the list of fundamental rights, 
the right to work and adequate liveli-
hood should in some form or other 
find a place—>m the list of fundamental 
rights. I need not dilate on that 
point elaborately. Everybody knows 
its importance in this country where 
nearly half or more than fifty per 
cent of the people live below the 
poverty line, have no property and 
have no work and do not find work 
for the major part of the year. That 
is the importance of the right to work 
and  adequate livelihood. Comrade 
Samar Mukherjee referred yesterday

to this and said that in all the socialist 
constitutions of the world, the right to 
work is one of the basic and funda-
mental rights. Ours is not yet a 
socialist constitution; ours is not yet a 
socialist country. We aspire to be one. 
So no wonder this right does not find 
a place in the list of fundamental 
rights. Now that we have made a be-
ginning by removing property right 
from the list of fundamental rights, 
we are seriously thinking whether we 
cannot introduce the right to work and 
adequate livelihood in the list in some 
form or other.

The speaker who preceded me, hon 
Member Shastri spoke forcefully, and 
yesterday also hon. Member Shri Ram 
Jethmalam spoke with his usual 
eloquence with regard to preventive 
detention. The change is sought to 
be made by cliuse 3 of the present 
B it in ar Lcle 22 of the Constitution 
which is an enabling provision for the 
enartment of preventive detention laws.
I think this article should have been 
dropjred altogether. I ne<*d noi no into 
the detailed reasons that have been 
discussed time and a«?am in this House 
duunn the last 26 y.'dis Again today 
and yesterday forceful arguments 
have been made in favour oi dropp-
ing this power of pre-enlive deten-
tion. It is a blot 011 our Constitution 
arid I have no manner of doubt that 
every nght-th’nking person should 
support the dropping of this provision

There is article 350 which enables 
the Central Government to impose 
President’s rule in the States It has 
just been pointed out by one of the 
speakers that at the Centre there is 
no provision for President’s rule. If 
the Central Government cannot be 
carried on according to the provisions 
of the Constitution and Parliament is 
dissolved, then the Government of 
the day carries on as a care taker 
Government and arrangements are 
immediately made for holding of 
elections. Why should not a similar 
thing be provided for the States also 
without trenching on their autonomy 
and perhaps their own elected Govern-
ment? We have seen in the Congres*
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[Shn Tridib Chaudhuri] 
days how the provisions of this article 
356 were misused to topple elected 
Governments from Kerala onwards 
till the other day So, this article of 
the Constitution should also go It is 
against the spirit of our federal 
Constitution and the idea of State 
autonomy

With regard to the other safeguards 
which have been provided in the vari-
ous clauses for the right*? and liberties 
of the pole although they do not go to 
the extent that we have wanted them 
to go vet m brief I would say that I 
supoort them I welcome them 1 
congratulate the Law Minister and 
also the Janata Government that at 
least to that extent they ha\c fulfilled 
the election pledges that they had 
given

SHRI JAGANNATH SHARMA 
<Garhwal) I rise to support this Bill 

Till the end of 1976 the Constitution 
was amended 42 times Fifteen amend-
ments relate to reorginisation of 
States re adjustment of States re-
adjustment of boundaries and creation 
of new States and Inclusion ol ,i new 
State of Sikkim into India ten directed 
fundamental rights nine were proce 
dural three relate to the Schedules 
and fivi* in^cted the powers of judi 
ciary

Amendment Nos i8 ,md 42 wore 
adopted by this Parliament at a time 
when there was a national emergency 
promulgated m June J«)7e> By Amend 
ment No i9 two strange articles were 
added to the Constitutiorv-articlcs 71 
and 329A and the Ninth Schedule was 
amended to incorporate even certa'n 
major Acts including the Representa-
tion of the People (Amendment) Act 
of 1974 The purpose of these amend 
ments was oniy one, and that was to 
save the election of the then Prime 
Minister which had been declared void 
by the Allahabad High Court This 
was a slur on this country, and a dis 
grace to its democratic functioning

The Forty second amendment is 
very wide very extensive, very detail* 
ed amongst all the amendments, but 
it created concern i i the whole of the

nation because it disturbed the original 
balance of the Constitution, It crippl-
ed the role of Judiciary, it destroyed 
the basic features of the Constitution, 
and paved the way for repression and 
terror

The historic March elections brought 
out the spontaneous hatred of the 
people against the regime which had 
trampled upon their dignity and 
privacy The Janata Government the 
first non Congress Government is 
committed to bring a new political, 
social and economic order and in that 
direction this is the first major step 
or we can say this is a very important 
step that the Government and the Law 
Minister have taken I congratulate 
the Lav, Mimstei that he has brought 
this Bill not only as an amending Bill 
but taken the oppoitunity to review 
the whole Constitution and has put 
b^tcie the House provisions of the 
Constitution which need complete or 
partial a irogation those which need 
to be retained and the amendments 
which should be added to the Const tu 
tion This is what he has done Once 
this Bill becom es an Act democracy 
and the rule of law shall be restored 
and I im pure the misuse and abuse of 
articles l*>2 and *56 shah never be 
there Equulit before law and equal 
protection of the laws shall be lestor 
ed

While speaking on the Forty-fourth 
Amendment Bill the then Law Minis* 
ter sitd specifically th it the basic 
features of the Constitution included 
democracy secularism Republicanism 
and judicul review and conceded 
that while exercising the amending 
power Parliament should not exer 
else the power to repeal the Const! 
tution And I find that by that very 
Government all basic features of the 
Constitution were destroyed and the 
greatest heritage of democracy to 
mankind namely personal liberty, was 
taken away without trial Innocent 
people were thrown into sterilisation 
camps and had to face several types 
of indignities, Even gruesome atroci-
ties were perpetrated against citizens 
and patriots even students, and fiendish
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methods were used tor interrogation 
while they were in police custody. Well, 
there was freedom to destroy freedom. 
It was to prevent this that the G o v -  
erament has come forward with amend* 
ments of articles 358 and 359 of the 
Constitution.

I am happy that the provisions of 
article 19 shall be suspended only 
when there is external aggression or 
war and under article 359, under no 
circumstances the individual liberty 
shall be transgressed or taken away 
no matter there is internal or external 
emergency.

There is another alarming feature 
of the Forty-second Amendment Bill, 
and that related to judicial review of 
ordinary laws. Well, since the hon. 
Minister has dilated in detail the am-
endment with regard to judiciary and 
since most of the hon. Members have 
spoken about it, I would only say that, 
in spite of the abundant caution by 
the founding fathers of the Constitu-
t e  by introducing articles 13 and 
354(1) of the Constitution, the powers 
of the High Courts and the Supreme 
Court were taken away and they were 
deprived of their jurisdiction over tri-
bunals.

Well, I do not want to deal with 
article 257-A, (deployment of armed 
forces) which has been rightly deleted.
1 congratulate the Government that 
they have maintained—some hon’ble 
members may or may not agree—in the 
Directive Principles some of the provi-
sions like articles 37(f), 39-A, 43-A and 
48-A of the Constitution.

They have also added a new Chap-
ter, that is, on Fundamental Duties. 
Fundamental Duties are not new to 
this country. Mahatma Gandhi always 
emphasized that a man should do his 
duty. Before independence, a Consti-
tution was framed, called "A Gandhian 
Constitution for Free India.” There 
was a specific chapter which dealt with 
Fundamental Duties and Fundamental 
Rights, with an impressive foreward 
written by Mahatmaji himself. This is 
how this amendment has come.
2180 LS—11

1 would now like t0 say something 
about article 368, amendment of the 
Constitution. In this connection, 1 
would like to quote one of the eminent 
jurists of this country, Shri Tarkunde. 
He says:

‘‘Article 368 should first define 
what are the basic features of the 
Constitution, and then provide that 
Parliament in the exercise of its 
amending powers cannot alter these 
basic features, except by the sanction 
of the majority vote in a general re- 
frendum of the entire adult popula-
tion. This would incidentally esta-
blish the principle that sovereignty 
under the Constitution vests in the 
people and not in Parliament, which 
is liable to be controlled by the 
Central Cabinet.”

I am happy that Government has uti-
lised this opportunity, and the hon. 
Minister has chosen this best and saf-
est course for this purpose. Because, 
sometimes Legislature behaves In a 
most Irresponsible manner.

Here I would like to quote a Bihar 
case, Ram Prasad Vs. State of Bihar, 
where two appellants were allowed 
200 bighas of land. Some neighbours 
reported the matter to the Congress 
Working Committee, and the Working 
Committee passed a Resolution and 
stated that the lease should be cancell-
ed. The Bihar Legislature passed an 
Act by the name of Bihar Sathi Lands 
(Restoration) Act, 1950. That was de-
clared ultra vires of the Constitution. 
While declaring the Act as ultra vires 
of the Constitution, Their Lordships of 
the Supreme Court stated:

“Such legislation as we have be* 
fore us is bound to drain out the 
vitality from rule of law that our 
Constitution so unmistakably pro-
claims, and we hope that the de-
mocratic process In this country 
shall not function in those lines.”

This is how Parliament and Legisla-
tures can behave like tyrants.

Similarly, sometimes the Supreme 
Court acts like a Third Chamber. Take
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the case of fundamnetal right to pro-
perty. It has been taken out from the 
basic feature by a majority of one. 
Again It can be put in the basic fea-
ture by a majority of one. What will 
happen in that case, if property right 
now a legal right is again put as a 
basic feature? Then Parliament is 
bound by it and Parliament cannot 
say by a majority, even by a two-thirds 
majority, that it should not be a basic 
feature. What is then the option? The 
option is that the issue should go to 
the people and if the people then de-
cide by a majority of two-third or 
whatever the majority that is settled 
by the Parliament, then in that case 
that law would prevail inspite of the 
ruling propounded by the Supreme 
Court to the contrary. So, the provi-
sion of referendum under such cir-
cumstances is good and should be 
adopted.

There has been controversies re-
garding the preventive detention. I 
am sorry, I disagree with most of my 
friends including Mr. Jethmalani and 
some other learned speakers that this 
Is absolutely out-dated. 1 feel that it 
is very necessary in this country. The 
dignity of the individual, the safety 
and welfare of the people, the regula-
tion of international and •ational trade, 
smuggling, foreign espionage, subver-
sion of law and order by anti-social ele-
ments, these are the pressing necessi-
ties, the felt necessities of the modern 
vigilant State and every modem 
vigilant State of today has been 
trying to curb these activities 
in <me way or the other. Even Britain 
•which has its entire edifice in the rule 
of law and convention passed Preven-
tion of Crimes Act in 1971 and through 
you I would like to inform this august 
House that the concept in Britain that 
was there in the 19th Century had been 
reversed in the 20th Century. In ihe 
19th Century, there was a famous 
leading case “Beatty Vs. Gillbanks” in 
which it was said “mere knowledge 
that opponents are likely to cause dis-
order doeg not turn an otherwise law-
ful assembly into an unlawful assem-
bly." This proposition was completely

changed in 198$ in the ease of Mr*. 
Dvncon Vs. Jones Mrs. Dune*i *r*S 
a woman speaker, who was Just deli-
vering a speech before a Centre for 
the Unemployed and violence erupted. 
The very next year, she said "I will 
speak at this very spot/’ The Police 
Officer Mr. Jones went there and said 
"No, you should not speak “here”. Mrs. 
Duncon was peaceful, her opponents 
were peaceful, her supporters were 
peaceful, but inspite of that, Mr. Jones 
arrested her. The court observed 
that the police Officer was justified in 
arresting her.

Now there is a very important case 
“Liversidge Vs. Anderson”, which ad-
vocated that the preventive detention 
may be an anathema to all those who 
loved personal liberty. I would like to 
quote the observation of Lord .Atkin. 
He says: “In this country, amid the 
clash af arms the laws are not silent. 
They may be changed, but they speak 
the same language in war as well as 
in peace.. .

During the First and Second World 
War, the British Parliament empower-
ed the Government to pass orders for 
preventive detention and the power 
was upheld by the same Court on 
ground of necessity. It was desirable 
and necessary even in a country like 
England. In this country, so far as we 
are concerned, I cannot give a better 
expression saying that how Mr. Justice 
Patanjali Shastri described this pre-
ventive detention. He said:

“This sinister looking feature so 
strangely out of place in a democra-
tic Constitution which invests per-
sonal liberty with the sacrosanctity 
of a fundamental right and so in-
compatible with promises of its pre-
amble, is doubtless designed to pre-
vent an abuse of freedom bv anti-
social and subversive elements which 
might imperil the national welfare 
this infant republic.”
AN HON. MEMBER: This was in

which year?
SHRI JAGANNATH SHARMA: It

may be any year. But they are mote 
true today. Even those Britishers who 
believed in the rule of law, passed:
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East India Company Act of 1780, 
East Company Act of 1784, Bengal re-
gulation Act of 1812 and ultimately 
the Defence India Acts of 1915 and 
1939, all these gave a complete concept 
of preventive detention. That is why, 
the Constitution of India has incorpo-
rated Article 22(3) of the Constitution.

Now I would like to say something 
with regard to the Right to Property. 
Tiew prtirle 300A reads “No person 
sha'l be deprived of his property save 
by authority of law." As I have al-
ready said, the Government have eli- 
minafted this right from the funda-
mental right. It is a right step in the 
Tight direction. But we should not for-
get what probably Lincoln said- 
“Human beings being what they are 
their desire to accumulate power wd 
property ceases only with death.” The 
right to property has been recognised 
under Article 10 of the Constitution of 
USSR, under Article 17 of Universal 
Declaration of Human rights, Magna 
Carta, the Bill of Rights the petition 
of rights and Lords B larkstone and 
Lock said that it is an inherent right

The hon. Minister has said, accord-
ing to the authority of law The au-
thority of law is exercised in two 
wavs, either by “due process of law” 
or by “procedure established by law.” 
“Due Process of Law” has been taken 
from the American Constitution; “pro-
cedure established by law” is provided 
in the Indian Constitution. Although 
the hon. Minister has said in his open-
ing sneech that procedure establishd 
by law would mean the authority of 
law. still we hnve to be very careful 
about it and mention it clearly in the 
Statute Book.

F.ven today we cannot forget that 
the Parliament has the right to enact 
a law for seizure and confiscation of 
Propertv the Parliament Ins the right 
of acquisitioning and requisitioning of 
pmnertv either with the consent or 
without the consent of the owner the 
Parliament has the right to enact a 
Utw to empower the State for acnuisi-
tioninf and requisitioning of property;

the Parliament has the right to tax the 
property for revenue purposes. There-
fore, the sovereignty of Parliament 
should see that the police power, the 
power of eminent domain or the tax-
ing power for revenue purposes is not 
misused. The specific safeguards must 
be Incorporated in the rules or in the 
statute book itself so that the citi-
zens may not be put to trouble.

Regarding “Education”, this is the 
only provision with which I do not 
agree with the Government, it should 
remain in the Concurrent List. For the 
last 30 years, the Government has not 
been able to come out with a uniform, 
viable and sound educational policy. 
Sometimes, we haves done 10+2+ 3;
sometimes, tt is r0 + 2 + 2 ; sometimes, 
8+2+3 and sometimes, fc+ 2+ 2 Even 
todar. there is no national unanimity 
or clarity with regard to the policy on 
education.

After the Chinese War and the 
Pakistani War, the Parliament passed 
the All-India Services (Amendment) 
Act which provided for the creation 
of the all-India services for the Indian 
Health Service, the Indian Agricul-
tural Service, the Indian Forest Ser-
vice and the Indian Education Service 
only for the sake of homogenuity and 
for the sake of efficiency and good 
performance. That was passed by the 
Raiya Sabha. But nothing further has 
been done

In the end. I would like to sav a 
word about the Preamble I do not 
know how far my hon friends will 
agree with me I do not like the word 
“socialism” to be qualified by any 
word, like, “secularism” or “democra-
tic” I say this because socialism un-
qualified is pure socialism; socialism, 
when it is qualified, is something less 
than socialism Socialism, when qua-
lified bv "national” became “fascism* 
and socialism, when qualified by “de-
mocratic” became “capitalism.” So-
cialism in its very nature Is secular.
If vou add secularism to it, it may 
sometimes become “Islamic socialism’* 
or it may sometimes become "Christien 
socialism.”
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Carl Marx has defined socialism as 

distribution of surplus; Sydney and 
Web have defined socialism; Prof. 
Harold Laski has defined socialism; 
Swami Vivekananda has defined so-
cialism; Guru Nanak has defined so-
cialism; Mahatma Gandhi has defined 
socialism. And our concept of social-
ism is something quite different. We v 
do not mean socialism as distribution 
of surplus. We only mean that if a 
guest comes, we would like to entertain 
him even if we have to remain hung-
ry—At (t hi—that means a man who 
comes without date.

Lastly, so far as the word “Repub-
lic” is concerned. Republic is always 
‘‘sovereign” and "democratic ” Demo-
cracy and sovereignty are inherent in 
"Republic ” We should simply say, the 
“Republic of India." As the property 
right has been removed from the 
Chapter on Fundamental rights and 
has been put as an ordinary right, we 
ran  call India as “The Socialist Reput i- 
lu1 of India.”

SHRI HITENDRA DESAI (GodhraV 
Mr. Chairman, Sir, at the outset I join 
with the other leaders of the Opposi-
tion parties in congratulating the Law 
Minister for bringing in this Bill. I 
also congratulate the Prime Minister 
and the Law Minister, not so much for 
bringing In this Bill as the manner in 
which they handled the Bill, the man-
ner in which they consulted the Oppo-
sition parties and groups and they 
tried to evolve a consensus. I believe, 
it is the first step in that direction. In 
spite of all the criticisms which we 
have been levelling against the Janata 
Party, this is one good act which they 
have done in the last IB months.

Now, I will deal with the various 
provisions in a nutshell. On the whole, 
our Party supports the general prin-
ciples contained in the Bill subject to 
certain reservations and sublect to cer-
tain comments ■which I shall presently 
make.

1 will first takp the question of 
Emergency. It has been rightly point-

ed out that there was subversion of 
the Constitution and there were ex-
cesses in Emergency, and that the 
Congress Party suffered defeat in the 
elections mainly on account of the 
excesses of Emergency. It must also 
be noted at the same time that, when 
the Constituent Assembly met before
1950, soon after independence, it was 
only under the Indian National Con-
gress that this Constitution was main-
ly framed, and the founding fathers of 
the Constitution were mainly inspired 
by Mahatma Gandhi and Pandit Jawa- 
harlal Nehru. I will go to a period 
even earlier than that.

All of us who were struggling or 
taking part in the struggle for freedom 
did not at that time merely fight for 
the independence of the country and 
against the British but even during 
those davs we envisaged ‘India after 
independence’, and we envisaged a 
social order free from exploitation, at 
the same time guaranteeing Funda-
mental Rights in the Constitution I 
will not take much time of the House;
I w i l l  only refer to a (Resolution pass-
ed by the Indian National Congress at 
its Karachi Session as e a r l y  as 1931, 
under the Presidentship of Sardar 
Fatel, where I had the good fortune 
to be present. I will not read the whole 
Resolution, but will read only a few* 
lines. The heading is ’FUNDAMEN-
TAL RTGHTS AND ECONOMIC PRO-
GRAMME. This was passed in the 
year 1931 when the Karachi Congress 
Session took place; Gandhiji was also 
present; the President was Sardar 
Vallabbhai Patel :

“This Congress is of the opinion 
that, to enable the masses to appre-
ciate what Swaraj as conceived by 
the Congress will mean to them, It 
is desirable to state the position of 
the Con cress in a manner easily 
understood bv them. In order to end 
the exploitation of the masses, poli-
tical freedom must include real eco-
nomic freedom of the starving mil-
lions. The Congress, therefore, de-
clared that any Constitution which
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may be agreed to on Its behalf 
' should provide or enable the Swaraj 

Government to provide for the fol-
lowing—  "

A number of things are there. I will 
read only one or two:

‘ Fundamental rights of the peo-
ple, including freedom of association 
and combination; freedom of speech 
and of the press; freedom of cons-
cience ... ”

and so many other things which we 
have already embodied in Ihe Consti-
tution.

Therefore, even before we got in-
dependence, as early as the year 1931. 
the Indian National Congress, under 
the the leadership of Mahatma Gan-
dhi, was very clear in its concept of 
‘India after Independence’. Barring 
the 19 months of Emergency when 
there was subversion of the Constitu-
tion which we admitted the Congress 
has always nurtured all these Funda-
mental Rights and the freedom of the 
press also. I also want to bring to 
the notice of the House that, fcoon 
after the election results were innounc- 
*d in March 1977, the Congress Party 
—at that time the split had not taken 
place—al its AICC Session in May 
tried to evaluate the reasons for its 
defeat, what wrongs were commit led 
during the Emergency, nnl easily came 
tc the conclusion that the emergency 
'excesses were the main cause and they 
felt sorry for it and they were con-
vinced that there must be some provi-
sion in the Constitution by which 
these excesses could be prevented. It 
is in this light that I am speaking to-
day, even against the provision of 
emergency for internal purposes and 
even armed rebellion. Even the in-
clusion of armed rebellion for internal 
emergency does not alter the situation 
very much. I do not want to repeal 
the many arguments that have been 
found out so far but the House should 
be aware that there is an explanation 
here which is even much more dero-
gatory than the substantial provision. 
The explanation says:

• A Proclamation of Emergency do- 
claring that the secu.ity of India or 
hi; part of tnu territur; 1 hereof is 
threatened by war or by external 
aggression or by a.*o.H rebellion 
m,iy be made before the actual oc-
currence of war ot of anv such agg-
ression or rebellion, if the President 
is satisfied that there is imminent 
danger thereof.’’;

But I do not think ainy difference could 
be made. Even if a provision for 
armed rebellion is there, it is quite 
likely that the powers may be misus-
ed. I appreciate the various cons-
traints which are contained in the 
section, namely, that it is considered 
almost to be an amendment of the 
Constitution and, therefore, it has to 
be approved by a resolution by each 
of the Houses with a two-thirds majo-
rity of the Members present and vot-
ing and a majority of the members 
voting for it. These are good provi-
sions. But, at the same time, our 
Party is opposed to emergency on the 
ground of internal disturbances in-
cluding the provision for armed re-
bellion.

In this connection we h ive the 
experience of many other countries 
also. It is. not only in India that we 
had this experience but in other coun-
tries of the world also emergency has 
always been misused. 1 will only giv» 
one instance of Nigeria. There, in the 
year 1962, in Western Nigeria on ac-
count of squabbles in the ruling party 
—I am emphasizing this point for the 
purpose of this ruling party also— 
that merely for the purpose of squab-
bles in the ruling party, the Regional 
Governor of Nigeria dismissed its Pre-
mier, Chief Akintola. But the Premier 
went to a court of law for a prayer 
that the order was invalid. In the 
meantime, the Assembly met and at 
its meeting there was violence in the 
Chamber of the House and the Assem-
bly could not go on. Immediately, the 
Federal Government thought that there 
was a case for clamping emergency 
and emergency was clamped on Wes-
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tern Nutria even though there was 
not a tingle violent incident outside 
the House in any part of Western 
Nigeria.

Therefore, Sir, not only in this coun-
try but in the experience of several 
other countries also the provisions of 
emergency have been misused and it 
is for that reason that we are not 
against having emergency for external 
aggression and war but not for inter-
nal disturbances or even for armed 
rebellion or for the danger of armed 
rebellion, and that is one point on 
which our Party is very clear.

Secondly, so far as the question of 
the amendment of the Constitution is 
concerned, my Party is also opposed 
to the idea of referendum. A very 
scholarly argument was put by my 
bon. friend, Shri Venkataraman and, 
for want of time, I don't want to re-
peat tb*im and add to many things 
which he had said. One thing which 
strikes me about the referendum 
clause is that unless there is a general 
election and even general election not 
only of Parliament or Lok Sabha but 
unless there is a simultaneous general 
election to the State legislatures and 
to the Lok Sabha, it will be very diffi-
cult to get 51 per cent of voters even 
for this purpose of referendum. 
That is exactly our experience these 
days and, therefore, the whole idea of 
referendum seems to me to be tho-
roughly impracticable.

At the same time, I feel that by 
enumerating the basic features in the 
Constitution itself, we would open 
flood-gates of litigation and the 
courts may take a view that this is an 
amendment against the basic features 
and, therefore, the court may strike 
even an innocent provision which 
may not necessarily come under the 
basic features of the Constitution. 
My third argument, over and above 
the arguments which have been pro-
pounded here for the Law Minister to 
consider is whether the clause itself 
is valid or it also requires to go for 
referendum to the people. Therefore,

on these grounds and mainly on th* 
ground that aftar all in a vast c m *  
try like India, this is not practicable, 
we are opposed to the amendment of 
the Constitution by referendum. We 
certainly hold the people of India 
supreme; it is after all the demos, the 
people of India who are enthroned in 
the seat of Parliament. There is no 
dispute about that, but if Parliament 
can also be captive, Parliament can also 
be misled, there is every reason, look-
ing to elections in our neighbouring 
countries, that people can also be 
misled. Therefore, there is no addi-
tional point in providing referendum 
for the amendment of the Constitu-
tion.

A point was made about the pream-
ble to the Constitution. The speaker, 
who spoke before me on behalf of 
our Party, has amply made it clear 
that there should be no definition of 
secularism or socialism. After all, 
secularism has something more of 
wider import than what is contained 
in the mere definition as defined In 
the Bill itself. This is more so in the 
case of socialism. By defining socia-
lism in the manner in which it has 
been done, I feel that we have much 
narrowed down the scope of socia-
lism. After all, it is very difficult to 
define socialism, but we have certain 
ideas about it.

qwo quo wnfl (inwrerf) • «r<rrcfa
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MR. CHAIRMAN: It 18 only a point 
of disorder.
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flemf KIT1NDRA D »A I: The
UfcgM socialism have grown with 
the tim* In «Ms country rigfct from 
the year 1990 onward* to the pwsent. 
Pandit Jawaharial Nehru t*ied to 
define it but ultimately he gave up 
that idea and he said, we cannot define 
socialism. Therefore, I am glad, that 
among the many provisions of Consti-
tution (Forty-Second Amendment) 
which have been retained, the pream-
ble embodying that this is going now 
to be a secular, socialist, democratic 
republic is also retained and I must 
congratulate the Government mainly 
tor that purpose, it  is only because 
some section in that party does not 
like socialism or secularism, there-
fore, an attempt is made to narrow 
it down and, therefore, we are op-
posed to the definition.

Lastly, on the point of education, I 
remember when the State of Bombav 
was organised as a bilingual Bombay, 
I as the education Minister noticed 
that there were six systems In several 
regions of the State, there were diffe-
rent systems of education in areas 
which comprised Marathwada, Vidar- 
bha, Maharashtra of the old Bombay, 
Gujarat of the old Bombay State, and 
various other places and the area 
which comprised of Saurashtra—20 
small States before.

Therefore, in a country like Indi& 
if we really want integration and if 
we really want our country to grow, 
I feel there must be some guidelines 
laid down for Education, in many of 
tile fields. I am not, for a moment, 
suggesting that the Centre should 
interfere in the implementation of the 
Education policy of the States Ul-
timately, the States will have the 
main function of organizing Educa-
tion and implementing various poli-
cies. But we should think of areas 
like language policy. For instance 
when we are fighting for language or 
for the 34anguage formula, if the 
States do not implement it, we can 
certainly evolve some other consensus

by which a PKPsr  Iswpiiagg fefawda 
can be evolved. It la possible only 
if Education is in the concurrent Ust. 
Therefore, we oppose the idea con-
tained in the BiB, that Education and 
Forests should be in the State List.

To conclude, excepting on the 
various points which I have pointed 
out, we support the Bill in its main 
principles. But evolving a consensus 
on the Constitutional amendments is 
only one step. The other step is 
wanting. Merely enacting fundamen-
tal rights in the Constitution will not 
guarantee fundamental rights. Mere-
ly by providing constraints against 
Emergency in the Constitution, it will 
not be possible to prevent authoritarian 
forces from subverting the Constitu-
tion. What is required at the present 
moment is a national consensus on 
many of the vital problems that con-
front us, and a national will to act. 
I am afraid the way the Janata Gov-
ernment is going ahead, law and order 
is completely out of joint, economic 
crisis in facing us, official language 
question is threatening to divide the 
country, casteism is rampant, and 
events which happened in Bihar and 
those which have recently happened, 
in Marathwada are but dark shadow® 
of more ghastly events to come. This 
is the state of the country to-day. 
Merely by providing certain things in 
the Constitution, we will not be able 
to guard parliamentary democracy.

If a democratically-elected Govern-
ment fails to solve the problems of 
the the people, it will be responsible 
for it if authoritarian tendencies 
grow in this country. And they are 
exactly those which are growing. 
Therefore, I personally feel that the 
time has come in this country for all 
wise men of this country to come to-
gether-—not only those who are in 
power but even those outside—and 
evolve a consensus on many vital pro-
blems that confront us, and decide' 
accordingly. People are not going to 
spare anybody. After all, the Janata 
Party thought, when they took oath 
at Bajghat that they will be there for
3 long decades more at least. Now,
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even they are not sure how long they 
will be in power. We have to learn 
from history. But, as the great his-
torian Hegal pointed out, it is only 
lrom history that Mankind learns that 
it learns nothing from history. It 
that is going to be our fate, I do not 
think mere constitutional amendments 
can be a safeguard for parliamentai y 
democracy in this country.

PROF. R. K. AMIN (Surendrana- 
gar): Sir, at the outset let me say that 
I congratulate the Law Minister for 
the introduction of the 45th amend* 
ment to our Constitution. But my 
congratulations are qualified, because 
as far as his amendments go they are 
good enough but they do not go as far 
as I wish them to go. By these 
amendments we are making changes 
in so many fundamental features oi 
our Constitution; emergency provi-
sions, fundamental rights, preamble, 
preventive detention, power to amend 
the Co istitution and so on. To under-
stand this I should like you to go 
back to the days of the Constituent 
Assembly. During those three years, 
1947 to 1950 they wrangled and quar-
relled with the main aspects of the 
Constitution and arrived at certain 
decisions. Two criticisms are made 
against th a t and the hon Law Minis-
ter—should keep th a t in view while 
making the  present amendments. One 
w as th a t the C onstituent Assembly 
wag no t representative enough. This 
criticism referred to was as a result .»f 
th e  C abinet proposals. Adult 
franchise was not given. From the 
S tates nominations of representatives 
were made. Probably  it used to re-
present 28-30 per cent of the  electo-
rate , no t more; m any 0f  them  were 
appointed from the  princes of various 
States. T he second criticism w as th a t 
the framing of the  Constitution was in 
■ome special circumstances, when 
there was the  threat from Pakistan, 
or Telangana wa* there as  an  in te r-
n a l disturbance, the food situation 
was critical and the refugee problem 
was serious, it was in those circums-

tances that our Constitution was 
framed. That is why a sort of con-
flict between two groups of thought 
was going on from the beginning till 
even today. Some people wanted 
directive principles to be first and 
fundamental rights next, some others 
wanted priority for fundamental 
rights over directive principles. Some 
said that the won! ‘socialism’ should 
be included in the preamble and 
some did not want it. Because of 
such conflicts in the course of 25 years 
we had about 45 amendments to our 
Constitution. From that point of 
view, 1 should like you to judge the 
present provisions made by the hon. 
Law Minister.

Let us take the provision regard-
ing emergency. Does this provision 
really solve the problem of emergency 
which we faced one and half years 
ago? Do we have the possibility of 
subversion 0f the Constitution which 
was supposed to be the most well 
designed Constitution to protect the 
freedom of the people? In the course 
of the next two years could it be sub-
verted by the same machinery of the 
Constitution? When we are making 
changes we should see whether the 
same machinery could be utilised in 
such a way as it was done in 197<>? 
You take the case of the Prime Minis-
ter. Do we allow him the right to go 
and advise the President for the dis-
solution of Parliament? He can by 
giving that threat keep all the mem-
bers of the Party with him—have we 
made any provisions that such a 
power is not being utilised, cannot be 
utilised in an undemocratic manner? 
Have we made any provision that such 
a power is not utilised by a dictator 
who may happen to be the Prime 
Minister and who wants to convert 
his office into a dictatorship, Just as 
we saw only a few years ago? It Is 
possible that some of us also can be-
have in that manner. Are we making 
provision for that? I do not find 
any provision of that nature in this 
Bill.
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Take the emergency provisions. It 
4Bays about armed rebellion. Is it re-
bellion by the army? If it is rebel-
lion by the army you are not going t-> 
control it. Is it rebellion by the peo-
ple with arms? You have not allow 
ed any arms to be kept with the peo-
ple. We have no right to keep arnv. 
If a significant number of people keep 
arms, there is something wrong with 
the administration. If there is intei- 
nal subversion, with the present 
technology available with the artnv 
are we not in a position to control i t  
in one month's time? If it is not con-
trolled in a month, it can never be 
controlled. So, if at all a provision 
is necessary to be introduced for armed 
rebellion from significant number of 
people with arms your emergenc> 
should not be for more than 15 days 
or one month. It cannot continue 
for six months after the lapse of the 
emergency and you cannot keep con-
trol over the freedoms of the people 
for such a long time. So, that sort of 
thing is not required. If there is a 
possibility of armed rebellion, your 
emergency should not be for more 
than one month. That sort of provi-
sion has not been made. I wish that 
sort of provision is made.

Coming to fundamental rights, seve-
ral fundamental rights were not in-
cluded from 1947 to 1951. although 
they were included in the Nehru Re-
port and in the various reports pre-
pared by the Congress, which was our 
national party then, right from 1895 to 
1945. Conveniently those fundamental 
rights were removed during 1947 to
1951. I will name two or three: right 
to bear arms, secrecy of correspon-
dence, due process of law to be adopt-
ed, preaching of class or caste hatred 
security of person and dwelling from 
unreasonable searches etc. These 
fundamental rights were included In 
the Nehru Report and various resolu-
tions of the Congress. But convenient-
ly they were removed during 1947 to 
1951 because somebody might have 
pointed out that we have to deal with 
Pakistan or Telangana or with the 
communists. So, these rights cannot be 
fiveo. But we have seen that because

of the loss of of these rights* we were 
put to any amount of difficulties in 
1975 to 1977. The greatest curse was 
the searches and MISA, the sword 
hanging over our heads during 1975 to 
1977. Otherwise, when so many 
leaders were being arrested on 26ib 
morning, not a sparrow could even 
chuckle in the country. There were 
no disturbances m the whole country. 
Nobody was in a position to speak. 
Even when the Cabinet was not con-
sulted and the Cabinet was informed 
about it only at 6 or 7 O clock in the 
next morning, not a single minister 
asked why they were not consulted, 
because if the lion is outside the House 
and if We are asked whether we want 
the lion inside the House, we might 
say, no. But if the lion is brought and 
put here on the Table and then if we 
are asked whether we want the lion 
to be in the House, everybody will say, 
"Yes, we want the lion in the House” * 
You are bringing an amendment to see 
that the situation which arose in 197.1 
does not arise again But for that such 
fundamental rights which ought to 
have been included m this have not 
been included. I request the Law 
Minister to plea&e think it over. If 
you are really concerned with the pro-
blem that the emergency which came 
in 1975 should not come again in future 
in the manner in which it came ’n 1975, 
such fundamtenal rights should be in-
cluded in this Bill

17.90 hrs.

If you remember, when these funda-
mental rights were included m our 
Constitution in 1950, one of lhQ Mem-
bers of the Constituent Assemblv cnti • 
cised it saying that they were framed 
from the point of a police constable 
This criticism must be D o r n e  in mind 
if the same rights are to be kept. We 
have seen during the emergency the 
way In which the right of habeas cor
pus was taken away from us even by 
the judiciary. It should not happen 
again. Have we made provision for 
that? Can you put your hand on your 
heart and say that It will not be re-
peated again after this amendment? 1 
'doubt. It might be repeated.
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t h e  m in is t e r  o r  la w , « r a c f .
AND COMPANY AFFAIRS (SHRI 
6HANT1 BHUSHAN): lb*t has been 
done by amending article 31ft.

PROF. R. K. AMIN: Take the right 
ot property. What have we done? We 
have thrown away the baby with the 
bath water. Long back, when the right 
of property was discussed, big business, 
big capitalists, very rich people luxu-
rious living and other things were 
pointed out, inequalities of income bet-
ween the richest and the poorest was 
pointed out, and that is why the right 
of property was to be taken away, but 
when you take away the fundamental 
right of property, you must realise that 
it includes a house, for instance I may 
be driven out of my house, my light to 
that property maybe taken away bv 
executive authority. I way have one 
or two acres of land, that can be taken 
away without compensation. That 
right is not protected And you have 
never taken away the property ot the 
big people. Even whin this right was 
excluded from the fundamental rights, 
even when the fundamental rights 
were suspended, nobody utilised article 
31B and 31C to take away the pro-
perty of anybody else.

An «Mptsr brty u d i i m  1**gt»*tfl 
not go tsgetitte.

I agiat wittk ay  friend Shri
lani that a* far ** possible MSA 
should not hev* been kept, preventive 
detention should not have been kapt 
Even in 1*48 when it was kept 1» our 
Constitution, so many people objected 
to it. It was only the threat ot Pakis-
tan or Telengana which allowed them 
to put it in the Constitution.

The Committee Report did not put 
MISA inside. But, later on, somehow 
by the backdoor it entered in our 
Constitution. If you read the history 
of Constitution making you will see 
how it entered thr^urb the backdoov. 
Now we have had a very bad experi-
ence. Therefore. I would only plead 
that body should be kept inside prison 
without giving any reasons for more 
than 15 days. It Jhouid no* be more 
than 15 days at the niost. There it 
should end in any case. Within this 
period Government must Pie a caj? 
find out the reasons, whatever reasons 
there are, and if th*re aie *o reasons, 
nobody should be subjected to MISA. 
If that sort of prov'sion is made, I 
would be very glad.

If i do not have the right of proper-
ty, I am subjected to slavery. If I 
want to speak to th* highest m the 
country.

When 1 go ho;no nobody should be 
in a position to harass me. to take 
away my employment and living. 
That guarantee has to be given to me. 
Otherwise, you are subjecting me to 
slavery and my freedom Is in jeopardy. 
If you like, you can put a restriction, 
you can say that nobody has the right 
to acquire property more than Rs. 1 
lakh or Rs. 50,000 bu' I should have 
full freedom, and should not be sub-
jected to the pleasure of somebody 
who is in the Government. Think of a 
situation when all employment is con-
trolled by Government What is the 
fun in giving freedom of speech then?

17.07 hr».
[Mr . De pu t y -S peaker  in the Chair]
My hon. friend, Shri Stephen, sug-

gested that there i8 a conflict between 
the Directive Principle* and the Fuadp- 
mental Rights. There i* no coulPot 
between the two. One is “Do’s" and 
the other is “don'ts”; one is positive 
and the other is negafi/e. One say* 
to the State; do not tanraer wUh the 
individual freedom, allow people to 
have their free tongu*.*. The other 
says positive things like: give him 
ployment, give him good living, give 
him healthy conditions, give him nutri-
tious food. On« la positive and the 
other is negative; there is no conOct. 
One refers to freedom from the State 
and freedom from the otter individu-
als while the other refers to sodo- 
ecorxNBic policies. This h*& arieen be* 
cause of the compromise. Some P*o*
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ate wanted tbe woitl “aocUttsm" to be 
embodied in the Constitution, but tkat 
word w m  not put in the preamole. 
« » t  is why tike Directive Principle* 
were incorporated in the Constitution.

Here also I would bav* welcomed 
my Law Minister, if he had tampered 
tbe Directive Principles with Gandhian 
Influence. At the time ol the Consti-
tution-making, only Nehru influence 
prevailed; Gandhian influence did not 
prevail So many people at that time 
suggested the inclusion m the Directive 
Principles of subjects like the Detec-
tion of cottage industry, pievention of 
cow slaughter, development of small 
and cottage industries. But all such 
Gandhian influences were excluded 
except prohibition. All other Gan-
dhian teachings were taken away and 
in order to make a compromise with 
socialism some social security mea-
sures were put in the Directive Prm- 
ples. It could have been corrected, 
taking this opportunity, because the 
Janata Party Members ha\e taken 
a pledge before the Gandhi Samadhi 
that they will include Gandhian teach-
ings. So, he should have taken this 
opportunity to include the Gandhian 
teaching in the Constitution.

Coming to the provision about article 
368, I am equally doubtful about th e  
referendum. Why? What are you 
going to refer to the misses, most 01  
whom a re illiterate, who only look to 
the symbol and not the party, 
who only look to the leader and 
not even to the candidate who is 
contesting there? So. with this provi-
sion, you should also have evplved a 
new election system m order to meet 
the requirements. Otherwise, a refe-
rendum will not meet your require-
ments. Are you going to ask the peo-
ple: do you want more powers to the 
States or more powers to the Centre? 
For Centre-State relationship, should 
we have a referendum, because it is a 
basic feature of the Constitution? 
What sort of result will you get from 
such a referendum? Nothing. On 
Issues like whether you should have

prohibitUm or not, dowry or not you 
may get some positive result. Then 
also, tt it is at the time of the election 
and U it is one of tbe items in the elec-
tion manifesto it does not serve any 
purpose. It it is separately put, out 
the election is taking place simultane-
ously, then also it will not serve any 
purpose. That iB w h y  I suggest that 
there should be a provision in our 
Constitution that every 20 or 25 years 
there should be a Constituent Assem-
bly, specially convened in order to look 
into the basic features.

One thing I would like to say. We 
are wedded to democracy. The two 
essential features of democracy are 
one, freedom and two, not to govern 
anybody save his consent. We must 
see that we guard these two essentials 
—no one is governed save his consent 
and freedom is granted to every in-
dividual, like freedom of speech etc.

Now on these two things, there 
cannot be any referendum. There 
should not be. They are so basic that 
even a referendum or any other Con-
stituent assembly should not take them 
up Probably a  referendum is not 
suitable to our electorate. Thank you.

SHRl ASOKE KRISHNA DUTT 
(Dum Dum): Mr. Deputy Speaker,
Sir, at the outset, I congratulate the 
Law Minister for having redeemed a 
pledge that our Janata Party had made 
to the nation before the elections last 
year. Before the Parliamentary elec-
tions that were held last year, our 
country passed througK 19 months of 
the darkest period in its history. The 
fundamental rights of the people were 
usurped, democracy was crippled and 
the democratic system of Government 
was completely paralysed. The whole 
country was brought under the spell 
of an arbitrary dictatorship. When the 
Parliamentary Elections came, the 
people of our country who elected 
this 6 th Lok Sab(ha, gave a definite 
mandate that those provisions which 
had violated our Constitution, which 
had ravished our Constitution had to 
be changed. Several hon. Members
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here have given (he details of earlier 
Constitutional Amendments. Through 
the amendments that were m*de 
during Emergency viz., 89th, 40th, 41st 
and particularly the 42nd Amendment, 
they had taken away the rights of the 
people to an extent which was 
undreamt of. The framers of the 
Constitution had made certain pro-
visions for amending the Constitution. 
Every Constitution in every country 
has provisions for amendments. It is 
because it becomes necessary as time 
goes on and as we go through new 
experience, it becomes necessary to 
amend the Constitution. But the 
framers of the Consttution, I believe, 
never had dreamt that the provision 
for amending the Constitution would be 
exploited, and abused in the manner 
in which the 42nd Amendment was 
passed. The entire Constitution was 
ravished The people of this country 
gave a definite mandate, to see that 
those provisions are repealed and as I 
said the Law Minister had redeemed 
that pledge and has introduced this 
BiU to repeal most of the repugnant 
provisions of the 42nd Amendment. 
Of course, he has his limitations 
because the Government and the Law 
Minister have to sit with several hon 
Members of this House having diffe-
rent shades of opinions and this Bill 
is, to some extent, a product of com-
promise and compromise sometimes 
does not have that force which a 
original Bill has. Naturally, we wnuld 
have liked this Bill to be much more 
forceful. But as I said, because it 
came after dialogue with several hon. 
Members on the opposite side, much 
of the provisions had to be diluted. 
But inspite of that__

SHRI HITENDRA DESAI- Let us 
know the forceful points at least.

SHRI ASOKE KRISHNA DUTT: 
Inspite of that, a very able job has 
been done. They way in which during 
Emergency the provisions of the old 
Constitution were exploited by the 
former Government taught us a lesson.

In the name of internal disturbance, 
a particular person abused the provi-
sions of the old Constitution and im-

posed Emergency on this country. . U 
has become apparent and it has been 
thoroughly exposed by the Shah 
Commission as to the manner in which 
the former Prime Minister, without 
consulting the Cabinet, had impoied 
Emergency on uus country and had 
sent the recommendation to the Presi-
dent for the imposition of Emergency. 
It has now become clear that the then 
Home Minister was completely in the 
dark and that the Cabinet was hot 
even consulted and only after the 
Emergency was proclaimed, next 
morning the Cabinet new about the 
proclamation at Emergency.

In the new provision that has been 
made, not only the words “internal 
disturbance” have been replaced by 
“armed rebellion** but certain other 
provisions, very necessary provisions, 
have been created. By hon. friend, 
Shrj R K Amin, was just now saying 
that if there is an armed rebellion, 
certain provision should be there to 
gPC that such an Emergency ends 
within one month. I And that the 
Law Minister has made that sort of 
a provision in the Bill. He has clearly 
stated that if such an Emergency is 
proclaimed, still that provision Bas 
got to be scrutinised by Parliament 
within one month and, if the Parlia-
ment does not ra tify  that, th e  Emer-
gency ceases So, thal provision has 
becn made.

There Is another very fine provision 
that has been made in this Constitu-
tion Amendment Bill. As a victim of 
the MISA of Mrs Indira Gandhi, I 
am very much happy to see that the 
provisions of the MISA have been 
repealed But I find that the preven-
tive detention still remains over there. 
Of course, It has to be aBmitted that 
in a country like ours where there 
are various sorts of problems, the 
problems of economic offenders, the 
problems of espionage, etc., certain 
types of preventive detention may be 
necessary. But I would urge upon 
the hon. Minister to be very cautious 
and, if necessary, to make even further
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provisions to see that these provisions 
of the preventive detention are not 
abused

Our experience shows that during 
the Emergency, it waSnSbt only that 
the political executives of the country 
abused the provisions of MISA and 
preventive detention but often it also 
happens that these provisions of pre 
ventive detention are abused and 
misused by bureaucrats at every stage 
We feel the necessity that economic 
offenders must be brought to book 
But we have seen that petty bureau-
crats petty police officials, often 
concoct false charges and victimise 
innocent citizens m various ways 
Certain provisions must be kept over 
hei<, to ste that the average citizen 
the oidmary citizen who sometimes 
dots not have the means to take 
raourse to It gal help is not penalised 
and is not oppressed by these pro-
visions of preventive detention

I am also ver\ happy to find that 
the ntu aiticle 361A has betn jiUodu- 
tr 1 Wi h u t  scm dunn^ Emu ( if*, 
partuulailv how the proceedings 
of this ugust body the procetdjnr 
of 'vanous States legislatures and 
in whit manner those protetdings 
hive been completely blacked ou The 
v ti\ important speeches that were 
delivered on the floor of the House 
weic completely blacked out ma 
censured* and they were not published 
at all This new provision of article 
361A will give a guarantee to the 
people that m future, no tyrant can 
come and ^buse the potters in such a 
way that the very important speeches 
that are delivered m this most impor-
tant representative body of the country 
ar« censored m the manner that we 
had been during the Emergency

Another provision that we saw 
during the Emergency was the manner 
in which the election laws were 
trampled on by the then Prime Mini-
ster To save her own skin, after the 
famous Allahabad judgment, she had
the Constitution amended to see that 
the provisions of the Represenation of 
People Act could not be used against 
her, there was to be a separate type 
of legislation to see the eletion cases

of the Prime Minister, Speaker 
certain others This provision is 

•being repealed and I congratulate the 
Law Minister for that

The right to property has been 
very rightly deleted* Our Janata 
Party took a pledge during the elec-
tions that this was to be done, and 
that pledge is being redeemed Some 
of my fnends 0n both sides of the 
House had expressed certain doubts 
about keeping the legal right to pro-
perty I feel that it has been very 
properly kept there Otherwise, an 
unscrupulous executive" could ’ dis-
criminate against people Any pro-
perty that has to be taken must be 
taken undei due process of law, and 
that provision has been very amply 
kept there

In this connection I would like 'IS 
■=ay that I would have been more 
happy if the I«aw Minister had pro-
vided for the right to work This 
pledge was given bv the Janata Party 
during the election where we said that 
the fundamental rieht to property 
would be abolished But at the same 
time the right to work would be 
accepted I would have been very 
happv if that had been Include3 I 
would even now request the Law 
Mimstei to incorporate it here before 
the final acceptance of this Bill

There is a provision about referen  
dum Some of my friends on both 
sides have expressed their doubt', 
about it Bat I feeTlftatthe provision 
of referendum has been very rightly 
kept there Hon Member Shri Ven- 
kataraman was saying that referendum 
might be misused or might not be 
properly utlBsed, and he gave certain 
instances of cats and rats Somfr-of 
my other friends were also saying 
that 51 per cent of the people might 
not be brought to the poll I do n<5t 
think so The experience of March 
1977 elections shows that the people 
of this country are politically con-
scious May be that 70 per cent of 
them live ofelow the poverty flne"**>r 
may be that 70 per cent of them are 
illiterate, but they have shown that
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political consciousness cannot be dir-* 
ectly linked either with poverty or 
with illiteracy. It has been shown by 
the people of this country that fhey 
have a tremendous political con-
sciousness. And I feel that, if a refe-
rendum like this becomes necessary, 
the so-called less literate people of 
the villages will not be found lacking. 
If a referendum becomes necessary, 
the overwhelming majority of the 
people will duly take part in such a 
referendum. But I feel that this pro-
vision of referendum should be slightly 
altered. Here it has been said, 
‘majority of the people who vote In 
the referendum provided 51 per cent 
of the people vote’. That means, a 
situation might come where 26 per 
cent of the people can changfe these 
provisions. And these provisions are 
■'f special sanctity likfe secular 'Snd 
democratic character of the Consti-
tution, like the Fundamental Rights 
of the citizens, like anything imped-
ing free and fair elections, like some-
thing compromising the independence 
of the judiciary. All these four ere 
•of special character. The provisfon 
has been properly made that these 
things should not be trampled with 
easily. In that context, I would say, 
mere 26 per cent of the people should 
not be allowed to change this. The 
provision should have been that at 
least 51 per cent 0f tbe total number 
of voters should support such a move 
before it is changed.

I will conclude by saying that I 
have one reservation which I want to 
particularly emphasized about the re- 
nvoval of education from the Con-
current Llsf. This will definitely be 
a retrograde step. We have seen jn 
the la-,t 30 years that education has 
been kept jn the Consurrent List and 
thaf Ms worked very well. Ours is 
a country where we have all sorts of 
interests. There are linguistic minori-
ties, there are religious minorities in 
different States and if we do not have 
more or less a uniform system of 
education throughout Ole country 
whidh, remaining in the Concurrent 
List, tan be regulated by the Centre,

there may be all sorts of disturbances 
and we shall be adding new problems, 
new language problems and netor 
religious problems. In that context I  
feel that education should be kept in 
the Concurrent List as has always 
been done.

With these minor reservations X 
generally support the Bill and I con-
gratulate the Law Minister.

SHRI G. M. BANATWALLA (Po*- 
nani): The long awaited Constitu-
tion (Forty-fifth Amendment) Bill is 
at last before the House. The Bill 
goes a long way, though not all the 
way, towards restoring the Constitu-
tion t0 its pristine glory. That it goes 
a long way is commendable but th lt 
it does not go all the way to restoring 
the Constitution to its pristine glory 
is most regrettable.

Desite all claims made and despite 
the various provisions in the present 
Amendment Bill, the Constitution is 
left with provisions sufficient to enable 
subversion of democracy or to pave 
the way for authoritarianism.

Clause 38 of the Bill amends Art. 
352 of the Constitution. This is with 
respect to emergency and the Bill 
provides that apart from war or ex-
ternal aggression, proclamation of 
emergency can be made if there is a 
threat to the security of the State by 
concept of armed rebellion is such that 
it is pregnant with potentialities for 
the sub-version of democracy. Arm-
ed rebellion is a concept that will 
armed rebellion. I submit that this 
Armed rebellion is a concept that will 
come very handy to a government to 
clamp emergency so as to meet their 
own exigencies of the situation. To 
illustrate my point j would quote 
from the book of Maulana Abul Kalam 
Azad, / ‘India Wins' Freedom’. Inn 

mediately after Independence there 
was a charge by Sardar Vallabh Bhal 
Patel that Muslims had risen in arms 
against the {heir non-Mulsim brethren 
and thi$ is what Maulan Azad say* 
at page 216* of this book:

“The police did recover some arms 
from Karolbagh and Subzi Mandi. 
By Sardar Patel’s orders, these ware 
brought to the Government Hoifl*
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*Bd kept for our inspection in the 
ante-chamber of th* Cabinet Boom- 
When we assembled for our daily 
meeting, Sardar Patel said that we 
should first go to the ante-chamber 
and inspect the captured arms. On 
our arrival we found on the table 
dozens of kitchen knives that were 
rusted, pocket-knives and pen-
knives. with or without handles and 
iron spikes which had been recover-
ed from the fences of old houses 
and some cast-iron water popes.”.

'M&ulana Azad goes on further say:

“Lord Mountbatten took uP one 
or two of the knives and said with 
a smile that those who had coFec- 
ted this material seemed to have a 
wonderful idea of military tactics 
if they thought that the ciiy of 
Delhi could be captured with 
them”.
The only point that I am making be-

fore the House is that this very con-
cept of armed rebellion can be twist-
ed by the Government in power to 
suit the exigencies of its own require-
ments rather than any situatic n of 
emergency.

Not only, this but. there is salt 
added to the injury. Clause 38 to 
which I am referring h a s  as explana-
tion and the explanation is 10 the 
effect that the proclamation of emer-
gency may be made even before the 
actual occurrence of rebellion if the 
president is satisfied th v  there is an 
imminent danger thereof

I need not dilate further *o show 
how this explanation itself is ore- 
gnant with potentialties to psve the 
way for a totalitarian or an authori-
tarian rule.

Take the case of Fundamental 
Rights It has been claimed that the 
present Bill safely and securely ent-
renches the Fundamental Bights in 
our Constitution. I wish, if were so, 
because no one can deny the import-
ance of Fundamental Bights. The

preamble to the Constitution speaks 
of the dignity of the individual and it 
was Jacques Maritain who said;

“The dignity of the human per-
sons?—The expression means noth-
ing if it does not signify that by 
virtue of natural law, the human 
person has the right to be respect-
ed, as the subject of rignts, pssses- 
es rights. These are things which 
are owed to man because n{ the 
very fact that he is man.”

Such is the significance of Fundamen-
tal Bights

Let me also quote from the pream-
ble to the Universal Declaration of 
Human Rights:

“The recognition of the inherent 
dignity and of the equal inalitnable 
rights of all members of the human 
family is the foundation of free-
dom, justice and peace in the 
world."

Why go so far? We had the Pandit 
Motilal Nehru Committee Report in 
1928. This Committee Report in 1928 
had asserted:

“Our first concern should bp to 
have our fundamental rights 
guaranteed in a manner which 
will not permit their withdrawal 
under any circumstances.1’

This is about the parmount impor-
tance of the Fundamental Rights.

Now, let us look a t the position as it 
emerges from this Bill with respect 
to the amendability of the  Fundimen- 
mental Rights. Not only th e  amend-
ability of the Fundamental Rights, 
eve nsuspension of Fundamental 
Rights is a serious thing. In the 
United States of America, in an early 
case of E xparte  M illigan, it w as obser-
ved.

“No doctrine involving more per-
nicious consequents was ever in-
vented by the writ of man, thin 
that any of its (Bill ot Rights) of*-
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visions can be suspended during any 
of the great exigencies of the Gov-
ernment.”

Not to talk of suspension, I submit 
this BiU has taken the question ''I 
Fundamental Rights in a very light 
manner.

Clause 45 amenus Article 368; 't 
introduces the concept of referendum. 
Let us study this concept. We are 
told that a proposal will be deemeJ 
to be approved if at least fifty-one 
percent of the total electorate go to 
the poll and a majrnty of those who 
vote favour the proposal. If that 
comes about, it Wi’j come to hardly 
26 per ccn.t of the total electorate, and 
if the electorate is 50 per cent of '•ur 
total population, it means that th<» 
fundamental rights are left to th-a 
whims and fancies of just 13 per cent 
of the total population

The Statement of Objects given in 
the Bill {.ays that the Bill want& to 
secure fundamental rights and wants 
to place them bey.,».d the reach of * 
transient majority. I submit that 
apart from this, the fundamental 
rights aie placed under the w’utm and 
fancie.s of just a .small and insignifi-
cant minority, as compared to the 
total population.

There are lots and lots of further 
scope for parliamentary invasion of 
fundamental rights. For example, in 
spite of much that has beer a.a 
about fundamental 'ights, Government 
does not deem it fit to remove Article 
31B, an obnoxious provision in le 
Constitution and anachronism In 
the list of fundamental righ<' 
because any Act which is placed in 
the 9th Schedule thus beyond Le 
reach of any of the fundamental 
rights enshrined In the Constitution. 
A simple majority of Parliament 
places an Act in the 9th Schedule, and 
the fundamental rights are all barred. 
Such is the position*

Then, Clause 8 of the Bill amends 
Article 31C. WliU« amendin'* Articte
SIC, Article 14 and Article 19, Im-
portant fundame: ial rights) have been 
freed from the sttoremacy of nil
Directive Principle? Y<*t the* 
have been maJe subordinate to
Article 39B-and-C. The main point is 
that there is a lot of scope for even 
parliamentary innovations of these 
rights. It is sometimes said that there 
is a conflict between Directive prin-
ciples and Fundamental Rights. 
There is no conflict. Every advance, 
every socilist advance that must 
come, must comc within the frame-
work of the fundamental freedoms 
granted in the Constitution; and that 
should be clearly understood.

In order to sccure the immutability 
and inviolability of the fundamental 
rights I have given an amendment, say-
ing that certain Articles with respect to 
civil liberties and rrinonty rights 
shall always remain inviolate, while 
others may be changed by a majority 
of two-thirds of the total electorate 
a t referendum I vviH d ilate upon this 
when, insha Allah, j come to that 
particular aspect

The preventive Detention provision 
continues. I must say with respect to 
these preventive detention clauses 
that they reveal a total lack of hon-
esty. There is a transparent lack of 
honesty on the part of the Treasury 
Benches, as far as the rule of law is 
concerned. It is not the question of 
safeguards. It is the vital question 
of detention with, or without trail; 
and as far as this particular rule of 
law is concerned, there can be no 
compromise whatsoever. Preventive 
detention or detention without trail 
smacks of a feudal concept.

There is a claim made with res-
pect to freedom of the press and the 
publication of the proceedings of this 
House, parliament and the legisla-
ture without previous restraints, 
without censorship. Government must 
be congratulated for this, Still 1 Bay 
that the committal to freedom of the
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fAafci if partial Why should not the 
ftframment accept my amendment 
when moved, that there shall never 
bo any previous restraint upon any 
publication in any newspaper? That 
Is the basic concept of the freedon of 
press. There cannot be any compro-
mise with respect to that

There are a few more points but in 
deference to your bell that has been 
rung, I conclude by saying that while 
this Bill does go a long way in resto-
ration of the pristine glory of the con-
stitution, it does not go all the way 
and that is the saddest part of it

•ft (fltrojr) vFuvt,
«rftwR * i*r *ror*R «rr srn’far *ft3
#  fw( 4 w  f  1 sir vr it?h 
tifatiM th *J wrtrEnfsv **wni
VWT *TR3T f t  WTSn’ft ift* ■MHq JIM)

t w t  $  f * n *  s p m T  » t o t  «rr 1
4 2 *  a f r o n  w s r t O T  f a f r r r  #  « r r *  i n *  
efirepr w *?*Tt stf n u  ?rt st
* r f t ,  s f t n t f s r a ?  * j5* n  f t  t t  ? t  * p f t  
«fh: «(ft f t  nlerrf^P *w»n «rt w
* » t  9 TSPT f e n  m \  f r  f r * f r  s r f a r r  
f t m  r  f ? m  f r  t « t  ? r  1

I T F P R  ^ o r  & T  O T f R T  f r  f r  1 2  3 F T ,
1975 f t  ST* W'HTS ?Tt T ti ^ TOT

’ ItepSTT forr âw H trq? ft
f^TTT ’^T T ^ r f% *T*rt i f  JE W T JR - A r T T  

i n n  i w m r  ^ H r e m r  f t  z n  ? rn r f t  q g f tf t m  
fiT O T  n m  f p  K T O T  T T  3 ft S H IF T  H t f t
t f n r ,  f n f t  * f t  s p h t  t t  % m  s n r a s r

fr a v  »ft *ts $  *nrar ?rf t
UWT Vt TOUT I W ?TT? St Sit H tflT- 
irtftnr ^  f t  ?«rr f t  *i*ft i 3*r w w  Sw
f f « P 9 T  P i  <1WT J 5 T  f  T R T T T T n r  ^  3 F 1 T  
flWT *ftr ^  V̂ nFTV fipTT fa  *TP»t
«Wf H firor tgTOT S ftnr fafPrai iff, 
f*rr^ «rp*T ^rnft ^ fanfr wrarnft >& fsror 
« n r f  f w  « t t  o t #  t f t * *  f t  $ * t  ?r 
I *  $  f i n *  f a n  « t t ,  w t  m

f >  T | T  t  ’  f c r  v t  <5[t t  v n r m  
w t h f  *IT  I

aMwt«r $  ar*wnr <bt 
|w  «#k w m  # *n ,̂ 1 9 7 7  ^  #

firapft frr «pt, «pwt «n̂ f *fr atw t 
wrtV i arcm # w  t o r  «rt Fra: *<t ft 
Of wtor ftm fr %»r « ^
*twr |t*rr fiwr # ft? ** 'sftwwtftnf 

r tr  * m  maranft yr^rf^T $
ai8o LS—is

^  f r o s t  f%  42?  « f l r a w  ^sNfhpr ftd n w r
^ TO V? fWT «TT I Vf ffftUM srfwr 

^  cm * TOTflrc 
vww fW  m t |  f  i r̂fHTT ^ trwfar 
*wft ♦  ffKT ’BXVR TOTf %?TT 

f P f  f  I

*n^wt( 5^  ant w  ^  f  i
^  ft? Trfff e aroPF m ^n% ^  «rftwra 
wr wro- £  *r$ Wvr 
fr i w  Tifs f t  *b*vri(m w ? r  ^t

%# ?r $  f r  ^  ?ntrRr 
Tfempft JT fT̂ t aRT ftlr| ftr m

? p r  i m w R i T  fr  i «rrar T r f e  ^  
smiT Trifc ^ firfHe* imr€f
wftn TTJrr vt vm ur »m fr i wtfts 
wr?nr *̂r «^rfw «rV aWr froT fb r^  «r ^
W ?Wr WTpRPft ^ *TRT ^ 5^  JTX$-
vc ^  iror w?*rfa,P 
V R f t  fr  3 ft PlT T T  V T T T T  5FT F T T ^ ft fr

'J'l ’ffrsft % ^Tm vt fbnrvr 
*r^ vfernf n «rat^ t^t fr «ftr tit 
mzirm am ?TT?ft |  i fPR  ^ fmt 
Prn- p t =5fbr *ft ^ r r  s^t> ?> itht fr ftr 
»tt w  'pfhrnft sp^«n fr ^  ?T̂  ftr
W  ?mFfT JTjft wr*l ?rar wr nft «n ?r 
r*r *rtm r  f t t  rt wmvn *ft t t  mH i 
w wz ^ f¥ <pft OT̂ r f  s; mm % r̂*r if 
rr?zV p t » i 3 f t f r i ( k t w^ T c n s f y ^ 5 R i  
* 0 ^  Tt mmwfNv sr^tT Tt yvĝ i'
tbt w w nr Tf 5T‘*rrf̂ rT * r  Tfr ? i

trwrhxTT «rr sraWr nrr 5fmt ^ 
irRfff^ f:9RTT Tt inTTf9RT T̂?T Tt lift srf̂ t̂T 
W T ^ t  fr I ^T f?T  *TTcT fr fsp ^  e p t  srf^lTT

t t  *TtT cfar *r̂ t ferr ^  w t t  fr ?Jw 
n r fv <pft #*n f*TBri(Xw •Tjst rt arrrff fr i 
^  <r ?ft"m Tt ?mr<T ^  t  f̂ nr 
*T̂ n^hwi* fr ftr *T3ft̂ K t t  itnr ft i 
W  9T?r <ft «F*ft n HftroFT ?n?ftsR f W v  
$ fr«r t^t g i A t̂tfptt f  fir ^  *r?tor 
fff *ftr eith ? wtr ^ <T3fr f t  tr  ̂
fafrSrT ?ft*TT frotfVfT T̂*T TT STararT̂
WftwH *T TT I

w r  %wr f  »ft«n»r Ixtimrft ^  ff  fr i
tfrmiH ^  ftntfT f t fw  vrtx ^  aro ^frR 
prr tjtrc wt# f  i d% ?fmt vt TtarnTT 
W ^  RHRVT «FT̂  «FT STT »ft PTTft <PVTT 
^ OT»T# WRIT T?m fr I ̂  vrrt
#  «jt ft? ms ^ art «Ft ?»r
TTT? fsrWi «/tr Stf^T «rfsRT Tt «FR ^  *FT 
crfsmr ^  ^t ®w«rr erfirtrm n «r^ i 
«rt̂ 5T n? sw w t «nf fr i nm-tft *  
i t  ftrer tit f t  Harcr I w t o ^ I  vm 
«rr fit 3*  i t  j f  ^  ?w r̂̂ t wrft
^  f w  *tt i vrtSt
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t  * * * * *  « * ! J T  ] J
fir tnfhFT # f$f finrrf *Tf t $  fr i

fl' WPRTT J  f r  V̂T<fr HWWWIT
11

*ir  ^  w d i  W t  #  w *r arr Tfr
$  i A  f r t f t  » f t  f f w f f  i f  *f r t r r  t o  t t #  t p j t  
t t  * p n f a r  t t  « w t t  j  i ^ P p t  ffr s iT  A  
v m r  v ^ f t t  v n p t r  £  f r  s ft  j ®  ^  w w  
tffirarnr $ *r*r «r*?qT fr ftpt $t 
* j t t  fr *r r a m f t  $  w r y  ?t ^  t t  w n r  ? t t  

$T *[TT fr f3(r a it t f t  O T T  'TTCT
f r r r  |  ^  ^  q q r r r a t  t t  j r i W r o s f t  * f t r  
www P m e m  ff*t w r f a a  ^ f t  t t  t h ?  fr i 
^ * r  f s w s p r  T t  f f f M H i  $  f ? r ^  w n r  t f j * t  * f  
i m r t n r  ’ f t  v r w f i r i  % ? r r f f  v r c r s f i  
q r  t s t  fjfareiwr «rff*T?r fa i r r  * r  i * rr*
fF? ^ HTTTfOT 5Tt |R*n̂  TT̂  f,
e ^ P r e r r  « i m  "i f  w p t  s t p t t  T t  o n v r r t t  »?
#  i  9K  i  3f f  ^  i K m f t  t  5

a n ^ ^ - r r ^ ? T ? r ^ e ^ n # f i ^ f f t  w ? r n j T  
3  f ? r  fT7 ff  t  t t 4  * f t %  t t  g r m ?
fWTT & t t t t  t w  *ftr m  P tfhc 
\J*ttt ?Tr*rr r &fx z rfrT'PT *rfrT~r t t  ?t
• T jf t  cr rnrT « r f * ?  T t  ^ n r n r  t * - q i F T f  ?  f l Y r  
S R H T  t f  e p r n s r  T t  S T f f f T  f a r f * P T  f F f t  $  I 
f f f t r  « r « T  f n r  f r r T  T r j r t  * r r  s n r t n  t t %  
«tt *% f ir a  ?ar ?  irrrmr *r r*r t t #  
n ' t  f i r m  *  n f  m f r r w r f t  t s * t  ? * r  * n f t  s r r  « rn r  
fr i w f^p- xmt wt^cttctt t*r stpt f̂t 11 
f r  -srr » f t  T r j p r  ? * r ^  t o  ?  f m  n  p r  
t m r m  f t  f r a  f a r  t ^  ^  w r ^ n r  f  
^ T f r  « f k  < ft  $ r « i m r m t  a n r n ;  <rfVt v r w v z r r  
f t  ? f t  ^  * t  » T ? rt£ n T  » f t  v X  I

s j k t  h t  q r F w r r  * n  n p s ^ f  I t
T ? n p t ?3cTr t t ^  >?■ f < T ’  ^  * f t  w r a r  Jj»rt
« m r r  ^  ? n r  s r t m  t ? t  » n n  t  f %  m  w r t  
? r ? r  J T ^ t * r r 5  f  T T t f r  ^ r f w R -  9  ; s  ^  
s m r m  t  ^  n ? T T  f s n r  w t n t  *  r r r t
<r?rr T«rr % «it f3ra«r m «? iftift, <mr<Rft 
t  « > n iV  ^  * * r o t  W  T a r  |  < n r  t c  p r  r r  
s r n r e R 1/  ^  f v R n r  t > t t P w  * n !ft  t t  
w t ^  t f  w  ^ t n r  ? n f t  t t  « t #  f  i
^  yRfaryf fNPr ̂  i vrc wfirerr % 

v m m  I f t R T ^ f f i p T j p T  T t  T t T  
H m  « T #  $  «!T 3 *  w n r c * T  T t  s q - r e r  

t t ^  * '  f a r ?  ? rfa re rR  #  e i f r g r r  f t n r r  a r n r r  
% n ri% tf w i f t i r  f t w  f ^ r  y t  T t ^  f o t *  j m T  
W it f f i r s  r w t t  w w  (  W T t  w  t t #  
i n f t  ? i r a f  T t  w t w t  W k  f r * n » r  g f t a r  f * m  

n t f t *  ♦  f t i t j  ( m  t o t  ? * r  ^ i j t  t t  
f r r  i v p f %  f ^ n ?  i f f  f f P r e F T  ^  m f h r r  v w r  
fitimr niKmrr |  i

t f M r  ^  u r t  ^  ^  f T T W  ^
f r  #  w j r  < * w  flW f w r O 1,  « A r

Wtmrrjt s^ftr wrftKPtff t t  M h  
T T ^ I 't f th r tw T t^ t^ T  Prtw vi m  
•tPRT IWfr t t  Iw  ^  WIW *ffW f ^  Wl% 
wrrrt eptri)1 I' iftr %»r ^ <iW®r b P w  

ihr fjrfr wPpt Wtt t t  tnfn
TT̂  ^ I 1RT <nw Tf̂ TT Wsft Tt WWH 
TT# ^t «rfWT TT’IT »ft HgTZRt VfWŴf 
fr I

ftrwr Tt w*nr?tfF t t  m i
T<*n «rnrar r̂Pw Tnf fr i f*r ftwr ^
VWIT Tt T̂TTffT ®*rPT '̂TT 'Trfiĵ  trftT 
Trt«rTf TT»ft I

urm r fk r r Tt m wfeTrr $m 
■arrf̂  fr *$ ?r*r? it t t  *r% TPjft Tt 
W#BT tftftFT I "’TfhT f?T ^  V̂«5Tt«T 
lr TtsR flnT  ̂ ^  *m $ trf^TR qpc fT^t 
<ft STTPC TT Ŵ r̂ rT ST̂T fsnYsfY
fr i 75T »rt •JTT'rr -rt vrTJrurt Tt
TfT'Tfŵ T TM t t *?r Tt srTTr t t  arr-rNfewf 
TT?ft £ ~3*rr vitetm nr frTt ?ft n m  

srnrt rt t t?  f'ftis'n Tff ?t=n 
*rff? -amrr rr$ rft s m  nr̂ r rn r  nrhpr i

Tprr 7nrHT,Tr fjrfVr*w
w n s qrrfr’ft  #  ®t^r *r ari f r ^  arcw r  
^tt^t  ̂ -ar*r utrt tr h ^ t j r i

’fpvrr 7 fr  ra-'wqfjr <rrs
•nf^rn T t wnr ¥ t  fwrf?r ^  w r  ^
w ^ ffu r  w  r t  w w + f l i  fr i ufit 
Ttf wt v>mz*t tort f»r̂  fim sm  *f
fr f f t  «ft HTTT Tt *rraT fr ift
<b I # s t  t t w ?  T t ^snT#r f w  ^ft *ft *rnr 
snftr^r frrr ijt t  f i i t f  wrarr «rt T r t  ?fcn  
'wrffft i «ftr «rar¥ygai faf^qrw «nn ffe 
«ftfN t w?T *j!fw*ft qrtr^zRT w f f  «rr ai¥T  
c t i Ptt  T V ft H lW  I

VT <T*Tt 'Si OT*ft Wftl (WM
TT?TT f  irtT  I * r  fW < T T  t t  <sr*r^T V U H  
p •

•ft «Wt mw tw  («rnfrjT) *rwft, 
fm tW a ^ if t  wrrrimftfr^T^TtgT 
w w t f*rw fr f r  ®it <fftr fnrt ^  W’t t t  #
W  H fVtrPT ^ t  T T  TT*T f H T t  'fft*Tt f f t f t f
WwtnT^TT«iftiwNr v r .s rw N *  fftr- 
® w  t t  ®ft t t w t  f»nrT»r *rr <wni?t

TTTt y f t  ft T̂ tJI > ^€T 
ftfWT TT*T TT>̂  TT fflRft *HntT f*WT fr WW
*H m*rm#t fr i f«r *ft w m rfr  f  w f*rrt 
tpir^rr <pr«TPt<T>tftrfg^r»T<!<ir Tt rflt 
w fptm srtufPT 11 ftiflr
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m  429tikuw*htfim
*mrfn wfcr w *
iNfctowr $ wrt! S wjwr «ffc f fr r t  ww 
m nm fop t grenw* ffrrftr *r? fc fa tror- 
f t w  <w nr*r i*pf aft*T »pit <nr
#*FprfrwT s5t ’ft ^  vxm *St ^twtphi? «ft 
WTO Wfffe *t«TO *T fiPTT I aft MtinffgH’
kii ôi #  *i% r̂p ? fodrt *fr ♦
ftr* m ft*ft tfr yrg » jhyiftwr, fircrft 
r̂ra t o  #, srcrvt «wnyrrg yc «rrcr ^

?gt nf «ft nftr g*r trcfyrf 3 fa sfyvr* 
*rt*r«<r i>t Pwt *rt *it %ft* wHiuh vr ̂ ft *retr 
*rr ^ vmt f*wra wt *if <ft iiPftH 
^ ftp s rT s r  f a r  <ptt  ffrwfar wr w  i j t ?  fa rf ff
<ft I Ufa ”?5?t% fspp faJTT <WT(PC ̂ TPT^f1 W I

v t *r£z #  !KnTr #fa*r ?r<wmn Pt-rnrft *ft, 
T*rf«t  ̂ vwifrmTsr f%nT i fa  *ptt *raj- 
« r fa * r  * r k  ^ m r P m  $  f r r r c ;  3rtT»r *fr v r -  
m»ft grrnt i A **rrr «hpt Tt Oe » h i ^nyw 
^ jfsy ♦ i *-* t yj 'T % sTsnrffBrsr fn I*j4p»i f̂x 
srW *7 $ w^fr *rr??r h m f̂vnnr «Pt f'Sff^pr
«PT!T *f fTTT, fOTfsTfT 'ft fW  $ Prcr
*r*mr<7 fvrt -srr, sjt? j iw * ’ ?rr7 art 3 ^
q>:tj »ftJTf ■T»*T 4T| ft t̂ Fst t  Tt ?7Wt ^
|  i h r  h«tr7 *n?* # w u  *r wfteR 
t o  f-wr siV nvz* ̂ t pftf =rg %

“1 approach this part of the Re-
solution, Sir, as a Democratic Soci-
alist, a Socialist who feels that de-
mocracy needs to be extended from 
the political to the economic and 
social spheres and that, if socia-
lism does not mean that, then it 
means nothing at all* I welcome 
this Resolution in spite of the fact 
that neither the word ‘Democracy’ 
nor the word 'Socialist* finds a place 
in its Preamble. It is perhaps just 
as well that those words have been 
avoided because, as one of us here 
put it in his Presidential Address 
at the Meerut Congress, terms like 
Socialism or Democracy can be 
made to cover a multitude of sins.

This fog of words often covers rea-
lities. We know that the French 
Revolution was made in the name 
of infratemity but, towards the end

of that Revolution, a cynic re-
marks—

•When x saw what men did In
the name of fraternity, I resolved 
if I had a brother to call him 
cousin!’

That, I fear is true of other revolu-
tions as well.

As a Socialist, Sir, I welcome this 
aspect of the Resolution because, 
as the Mover has rightly pointed 
out, the content of economic demo-
cracy is there, although the label 
is not there."

tft ^ Sf̂ TT f? fa 42«f «vf|lH & 
surspmr fcV- {WfTt̂ -ir ^  <3fan % Rtt> 3ni4 
*f I %'̂ SZ F̂t TOT fqrxiT 3?Tt

Tar ferr i

$*?•■£ gre# sttt sn? snrp’Rr *mfsi 
»st i fsrsr ^ wt^fr t t  f^fsvpr ftnrr «n 

vfr *»"t wx t*ft^ft
■F ^  <R # fiW I HTT WtiT WRRniT5t ̂ t *ItJ, 
^ft SÎ 'K ̂  r̂«(M ^tai
^ I T̂Jf HJT# T̂HT, F̂TT
»l̂ a.H<!TT *PT *PSyr, WP? yt̂ T t  I ^

friR^ft vrsftHTFsr vt ht  vrr I, 
^^^PF^ryfvipTTTf^fsri^t vtiRzr^ snrfir 
wft̂ T % P=nt wravRr ĝ rr ?ft sftq

* Ht ?nft ’Tt# jrw ? i

szmrrHtnT n t̂ ?Nt  r̂n[fTr, #fip* 
?mi mviKi vx’tt -m^r g ftr»r arss w  

fin if gwr ^ i

42? «ftVT<T ViftBPT ^ STTRRT flTĉTT
<tT<nft q r ^ » ^ n g < r r < r r i ^ t ftpKt«fft arrer 
wrc ^ ^ptt *rr v»r ^ i t ,  wt% ^  
fn̂ pr ̂  Tfiw qr wterf tt#  f  i «nrr, 
gfiftrfr # yt jnrr ^nrr »rg fan »r«rr ft?

(nftzr wiw t g4ii «rr 
&n?t jwpt  ♦ fw A ftwr »nrr i 
f rh rftiw n  Tfr
TT.irmrF^f.^l’s ty tg ra H wrs vr*r»«r 
t, w vt uiIm5«t ■F̂ hrt tj«r wrfirar <r sror 
gtaT^.VeSHette^fvtdwr^tt • ^  

kvs it (̂ wft̂ fgsr» vt t^nrrf̂ pr 
•PTflT ̂  Ifsrr frcar ̂  ifff ihr ^  *r«
tnvYvr # 'rrp <rr w  t r t  vt w n , % ftw 
fifttrw wart# « fr*w <rwf» «w, 
fft^rarf^^rm fw r
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*Kt IfaT tK )
ftf Wt WWWT 5*T ^  f t
ipyfiw $ ftr>* fcrnnigfc *, wftojr <t* 

inffo *fa*r |*r^t iwarfer |  fa ^  ww fff
«FT»nqfT i

sns-̂  *re 42? mfterr if w t piT * tref 
i r t i  w u r  f t a r ,  * f t r  < r f  $  ^ r t f  v o r  ♦  * n f ? r -  
v m fw w rr^ w f t^ ^  unsrrcrircfuftd *rw 
v t  fwfti % i i f f  utPct v t  Tn^qfir fr *w j *tt 
#fa* 42v *r*fte*T h  rem *rert % qnfhf^fbr 

«PT*rim I
a|f tftnrft *ft jt st r »raft * frortf i

^ «rr fv w w  vx
fiWT, UPFt <ft # fsPTT I

W $ HTO if A Wo flr^ITT *ftfT 
f tz  vtxt g i >d»$̂  *T|W ♦ *nre
3 "TfT -

“The Hon. Dr. Ambedkar; Mr. 
President, I cannot say that I am 
very happy about the position 
which the Draft Constitution, inclu-
ding the amendments which have 
been moved to the articles relating 
to the Auditor-Genera in th1a 
House, assigns to him Personally, 
speaking for myself, I am of opin-
ion that this dignitary or officer is 
probably the most important officer 
in the Constitution of India He 
is the one man who is going to sec 
that the expenses voted by Parlia-
ment are not exceeded, or varied 
from that has been laid down by 
Parliament m what is called the Ap-
propriation Act. If this functionary is 
to carry out the duties—and his du-
ties, I submit, are far more import-
ant than the duties even of the judi-
ciary—he should have been centamly 
as independent as the judiciary, but, 
comparing the articles about the 
Supreme Court and the articles re-
lating to the Auditor-General, I can-
not help saying that we have not 
given him the same independence 
which we have given to the judi-
ciary, although I personally feel 
that he ought to have lar greater 
Independence than the judiciary *t- 
•elf."

•ogft vt «nf »nj |  fa far# ^  f t  «hj
■r t f f f i r a r , * r v t t 3  wrf f t  f t art*

'iWWHITO Iwnw ff  gWTCT IRNrfflVm 
i vw^jTW f  (fW W lft *PC w W W  w

f f m  fm ,  w  f t  t* w -
«rnr m  f t  wnrtew *r, gefjt  
mrnifeft* 429tfriwr*«R*gi'rf #  ww *

|fa v p p r# wpt * w r# w jw f ,
#fa* «mtar t tf t  fatft ^ *nflf
f v ^ f k ^ r * w r o  f lq y w nnflif 
firm fa fvt't tft f t  Frvwr ̂  i 
w p t * f t f r h t t a r , f r f a * f r # mm 
«mr fam t  3ft, *tfffa
ffffpr irrft vt fWhnr mr <rr i mum 

«t t  i (wnrarpr)
>?r<fc h h *i fiwmpr |  tft fW hjjw
f  i m  f t r s v t  < n t  ^  i f ,  v t f  w w
v&  vwt srP’ ( I

nr jpf k  ir ?rf vtf *mkT vtr
•TT fipJT I

i m t x r m  ♦ * VTTin: f t  a
VTRf % if t  ^ VPTT **ITfnTT t UW
^  «mtiR ♦ t o  tnfMgTfa'A 

*T#fl

1 8  0 0

42t (RTfrasr % *n i?t qif*i«nrKg 
v t  f u ^ J T  "nr *nnr «n i trfersrpr 
^  Tfi^nrT «nrfa Trfennvs p w  i t r  firfW v 
a R ia ^  «ftr y rfvrnt wr^fr \ m  «>r
*r T r f ^ r m s  % «rr^  M W ^ n r  «p t  v r f r n f  
s#  fam i ^  ^  aft
frail <trro t p r  ^  %fan ^ f̂ rrr 
*r$ i *r̂  sfa  ̂ fa piTt fwfa*tf3w strt 

^  oOraM % 
jito * faarfr i

«ttt H efatmr fafaw
sn*r*rnfr % ^  ^  «rr^ w  T^t |  i
xm % wrt t
fa 3>f nhfirerl Pr t  anm i %fa*r
4 fffprt 'Tfjpir f  fa •nfiroivc % 
fsifagrfaw m  ^tftfa«Nw «̂nft $m  
*m ifa t  fa jPwt %y® *1^ ^ *nftwws 
% fkWrfanr $ i &t vn  rmm

fa «PTC »T5t qr fRrt faftftfiW f t 
T tfro rf  fa m  w ,  ?fr v m r iit  3 ^
nun arr f̂arrr j H wwwii % »tm nff 

frfaw tnfinfrife % ftrfWrf^nr % <ftd m v  
«̂5 m m  (  •*

4  inp^ff *prm f  f a  « m  J i t  Pnr w  
ffiwrtr fftr w  wr <pmff f t  Wft, fft w  m  
^  fa'nt: fa 4 fWAfaw 'AflfiKit

^  r̂iHpr i



36i  ContUtvtio* (Forty- SRAVANA 17, 1900 (SAKA) fifth Amdt.) BUI

*  ̂  H  d^raPMMtif ^  snhn t o i
# f t  t t  * **nt t * m faftarftro ^jL--_ A. , __. __ *» #*»TOwT £ 1 JhTC m r PTCTs K((cdf wifw
T n p p r  , «NF iprft wfsrrTT
« ftx  T r f s r r t f r d  firfT M T T  t t  T r d  t t t  *t
firsiT  Prranr t t t  t t  itf tr  ^  * r c  t t  t »t

|  f r r r  t t t  t t  i t t  t t t t t  j t t t  
ffrrT  i t  t $ t  |  i

*  * r  fr Trr Tt wiri* foreft Tt watr
11 *  t ? t  t  f r  42t  T s f t tr r  tr*fY «fr 
t i t  f ,  f a p |  $ t  ?rtT * jtt  T?ft t t * t  £  i 
f T  3  3 T  % r r r  Ztf T rfT IF T  TT TTi3 t i t  t  
f?rf%rr % £  f r  *rr* TT*TJT

v r  T t  TJ*T TTvHT t  I

T « n M t  %  t t Ft t t  f r T * T * T  #  t f  T t $
v s t  w r n r r r a t  ^ f f e s tT  t p j t  Tr$=rr
g  i & T r t  * t  t  ? = r ?  *ft I t t t  t t *  *t t t $  
w f r  t c t - e t  t f  ’gfsTTr t  sir f  3  5«rr *  i t  
t t  «rfa Tt Tn ftor Tr jt t ht  fr t It t
♦ £ 3  r T  r[ u r Tr T » Tr £ I ■+ Tt *TT|

s t Ft t t  T T rjF r?  s f t r  «r = jfT T r *
v t f f c r r a  tf t » t  £ i m i t  i s  i s  1?
W r f t f J H T  fT T 'r  T  t ft *- 1S 7 S fr 1» r « t r TW T
t f  t ft  rrirr t t $ t t Ft t t  t ^t t t  t ^ - r r T
TTTT #  1 8 5 b  T  ttt ST^HTt sn fT T T  T'fT I
**51#  t f t  e r r  *rt f i r  q t f v r r r r s  t t  « t  

sr^CfT t ^ t  $  t ^ s j t #  i t  u r f r t T  
TT STTTT ffrTT, TTT *FTT *  T 7 3  TTT T
fr firtff fr TtTT TTT Tfft T TTT ?T 
O T T t tftlT  f?TT J TT f T T t T  T  T*J3
a m r e r  ft vtm fr  * t  s r m  fr  t t t t t t  t t
fh P  TVTT ? TTf f s r t  fr  ?T T T  STWT ?>!TT
t, t?  w  fWT̂TT *PTTr ft i *fa?nr
f T  TTcT TT TTSft ^  f p  WTK WTTT T  TTT«T- 
TT «TTTTr %ftK JffRTT *W-itK tPT^ T T
fftirt fr m  t  TTt Tt, eft ^tFtott fr t#  
«FTt t 9  I

flWriNh" ■TTFTT W fTTHT
t  j w P t  in r f t T T  #  ¥ T f  y f r a r r r  T f r  %, 
Wfrr Tft i t  » Trt g SrfT̂ DTT 11 ftriwr 
>rt »ft w r  w  ^arrotr v c t t  t t t  t t  i

f T 9 ? f t  T T T T T  T H T t T T s V T  %
facr # m t T^<ft «ft I $  t  ^TT TTTTTff 
fr^TTC t f  T T?T ^  ^
BWX TTfsTTT TTJTit «ft Pp T? TPft-T mTTH 
f  *rtx i$*i % fr ttth : #J jftr f,

T S #  «R 7 ?  ToT TTTTt >stT ^3T ?<ft, 
w  ffr  ? r r T T  T r  «tr t t t #  3  $ r r r
TT I ^ r t  'T T 'T T  ^  T ? t  T t  I t*Ht 
«TTFTT frW ’TTT fr Wfe^T 48 if
T t —

“If any State does not perform 
the duties imposed upon by the 
Constitution or upon by the nation-
al laws, the national President may 
hold it to be the performance there-
by the force of arms”

fatf 3T«ftt T TfT STTWJT sftfa  TT^-TrfTTT, 
^F̂ T »St3T $T ?Tt I 4 5UTTT JSF ^lf 
TtW TTT7T f̂r-T 7TTT -̂TT TÎ TT
g fa t t  srm «Pt wrtfTT »r t  ’PT fr wvrr 
T t^r ’T ^ r  t t t  frTT ^ i vns arm ^
T  ̂ >̂5 T ffr 10 )(tr) 3ft g- fr^ 3n*T ^5 
*rtt TTT ^ ^ rm iT T  S’ I T TTiRTT |  i% 
^T ^t VTTrT̂PTT % I Tcjt T^TT at 

fr TfV̂r f  A?, ?r-dt TT$ iTTT̂r I  I 
TPTrTiPT TTTiT Tt fTTT T̂R fr TTT fllTT 
Tt ^  Tt VTCit̂ TT T T8T# <ct 3rTTa T̂ f 
% 1

f T T T T  f l f T T T T  T ^ T  T t T  T T f f  «fTC
t t t t t  n r r  ^  i t ?  j f T r r  *rt t t  *t t t t  f^nsrr
tpcrr Tfrsrrr t  i «nnf»T ^ r r ?  t ,
Jp rrr  fr ITT qflWHl a Tt T tf  T t TtT
t t ,  g r r v t  g T T T #  «p t  t t t t  f r r r  i ^ r f f r r

r r  TTcf T t Tf^TTT T?T «st «ft f a  TT
fcrr f r  s r m r  T e ft fr  t t  t t  xnp e?rr f r ^ tr T  
fa&rr ^t «rr̂ TT, m wr wrt TfrsrrT fr
F T W T  T r t r  ^ S T V t T T ftH R ft  »Ft f T T T T  TW
%tt tftr ^rfr t t t  «pt«BTT ^n , ^ tr  t t  t r  
«(fit TTfimTilg Tt TT *f!T TT̂ T VT T»it I 
d fW fe TTTT «Ft f in N f t  srrfTTT TT TTTST 
%TT TfT, fr t f fr  TJRT «PT TTTT T T 3 TT I 

ftp? WTT fTT^ ^  ^  T ^ S
w m  T f f  T#TT, a t  TfTSTTT fr |»?<TTtT 
T f t T  3 * < &  f T f f i r  ^  T t T T T  W T T  p O T  I

f i r f f e r  T t?5PT *Pt wTTfT-'tT T T T  I
<ftr w z  r t  7-f r  !r , t  w 'j r r c  frxr
t ^ n-r writ ^ti ? i t̂ t t  rr k iffr fr
tp / 3 »t Tr p^rjT frTi  ̂sr »it rr tr*&r
t t t  f n r r  t  i t t t >  f T T T t  t t  t t t  t k t  
Ir 's n  t  r ^ r  t t >  ^ r r t  f a * r  r r  t t t T t
T^r ?t PT > F fT  T |  TT JJ? fo>T 6  Tt T %
s TfT f r r r  ^ T rT iry  |  t t t  t ?
*T*3T TTT PTTT |  I

^ I T T  f r  T R T f T  t f  T i f t  T f T T T  p H T  
& fTTTT TM %1t T T n  TT*t 3TTTT |
TT  TT TTTpff ^ ^ t  TT«TT •TTT W T fc  T i t
to  * Tt *[\e Tt h H*
Tt 5TT5 % WTTT ?tTT T T ^  |
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l«fr «ftfy OTT TO]
fs f t  mtt #ftr*iT ’jtnsnmts 

*r<& 5^  w v t  Pwrftw  <fctt $ eft t o  %
ftWt ^  VTVPHF $ I

qiriNft **rmnj ^wrsnngm w t?  
w r |  «farnrqr 3*t«gt A %ftrrw 
•1$ ftwr vft f*F ^  «rr tspr w w v  $ 
ifo Tff T̂RTftT H i t «  vntivx *nr ^
V>Z5H 9f^T ,«I)<J«T g  I Tie %ftirSVK %
tfrar * v^r f% w r art 1935 % iifz % 
«rarfa¥ stew cftiOTT % *m 
fc, vfi% *ft *mT $ m anfft *HE 
t^r :

“Dr. Ambcdkar while replying to 
the debate said, “I wish very mu^h 
that the Drafting Committee could 
see its way to avoid the inclusion 
of certain details in the Constitution. 
He said, I would like to tell you 
the necessity which will justify their 
inclusion.

"Grote, the Historian of Greeca 
has said that the diffusion of the 
Constitutional morality, not merely 
among the majority of any commu-
nity, but throughout the whole, is 
the indispensable condition of a 
Government at once free and peace-
able, since even any powerful and 
abstinate minority may render the 
working ot a free institution in - 
practicable, without being strong 
enough to conquer ascendency for 
themselves.

By constitutional morality Grote 
meant a paramount reverence for 
the forms of the Constitution, en-
forcing obedience to authority, act-
ing under and within their forms, 
yet combined with a habit of open 
epeoch, of action subject only to 
legal control, and unrestrained cen-
sure of those very authorities as all 
their public acts combined to with

a perfect confidence In the boson* 
of every citizen amidst the bitter* 
ness of party contest that the form*, 
of the Constitution will not be lea* 
sacred in the eyes of his opponents 
than in his own.

While everybody recognizes the ne-
cessity of the diffusion of the cons-
titutional morality for the peaceful 
working of a democratic Constitu-
tion, there are two things intercon-
nected with it, which are not, unfor-
tunately, generally recognized. One 
is that the form of Administra-
tion has a close connection with the 
form of the Constitution. The form 
of the administration must be ap-
propriate to and in the same sense 
as the lorm of the Constitution.

The other is that it is perfectly 
posible to pi event the Constitution, 
without changing its form by mere-
ly c langmg the form of adnruinstra- 
tion and to make it inconsistent and 
opposed to the spirit of the Consti-
tution. It follows that it is only 
where people are saturated with the 
constitutional morality such as the 
one described bv Grote, the histo-
rian that one can take the risk of 
omitting from the Constitution de-
tails of administration and leaving 
it for the legislature to prescribe 
them. The question is: Can we
presume such a diffusion of Consti-
tutional morality? Constitutional 
morality is not a national senti-
ment. It has to be cultivated. We 
must realise that our people have 
yet to learn it. Democracy in India 
is only a top-dressing on the Indian 
soil whidh is essentially undemo-
cratic.

In these circumstances, it is wiser 
not to trust the legislature to pres-
cribe forms of administration. This 
is the justification for incorporating 
them in the Constitution.”

SHRI SOMNATH CHATTER JEE 
(Jadavpur); Mr. Speaker, sir, today 
the soul of Iiidia is partially resurrect-
ing itself again, thanks to the demo*
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«atic aspirations of the teeming mil-
lion* cmC this country. Though the 
people of this country have been kept 
un4arfed, under-nourished, uneducat-
ed, half-educated, unemployed and 
deprived of the basic necessities of 
life, they have, yet, given their clear 
▼erdict against the disfigurement of 
the body of the Constitution and the 
deliberate distortion, if not annihila-
tion, of the spirit of the Constitution 
by the Forty-Second Amendment The 
verdict was m the dearest terms 
possible because of the bitter experi-
ence of the people in this country— 
how even the oigamc law of coun-
try could be mutilated by a dictator 
through a captive Parliament and 
with the help of persons who were 
proclaiming themselves to be the true 
representatives of the people although 
Parliament had ceased to reficct the 
true will of the people as was clearly 
established during the March 1977 
elections.

The Janata Party gave a pledge to 
the people of this country for the 
wholesale repeal of the Forty-Second 
Amendment. But, although we have 
been reminding them since the test 
Lok Sabha elections that they should 
keep their pledge, it seems that, they 
thought of arriving at a decision by 
compromise and consensus. But ‘com-
promise and consensus* with whom’ 
With the people who had perpetrated 
ghastly crimes against humanity, 
those who have not even expressed a 
sense of sorrow and shame over what 
was done during the Emergency, the 
people who are still gloating over the 
so-called gains of Emergency, those 
who are still singing praises for the 
malevolent dictator. Government 
tried to come to an arrangement with 
those people. I feel that, instead of 
being pampered, they should have 
been thoroughly exposed by this time. 
Because the Janata Party has dragged 
its fete so long, we have had to listen 
to a lecture from the Leader of the 
Opposition as to the Constitutional 
proprieties and Constitutional nice-
ties in thig country.

We have opposed, and the people 
have opposed, the Forty-Second 
Amendment as it had been the pro* 
duct of insatiable hunger for power 
and it represented, according to us, 
an evil in the body politic of this 
country; it represented the grossest 
form of anti-people outrage, jt has 
been nothing but synonymous with 
fascism and dictatorship. Therefore, 
we believe that, so long as a single 
word of the Forty-Second Amendment 
remains in our Constitution, the Con-
stitution will continue to remain 
polluted thereby. That is our view.

The defilement of the Constitution 
started with the Thirty-Nineth 
Amendment when, for the sake of one 
individual, the so-called constituent 
power of this aug^t House was 
utilised to invalidate a judicial deter-
mination. What happened at that 
time? The Members of Parliament 
then belonging to the Congress Party 
vied with one another m supporting 
the politically immoral and illegal 
Constitutional Amendment. That was 
done for the sake of one individual 
The Constitution was amended; the 
Representation of the People Act was 
amended, as if any one person m this 
country was indispensable. For the 
sake of saving the election of Mrs. 
Indira Gandhi, the Constitution had 
been defiled and mutilated at that 
time, and the President and the Spea-
ker were brought in only to keep 
company This was the position. The 
Thirty-Nineth Amendment Bill, the 
Members would recall, was passed in 
unseemly hurry and haste—no dis-
cussion, no debate, worthwhile, either 
outside or inside this House. This 
was followed by the Fortieth Amend-
ment which was passed bv the Rajya 
Sabha to the lasting shame of Parlia-
mentary institution m this country, 
giving immunity to one particular in-
dividual from the consequence^ of 
crimes. Therefore, we felt that un-
less and until, in future, the provision 
for amendment of the Constitution 
wa«? kept beyond the reach of such 
dictators, ruthless dictators, those



367 Constitution (Forty- AUGUST 8, 1*78 fifth BiU

[Shri Somnath Chatterjee] 
whose hunger for power cannot be 
met, the constitution of this country 
find the people of this country cannot 
be saved.

Then came the Forty-second Amend-
ment where really it reached the 
nadir of political immorality and the 
grotesque and grossest exhibition of 
lust for power. It was a calculated 
attempt not only to denude the people 
of their right, emasculate the judi-
ciary and to strike at the very root 
of even the quasifederal set up we 
have m this country and m fact it was 
only to perpetuate the dynastic hege-
mony of one individual at the ex-
pense of the country and its people.

What was the position in the coun-
try then? The* press had been 
muffled, the voices of the people had 
been gagged and rights and personal 
liberties were gone. All meetings 
and processions were banned, free-
dom of expression and speech was 
lost totally in this country to the 
people. Members of Parliament were 
kept in detention for an indefinite 
duration without even being told of 
the charges they were supposed to be 
guilty of. This was the position in 
the country then, when no political 
activity on the part of the opposition 
parties was permitted and that situa-
tion was taken advantage of by a dic-
tator who had already tasted blood 
and utilised a rubber stamp Parlia-
ment to reduce the people to servility 
and to reduce the status of the diffe-
rent States to that of colonies. That 
was the position.

Not a single provision of the Forty- 
sccond Amendment was conceived in 
public interest. There were frills 
here and there—innocent and un-
necessary frills. There have been 
some gimmickry here and thfre like 
the amendment of th* Preamble and 
inclusion of ^ome provisions of Direc- 
tivrt Principles whir*h have remained 
only on paper. They were never 
translated into action. Apart from 
that, the Forty-second Amendment

was nothing but a declaration of war 
on the people to perpetuate one per-
son rule. I believe because of thft 
mandate of the people in this coun-
try, it js our solemn duty to remove 
the cancer ftom the body politic of 
this country. Should we not remind 
ourselves of the modus operandi that 
was taken recourse to before the 
Forty-second Amendment was passed? 
What happened? A socalled Review 
Committee was set up with persons 
belonging to a particular political 
party then in power and headed by 
Sardar S war an Singh and others 
whose credentials about going into 
such matters were so much suspect. 
We have seen how officially spon-
sored demonstrations and organized 
jamborees were held throughout the 
capitals and in different capitals of 
the States where Ministers met and 
visited and, unfortunately, some of 
the Judges were vying with each other 
to go and attend these so called law 
conferences and trying to trumpet the 
benefits of the proposed Constitution 
Amendment At that time, no opposi-
tion party was allowed to hold a 
seminar even inside a hall to give 
expression to their views on the pro-
posed amendment. There was no pub-
lic debate outride. Nobody had any 
occasion to give expression to their 
views. All the real opposition parties 
had boycotted the Parliament session 
and that was utilised for the purpose 
of amending in such a ghastly manner 
and in such a comprehensive manner 
the Constitution of the country. I 
would like to know from my hon. 
friends here: can they point out a 
single provision, a single line in the 
Forty-second Amendment which is for 
the real benefit of this country? 
After the Twenty-fourth and Twenty- 
fifth amendments, nothing stood Jn 
the way of real achievement of the 
socio-economic objectives of the couft* 
try through constitutional amend-
ments or making laws. There had 
been ampin provision. Art. 31 had 
been amended. Art. 368 had been



369 Cmttitiition (Forty- SRAVA^A 17, 1900 (SAKA) fifth Am dt) BiU 3 7 ©

■amended but that wag never taken 
{recourse to for the purpose of 
bringing about real improvement in 
the conditions of the people of this 
country. There is the Twenty-fifth 
amendment, there is the Twenty- 
fourth Amendment. We were then 
in the Opposition but we supported 
the then government bccause it was 
expected that it  would be utilised for 
the good of the people but that was 
never to be. That was never done 
because they believed only in 
gimmicks, only in hoaxes all the 
time trying to mislead the people and 
always searching for scapegoats. 
'Now it is the judiciary standing in 
the way of our progress, therefore, 
we w a n t  more power’ and we really 
conceded more power but that was 
never utilised in the country.

The real object of the Forty-Second 
Amendment was to curb the people 
and the opposition parties. It pro-
vided a wondeiful scheme of curbing 
so-called anti-national activities keep-
ing in hand the power to declare any 
opposition party as an anti-national 
organisation and completely stifling 
its activities They conceived of im-
position of fundamental duties as if 
the people of this country are not 
patriots; they do not love the coun-
try, they are not prepared to work 
for the good of the country. These 
ere all gimmicks and hoaxes played 
on the country. They put various 
curbs on the powers of the judiciary, 
they curtailed the scope and ambit 
of Article 226 of the Constitution. 
Last not the least, they took away 
the powers with regard to various 
matters by tampering with the 
Seventh Schedule and also providing 
for deployment of para-military 
forces in the States apainst the wishes 
of the State Governments.

The object was to see that all the 
powers remained concentrated in the 
hands of the Centre and with that 
slogan that India is Indira and Indira 
is India, one leader, one party, one

country, in that order, as 1 said on the 
last occasion, they hoped that she will 
be there for ever and the sycophants 
and cohorts will dance to her tune 
and she will go on. The Prince of 
Wales was being groomed; and it was 
thought that dynastic rule will be 
established through the means of 
Constitution m this, country. A cap-
tive Parliament was there. The life 
of the Parliament was extended. For 
whose benefit? What was the diffi-
culty m holding elections? It was 
again extended, but th e n  probably 
some astrological predictions promp-
ted her to go to the polls for which 
she  m ust be repen tin g  now. This was 
the position.

We feel, therefore, that the Forty- 
Second amendment represents can-
cerous symptoms in our body-politic 
aud should have been removed lock, 
stock and barrel. It is not as it 
is coming from us alone. With the 
same mandate, they approached the 
people and now they are trying to 
compromise with that mandate be-
cause they want their blessings and 
help. The composition of Rajya 
Sabha should not have determined 
the course adopted by the ruling 
party in this case.

Even here the preventive detention 
laws are still being continued. We 
shall hear, no doubt, from the hon. 
Law Minister that they axe providing 
for the Chief Justice to constitute the 
Advisory Board with a sitting judge 
and therefore, all troubles would be 
over. Two months detention is there 
without the Advisory Boards. Then, 
Sir, our experience is that even the 
Advisory Boards that were there be-
fore MISA was made more Draconian, 
what happened? There were ex-
judges, even district judges were 
presiding over the Advisory Boards, 
but how many persons were acquitted 
by the Advisory Boards? They al-
ways go by ex parte presentation of 
facts from the police records. There 
was no other material before these
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Advisory Boards. It will be denial 
ot the basic provision of the rule of 
law. Shri Ram Jethmalani rightly 
said that if prevention detention is 
retained, then you are keeping m the 
hands of the Government the power 
to stiflle all legitimate democratic 
activities. Why are we opposing it 
so strongly? Even after the Januta 
Party came into power, there was an 
attempt to introduce MISA tin ought 
the Criminal Procedure Code, which 
on the reaction and protest of the 
public, they had to withdraw. In the 
States ruled by the Janata Party, the 
mini MISA is still there and is being 
utilised not against the perpetrators 
of crimes or zammdars, or other per-
sons, but against the workers, the 
State Electricity Board workers and 
the common people of this country. 
In whose hands are you giving this 
power? Even the Janata Government 
in the States have utilised it for their 
own political purposes, for their so- 
called administrative purposes. There-
fore, on principle, we are against this. 
Regarding Article 352, has not this 
country learnt a lesson? On the plea 
of so-called internal disturbances, 
which was nothing but a hoax, the 
Shah Commission has made it clear, 
a hoax was perpetrated on the people 
of this country in the name of internal 
disturbances; this country was made 
a captive and a huge prison house. 
And people like Jayaprakash Narain 
and other leaders of the democratic 
movements, trade unionists, students, 
teachers and ordinary, common peo-
ple were put behind the bars, taking 
advantage of the Emergency. If pro-
vision about the armed rebellion is 
there, who will decide whether it was 
there or not? Where is the accounta-
bility for it? If you happen to have 
a majority, and if you are able to 
control it in this House, whatever you 
allege to be a rebellion, will go as 
an armed rebellion. There is no 
question of accountability. Nobody 
can find it out. There are no stan-
dards. Who will decide it? There-

fore, Z request the hon. Member* of 
the Janata Party, “Please ponder oncei 
more, before you betray the trust 
which people have reposed in you. 
Please think once more. Don’t have 
the idea that you are indispensable 
in this country, or that you will be 
permanently here. The way you are 
functioning, she has gained strength; 
and she and her cohorts are moving 
in this country, professing a democra-
tic attitude. This is the lesson which 
you have learnt within these 16 
months. It is the experience of the 
people within 16 months.”

The power under Article 352 can 
be abused by this Governmeut, be-
cause of its composition, or the 
changos—we do not know what will 
be the permutation or combination; 
whether there will be any exodus 
from here or there, we do not know 
what will happen. I request Govern-
ment to consider this. Similarly, we 
are opposing Articles 356 to 360. We 
are supporting referendum, because 
we have seen the functioning of the 
minority Government after 1971 elec-
tions; that election showed that with 
a minority of votes, Mrs Indira 
Gandhi could have a large, artificial 
majority of Members. Therefore, 
even with that minority vote, she 
could go on trumpeting about her 
massive mandate, which Mr Piloo 
Mody used to call *MM’. She utilized 
that so-called massive mandate as the 
justification for the purpose of 
bringing about the 42nd Amendment. 
Therefore, it is necessary that the 
lessons that you have learnt, should 
not be forgotten soon. We should not 
betray the trust which the people 
have left with the present parlia-
ment. We ought to see that those 
aborrations do not recur in future in 
thi«? country.

With regard to other matters, we 
shall pive our views when amend-
ments come. Rut we support this 
Amendment Bill with these reserva-
tions. We shall still hope that In the
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two days l ^  there will be a little 
introspection on that side, and that 
they will restore what should be 
restored to the people of this country.

sftTraintra'i (
tf tjaratanPftf me jmTrfrtf aftatfawmftf 
« t t t  w v f t  tfftitft t f  TTsrmt t t  «pnn^r f r m  
v r f t t f i  A w r #  wrr s w  tftft  t f  t s r t
WlfflT I t f  f i t ' l l  jt f r  WT3T a jt tftfttPT
fwTF«rraTf w«r5t*mr*# 1 tffrowanr g-ftp
a?  tft $ xfcr *fter tft t  1 *srcrsT |
t f  j  ft» aft HWIOTfr a*T t f  R W fv m  fraw i
% B<a 1 ar»raT *r tjh Tt fT«r TTTtft $  a f t
t f a n  t  t f t r  w r  a ir  *rtfte*r aft *fm?r
*f£tf * tflr *T?i??a tf OTTT f
t u t  wT*nwi*n t t  t t h t  p, a r? r ? tT T m
t  oft « r h t  a t  «fr t f k  & ? n ir 5 h r h  i n f f  t t  
*£ttst ^fa'fosr ■? 1 t*  *r as <frfafc«Rr 
TOrf 1 *?T*Ta?ffaarr $ faae ifr mrrtftft» 
t f  ^ariffn *  f r  to t  s*r**»ft t h  e m  ?.? v£ 
ft?  w j at a ia  *!»*!»■ «fTj-» ?ft 3prmr*sit% 
(ft m n«nft £ m a? f ? nr aarn
TT «I«Tct T tJ ja  a t f t  T t %5TT *Tlf?,a 1

sssfU w ^a s? g 
q»i**ar &  F«r fttr nrtfcr tft s afte^sr J w s ' t t  
% agff ?a w  7*etr ft *it f  i

tflT 8*b* «ft atmMra* i
aram m?f* # sram t  ata tf ifria fr*n ar 
Area 4i% «*raa Tt *q«r ana aMt i 
af |  aiam ^ t *?!■»• tf.tn i

w» 4  srcaar *nfm ff <*awr *TRff tf aa^tft 
t f  f r  f r * r  * j f  t f  ^p tctt t f  « f K  t f  a n iH t  ? a a T  
a f  42# « rfw r  stftsra Ttffr;rt£rar?a t t t |  
tf ? i *rfw ? fa#  «ra?ft *r**rfir a ftf 
tft S at «ft fa  42*  <WhM Tt TTO 
H*Jl̂ T frm  «ntf T *TT? aft «TO Tt sttct 
$ m  m q t t  I t f l T H  T #  T ^ t  * j g  ? t  a rW T  |  3 6  
«ftr t^V snm |  63 i n t^ *rtft^ tff f r  
t f a r r  aft Tt srav«rr tf *fr< ?*Tnft wrw n  tf 
6 3  T T  * p a i * »  f  , * m f r  * J ?  f « T T  w f t
•nft l fft itf f̂ tfJJT ^ arftfr T t̂ Tftjfe 
apnrT ^ * f t  t f t ^ t T f t l  I 4 «irg»!T f T  W «u r«W  
W R  ap R TT t f l t f  $  3 1 T  ^ w n  ' j w f t  T t  T T ?  
t f  ( f t t  f ilP T ^ T  3 6  T T  ?  I

"move to amend article 350 to en-
sure that the power to impose 
President's rule in the States is not 
exercised to benefit the ruling party 
or in favour of Factions within it.’*

w t  356*tcR#TO?rc$#vfrfT*rTtfinBr*rq[ 
tf urtfammvt *nraTfam«T ? «mdtgrqy

ftr ^flW KT IHtTftfwiPT fWIPT 
ŵ fipw fart^fTTnnff tf«ynar n Trntrt 
?ft tf 3ffwaTw?mr >
sitflJd t t  TR traxff tf Tjtrn t >̂tt i

f t r  f t f w n r  t f ip t  2 1  OTPrtf i s  
w w  t t #  T t  t ^ t  « r r a R m  t f  f r  a n t f  
^  21 fTW tf 16 WTW TT Z*f I fW C  <ntf

tf T?tf n ft: jn«r#f wfhtf tf M , sfti€f 
tf?rr tf f ^ ( STTTmtf

ftrq is  m*r srtf t t  vrfrn' *nwT r̂mT f  1 
* h t t  tfre: W  2i *r m  w t  ? 2 1
m?r *«<V prr n̂f?a ifar is *n=r ?fm
T r t f t f  I A f a f a  *T ^ t  t f  «J13RT ^ T ^ T T  f  f e  

*^<T TTT ^ R ittl ;T ^ 1^ *1 f r  2 1  ^
1 8 ?rrar frr i s w 'tF t  ? *  t f ^ r  ^ t ft  ? t h  A 

ST^T?#, Hf?TP5nTWt|tfT^nj^t SÎ T 
??rT?T tf <r*r t t  gnmar t o  t t s  # i «nft
TPTJT *T «Tfi*TT *ftfe*T n C>T fWm’ ^
*w r  f r  5*r# gm TT f r m  *rr f t :  1 8 ^rnr a t e r
T t  T T T T  l w f t  3TT W t  H ? t  fTSTT ?
? h t t  anmr ?ptt i  tf t ®  tft̂ r
£B»et i  t f  f r  m fe r w r  aft w m r  *  ^ irte r 
«t i v% at argcT w  « f t ? r  f  ? ^ t t f
T ^ T T t f  t f  TTS raTTttf ^ P T ^ f t m  f P T n R T T P m  
T t  a i t  ^ f t  f  I « R T  g*TTTt ^ fe a rW V  
f t f f t  f ft  g»T ^  T t  «CTt?T apft »
s *t a t  m ir r  « n F  m  m  «fr srtt?r ^
aft Tt tf WT TTcTT I TPTF tftfsitf tft
«nfir ^rar |*r tf aga a t  wrt  ? i
f r  a rw  tt ^ t  T t a T ftn  t h t  ?njt W t t
ar?t arnrn aprrt$r T t  m rh s m ft  t t  stm  ft» n  
a ? t t h j * t  ^  a r O f t ra t t t *  a #  Sift \ 
w f i i t f  tf *nprr f r  ?r t w  a f  k t t t t  T t i  
^ f t  a a a F r r  t ^  ftR r #  f tr  t o  aft 1 8  
t o  t f  f¥  a f  f r  arc? *fts % f r a r r  f t  antf 

ntftartft f t ,  «n r^ a itfs  f t ,
f t ,  ffRR qfriTT f t  *t t  fftfesinja

«?fWT ^t I

w r  t f  p t  t t  ^ ra r  g r :

“As a corollary to this it will also 
delete 9th Schedule to the Constitu-
tion".

t f  '»(I'MI ^T^TT ^  f r  TTT *ftaT fSvftcT
wrr ? i »n& ffT frt tfrvvvff 
t t t  ? attft i
f«TT̂ IJT TfT T?tf ^ —

VtW ^>3 K IW , ^  ;3fTT sftH  X,
ap r m f f a ,  t i t -  t f - T * r - T t a  T t a  a t w  t  
Tta-rtTTT tf anrTifarqr <ntfjft,
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[«ft trawncnm]
m  vpt *t *35-*$ irrfrft 1 

mrsRmr t , wrtar- r̂-vm qft, tfa 
VTfir ’fR  aft fjj?. . .

fWTT % V3T ^  f«F ffrffT *TK ,
cfr rat fisrâ  Tt»t, ms ®rrar tfa
*pc <re »rr?̂  1 fa?nc * ^  m«r 3 
§st ff% faratf tprmrr «rr, srsr 
«mfrr«TT, 6 t r r r ?  t o  *r t t  qr< qr^ft v r ^  
ornrr srrffftftq; t o  ^ r^ fa rq r »rw*TT̂  
% 1 6 JTfft $ fas 3*r *rrw frr jut $ favrar 
fiwr jptt 1

?w ?ft *r>* tft n*t #, »:rrr> snr̂ r v*
YftTTflT mWITT'Si* faT

«r£r xz ft urct f^pft $ i?jfyp=T>’T arr?T*r 
•ft fta f  , ?*n n  tfk wrr rrprr 

mrr f, nr, mar fiprrc * *3̂  3 ? 1 ??n- 
srtsr ^  «rtf * srrr*?pfrf% svtffftrcT  
«r«rr «mj*rr f ,  7 s *rmr favrH1 ^r 

*rr t. *mi $ 1

•urour) 1

4*rc*t*rr*r % tfnrrPrr *nr?Tt *rt s r r r  
^tt w^rr |  fr * 5  t i  3
tn*ft «pt ^nrrr n itri *rr?r *rc 
*£$ ?ft xfsx ?t sra* «r*r £, Ĥ nrr 3 7 7 ^
T«r *«rr 1 wsrTTr^ ?, ?«r ferr fTf-rrrT
*rr st jt t  *r*t *wtfg<r;rgt?i (war*)

n  f w r  & fv
i xftK 2 0  sr«t srt* ztit WTi'ft ^ f t n r  
?t*rr, «Rrr?ff̂ H*jr--Hrff̂ ifr»T?rrjJT wf«r»rr ’
SfaeTH # ?<T̂ t SiT̂ fll ?Tnt *n ^  ’

firftunr wre srnrff ism qjjrffj’T Tr?J iVv 
t, ^st ^ Hrrr

ir̂ 3T emrfa*ff Trff # fsTs-FrPT̂
»r5 ^ 1 fJiK f*rar «pm hi t , writer 
wzztz «ft zm m im F w m r
«TT fp qSTf̂ JJr TTf̂ T Vt AT ?tTffritZ’Tn**it
hw 1 n? ^  «T f̂ r «nNw*ri
gsmr, &r $ % wf&zgm wx gsftn 1
vst^nrTfgf, fTfTTTY'fcTirnr
to n  f% wit ^*m frcrsr *r#r wr *rrt 1 
vgr fv ftfrg wr# art ?r, ?rrr ^  Ptitr
3 1 *nrc ^ « r  £, sJTrft r̂rfr̂ Ti fti i 

Htnfsrs?: Ttef qv arT^ *P̂ €t ^ Tf 
^mn 1

irrf 2 ^ ,  !9i4^rTnriR
vf f̂hrwiT f!T #sr fistrT mrr sft7-
or% #' ^rc r̂w ^  f>TTT v tc A s^  *FT 
<trF7* «pt ferr »rt «Y?: qqrr fir srs
smrfr̂ r «pT srrr«r «rrsft «rt4t «flr
fjpr<ar 3ft vs  Jrt̂ 'rr, grft $ irnfsnr «fw 
«on trim i cr? t o  ^  1

^ ^ n T P f T  W T p r r  ^ f t r  f * r r * 4 f t n w  W  
«flTtfr«wwwtvr WTJirpn: idvii^$iiwW 

a n f f ? w # t ? v m f t t  
«n: qrran# if f̂r«r*nr*rt»rr 1

a f t  m r * r  P r f i f R T  « f t ,  w  #  ♦  
fsprm # ^arnrw5iTcftfir ^wsr^flnmw 
t t  » <ft «ff, m*$t 7 *rs
f r r r ? T  * r p e f r  « f t  1 v n  « r n r  v r  s m  
• n f  f %  f l r w  < Ft f i n r r w  w n :  *  ? f t  t
*T ^  ?

y® Minn̂ M ww : snR ?rwrr (  I 

t w  mrrtnr: ^snfH»pr ^  §
’ T T ^ T T  f  f T  T T f f t  «FT V R V i f t  TQT*TT
^  ^  J p r r f a r  w n  « r > f t  ? t t  ^  

f  1 w i F T ^ « r ^ t  i r $ n r r ^  ^  ^ f t  5rffT<»T
« P t, ^ r  s r f r m  v t  t o  « r | r  w r ^ n c

srfaTTT <PT vfer ?t § 1 ’i?
s f c n r r  T ^ t  f  1 j t f t  ? f t f ^  f t r  ^frnr
« r r ^ £ * f i r  s r a r T  ^  « r  f f » ? 3 :  - s r ^ n r
?rr «pt T t  f r r r  srr? 1 frt w i  
jte ttt »r?ft v t  ir fw P T - jr c e r t*  ?rr n  ^ s p tt %t 
*vm |  7

qv iwfhi fww : «nn trrr w  vt
MT  ̂ § ’

v t  trar m w n r : #  ^  ^ ^ 5 7 7  ^  
t^r f  1 # S’ot wttrt *r|t Tfr gr 1
■k q* arsrfirf^ srerr ^  ? 1

itft fw fr  ^ TTT tjrfiRr aft 
srtnrr vt *tct vt f̂ nrr̂ ar «r t>*
ffvert |  ’ srrf’T ftrf^^: fft ^
wx * > 5 ^  t  «rc^T  ^?ft ^  vx «r«rr 
m&n, mx A snr* «f> fcvm vu %nr 
t f f t  5 1 r  « r t » f t  f « r j t  7 f t ? r  5 >  1 &
%mrv ifft in  ?t tft
« f t  w r f ? ? r  ’ J ' t t  v t  $  i r r ’ f t  v r ^ f f
»renfT *pt smtn v* tfK th  ^t »Pt$ -̂smrw 
wraf fv'inrc v tt  f̂t stotst *t
ĝ qxft»r *x % <tt% *5*rer vt vtt% vtftnr 
v t, ?rt vx% ®r? 'sresnrn: vr *Ptf yarr
vnr t̂iTTiTrarT^Tt ^  srgrpr *f5ft wwr-
*rrt <ct «Wt ?><rT 1

opm «rptf % w>wrww «f *npr f  
<c# ^  ^  1% vr Pmr
«m «cr 1 m  i«  tffanrPHartftw* 4 «nft
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N rff <w(l *w w  (  ?
mxwtt ftwfr qw vtr
flWr, vps *ft*rr*pT nff
I  »

#  «H ww qnr *r#f j«rr ?

•ft tw  mtnr* s irarti •ft*prrj*w 4 
wpipn |  ftr twftjtft fa t Hr f*tWfe« 1

$>ft ? ftnj f*rr 
TfT 4 ’ far f  n
f[> vs ftn? 4 <rovt T̂i(i<i<h«u «nff • 

*mt itft  5fTTT war *ft t , xtk o t  * t «ct*pt 
f a n ?  %  1$  H ' i f T  w i  f t a T  ^  fa r  $ * r r t
t ot  tarr f*r <ppt  "ifuPIr, <st
«rm fJir »i7T 1 trft jttqgfireg ^ jtt 
t~ ft> ?nrrt «rrar wrr i>t v*rr$ *pt ton «n, 
5*r% f*r̂ f wtaft, $»r vi^xt it
* r  ^  1 firsr f v  ^ N f  c w i ' l i n ^ l  * j n r  f p r t f t r o r  
wqj fir f̂ rjĉ PT 1 4 j  Pit ŵ rtt
<n£f vrqftf »rcrt mwrr qi€f vt t o r  
«mr v̂ hrr ^v^raft  ̂ sftr ŵNf 4 wre
WVf Vt JHJT Tt TTaf̂ r tTTTT VHT PfM  ̂I

4 R-vraF̂ t sft «ftr fartst f  1 *nrc 
wnrwnr *nr <ft |  1 m m

R̂T, •M’jH *T3ft, * •nrr̂ RJt Tt VTTT
T*ft ^ 1 # îfwr ^ far f*r Krrctn 
53T̂r I *TH vfyfrtT far JfiJ nf̂ XTH ^  
f**(t snfinfrr | ,  m fffatJH * wrfe**
352  fr WTfl^T 3bO 3n  5TTf*nr
*5t wrar «pt Tit? %?t i,  ^ P t  «rnft srt 
ii) J  1 'W fa" xnfewn *pt *n
ftfHT r̂r̂  I

MR SPEAKER: There are a large 
number of speakers. So, please be 
brief.

•ft r m  m tn m  . 4  «ptt w  f  
(«nram ) . . .

fSHRI SAUGATA ROY (Barrack- 
pore): We support his demand for 
more time. (Interruptions).

MR. SPEAKER: There are a large 
number of speakers. The list is grow-
ing. I must give an opportunity to as 
many Members as possible. I am ex-
tending the time. Therefore, members 
must respect the rights of other mem- 
ben. Everybody must have a chance.

SHRI C. K. JAFFER S&ARIEF: Sir, 
you can take the opinion of the House- 
and give Shri Raj Narain more time-

'fll® W^K ((tfiwrojt ) :
*1 fro* w **m | r ftrapr

is ftn? p  ijwfi vr m*t «rt
^  tpfsr «pt fw*TT n̂fipi 1 «ng vtf
tfldi *tlci n̂ft ^ . . .  ( v n s n ) . .

•ft >pftiw : r̂sFsfft
^  v&R f r̂ f __

( <nvtnw) . . . .  <r|^rr ’srr̂  fV t ut
snrnm «rt# «ft vt t  wt  ?

ir^rT ^ ........  (w wi m) , .

MR. SPEAKER No. Everybody must 
have a chance. If other Members are 
prepared to give up their time, I have 
no objection

SHRI C. K. JAFFER SHARIEF. Sir, 
take the opinion of the House and 
give him more time.

«r*nn*i ■tr*) r̂*nr ttptt arw 
fR?T fell aTTBT 1

Jtn $Fsm t  fif* ^nrr ^"nrr tp t i 
sNr |  ’ jfNr 1 *trtt ttrm  arraT 

|

MR. SPEAKER- Shri Bagri is  not 
presiding over the House

sft Tw r smnror • ^  f^ 3 T ? r
w w  wr*r ?r faprsr f r t ^ T T T g T  5

wim w  5Tift f̂ nrr t  35 
lr ^  gwr 5  «ftr vm ^

50 «TT 3TT r^r 15 fozrz prr & 
m  Jf TT? TO *TW T?T
«JTT!T ST̂ t I

4 wrr jnr
»isfY aftlrPir srrt ^

wriftfff *ra ^ fr  ̂ rar vli arnf m  «ftr 
«fTPRfr itaTT *Tf* nttft «pt  h o t i ^  
ft 3TPTT 5THT I

?>? %ftx f e r v r f t f n P T  art |  t o  v t  
ftit v*£t firsnpr f w  amr far %
f z 7 : T f e q T f P f t » T ^ < n t ? i f t T  f fe v t
wmnr q m  fn %  m f v  $ z  w r t t  r f w  qft ^  
?TOi fr i#mw ^  1
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[«ft twr n n w j 
$»rr* to  f*raPr % flw vf

* n t  f i r c t *  m r  $ ,  4  o t  * r f f  p
f  i vftfv mftftmw fr«j; % ftar m 

5 * r  < T T 4 X  v * %  ^  $  i r t r  ? f t r r  * * f t  %  w t  
S T l f f * ! *  V T  %  f S U T T  *5TT O T ’t f t  f * T  * f t » r t  ^
yft a m  %srar «ft i

% «nt setw ft ^  «mr «ra% ftra 
wnfir aft- % f^nj ^ r r  ^ r r  g  i v t  
q f t t r q j  #  w *St « r i h f t  ? f t  « r > r  j q f t  a r m  i  
i v t r o t  n * t  f t f a f a r r ,  « r ?  « f t » r c f t
ffin r  »rtat «pt *%jrft 11 % ypifi «rr??r
g is?r ft f$^t *m> ft: wt  *ftxr tft %
«r? v x  ’FPj'T *ftr yrfraH v t »nr % 
m f w m  \  w f u f T T  * ? t  w f t  * P t f  
fprft ?reTT wt| , ?*r ft fp?t «rn> ft
«rt jjrtft tfar fpm ? 3  WTf  ̂ ^n»r aft Sr
«^n WrfT g, *rrr }<rt+(
^ spfi ftr ^  ^  ^»n si>pr r^r f  ?ft srt^
itfipt ftp 4  g, wt«TTT
^  5nft t> ^  T *  t» ^  *n? Ttftwn
^t t t c  i  l  *rr3  n t *Ti i snr ct*p ?ftrr sft 
«rc stanr *rt£ $  ^jrswr w t  s»?'r ^m rr w x  
^ s f t * r  v t  s f a r  «*#*"»> « n  a t  $ ? r  %  
m  u n f a  Y T » r  * t  t p t  * m  n f  t  e f t 7  s t a  
« r t  m n s m c t  #  f a ’f r a r t  f ,  v f t r r i  %  
w r t r c  v t  * r a r * i f t  3  f a * r ? t  f t m r  ’  

i f  T^arr * t t  i f a * f  f a *  ’s r t a f t  
f a i l  s f t  * p t  s n r n r  w n r r  ^ ? f t  f t » r  t r a i R i  #  vg  
1 1 1 ) 7 1  P p  T n r ^ n T T U T iT  %  * n j t  c n x r e r  ^ f t
v f t ^ r  « P t * f t f t » r  t  « f t  ^ t  w r  i v r i  fir>»f?n  

w *  1 X*fV t ® t ? T  i "  I
t  p r ? t  s f t ^ r  ^  g ,  « r n t  q fts j ^ r r  i 
( « M H W  )  4  ^  T f  ^R!T |  W  ’ P f t O T
aft fr*rti it i f3r?pn H*nr F*ihi J  o t ^  ipr 
^ f t f ^ r t r  i

“In the light of lorgging rule, it 
is not understood how this provi-
sion could have been circumvented 
by the appbcation of Rule 12 of the 
same Transaction of Business Rules, 
Rule 12 of the Government of India 
(Transaction of Business) Rules 
reads as follows

“12 Departure from Rules: The
Prime Minister may, in any case or 
classes of cases, permit or condone 
a departure from these rules to the 
extent he deems necessary.”

*Tnt £ •'
"Cases relating to a proclamation 

of emergency under Article 392 to 
360 of the Constitution and other 
matters related thereto"—*

379 Constitution (Forty-
O

5^ pmr 4 . . .  
they shall be put in the Cabinet 
meeting first.

w i w i t
4 art wrarw firofar $ <n£ fan? fiPTTfii's 
■ft <ft wit w vt jm*t flrProcr mx 
|  IrPPH 3ftqj*»rite?r f̂lrar | ,  art^nftim| 
vRWt ?ft <Tf̂T ♦faPTS ^  it afPIT ^t ^ I 
«nr 4 «t mfir ^ m ^ t «t ^ r r  <rTpr f  
ftr farcr wrfiw% io tt »if .̂wOT m  

fw , ♦ fw v t  wr, w t e  ift 
tut qr  ̂«ft ?ftd arrvT ci«?vf«r
% *t$t—7m irrft *t€ fiw w<t # «t< f  ftf 
«ft fTOrt VT«FT TW ^ ^ft^f ŜT WT A 
fipfT #ftpr?r #arr^ sfsns^vrtwnf^ ffwft
*, ^<IT WTT ITpft SET?TT5 VtfiirT,— T̂T̂t
|r  arm OT̂ rf tf«p «fk

f t  xft w t  xftx ^  f r  4  *n&ft
f*P f?TTT TP^rfr % sft^^¥K % vfipTS *f 
m&, W  f?R̂ 5T 5t |  THfarr 

tfppT .̂Ti? *Pt JPCT 1*24 ( 1) *
KTfTfTT ?fraT 5T?T T̂HTT £ ’ ^ 4m*,

w r r i t  f w i * ®  «f v w t  f*rr w n  ? f t  »ntf<T w ' l w
^ t  j p t  rr? r f r r  bTS ^ t f w ,  ^  * r g H
*tr< A !TFft "̂T ^ ‘n vt\r ftjt
* t t t  < a  f f r  T m r ? n  s r h t  $ x t t  s n f t  ? w w

%*m 3nr i

The Speaker has to take the Chair 
of a Judge and he should decide 
whether Shanti Bhushan is right or 
I am right I will abide by your 
ruling

MR SPEAKER I have lost my judi-
cial power because of you.

SHRI RAJ NARAIN. You have toil 
your judicial power because of my . . .  
(Interruptions) That was why I re-
commended and proposed your name 
for the Speakership

SHRI KANWAR LAL GUPTA: You 
should be happy about it.

MR. SPEAKER: I am not unhappy 
about i t  9

Pit <jftr gsft* <m r t ytrfhrf>Ptr*wr 
nrftn? wwft « ’pftvT otwt wit i 
qrftwtfir w r  «ft%ftm»ft |«  fwtr 
»r ftrt ?t^ *»■ «r?t vrtr i (*romr)
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ff 1 ftrar whit <N- 
I f  * * n M t  w r j  » r f  < tw  far 

i m |  « m fo rr f a r t *  3  f o u r  ^ror $  ffc 
? rrf w w ff v t  #  w»tr fv tr r  *rar, 

*t  * h *i h  fipenr fin e  * r *r  n ^ , «r HT?j*r 
* r n m n  nft ifWF $ * t  f t  * r i  ffre rft w s n m ft 
%  r««i%  ift i r t v  f t  ’ n r ,
W l ?  wnt <ft F ^ w v t i  c ’t t ' t t  *sft*nft * f * 5TT 
nWt vt *nrr «rrrr% sf aft snanr f?*r% arf 
’H T V T T  O R lf t#  f t f t  I (W P W W )  f f f f i rq: 
"% *fT7f> 5TTT I I T  A T T  I f  tfM ffftftf W TP ft ?t
f*BT ^hrr f><dT g Pi> *r wrf viftinr *5t 
ftTt* vt v m  7f ♦

“This was more in the nature of a 
shock treatment than a legally per- 
missible Emergency, which could be 
declared according to the law then 
in force ”

H T fft 7 *  T 5 s fh P T  t ,  * * T  %
>T^T 3 5P=TT 1 f X  3PTT IPTT I * ft

^f-?»T *rmt « r r * f n r s r r n  % art frf fcsr -smrr 
|  fir sr^rfr } -77 Tt Tra7 * <f! £, JrPr-r **r 
s r t i t  'r = m  f r T T  fr * 7? n ^ m  vft ?rt
'JPTTT T ffTTT 3RT$ *T? f  I ®HT ?Sta> |  f r
5 P m r  n  - r ^ r t  f r t t  f r ,  s * r  * r n p r c  
t>t * f t  clt t ®  f  7w v t %  rA** t»
w t  ^  ? 5  t  i w  f ^ s t  f a q t  s r r ft  $
fa*?T #fSTTJ *r fpm* V7 q5r f t ^  f^RT
frc P T T  w ftr *T T T T  6 , ^ T T  5T?V JTTfT 
*!T B t * f t  sft’T fft  $  I <117 ^PT 1>t s f t s v t  T t  
%fspT 1 trfsspp j f t f s n  *r  an  T ^ t  t  ^rftfir 
<17#  ^rr<r f a f f l  ^  %  a m r ift, trip x ft^  %  
^ T * n f t , p t  r f t r - ^ r  l r  an ^ n ft « tV t  T f w n P  

an «pt f ^ f t  i — w r r  a r R ^  f — A  $ m  
* f t a f  w t  « r r f  5  ’  w t f « p  7 m  * ^ t
«r̂ JTT 7T<ff Tt flRTTT p f  W  
f'IWIIC «PT ^  I W  fipr «ftr ttv TRT
*t ^ r m t  *P t j r t  « p t  fen -, 5?  7#

»ft f ^ r t ^ t f ^ r ,  T ^vt w r ff« m  ft,
^  p R T f l i i  a R m  i r t  m n  t 1

w t  I t  ^  w tsR ft l u f t r  ?r*r 
t ^ T T  TT7 $,  y t  ■ 8gw t qft f i f r y T T
H ^ t  v t ^ t  i « M *n  v rv A 'ifv < ii H w ih i? ! t  
ffi f*T v t  *̂t1T f ,  >T» n f t# e  f  I fVTT# 
t i r t i w r  f t ,  5 * - « r O  W t ^ f r  f * r » t  W t ^ — « t

« n x t 7  §  5 *r  i n %  <pt^t*r ^t ^ « f t * R r -  
* j |* K i  ? ti n w O  ^ t w r a , v t ’RT?T wn: ^ ^ t  f t  
ft? I«fhBT ft«rf?r <rr irf t  1 ^  

■*w I f  f a ?  t *  **ft *n^t « t ,  ? t t t t  * n r i f
fto g m  t f T  t  I Wipe £ *TT T «pt4t w  j x x  ^
f t m  t f t  i p r r f t  u f  w r f  * r f t  ^  1 w rr^ r 
<m*»T t, iffinmr %rm | ,  Irftw oftr % 

f f r t t  f ,  <hrr v r ? r  f ,  ?ft
X*( i f t  v m  v r  ^ t t  1

"wr «Wt wft anMr *r% %z vw 1"

*t «ppjw fftt ?tfrar»T fipv % fir* f—t  
fwarr ♦ ftrtj %,

^ * T  • I ' t i W  * r  < f t  W S ' T ,  
fN rr * A * r t _^ C T  ^ ,

^ t  5 ®  <iV  s m a r  «fV ,
« f r  < r f « T %  g ^ r c r  Ir 1

a f t  w 7 H t  v t  5 V * n r  w n r ,
^  * r ^ t  w d Y ,

« r t  « m t  ¥ t  « f t  E ^ r
^ W R T  f t  J f f t  <5P P ? f t  1

a p R T  V T 7  T t  5[w r  " ^ f t  f« P  * P l t  < f t  t t i f  
H ^ t  f r t n r r ,  * r f ?  ? tT 7  a n r a r r v t v m s m c f t *  ? r m  
f w n ?  T T n t  1

SHRI VASANT SATHE (Akola) : 
Mr Speaker, Sir, just now we have 
heard one of the bitterest indictment 
of the Government of the Cabinet, by 
no less a person than the cx Minister, 
Shri Rn] Naiain Ihe entire burden 
of his son? his entire speech, was to 
reiterate his charge that this Govern* 
ment consists of impotent persons...

SHRI K P UNNIKRISHNAN How 
can you test it’

SHRI VASANT SATHE Ask Shri 
Raj Naram who was also the Minister 
of Health Probably he has enougk 
evidence about his Cabinet colleagues* 
potency I do not know He has to 
testify.

19.00 hrs.

What was the gravamen of hi* 
charge7 For the entire 15 months hi» 
senior colleague and guru was the 
Home Minister. In that period, with 
all this bravado that he has been 
talking of arresting Mrs Indira 
Gandhi, even under MISA, he did not 
do, he did not even bring a proposal 
before the Cabinet to arrest Mrs. 
Indira Gandhi under MISA. He doe* 
not talk ol that. Now he has become 
brave to make an allegation and 
appeal to the whole Party that it waf 
only because Mrs. Indira Gandhi
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«ould not be arrested. An arrest 
attempt was made by hi* Guru and 
we know what a farce that was and 
how he become a laughing-stock be-
fore the whole country----

AN HON. MEMBER: Whole world. 
SHRI VASANT SATHE: That is

the type of demagogy that he is try-
ing to parade even today, to try to 
pressurize the Government to act in a 
foolhardy manner. I do not mind. It 
is for the Government to decide.

Today we are considering here the 
Forty-Fifth Amendment Bill. Tbe 
simple point of argument which was 
urged by so many Members is that the 
Forty-Second Amendment should have 
been overthrown, abrogated, lock 
stock and barrel. That was the 
Tomise given to the people, and that 
promise, you could not fulfil. That 
.s the charge laid by so many of your 
colleagues, including Shri Ram 
Jethmalani. Now, w hy has the 
Government not found it fit to abro-
gate the entire Forty-Second Amend-
ment and all its clauses? That is be-
cause, probably, a man of experience, 
legal experience, like Shri Shanti 
Bhushan, has seen that there are 
certain provisions which should be 
kept. 1 will come to my friend, Mr. 
Somnath Chatterjee, presently. He 
asked, ‘Show me a single article which 
was for the good of the people'. 1 
ask you, 'Show me a single article in 
the Forty-Second Amendment under 
which the so-called dictatorship of one
person__ (Interruptions). Not a
single Member who has spoken till 
now has shown a single article under 
which an individual could make him-
self or herself a dictator. There is 
not even one article under which they 
can show that a person can establish 
a dynastic rule. Show me one article. 
You cannot because it is not there in 
the Forty-Second Amendment. Art. 
329 has been trumpeted. What does 
that Article say? As far as election 
of the Prime Minister and the Speaker 
is concerned, there will be a different 
machinery, a different forum. If you 
are dispassionate, it is not that the

dispute will not be tried by anybody.
It is only that probably on par strife, 
some other countries like the United 
Kingdom, a separate forum is created. 
You can very well object to that I  
am not questioning. All I am saying 
is that the travesty of the whole thing 
is: from whose mouth do we hear so> 
much of democracy?. ..  (Interruptions) 
From the mouth of persons like Shri 
Somnath Chatterjee and his tribe who 
do not believe in democracy at all,—  
(Interruptions) who do not believe in 
the entire philosophy. If ever these 
persons come to power, with the* 
support of the Janata Party friends, 
can you imagine what type of opposi-
tion will there exist? What are they 
talking of democracy? Which demo-
cracy are they talking of? And then, 
who should speak the loudest? The 
man, the champion who was out 
throughout the period of emergency. 
He was here making speeches and 
opposing all this. So, he had the free-
dom to oppose... (Interruptions) I 
do not know what he had done. 
How did he manipulate to see that he 
had remained out while others were 
m?---

SHRI SOMNATH CHATTERJEE' 
Manipulated with your leaders.

SHRI VASANT SATHE: Therefore, 
it does not lie in his mouth. Some-
times I feel that my friends who talk 
so much against emergency suffer 
from a guilt complex... (Interrup-
tions) I tell you why. Those per-
sons who fought during the Indepen-
dence struggle and want to jail for 
years—have they ever thereafter said* 
*Oh! We were put in jail. Oh! We 
suffered so much... (Interruptions) 
These persons did not do that. If you 
had not gone to jail, you have no right 
to speak...

SHRIMATI AHILYA P. RANGNE- 
KAR (Bombay North-Central): We
had gone to jail during the Indepen-
dence struggle also.

SHRI VASANT SATHE: Doing
Satyagraha or breaking law? No. 
They were put in jail like any either



3SS Constitution (Forty- SRAVANA 17, 1800 (SAKA) rtfth. Amdt) Bill 386

criminals. That ia why they cannot 
gloat about it. Therefore, they feel 
guilty. That is what is troubling their 
conscience.

The simple test that I apply to the 
emergency and the post-emergency 
periods is this. You also apply this 
test and see. Emergency in terms of 
the Constitution is an extra-ordinary 
period where even the normal funda-
mental rights and laws get suspended 
in terms of the constitution which was 
made by our forefathers—the original 
conatltutlon. Therefore, if you can 
prove that certain things which hap-
pened in emergency, certain excesses, 
the moment the emergency was lifted, 
those things have stopped happening 
—those excesses. Some of the excesses 
mentioned before the Sbah Commis-
sion were that rallies were held, 
people were transported in trucks and 
so on. Was that not done after emer-
gency. in the post-emergency period? 
Were they not brought here by Shri 
Raj Narain when he organized a rally 
here? You talk of Turkman Gate,
and Muzaffarnagar What happened
at Pantnagar, what happened at 
Belchi and Aurangabad’ What 
happened in Rohtak under your very 
nose? Who did it? Whose Govern
ment is there? Let us be dispassionate-

SHRI DINEN BHATTACHARYA: 
Do not talk irrlevant things?

SHRI VASANT SATHE: I know,
these Marxists are the worst crimi-
nals. You have restored the right m 
West Bengal to Naxalites to chop off 
the heads, to tarnish the statues and 
break the heads of statues of Ram 
Mohan Roy. Netaji Subhash Chander 
Bode, and Mahatma Gandhi. You
should be ashamed of th a t ..............
(Interruptions). All these things are 
happening even during the period 
when there is no emergency. Then* 
is nexus between these excesses and 
emergency per se, by itself. Since you 
can establish such a nexus, you can-
not My that these things happened <n 
emergency. Therefore, what has this 
amendment tried to do?

There axe some good features like 
31-C. You take away right to proper-
ty, good, you bring in Article 38, fair, 
but how will you implement it? You 
cannot make any laws in pursuance of 
tbe Directive Principles, because again 
some court on some pretext or the 
other will strike it down.

1 would like to submit one more 
point. 1 am talking of good features; 
nobody has mentioned that. We creat-
ed a new chapter, chapter 14-B of 
tribunals. It is your experience, our 
experience and of those who have ex-
perience of law including Shri Som-
nath Chatterjee that merely an advo-
cate with ten years’ experience when 
he becomes a high court judge, he 
does not become omniscient in law. 
Does he? Persons who are practising 
on the criminal side, or who are ex-
perts in company law, or civil law or 
on the labour side, do net become ex-
perts merely because they are elevat-
ed to the bench of the high court. 
What did we provide? Let us have 
specialised tribunals with the status 
of high courts. That was the provi-
sion, a salutary provision so that we 
may get expeditious justice from 
knowledgeable, experienced experts. 
Is this a good or a bad provision? 
Even that provision you have taken 
away...  (Interruptions).

A good provision was introduced 
under Article 352. What in effect 
have you done? You say, you remove 
Forty-Second Amendment. In the old 
Article 352, the provision was that 
even if the emergency had to be im-
posed in a part, you had to do it for 
the whole country. A good provi-
sion was introduced which, I am 
thankful, has been retained, viz that 
Emergency can be imposed for 
a part alone, and removed from that 
part, so that if there are such condi-
tions prevailing in a part, you can res-
trict it to that part, and nip things 
in the bud. Was that a bad provi-
sion? X am not in agreement with 
those friends who say that the provi-
sion about armed rebellion should be
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retained. I feel that it is very dan-
gerous. Armed rebellion has an in-
herent lacuna. Tomorrow, as has been 
pointed out, you will have to resort 
to an excuse of somewhere there be-
ing an armed rebellion. There may 
be a mere strike somewhere. You 
can use it. Therefore, I would beg of 
you: either remove the provision of 
Emergency altogether; or otherwise, 
this armed rebellion business has no 
meaning.

Then we come to the question of re-
ferendum. What is this concept of 
referendum? I would like to point 
out its defects.

MR. SPEAKER: When we come lo 
amendments, you can elaborate.

SHRI VASANT SATHE: Yes They 
were talking about 25 per cent or 26 
per cent of the people deciding it 
Will you go to fhe people, with this 
very amendment? Will you have a 
referendum on this? Secondly, what 
is federal character? You conduct a 
referendum in the whole country on a 
particular issue If States which are 
over-populatefj, like UP and Bihar 
vote in favour of a particular amend-
ment, they can take away the rights 
of the rest of the country Have you 
made a provision that a majority of 
the States also will have to give their 
approval by way of referendum? Is 
there any such provision?

I would, therefore, submit that with 
all the arguments given till now by 
my friends on the other side, they 
have not been able to make out a 
case as to how the 42nd Amendments, 
lock, stock and barrel was rubbish, 
was draconian and should have been 
thrown out. That case they have 
failed to make out. Therefore, don’t 
scratch each other’s backs by saying 
that the 42nd Amendment was bad 
and deserves to be condemned.

SHRI YASHWANT BOBOLE (Jal- 
gaon): Sir, it reminded me of one
story of my school-days, when I lis-
tened to the speech of Mr. Sathe. A

teenager committed the murder of 
his parents; and when he was under 
trial, he claimed mercy of the Court j 
because he was an orphan. The nm e 
thing is applicable to Mr. Sathe and 
his party also.

It has murdered democracy. The 
teenager has murdered his parents 
but he claims mercy on that count, 
that he is an orphan and there is 
nobody to look after him, therefore 
he should be shown mercy at the 
hands of law. Mr. Sathe should kind-
ly bear in mind that whatever bene-
fit he claims has been done to the 
people by the 42nd amendment is a 
fraction, is nothing in the eyes of the 
people compared to the upheavel that 
hag taken place in the country. Re-
member the treatment meted out to 
millions of people in the country. De-
mocracy was no more in existence; 
everybody will agree on this point, 
including Mr. Sathe. There was no 
democratic functioning at all. The 
facts have been revealed by Shah 
Commission Even 352 and other pro-
visions of the Constitution have been 
misused. It has been found by the 
Shah Commission that a single indi-
vidual for his own benefit could 
throttle the constitutional provisions 
completely. 62 million of the Indian 
people had seen that experience. Mr. 
Sathe cannot render any account of 
the democratic functioning of his party 
during 19 months; it is impossible for 
him. Therefore, when we are consider-
ing the constitutional amendment, I 
thought that we would be doing so 
from a different perspective. In fact 
this is not an amendment which we 
are making for the ruling party or 
the opposition. We are to see that at 
least some future generations will get 
the guidelines from this. With the 
present amendment, we are undoing 
things which are not necessary for 
this country. We are anxious to see 
that no ruler at any time in this coun-
try can misuse the democratic set up 
in this country. It is not only 882, but 
all the subsequent provisions, 356, 358,
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859, etc., which require to be reconsi-
dered. From this aspect I really feel 
that our Law Minister has rightly 
amended the provisions of 352, and 
alco rightly amended 358 and incorpo-
rated therein article 19 and also incor-
porated article 21 in 359. The sum 
total, the impact of this is if we read 
together very carefully to see whether 
there could be any misuse of this 
provision for the emergency, I do see 
no lacuna but one, a single lacuna, 
apprehended danger from armed rebel-
lion. Whether there shall be armed 
rebellion or not, this is a subjective 
idea which will be formed without 
any objective criteria. Therefore, it 
is likely to be a misleading factor. So 
far as external aggression is concern-
ed, so far as war is concerned, you 
will be in agreement that provision m 
352 should stand. We may differ so 
far as armed rebellion is concerned

Kindly read article 358 as it will 
stand amended. Article 19 is not sus-
pended on declaration of an emergen-
cy on account of armed rebellion Ar-
ticle shall be in force and all the 
freedoms and rights will be there in 
existence, even during the emergency 
declared on account of armed rebellion 
We further find out that the right to life 
and personal liberty under article 21 
shall be there throughout whether it 
is emergency on account of armed re-
bellion or on any other ground. These 
two articles will be there and on ac-
count of these two articles, there will 
be a guarantee to the persons that 
personal liberty shall not be limited or 
hampered in any way.

Also, this decision to declare emer-
gency is required to be taken by the 
Cabinet and given in writing. It is not 
that the Prime Minister can write a 
letter to the President for imposing 
emergency. It will be a Cabinet deci-
sion and it will be also in writing 
Approval will be required within one 
month. After every six months, appro-
val will have to be there. Parliament 
can itself do away with the emergen-
cy* Do we think all these will be

misused again? We have become too 
much averse because of the practical 
rape of the Constitution by Mrs. In-
dira Gandhi and her party. We are 
averse to every provision. We doubt 
everybody's integrity and honesty. We 
do not find any virtuous people at all 
in this country to be in existence at 
anytime. The pendulum is swinging 
to the other side absolutely. We have 
become apprehensive because we have 
seen that a provision in the Constitu-
tion in a democratic set-up itself has 
been misused and millions of people 
have suffered. It is on this account that 
our psychology has developed in such 
a way that we are not prepared to 
weigh the pros and cons of the mat-
ter independently from the effects 
which have been produced on our 
minds. As a consequence, we find that 
provisions which are really meant for 
the usefulness of the country at the 
time of emergency are also being ad-
versely criticised.

It has been said that in a country 
like India it is not possible to have 
referendum at all. Of course, we can 
think over the various drawbacks 
which have been pointed out by Mr. 
Venkataraman. We know that ours is 
a vast country and not a small country 
like Switzerland. But the question is 
whether the utility of a referendum 
is dependent on this. So far as sup-
remacy of Parliament is concerned, 
we, the representatives of the peo-
ple are assembled here. In this con-
nection, I remember what Sir Ivior 
Jennings had said: “Don’t trust too 
much the parliamentarians!” We have 
seen on several occasions on the floor 
of this House that we were not at 
all motivated by the good of the peo-
ple at large but by factional interest 
which we were trying to safeguard 
either party-wise or castewise or 
whatever it may be. Have we not ex-
hibited this character on the floor of 
this House on several occasions? We 
did have exhibited it.
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[Shri Yashwant Borole]
We cannot deny that aspect of the 

matter and therefore I want to sub-
mit that there should be certain other 
bodies which can independently think 
what is good for them as well. A 
referendum will be the best kind of 
provision in the Constitution itself. 
A referendum will certainly tell us 
that the people at large want this or 
do not want that. It will be a verdict 
of the masses You and I are here 
functioning on their behalf.

SHRI VASANT SATHE: Mr. Jeth- 
malani says that the Janata is a mob, 
people is a mob. What do you say to 
that?

SHRI YASHWANT BOROLE: He 
may say so, but at least the verdict 
of the people after the emergency in 
the election is itself an eye-opener 
to everybody who thinks that the in-
tellectual is the person concerned and 
that an ignorant man is not in a posi-
tion to consciously think of any parti-
cular problem This has ever been 
true. That has been proved com-
pletely now.

Therefore, we have to go by a 
referendum about the basic features 
of the Constitution. It is not a 
referendum on every point.

Shri Venkataraman pointed out 
that there will be difficulties in hold-
ing a referendum, because there will 
he no questions like aye and no. He 
has stated a number of other difficul-
ties, but in practical functioning, we 
shall And out a way. People do not 
even know the manifestos of different 
parties.

SHRI VASANT SATHE; Suppose 
on the issue of Hindi or non-Hindi 
you have a referendum. The majority 
of the people in the north and in the 
south will fall out. What will you 
do?

MU. SPEAKER: Firstly it has to
be passed by the House.

SHRI YASHWANT BOROLE; The 
verdict of the majority should prevail 
What are you doing here in Parlia-

ment? Are we not going by the 
majority verdict?

SHRI R. VENKATARAMAN: I may 
make it clear that it will not prevail.

SHRI YASHWANT BOROLE; So, 
we must have faith in the people. We 
have lost faith in the people, in the 
conscious will of the people, and we 
think that the representatives who 
have been returned only can have 
conscious opinions about matters.

With these words, I support the
Bill.

AN HON. MEMBER: How long are 
we sitting7

MR. SPEAKER; I for one have no 
objection to sit up to 10 O'Clack if 
you want.

SHRI HARI VISHNU KAMATH: 
(Hoshangabad); We should not be 
hustled.

MR SPEAKER* A line has to be 
drawn somewhere It has been ex-
tended by two hours now

isnril HARI VISHNU KAMATH:
I recall that in the Constituent 
Assembly it was not hustled like this.

MR. SPEAKER: It was very com-
pact, small body.

SHRI HARI VISHNU KAMATH: 
No, it was bigger than this one here 
today. Mr Speaker, it is more than 
a mere coincidence that this august 
House which wag brought into exis-
tence last year by a revolutionary, 
popular upheaval is considering in the 
month of August a Bill which I may 
describe as a mini Constitution Bill 
That is why I was anxious that there 
should have been a special session for 
this Bill, but it was not to be.

This month of August has seen 
many great days in our annuls. 
Mihatama Gandhi gave the call for 
non-co-operation in 1920 in the month 
of August. Then came the Quit India 
Movement also in August on the 9th,
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and today ig the 8th of August, the 
eve of the 9th of August; and indepen-
dence alio, though it was unfortunate-
ly clouded by a blood-stained parti-
tion, came in August.

It would be in the fitness of things, 
it would be most appropriate, if this 
Bill, by your leave and with the 
consent of the House, is discussed 
and finally adopted by this House on 
the eve of Independence Day, next 
Monday, not Friday; the discussion 
"should go on till next Monday, the 
14th, Independence Day eve. This 
is the least I would request, the least 
I would demand.

"HRj VASANT SATHE; There is 
the “Save India Day’’ also tomorrow.

AN HON. MEMBER: It is “Save 
'nchra Day”. .. (Interruptions)

SHRI HARI VISHNU KAMATH* 
My hon. friend, Shri Sathe, who has 
een better days when he was a col-

league with me as a member of the 
Socialist Party, is inebriated by the 
exuberance of his own verbosity I 
can assure him that India has been 
saved last year, and it has been saved 
*rom his cohorts, his leaders, from a 
vile dictatorship India has been 
saved and will be saved by people, 
other than he and his party, from the 
vile dictatorship of a mini-dictator

In this House today there are only 
six founding fathers; in this Sixth 
Lok Sabha, there are six founding 
fathers, members of the Constituent 
Assembly; I would not like to use that 
phrase, but it has been used in this 
House There are only six founding 
fathers, Members of the Constituent 
Assembly, almost one per cent of the 
•strength of this House

AN HON MEMBER Who are 
they’

SHRI HARI VISHNU KAMATH;
I will telj you privately, outside.

MR. SPEAKER; No, no.
SHRI HARI VISHNU KAMATH:

I do not jtaind telling, H you permit 
n»J There'Is no difficulty. It is not 
taboo, It Is not secret.

MR. SPEAKER: It is not taboo,
but... «*

SHRI HARI VISHNU KAMATH: 
I can mention the names. Six names 
would not take much time— 
four on the Janata benches and 
two on the Congress benches. They 
are Shri Jagjivan Ram, Shri Shibban 
Lai Saksena, Shri P C. Sen «nd your 
humble servant, myself, and on the 
Congress side—not Cong. (I) but Con-
gress—Shri Subramaniam and Shri 
Alagesan. These are the six found-
ing fathers in this House.

I recall the great debates in the 
Constituent Assembly—I do not wish 
to go into details of these great 
debates, because when we come to 
clause by clause consideration, we 
will have occasion to refer to them. 
On the last day of the Constituent 
Assembly, that is, the 29th of Novem-
ber 1949, the President of the Assemb-
ly, Dr Rajendra Prasad in his final 
address, valedictory address to the 
Constituent Assembly, he said—only 
two sentences I want to quote, not 
much:

“If the people who are elected 
are capable and men of character 
and integrity, they would be able to 
make the best even of a defective 
Constitution If they are lacking in 
these, no Constitution can help the 
country After all. "

he went on to say-

“ the Constitution is like a 
machine, a lifeless thing. It acquires 
life because of the men who con-
trol it, and opei«te ft, and India 
today" I am quoting him; he was 
referring to the position at that 
time; it is applicable today also—

“India today needs nothing boot*  
than a set of honest men, who will 
have the interests of the country 
before them.*

AN HON. MEMBER: We have got.
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SHRI HARI VISHNU KAMATH: 
I am sorry to say that in 1975 and ear-
lier years, that decade was a decadent 
decade a biabolical decade, of 1967—76 
and from the incubus of that decade 
perhaps the country has still not fully 
recovered, because some hon. friends 
still gloat over some of the things 
which happened then, and they still 
today to the leader who brought 
about that state of affairs.

In 1975 on June 12th, when the then 
Ptime Minister met with her Water-
loo in Gujarat and Watergate in 
Allahabad, she made up her mind 
consumed by her insatiable lust for 
personal power and for entronclung 
herself in power by hook or crook, 
more by crook than by hook, she 
launched on her mad career for 
personal power and dictatorship 
in this country I am sorrv to 
say that those who adorn those 
benches today if not all, many of 
them, most of them, became her to-
adies and flunkies, if not her don-
keys too. And outside the House thev 
were reinforced

AN HON. MEMBER Neither don-
keys nor monkeys’ (Interruptions)

SHRI A. BALA PAJANOR- Is 
*m#nkeyB’ parliamentary’

MR. SPEAKER- 1 do not think it is 
unparliamentary

SHRI HARI VISHNU KAMATH 
Outside the House, thev were rein-
forced by an army of henchmen and 
hatchmen, hoodlums and hooligrns 
who suppressed, who tried to distort 
debauch and destroy the Constitu 
tipn Today, we are celebrating m a 
way, the rebirth of freedom, the re 
surrection 61 freedom, the resour*ec- 
tion of a free Constitution, the resur-
rection of democracy, the resur-ec- 
tion of independence by the resur-
gence of the people And that i£ 
why this Lok Sabha, is today on the 
8th of August 1078, engaged in a very 
historic ceremony and I am sure it 

go on till the 14th of August, 
'-gain I repeat, till the eve of Indepen-
dence Day.

Now I will come to the featu-
res of the Constitution Amendment 
Bill I will not dilate too Ion* upon 
this aspect at present, because tomor-
row and the following days, we will 
come to the Clause by Clause consi-
deration

MR SPEAKER* We will come to 
the amendments.

SHRI HARI VISHNU KAMATH: 
There are four issues, I may aay, 
there are four pillars on which this 
Bill rests One is the Emergency 
provisions, the other is preventive de-
tention, the third one is property and 
the fourth one is referendum These 
are the four main controversial, I 
may say, provisions of this Bin, which 
have raised some sort of controver-
sy in this House and perhaps outside 
also We had given a solemn pro-
mise, made a commitment to the 
people last year during the elections 
that we would rescind the 42nd 
Amendment. True, because that was 
an amendment neither t0 amend the 
Constitution nor t0 mend the Consti-
tution but to end the Constitution and 
that is why we wanted to end that 
42nd Amendment. I am glad to aay 
that most of the abnoxious provisions 
of that 42nd Amendment have been 
sought to be repealed by this 45th 
Amendment Yet, there are some pro-
visions of that Act. 42nd Amendment 
Act which, perhaps still disfigure our 
statute book, may be with a decep-
tive facade of innocuous provisions. 
Yrt because the Government has got 
its own constraints, because it requir-
es a two-thirds majority in both the 
Houses and all that, they are not 
bringing forward all the other provi-
sions which would completely annul 
the 42nd Amendment Act; no other 
constraints, I am sure, that is the only 
constraint because of which the BUI 
may tall through. Otherwise, my 
hon. friend, Shri Shanti Bhashan, 
would have brought forward the Bill 
which would have sought to comple-
tely rescind the 42nd Amendment Act.
I have faith in Ms bona fide* on ttats
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account, on this score. Now these 
four provisions of the Bill, Emergen-
cy, Detention, Property and Referen-
dum are controversial. Well, believe 
it 0r not, I was one of those few who, 
in the Constituent Assembly hav.1 rais-
ed their voice against the Emergency 
provisions.

1 also proposed referendum in the 
Constituent Assembly. And I oppos-
ed the preventive detention lueasuie 
that was brought forward bv Sardui 
Patel, as Mr. Nathwani said yester-
day. As regards the property right 
also, I was one of a few. perhaps half 
a dozen members of the Constituent 
Assembly, who had opposed it as a 
iundamental right. So, 1 an? not sur 
prised, after the lapse of 30 years 
that the Congress all along re.uained 
silent on that score and, though these 
issues were raised quite often, thev 
did not move an inch or ra*s( little 
finger to change the provisions of the 
Constitution in that regard. I am hup- 
py that at last it has fallen to the 
lot of the Janata Government, the 
people’s Government, to bring for-
ward a Bill to amend those piovistons 
of the Constitution so as to mrke them 
more in tune with the aspirations of 
the people. I am not full/ satisfied 
still that they are the perfect or.es 
and perfection is seldom achieved__

MR. SPEAKER: Perfection is al-
ways aimed at, not realised.

SHRI HARI VISHNU KAMATH: 
We should strive for perfection.

Aim at the sky, and you will shoot 
at the tree.

As regards the Emergency provi-
sions, my hon. friend, S h r i  Shanti 
Bhushan—I think, if 1 heard him 
aright—if I remember his speeon 
aright, he forgot to mention one little 
feature of this Forty-fifth Constitu-
tion Amendment Bill which is ..n im-
portant provision.

MR. SPEAKER: Please !ry to con-
clude now. You may take we or two

minutes more I would like to call at 
least one more member.

SOME HON. MEMBERS: Let him 
have some more time.

SHRI HARI VISHNU KAMATH: 
I do not wish to plead for myself but 
I have got to say a few more things.

MR. SPEAKER: When you come 
to the amendments, you can speak. 
But the difficulty ig that you had 
forecast all these things at that time.

SHRI VASANT SATHE; He wants 
to recall all that today.

SHRI HARI VISHNU KAMATH: 
Yesterday, the Law Minister forgot 
to refer to one of the provisions of 
the Bill which provides for judicial 
leview in the case of Emergency pro- 
\ 1s10ns. Clause 5 of the present 
article 352 is sought to be omitted 
and a judicial review is being pro-
vided for, so that any proclamation 
of the President could be questioned 
in a court of law on the ground of 
mala fides. Sir, you have been a 
luminous judge and, as a luminary 
of the Supreme Court, you will ap-
preciate this kind of b provision—you 
have a dual role to play today. I 
am sure, the House will be re-assured 
on this score, in the case of Emer-
gency provisions, because it has been 
attacked and the House is suspicious 
as to how it might be misused, that 
there will be a judicial review as a 
judicial safeguard, besides the parlia-
mentary safeguard. I leave it at that.

As regards preventive detention, 
my hon. friend Shri R. K. Amin talked 
of MISA. There is no question of 
MISA here. MISA was the most 
hellish, pernicious and obnoxious 
laws. Earlier we had a PD Act. 
not MISA. MISA was, as I once said 
earlier, the Maintenance of Indira- 
Sanjay Act—Humpty, Dumpty to-
gether; one is Humpty and the other 
is Dumpty.

Today, I am glad t0 note that tfesre 
is a provision, an entrenched provi-
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[Shri Hari Vishnu Kamath]
sion, with regard to article 21—it is 
entrenched, and cannot be suspended. 
Even the right to haveas corpus was 
suspended during the Emergency 
which the present Chief Justice of 
India confessed in a remniscent mood 
recently—you, Sir, left the Bench 
earlier...

MR. SPEAKER: Fortunately.

SHRI HARI VISHNU KAMATH* 
I am glad, it has fallen from your 
lips that it has been fortunate for you, 
it has bean fortunate for us too. The 
present Chief Justice confessed that 
he did not have the courage, and he 
was not alone in not having the 
courage to resign...

SHRI VASANT SATHE. Once a 
coward, always a coward.

SHRI HARI VISHNU KAMATH. 
That is what happens. That has 
happened to you, I suppose.. (In- 
terrutions)

SHRI VASANT SATHE; I am 
standing by what I have said. I have 
not changed. (Interruptions)

SHRI HARI VISHNU KAMATH: 
There is a provision with regard to 
property I had opposed this strenu-
ously in the Constituent Assembly. 
Now jt has been, after all, relegated 
to its legal status, legal position, 
satutory position But it is likely to 
be exploited against us, the Janata 
Party and the Janata Government, by 
the vested interests and maybe, by 
some friends on the Opposite side 
also. Especially to kisans and pea* 
sants, they may say, ‘Look here ...’
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Government will have to keep guard 
over such exploitation. I do not know 
how this article 300A will be imple-
mented. That is the new article— 
800A. We will discuss that article 
tomorrow. There is some sort of a 
safeguard provided there. Even

Lenin, I suppose, in 1922 or 1023, be-
fore he died, introduced the New 
Economic Policy, which later on his 
successors followed, permitting the 
right to have private property, in the 
Soviet Union. I do not know about 
China, in the Soviet Union, however, 
there is the right to have some private 
property.

One last word about referendum. 
When I raised it in the Constituent 
Assembly, Pandit Jawaharlal Nehru 
or Dr Ambedkar—I do not know who 
it was—said: 'It is a good idea, but
m the present state of illiteracy in 
the country, people do not understand 
political issues; we should not go 
ahead with this at the present mo-
ment’ But after the last year’s elec-
tions. “hall we say the same thing 
about our people’ No A hundred 
times, a thousand times No’ People 
now understand these issues. There-
fore, this referendum is a very wise 
provision.

One last word and I have done— 
the rest for tomorrow and the day 
after Through this Bill we have 
sought to provide Constitutional safe-
guards for the preservation of our 
freedom and democracy, the Consti-
tutional threat to democracy, we have 
sought to avert. But where does 
liberty really lie’ What is thr 
real safeguard for liberty, liberty, 
freedom and independence9 Liberty 
lives and flourishes m the hearts 
of the people, in the hearts of 
men and women who have been des-
cribed as sovereign by my hon. friend, 
the Law Minister If it dies jn the 
hearts of the people, if it dies in the 
minds of the people, no Constitution, 
no Parliament, no Judiciary, no Sup-
reme Court, can help country..

MR. SPEAKER. It is a famous 
saying. (Interruptions)

SHRI HARI VISHNU KAMATH: 
Therefore, a poet has very wisely 
sung...

AN HON. MEMBER; Who is «he
author?

SHRI HARI VISHNU KAMATH* 
I will tell you later on.
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Etnernal spirit of the chainlesa 
mind, Brightest in dungeons. Liberty! 
Thou art,

For there thy habitation is the 
heart.

The heart which love of thee 
alone can bind,

And when thy sons to fetters are 
consigned,
“ To fetters and the damp vault’s 
dayiess g*oom,

T heir country  conquers w ith  the ir  
m aity rdom ,

And Freedom ’i, fam e finds wings 
on every wind.

Such a wind brought us into this 
august House last year. The first 
repuoiic died in 1975t that silver 
jubilee year when there was neither 
jubilation nor sheen on the silver. 
The second Republic is now born. 
Long live the great second republic. 
On that note, I conclude.

MR. SPEAKER: Mr. Bedabrata
Barua.

SHRI BEDABRATA BARUA 
(Kaliabor): I think I will have to 
continue tomorrow in any casei I 
will speak for two minutes.

MR. SPEAKER: If the House
agrees, we can sit for another ten 
minutes so that you may finish.

SHRI BEDABRATA BARUA:
I am prepared to speak tomorrow. I
\v i ll start now.

MR. SPEAKER: You have only !0
m' >iutes.

. Hill BEDABRATA BARUA: We 
have got half an hour still, we have 
calculated it.

Mr Spc'uker, Sir, we have generally 
e \p ie s s e d  our support to the amend- 
nuMilc. except some reservations that 
w e l i a \ e  expressed...

MR. SPEAKER: You will continue
tomorrow. Now we adj'oum for the 
day and meet tomorrow at 11 a.m.
20.00 hrs.

The Lok Sabha then adjourned fill 
Eleven of the Clock on Wednesday 
August 9, 1978/Sravana 18, lMQ 
(Saka).
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